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LOK SABHA DEBATES 

LOK SABHA 

Tuesday, December 6, 2OO5IAgl'llhayan. 15, 
1927(Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Cha'" 

(Interruptions) 

[English} 

MR. SPEAKER : PI .... sit down. 

(Interruptions) 

{Ttans/ation} 

SHRI BASU DEB ACHARIA : Sir, Today is 6 December. 
.. . (Interruptions) 

[English} 

Sir, today Is the black day ... . (Interruptions) 

MR. SPEAKER: Please sit down. I appeal to you to 

sit down. 
(Interruptions) 

MR. SPEAKER : I will appeal to all of you to please 
take your seats. 

(Interrvp/ions) 
[Translation] 

SHRI RAM KRIPAL YADAV: Mr. Speaker Sir, they are 
all criminals. . . . - They have defamed the country. . . . 
(Interruptions) 

{English} 

MR. SPEAKER : U you sit down, then you can ask 
others to sit down. 

(Interruptions) 

MR. SPEAKER : I will request you to please sit 
down. 

(Interruptions) 

-Expunged as ordered by the Chair. 

MR. SPEAKER : They have accepted my request. You 
plea .. lit down. 

(interruptions) 

MR. SPEAKER : Mr. Ramdas Athawale, you go to your 
Mat. I will not tolerate this. 

(Interruptions) 
{Translation} 

SHRI HANNAN MOLLAH : Sir, today is 6 December. 
. . . (Interruptions) 

{English} 

MR. SPEAKER: Mr. Hannan Mollah. you please sit 
down. 

(Interruptions) 
{Translation] 

SHRI RAMDAS ATHAWALE : Sir, they are destroying 
the country ... . (lnterruptions) 

{English] 

MR. SPEAKER : What are you trying to do? Shri 
. Ramdas Athawale, I will name you today. You go to your 
place. 

(Interruptions) 

MR. SPEAKER : Will you sit down or nol? You/go to 
your seat. 

(Interruptions) 

MR. SPEAKER : You are behaving abominably. 

(Interruptions) 

MR. SPEAKER : All of you are behaving in a manner 
you should be ashamed of. 

(Interruptions) 

MR. SPEAKER : I am appealing to a" sections of the 
House. Do you feel proud to be a Me~ber of this House? 

(Interruptions) 

MR. SPEAKER : You are not. 

(Interruptions) 
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11-03 h .... ·· 

(At this stags Shrl Suresh Chandei and ."". 
other hon. Members came and stood on 

the floor near the Table) 

MR. SPEAKER : I will call you one by one. PI.a •• go 
to your seats. 

(Interruptions) 

MR. SPEAKER : Please go to your seats. 

(Interruptions) 

MR. SPEAKER : Please go to your seats. 

(Interruptions) 
[Translation} 

MR. SPEAKER : You please leave it. 

(Interruptions) 

MR. SPEAKER : All of you please take your seats. 

(Interruptions) 

MR. SPEAKER : It is not good. What are you doing? 

(Interruptions) 

MR. SPEAKER: All of you please maintain silence, 

it is not good. 
(Interruptions) 

{English} 

MR. SPEAKER: Please stop once. 

(Interruptions) 

MR. SPEAKER : Please go to your seats. 

(Interruptions) 
[Translation} 

MA. SPEAKER: It is 'not becoming of you. I consider 

you as my sieter. 
(Interruption.) 

MR. SPEAKER : All of you pleaBe sit down and 

maintain silence for a while. 

(Interruptions) 

[English] 

MR. SPEAKER : You are not ready to listen. 

(InterruptltJn.) 

MR. SPEAKER : I will call you to make your 

submissions. 
(Interruption.) 

[Translation} 

MR. SPEAKER: You Please ask him to sit down. What 

is this? 
(InterruptionS) 

{English} 

MR. SPEAKER : I can only say that this is another 
shameful clay for the Indian Pariiament. I hope the people 
of this country realise thal they should take appropriate 
steps. 

(Interruptions) 

WRITTEN ANSWERS TO QUESTiONs 

}Translation} 

Construction of BridgeliOver-Brldges 

·182. SHRI RAGHURAJ SINGH SHAKYA : 
SHRIMATI MANEKA GANDHI : 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state : 

(a) whether several bridges/over-bridges on na-
tional highways in the country have completed their life 

span; 

(b) If so, the details thereof alongwlth action taken 
to re-inforce them; 

(c) the details with regard to the new bridges/over-
bridges sanctioned by the Union Govemment on national 
highways during the years 2004-05 and 2005-06, State-
wise; 

(d) whether the construction work on all these 
bridges/over-bridges has begun; 

(e) if not, the reasons therefore; 
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(f) whether any time Umlt hal been fixed for the 
completion of the conatructfon work Of theee bridget/over-
brtdges; and 

(g) H so, the details thereof alongwlth the 
action taken/proposed to be taken to avoid delays and 
for ensuring that the work Is completed as per the 
targets? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAVS (SHRI T.R. BMLU) : (a) The Hte span of 
any bridge/over-bridge depends on several factors like 
type of structure, material used, environment, maintenance 
level etc. and as such there Is no defined fixed life span 

for bridges/over-bridges. 

SI. 
No. 

Name of 
StatelUT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhat1isgarh 

6. Gujarat 

7. Goa 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

Sanctioned number of bridges! 
over bridges 

Ministry BRO Total 

3 4 5 

35 o 35 

1 2 

8 9 

4 o 4 

1 

6 o 
o o o 
1 3 1 

o 1 

o o o 
o o o 

34 o 34 

1 o 1 

(b) Does not arise. 

(c) to (e) The details of construction of new bridgesl 
over-bridges on National Highways during 2004-05. 2005-
06 and under National Highway Development Project 
(NHDP), State-wise are given In the enclosed Statements, 

I, II and '" reapectively. 

(f) and (g) Ves, Sir. The sanctioned brldgeelover-
bridges works are monitored on regular basis both at 
Ministry's level and at National Highways Authority of Indlal 
State Public Works Departmenrs level and correctiye 
actions are taken to avoid delays as far as possible. except 
when these delays are unavoidable due to contractuaV 

labour/site relatedltechnical problems. 

Number Number Number 
of bridges! of bridges! of bridges! 

over· over· 
bridges bridges 

completed under 

over-
bridges 

to be 
construction started 

6 

11 

o 
o 
o 
o 
o 
o 

o 
o 
o 
5 

o 

7 

24 

2 

9 

2 

o 
6 

o 
o 

o 
o 

28 

1 

8 

o 
o 
o 
2 

o 
o 
o 
o 
o 
o 

o 

Reason for Not 
Starting the work 

9 

Tendering stage 

Tendering stage 

Tendering stage 
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1 2 3 4 5 8 7 8 9 

14. Madhya Pradeeh 3 0 3 0 2 1 Work not started due 
to court stay. 

15. Maharashtra 15 0 15 0 16 0 

16. Manipur 0 0 0 0 0 0 

17. Meghalaya 6 0 6 0 6 0 

18. Mizoram 1 0 1 0 0 1 Tendering 8tage 

19. Nagaland 0 2 2 0 2 0 

20. Ori ... 3 0 3 0 2 Tendering stage 

21. Punjab 0 1 0 0 

22. Rajasthan 2 0 1 Tendering stage 

23. Slkkim 0 0 0 0 0 0 

24. Tamil Nadu 25 0 25 0 19 8 Tendering stage 

25. Trlpura 0 0 0 0 0 0 

26. Unaranchal 0 3 3 0 3 0 

27. Uttar Pradesh 3 0 3 0 3 0 

28. West Bengal 0 '0 0 0 0 0 

29. Delhi 0 0 0 0 0 0 

30. Chandlgarh 0 0 0 0 0 0 

31. Pondicherry 0 0 0 0 0 0 

Total No. 142 16 158 17 127 14 

Statement .. , 

SI. Name of Sanctioned number of bridgeal Number Number Number Reason for Not 
No. StatelUT over bridges ofbridgeal of bridges! of bridges! Starting the work. 

over- over- over-
Ministry BRO Total bridges bridges bridges 

completed under to be 
construction started 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 1 . 0 0 0 Tendering stage 
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1 2 3 .. 5 ·8 7 8 9 

2. Arunachal Pradesh 0 1 1 0 0 1 Tendering stage , 
3. Aaaam 0 2 2 0 0 2 Tendering eIage 

4. Bihar 5 0 5 0 0 6 TendeItng stage 

5. Chhatliagarh 1 0 1 0 1 0 

8. Gujarat 0 0 0 0 0 0 

7. Goa 0 0 0 0 0 0 

8. Haryana 0 0 0 0 0 0 

9. Himachal Pradesh 0 0 0 0 0 0 

10. Janwnu and Kaehmir 0 0 0 0 0 0 

11. Jharkhand 0 0 0 0 0 0 

12. Kamataka 2 0 2 0 0 2 Tendering stage 

13. Kerala 1 0 1 0 0 1 Tendering stage 

14. Mac:flya Pradesh 1 0 1 0 0 1 Tendering stage 

15. Maharashtra 0 0 0 0 0 0 

16. Manlpur 0 0 0 0 0 0 

17. Meghalaya 0 0 0 0 0 0 

18. Mlzoram 0 1 0 0 Tendering stage 

19. Nagaland 0 0 0 0 0 0 

20. Orissa 0 0 0 0 0 0 

21. Punjab 0 0 O· 0 0 0 

22. Rajasthan 0 0 0 0 0 0 

23. Slkkim 0 0 0 0 0 0 

24. Tamil Nadu 0 0 0 0 0 0 

25. Tripura 0 2 2 0 0 2 Tendering stage 

26. Uttaranchal 3 0 3 0 '2 Tendering stage 

27. Uttar Prade8h 0 0 0 0 0 0 

28. West Bengal 0 0 0 0 0 0 
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2 

29. Deihl 

30. ChMdigarh 

31. Pondicheny 

Total No. 

S. Name of Sate! 
No. UT 

1. Alaam 

2. Andhra Pradesh 

3. Bihar 

4. Chhattisgarh 

5. Haryana 

6. Gujarat 

3 

0 

0 

0 

15 

StIIterMnt-llI 

Sanctlon~ 

awarded 

No. of bridges 

.. 
0 

0 

0 

5 

5 

0 

0 

0 

20 

Sanctioned! 
awarded 

No of bridges 

In different In different 

packages in the packages In the 
year 2004-06 year 2005-06 

19 197 . 

o 54 

o 183 

10 o 
o 10 

214 o 
7. Jammu and Kashmir o 88 

8. Kamataka o 5 

9. Kera .. o 14 

10. Madhya Pradesh 7 71 

11. Maharashtra 72 96 

12. Punjab o 86 

13. Rajasthan 28 184 

14. Tamil Nadu o 339 

15. Uttar Pradeah 66 104 

16. Deihl o 7 

Total No. 414 1418 

Note : All the Bridges are targetted for, completion by 
December, 2003 

6 7 8 9 

0 0 0 

0 0 0 

0 0 0 

0 2 18 

{English} 

SettIng Up of IITs 

*183. SHRI BADIGA RAMAKRISHNA: 

DR. K. S. MANOJ : 

Will the Minister of HUMAN RESOURC~ DEVELOP· 

MENT be pleased to state : 

(a) whether the existing number of Indian Institutes 
of Technology (1ITs) in the country is sufficient to accommo-

date the students longing to get education from liT s; 

(b) if not, whether the Govemment proposes to 
establish more IITs in the country; 

(c) if so, the details thereof and the steps taken in 
this regard; 

(d) whether the Union Govemment has received 
requests from various State Govemments to establish IITs 
in their respective State; and 

(e) if so, the details thereof alongwith the action 
taken by the Union Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHFilIMATI KANTI 

SINGH) : (a) to (e) The total number of students longing 

to get education from IITs Is much more than the intake 
capacity of all 7 existing IITs since the admission to these 

institutes is based on merit through a Joint Entrance 

Examination. At present there is no proposal under 

consideration of the Govemment to establish new IITs in 
the country. On the record. requests have been received 

from the States of Andhra Pradesh. Bihar.' Chhattlsgarh. 
\ 

Gujarat. Jharkhand. Kamataka. Kerala. Madhya Pradesh. 
Orissa. Rajasthan. Unar Pradesh. Tamil Nadu. West Bengal 



13 AGRAHAVANA 15, 1121 (SAKA) 14 

and the Union Territory of Chandlgarh to eetabIIah lIT. In 
their respectfYe Statet/UT. 

[1i'ans/atJon) 

Ban on Lottery TIcketa 

*184. SHRI CHHATTAR SINGH DARBAR : WID the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether certain States have imposed a ban on 
lotteries; 

(b) if so, the details thereof; 

(c) whether the Government propoaea to completely 
ban lotteries and the sale of lottery tickets in the country; 

(d) if so, the details thereof; and 

(e) the time by which the proposed ban 18 likely to 

come into force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a) 
Yes, Sir. 

(b) The Governments of Andhra Pradesh, Assam, 
Bihar. Jharkhand, Gujarat, Haryana, Himachal Pradesh, 
Jammu and Kashmir, Madhya Pradesh, Chhattisgarh, Orissa, 
Rajasthan, Tamil Nadu, Uttar Pradesh and Uttaranchal have 
under section 5 of the Lotteries (Regulation) Act, 1998 
prohibited the sale of lottery tickets within their States. 

(c) to <e) No decision in the matter has been taken 
" 

by the Govemment. 

Dilapidated Condition of National 
Highway. 

·185. SHRI ALOK KUMAR MEHTA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) whether the periodic check of the condition of 
national highways Is undenaken by the Govemment; 

(b) If 50, the details thereof; 

(c) whether long stretches on several national 

highways including National Highway No. 28 are In 
dilapidated condition; 

(d) If so, the detda thereof aIongwIIh the reuons 
for not undertaking timely repair wdrk thereon; 

(e) whether any inquiry has been conducted In this 
regard; 

(f) if so, the outcome thereof; and 

(g) the steps takenlpropoud to be taken by the 
Government for earty repair of these highways? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BAALU) : (a) and (b) National 

Highways are inspected regularly including pre-monsoon 

and post-monsoon Inspections and their repair and 

maintenance are undertaken depending upon their 

condition and availability of funds. 

(c) Some long stretches of National Highways are 

found to be in distressed condition. However, National 
Highway number 28 is in traffic wonhy condition. 

(d) The distressed stretches have got the following 

deficiencies; 

(i) Inherent deficiencies like inadequate width, 
insufficient pavement thickness, poor geometries, 

weak, narrow and distressed bridgeslculvens 
etc. In the section of State roads declared as 

National Highways in 9th and 10th Plan Period. 

(/I) Rutting, cracking, pot holes, ravelling etc. 

(iii) Eroded berms/embankments etc. 

Immediate repair works on these National Highways 
are carried out to make the road trafficable within the 
available resources. 

(e) No, Sir. 

(f) Does not arise. 

(g) Apan from repair of highways damaged due to 

rains, floods, wear and tear due to movement of traffic etc., 

permanent remedial measures baled on 88H8Iment of 
Initial deficiencies and damages are also carried out on 

National Highways .. per Inter-M prioritiee and availability 
of funda. 
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Terroriat Attack on Ayodhye 

*186. YOGI ADITYA NATH : 
SHRI HANSRAJ G. AHIR : 

Will the Minister of HOME AFFAIRS be pleased to state 

<a) whether Investigation of the terrorist attack on 
Ram Janam 8hooml at Ayodhya that took place, in July, 

2005 has been completed; 

<b) If 80, the details in this regard; 

(c) the action being taken by the Government 
against the persons found responsible in this regard; 

(d) whether the Union Govemment provides ... Is-
tance to States for the security arrangements In the 
religious places, vital Installation. and place8 of national 
Importance in the country; 

(e) If 80, the details of the funds allocated during 
each of the last th.... years, State-wise; 

(f) whether there is any proposal to declare such 
places particularty Ayodhya complex as no fly zone; and 

(0) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRJPRAKASH JAISWAl) : <a) to 
(c) As per the report received from the Govemment of Unar 
Pradesh, a case was registered by the State Police on 

5.7.2005 in Cr.No.157105 uJ8 147,148,149,307.353,153, 
153A, 1538, 295, 120B IPC, Section 7 of Criminal Law 
Amendment Act and Section 4 of lok Sampatf Kahati 
Nlvaran Adhlniyam In Police Station Ram Janam Bhooml, 
Ayodhya, Faizabad in connection with the terrorist attack 
on Ram Janam Bhoomi-Babri Majid Complex at Ayodhya. 
FIVe persons have been arrested In this case 80 far. 
Charge sheet No. 1212005 dated 15.10.2005 has been 
filed In court against the five accused persons. The 
Investigation Is In progress. 

(d) and (e) 'Police' and 'Public Order' are State subjects 
as per the Seventh Schedule to the eor.tItution of India. 
Therefore, the reeponalbIIity for maintaining law n order 

and making security arrangements including that of 

religtous places, vital installation and places of national 

Importance rests with the State Govemment. However in 
the wake of the terrorist anack on the Ram Janam Bhooml-
Babri Masjid Complex at Ayodhya, the Govemment of Unar 

Pradesh has prepared revised securitYlChemes to further 

strengthen the security of four complexes in Unar Pradesh 

viz the Ram Janam Bhoomi-Babri MQjid Complex at 

Ayodhya, Kashi Vishwanath Temple-Gyanvapi Mosque at 

Varanasl, Krishna Janam Bhoomi-Shahi Idgah Mosque at 

Mathura and the Taj Mahal at Agra. It has been decided 
that the Union Govemment will provide assistance to the 
Govemment of Unar Pradesh towards meeting the cost of 

construction and equipments as projected In the revised 
8ecUrity schemea. So far a8 the Ram Janam Bhooml-Babri 
Masjid Complex at Ayodhya is concerned, Rs. 7.32 crore 
will be provided, in full, for meeting the expenditure on 

construction and equipment under the Scheme for 
Protection and Upkeep of the Acquired Property at 

Ayodhya since as per the Supreme Court order, the 

Govemment of India is duty bound to maintain status quo 
in the area acquired under the Acquisition of Certain Area 
at Ayodhya Act 1993. With respect to the other three 

complexes at Varanasl, Mathura and Agra, the cost of 

construction and equipment which works out to be Rs. 
12.59 crore, will be 8hared by the Union and the State 
Govemment in the ratio of 75% and 25% and funded under 

the Police Modernization Scheme. The Government of Unar 

Pradesh will provide the security personnel required under 
the schemes and bear the expenditure on man power for 
all the four complexes. 

(f) and (g) No such proposal Is presently being 
considered. 

(English) 

Unlveraal Primary Education 

*187. SHRI UDAY SINGH: 

SHRI RAMJI LAL SUMAN : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether the Union Government alongwith State 
Govemments have not been effectively Implementing the 
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Schemel meant for promoting unlvental. primary education 

In the COtM\try; 

(b) if 10, the .reasonl therefor; 

(c) whether UNESCO hal recently opined on the 

statUI of unlvental primary education In the country; 

(d) if SO, the details thereof; 

(e) the effecti~e steps Govemment propoaea to take 

in this regard; and 

(f) the time by which India would achieve 

unlversaUaatlon of primary education? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : (a) Sir, It would not be correct to say so. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) UNESCO's Global Monitoring Report (GMR) 

2006, Indicates an Improvement In India'. Net Enrolment 

Ratio (NER) in Primary Education from 0.823 In 2001 to 

0.937 in 2002. The Report also indicates that India is likely 
to achieve gender parity In primary education by 2005. 

(e) Sarva Shiksha Abhlyan and Mid Day Meal 

programme have been undertaken by the Govemment to 

achieve universal elementary education. 

(f) The goal of the Sarva Shiksha Abhiyan Is to 

achieve universal elementary education by 2010. 

Expansion of U.rtt.me EngIneering 

Education 

-188. SHRI SAMIK LAHIRI : Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) whether the infrastructure available in the 

country with regards to maritime engineering education is 
sufficient to cater to the present day needs; 

(b) If not, whether the Govemment has asiIe8Ied the 
praunt day requirements of maritime profesalonals; 

(c) If so. the del. thentof aIongwith ·Ihe number of 

maritime engineering Institution. available In the country; 

(d) whether the Government proposes to set up 
more such institutions In the country; 

(e) If so, the details thereof alongwith action taken 

In this regard; 

(f) whether the Govemment also proposes to 

award the status of university to certain Institutions 

particularly the Maritime Engineering Research Institute, 

Koikata; and 

(g) If so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU) : (a) The In'rastructure 

available in the country for maritime engineering 18 
satisfactory. However, in order to promote more Indian 
seafarers and create more job opportunities for them in 
Intemational market, it will be desirable to have more 

Infrastructure for maritime training In India. 

(b) No formal assessment has been made by 

Govemment about requirement of maritime profession~. 

However, as per Baltic and International Maritime Council 
(BIMCO) study there Is wortdwide shortage of 46,000 

officers including marine engineers. Indian National 

Shipowners' Association(INSA) has also done a survey 

(covering five major Indian shipping companies represent· 
ing over 70% of total Indian fleet) as per . which the 

shortage position is as under: 

Particulars Master Chief Chief 2nd 
Engineer Officer Engineer 

Officer Officer 

Available slots 140 154 141 153 

Required nos. 263 287 265 285 

Nos. available 218 191 178 182 

Shortage 45 97 87 103 

As such overall. for Indian Industry by w~y of 
Interpolation, the projected shortage of officers at manage-
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meN level will be about 500. The same figu,. has been 
Indicated by INSA during aeveral meetings. 

S.No. Course 

1. Four year BE Marine Engineering course 

(c) The details of tralnlnginatitutes conducting 
courses for marine engineering are 88 under: 

No. of Institutes Annual intake capacity 

15 1154 

2. One year Trainee Marine Engineering course for Graduate 
Mechanical Engineers 

13 715 

3. 'TWo year Trainee Marine Engineering for diploma holders 5 145 

4. Three year Altornate Training Scheme (ATS) 

Total 

(d) and (e) Govemment does not propose to set up 
any maritime training institute Including maritime engineer-
Ing research InstitUtes In pUblic sector. However, Govern-
ment considers proposals favourably from the private 
sector for setting new institutes especially In marine 
engineering if they meet laid down norms. 

(f) and (g) In order to make suitable changes In the 
institutional framework for imparting maritime training in 
India the Govemment have established a Society namely 
Indian Institute of Maritime Studies (IIMS) on 6th June, 
2002 placing the four Govemment-run-maritlme institutions 
within the domain of this SOCiety. This is the first step 
towards setting up of Indian Maritime University (IMU). An 
Expert Committee was constituted by this Ministry, which 
included representatives of University Grants Commission 
(UGC) to look into the feasibility of formation of an IMU. 
The committee has recommended formation of IMU by an 
Act of Parliament under the aegis of this Ministry. 
Govemment is considering these recommendations and 
details are being worked out. 

Non-Tariff Barriers 

·189. SHRI NIKHll KUMAR: 
SHRI ASADUDDIN OWAISI : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) the names of the·countr\el with whom trade tariff 
agreements have been signed by the Government and the 

3 92 

36 2106 

extent ttl which the tariff Is likely to be reduced to boost 
the trade with these countries; 

(b) whether the non-tariff barriers have been 
Identified by the Govemment as a major hurdle to bilateral 
tradel"; 

(e) if so, the details thereof; 

(d) whether the Govemment has taken steps to 
remove such hurdles; and 

(e) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH) : (a) India has Signed FTAs or 
framework agreements for establishing free trade areas. 
These are with (i) Sri lanka; (ii) SAARC countries; (iii) 

Thailand: (iv) BIMSTEC: (v) ASEAN and (vi) GCC. India has 
also signed P:rAs, i.e., preferential trade agreements with 
(i) with MARCOSUR (Argentina, Brazil, Paraguay 
and Uruguay): (ii) GSTP (the Global System of Trade 
Preferences); (iii) the Bangkok Agreement and (Iv) 

Afghanistan. Further, India has signed a Comprehensive 
Economic Cooperation Agreement with Singapore. India 
has two long standing trade treaties with Nepal and 
Bhutan. 

The tariff reductions under these agreements vary from 
product to product and range from 0 - 100 percent. Under 
each agreement usually there Is a negative list. on which 
no tariff reduction II offered; and a phased tariff reduction 
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programme where tariffl are reduced over an agreed 

period of time, as weIIu a Jist of products on which tariff 
reductions come into effect Immediately upon entry Into 

force of the agreement. 

(b) to (e) Non Tariff Barriers (NTBs) are often a hurdle 
to bilateral trade. The NTBs vary from country to country. 

The NTBs Include customs and administrative require-
ments, sanitary and phytosanitary (SPS) measures, 

technical regulations and standards, trade defence 
measures, imports charges and restrictive practices 

created with the Additional Excise Duty of Re. 1 per kg 
collected on tea during 2003-04 and 2004-05. Govemment 
hu also eanctioned two schemes viz. incentive for 

production of orthodox teas and assistance to the two 
Research and Development Institutions In tea with an 

estimated outlay of Rs. 93 crores for financing from this 

special fund. 

(c) Details of export of tea during the last three 

years are as follows:-

tolerated by various Governments. The problems arising Year Quantity Value Value (USS 

due to non-tariff barriers are duly taken up with the 
authorities of the countries concemed with a view to their 
early and mutually satisfactory resolution. 

[Translation} 

Quality of Tea 

·190. SHRI HARIBHAU RATHOD : 
SHRI HITEN BARMAN : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether any special fund has been set up for 
promotion of tea Industry; 

(b) if so, the details thereof; 

(c) the details with regard to the export of tea during 
the last three years; 

(d) whether any complaint over the quality of Indian 
tea has been registered by any international organisation. 

(e) if so, the details thereof alongwith the action 
taken in this regard; 

(f) whether the quality of tea produced particularfy 
in South India has gone down; and 

(g) if so, the reasons therefor alongwlth the steps 
taken by the Govemment to improve quality of tea? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAl NATH) : (a) and (b) A special fund has been 

(Million kg) (Rs. C~ores) Million) 

2002-2003 184.40 1665.04 344.05 

2003-2004 183.07 1636.99 363.78 

2004-2005 205.82 1924.71 429.10 

Cd) No complaint has been received from any 
intemational organization. 

(e) Does not arise. 

(f) and (g) The quality of tea depends upon the quality 
of green tea leaf plucked and supplied and the 
manufacturing practices followed by the factories. It has 
corne to notice that the quality of tea, particularly in South 

India, has been affected due to dilution in the plucking 
standards and the poor manufacturing practices followed 
by some factories. In order to address ISSUN of quality, 

the Tea Board had launched a Quality Awareness 

Programme in July 2000 In the Nilgiris and It Is being 
continued till date. Through this programme, the growers 
are educated regarding the need for adopting good 

plucking standards and the factory owners of adopting 

good manufacturing practices. Over 2500 village level 
campaigns and training programmes of small tea growers 
have been organized under the programme. Numerous 

factory level experiment-cum-demonstratlons have been 
conducted. Besides organizing various seminars, innova-
tive publicity measures have been Initiated. In addition to 
the above, various efforts have been Initiated by the Tea 
Board to enforce quality norms which conforms to 
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etandaIda laid down under the Prevention of FOod 
Adultetatlon Act, I~ action againet thoee factorlet 
Which have been found to have produced IUbetandard 
t .... 

In an effort to maintain quality and retain the brand 

equity of Indian teas, the Govemment has Issued a new 
Tea (Distribution and Export) Control Order, 2005 under 

the provlaiona of the Tea Act, 1953 on 1.4.2005 In 

supersession of the Tea (Distribution and Export) Control 

Order, 1957. The new Order prescribed strict norma for tea 

and all teas, whether imported or exported, would be 
required to conform to the specifications cited in the new 

Order. 

(English) 

Mld-Day-Meal to Students 

·191. SHRI PRABHUNATH SINGH: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) the total funds released and foodgrains supplied 

to the State Govemments by the Union Govemment under 

the Mid-Day-Meal Scheme during each of the last three 

years, State-wise; 

(b) whether the Govenwnent hal any mechanism 
to periodically UI8II the progteI8. of Mld-Day-MeaJ 

Scheme; 

(c) If so, the details thereof; 

(d) whether any al88S8m8nt of the echeme has 
been made recently; and 

(e) if so, the details thereof alongwith the action 

taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) A State-wise Statement of funds released and 

foodgralns allocated Is annexed. 

(b) and (c) Guidelines of the Scheme provide for 

monitoring of the programme, inter-alia, through Steering-

cum-Monitoring Committees to be constituted at National, 

State, District and Block levels, and also for furnishing of 

quarterly progress reports by Statee/Union Territories to the 

Central Govemment. 

(d) and (e) No external evaluation of the Scheme has 

so far been undertaken since Issue of guidelines of the 
revised Scheme In Dec., 2004. 

Statement 

Mid-Day Meal to Students 

S. 
No. 

StatelUT 

2 

Stat •• 

1. Andhra Pradesh 

2. AruNIChaI Pradesh 

3. Assam 

4. Bihar 

5. Chhaltlegam 

Year-wise allocation of foodgrains 
(in lakh Mfs) 

2002-03 2003-04 2004-05 

3 4 5 

2.24 1.78 2.13 

0.05 0.05 0.04 

0.93 0.96 1.02 

2.43 2.45 1.96 

0.75 0.57 0.57 

Funds released towards 
Cooking Cost #I 
(As. in Crore) 

2004-06 

6 

76.01 

2.77 

23.11 

70.82 

39.74 
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1 2 3 4 5 8 

8. Goa 0.02 0.01 0.01 0.80 

7. Gujarat 0.85 0.80 0.60 48.04 

8. Haryana 0.48 0.48 0.46 21.74 

9. Himachal Pradesh 0.19 0.18 0.18 8.45 

10. Jammu and Kashmir 0.25 0.22 0.25 2.47 

11. Jharkhand 0.52 0.52 0.83 16.20 

12. Karnataka 1.54 1.46 1.18 65.90 

13. Kerala 0.47 0.43 0.42 24.53 

14. Madhya Pradesh 2.12 1.66 1.80 132.59 

15. Maharashtra 2.98 2.24 2.22 139.95 

16. Manlpur 0.09 0.09 0.09 2.19 

17. Meghalaya 0.13 0.10 0.10 5.44 

18. Mizoram 0.03 0.02 0.02 0.64 

19. Nagaland 0.05 0.05 0.03 2.46 

20. Ori ... 1.24 1.23 1.35 73.56 

21. Punjab 0.49 0.45 0.43 7.46 

22. Rajaethan 1.58 1.69 1.69 131.51 

23. Slkklm 0.02 0.02 0.02 0.65 

24. Tamil Nadu 1.08 1.11 0.88 58.19 

25. Trlpura 0.14 0.09 0.09 7.02 

26. Uttaranchal 0.26 0.16 0.16 12.34 

27. Uttar Pradesh 4.46 4.91 5.10 170.67 

28. Weet Bengal 3.00 3.06 3.03 69.93 

Total 28.13 28.58 28.44 1215.00 

Or. Say 28 lakh MTe 2718kh MT. 28 lakh MT, ~ 1215 Crore 

, - Central Alltatance ·to States towards cooking coet was releaed under the reviaed MDM Scheme being Implemented 
w.e." 1.SUM. 
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·192. SHRI ANIRUDH PRASAD Alias SAOHU YADAV: 

MS. INGRID MCLEOD : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the Government has received sugges-

tiona/proposals from various State Governments for the 

reservation of backward category students in private 
professional Institutions; 

(b) if so, details thereof, State-wise; 

(c) the reaction of the Government with regard to 

the Supreme Court Judgment granting absolute control 

over the admission to the management of private sector 
engineering and medical colleges; 

(d) whether the Govemment proposes to Introduce 

a comprehensive' legislation making reservation manda-

tory for backward category students In private prof_lanai 

instttutions; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) to (e) The Central Govemment in consultation 
with all concerned, including the State Govemments, Is In 
the process of fonnulating a policy to address the issue 
of social justice In respect of admission of students to 
unaided profeasional educational Institutions. 

Golden Ouadrl ....... , Profect 

·193. SHRI RAVICHANDRAN SIPPIPARAI : 

SHRI RAJIV RANJAN SINGH 'LALAN' : 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to atate : 

(a) whether any target date was fixed by the 
Govemment to complete the wor1< pertaining to Golden 

Quadrilateral Project at the time of inetltutlon of Profect; 

(b) if 80, the ~ thereof aIongwlth the amount 
allocated for the Project; 

(c) whether the cost of the Project has escalated; 

(d) If so, the facta thereof and the reasons for the 

coat escalation; 

(e) whether any changes have been made In the 

Original Project: and 

(f) if so, the details thereof alongwith the date by 

which Project wor1< is likely to be completed? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU) : (a) Yes Sir. 

(b) to (d) The project was originally targeted to be 

completed by 2003. The original estimated cost of Golden 

Quadrilateral Project at 1999 price was Rs. 2505 crores 

(excluding interest during construction and escalation). The 

expenditure as on 31.10.2005 on the project is 

Rs. 23,303.59 crore. The final cost indication woutd be 
arrived at only after completion of all projects. However it 

Is estimated that the actual expenditure on the project will 

not differ much from the estimated cost, allOwing for nonnal 

Inflation. 

(0) No, Sir. 

(f) It is estimated that the Golden Quadrilateral 
Project would be substantially completed by June 2006. 

(Translation] 

Schemes under NSTFDC 

·194. SHRI MAHAVIR BHAGORA : 

SHRI JASHUBHAI DHANABHAI BARAD : 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) the details of the schemes being run by National 

Scheduled Tribes Finance and Development Corporation 
(NSTFDC); 

(b) the total amount disbursed by NSTFDC under 

each of these schemes during each of the la8t three years, 
State-wise· and Scheme-wise; 

(c) the total number of beneficiaries of each of these 
Schemes during the same period, State-wise; 
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(d) whether the NSTFDC periodIcaJIy review the 
schemes being run by them; and 

(e) If so, the details of review of each of the scheme 
alongwlth the achievements of each scheme? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 

OF DEVELOPMENT OF NORTH·EASTERN ·REGION 

(SHRI P.R. KYNDIAH) : (a) The National Scheduled Tribes 

Finance and Development Corporation (NSTFDC) pr0-

vides financial 888Istance In the form of loan for 'Income 

Generating Activities' and 'Working C8p1tal and Marketing 

Support ActIvItIes' to assist the eligible Scheduled Tribea 

through the State Channelising Agencies. Also. the 
Corporation provides grant·ln-aid for training programmes 

undertaken for Skill and Entrepreneurial Development of 
the eligible Scheduled Tribes. 

(b) and (c) The amounts disbursed and the number of 

beneficiaries covered State-wise under the.. activities 
during the last 3 years are Indicated In the encloeed 

Statement. 

(d) and (e) The Implementation of the NSTFDC 

assisted scheme are reviewed on periodical basis which 

is as under:-

Statement 

(I) The progreIIIutiltzation reports. Including det. 

of beneficiaries UIiIted and funds released, are 

reviewed at departmentaUdeIk level of the 
Corporation. AIeo, Zonal OffIcers who generally 
participate In the meetings of Implementation 
Committee of the State Chanelllsing Agencies 

(SeAl). also undertake field visits to review 
Implementation of the sanctioned schemes. 

(II) the progress reports containing details of 

sanctions issued/disbursements made and sta-
tus of overdues are placed before the meetings 
of the Board of the Corporation for review and 

consideration. 

(iii) auartertylhalf Yearly Performance RevIew Meet-
ings of the Ministry of Tribal Affairs Including the 

performance of the NSTFDC are held In the 

Planning Commission. The Corporation also 
submits monthly progress reports to the Ministry. 

(iv) As a resuH of the periodic reviews, the NSTFDC 
has been able to accord gross sanction of Rs. 

325.67 crore and as on 31.10.2005 also made 
disbursements of funds amounting to Rs. 169.62 

crori. 

State·wise/Scheme-wise details of amounts disbul'Sfld by the National Scheduled Tribes Finance and 
Development Corporation and number of beneficiaries during the /sst 3 yealS from 2002-03 to 2004~5 

(A) Income Generetlng Actlvltl .. 

S.No. Name of the State 2002·03 2003·04 

Amounts 

Disbursed 

2 3 

1. Andhra Pradesh 540.32 

2. Arunachal Pradesh 1.10 

3. Assam 20.47 

4. Chhattlagarh 298.74 

No. of Amounts 

Beneficiaries Disbursed 

4 5 

1447 206.64 

24 

84 

No. of 

Beneficiaries 

6 

1585 

(Rs. in lakhs) 

2004-05 

Amounts 

Disbursed 

7 

1181.71 

734.07 

No. of 

Beneficiaries 

8 

2974 

170 
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1 2 3 4 5 6 7 8 

5. Qujarat 84.00 70 477.02 664 

8. HIm8chaI Pradesh 10.84 3 32.85 11 31.98 9 

7. Jammu and Kuhmir 65.25 15 74.33 26 

8. Jharichand 586.78 267 123.20 226 601.91 343 

9. Kerala 38.42 56 17.13 33 

10. Kamataka 244.54 456 1.35 1 202.90 801 

11. Lakshadweep 7.33 6 8.65 7 

12. Madhya Pradesh 281.93 355 114.59 83 

13. Maharashtra 149.75 575 436.83 927 

14. Nagaland 137.77 84 216.49 132 244.09 56 

15. Crt ... 27.72 8 

16. Rajasthan 356.06 217 217.91 181 464.89 380 

17. SlkIdm 145.00 60 219.04 289 116.00 40 

18. Tiipura 69.68 96 236.15 259 

19. Uttaranchal 115.17 53 11.20 8 

20. West Bengal 303.28 2070 380.40 3227 711.75 8080 

Note: Funds dilbureed for Coffee Plantation Schemes to the SCA in the State of Andhta Pradesh have been 

proportionately worked out. 

(8) Y .. r ... Working Ca_1 AnI __ nee for Marketing Support ActlvHlel and No. of Benetlclarl •• :-

(As. in lakhs) 

Sr. Name of Scheme 2002·03 2003·04 2004·05 

No. Amounts No. of Amounts No. of Amounts No. of 

disbursed beneficiaries disbursed beneficiaries disbursed beneficiaries 

1. TRIFED For Mari(etlng 300.00 290430 800.00 566900 

Support Activities 

2. Glri;en Cooperative 500.00 110000 500.00 110000 500.00 283000 

Corporation Ltd. (GCe). 

Andhra Pradesh 
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(C) V ...... wI.. Grant-In-AId - Training Programme Md NO. of Beneflclarl •• : 
(Rs. in lakhs) 

Name of Scheme 2002-03 2003-04 2004-05 Sr. 

No. Amounts 

disbursed 

No. of Amounts No. of Amounts No. of 

beneficiaries disbursed beneficiaries disbursed beneficiaries 

1. Grant-in-aid (Tt'I!Iinlng 

programme) 

1.21 40 2.65 25 1.84 25 

[English) 

Re-Con.tructlon of Road. 

~195. DR. K. DHANARAJU : 

SHRI SUNIL KUMAR MAHATO : 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state : 

(a) whether any arrangement has been made by the 

Govemment to ward off the problem of national highways 

getting washed away due to heavy raina/cyclones In 

various parts of the country; 

(b) if so, the details thereof; 

(c) the details with regard to various national 

highways Including National Highway No. 45 which got 

damaged on account of heavy rain/cyclone during the 

current year; State-wise. Nat~1 Highway-wise; 

(d) the steps the Govemment proposes to take to 

reconstruct all such national highways; 

(e) whether any request has been pending with 

the Govemment for the grant of fund from Special 

fund to reconstruct damaged national hlghwayalbrldges; 

and 

(f) If 80, the action taken by the Government. in this 

regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU) : (a) and (b) 

Development and improvement of National Highways Is 
based on the design and specifications and proviSion of 

cross drainage structures to withstand rainlrtoods of normal 

magnitude. However, washing awaylbreaches due to over 

topping during abnonnal rain/cyclone do occur and cannot 

be entirely prevented. In the event of any breach/washing 

away caused by the unprecedented rains/cyclone resto-

ration works are taken up on Immediate basis such as 

filling up of breaches, launching of bailey bridges, 

construction of diversion roads etc. wherever required in 

order to restore the traffic. 

(c) Details are given In the enclosed Statement. 

(d) Restoration works like filling of pot holes, patch 

repairs, restoration of embankment, repair of cross 

drainage works and retaining walls. repairs to bridge. 

construction of diversion road wherever required are 

carried out to make the road in traffic worthy condition 

within available resources. 

(e> and (f) Out of the allocations made for maintenance 

and repair of National Highways. separate eannarking 

of funds is done for repair of damages caused by flood! 

rain depending upon the availability ot funds and 

magnitude of damages. The funds earmarked for this 

purpose during the current year have already been 

allocated to different States based on their demand and 

assessment of damages. There are budgetary constraints 

In meeting out the entire requirement of repair and 

maintenance. 



35 WIftM AnaMms . DECEMBER 8, 2005 38 

S!.No. State 

2 

1. Andhra Pradeah 

Der.J/s of o.magu Due to heavy rainlFloods In the year 2005 

NH No. Extent of damages of National Highways 

3 4 

5, 7, 9, 16, 18, 43, 63, BT surface. culverts, wing Walls damaged, approaches and road 
202, 205, 214, 214A, 
219, 221, 222 

portions wasHJtd out at some locations, damages to protection 
worb. 

2. Arunachal Pradesh 153 Subsldiencel1and slides, landsllps, shoulder erosion, culverts 
damaged at different locations. 

3. Assam 

4. Bihar 

5. ChhaHisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

31, 31B. 31e, 38, 37, 38, Erosion of side berms, disintegration of road surfaces, subgrade 

39, 54, 61. 82, 152. 153. failure, land, slide, pot ho,", damages to Crol8 drainage structures 

154 at different locations. 

19,28, 28A, 31, 57, 57A, Cutting of road crust damages In the brtdgea and approach •. 
n, 104, 105, 108, 107 

e, 12A, 43, 78, 200, 216. ·Damage 10 formation/carriage way of roads mostly at approaches 
221 to culverts and bridges. 

17, 4A, 17A, 17B Damages to road surface, land slide, damage to head wall and 
parapet wall of cr088 drainage wor1<s, side shoulder and 
embankment washed out at some locations, damage to the 
protection work and sinking of carriageway at different locations. 

NE1, 6, SA, 8C. 80. 8E, Pot holei, patches, damage to toe and retaining walls, surface 
15, 59 

21A, 65, 71A. 72, 73 

damaged in some stretches, damages to culverts and bridges. cuts 
and erosion of earth in shoulders and settlement at few locations. 

Damages to road surface causing pot holee, patches, erosion of 
embankment and damage to berms at different locations. 

9. Himachal Pradesh 20, 21, 21A, 22, 70, 72, Fonnation, Saney bridges, suspension bridge washed away. Slips 

10. Jharkhand 

11. Kamataka 

88 and erosion. due to ttood In river. 

23, 31, 32, 33, 75. eo, 99. Damages to road surface causing pot holes, er~ion of berms and 
100 damages to cross' drainage works. 

4, 4A. 7. 9,13,17.48,63, BT surface, culverts, wing wans damaged. approaches washed out 
206, 207, 209. 212, 218 at some locations. 
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12. Kera'a 

13. Madhya Pradesh 

14. Maharuhtra 

16. Manipur 

18. Meghalaya 

17. Mizoram 

18. Nagaland 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Tamil Nadu 

AGRAHAYANA .1~, 1827 (SAKA) to Questions 38 

3 4 

17, 47, 47A, 49, 206, BT ,urfac,. culverts, wing waH, damaged, pot holes, erosion of 
212, 218, 220 ahouldel8, settlement of roads at some locations. 

3, 7. 12. 12A,28, 69, Damage to fonnationlcamage way of roads mostly at approaches 
59A, 69. 75, 78. 86 to culverta and bridges, development of pot holes and washing out 

of berms at few locations. Damages in major bridges. 

3,4,48. 8, 7, 9, 13. 17, Damagea to road surface, land Slide, damage to head wall and 
SO, 69, 204, 211, 222 parapet wall of croa drainage works, &ide shoulder and 

embankment washed qui. at some locations, damage to the 
protection work and sinking of carriageway at different locations. 

39, 150 

40. 40E. 44, 51, 62 

44A, 150, 154 

36,61 

5, SA, 6, 23. 42, 43, 75. 
200, 201, 203, 215, 217, 
224 

71 

8,3 

Damages to the road surface, subsidiencelland slides, lanclalips, 
shoulder erosion, damages to culverts at different locations. 

Subsidience/land slides, landslips, formation erosion, protection 
work damaged at different locations. 

SubsidienceJland slides. landsllps, shoulder erosion, culverts 
damaged .. different locations. 

Subsldiencelland slides, landsllps, shoulder erOsion, culverts 
damaged at different locations. 

Damages td road surface, depressions and cracks in some 
stretches, damages to the cross drainage structures and berms. 

Slips and erosions due to flood In river. 

Berm and Retaining wall damaged, damages to road surface 
causing pot holes, patches and washing out of embankement at 
one location. 

4,5, 7, 7A, 45, 45A, 45B, Damages to road surface causing pot holes, patches in the riding 
46, 47, 47B, 49, 57. 66. 
87, 88, 205, 207, 208, 
209, 210, 219, 220 

surface. erosion to the berms, breach in diversion, damages to the 
retaining wall, culverts. and bridges at different locations. Road 
portion washed out at one location. tt Is stl" raining in Tamil Nadu 
and damage due to continuing rain and flOods needs further 
88H88ment for taking action for repair of damaged portions. 
Section of NH-45 from km 0 to 121 Is In traffic worthy condition. 
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However some portion of the balance section have got damaged 
due to recent wide spread rains and overtopping at some locations. 

23. Uttaranchal 58, 72, 74, 87, 94, 119, 
121, 123, 125 

Pot holee, road washed away in some stretches, culverts, lWtalning 

waf/s, wing walls damaged. 

24. Uttar Pradesh 7, 11. 19, 24, 26, 27, 28. 
288. 28C, 29.56. 58. 
72A. 73. 74, 75E. 76. 
76E. 86. 87. 91. 92. 93. 
96. 97. 91A. 119 

Pot holes, rain cuts In high embankmentlbridge approaches, 
culverts damaged and slips occurred at some places. 

25. West Bengal 2. 6. 31. 31C. 32. 35. 60. Damages to road surface causing pot holes. depressions and 
55. 81. 117 damages of side shoulders. 

Prlvat. Unlv .... ltl •• 

*196. SHRI ABDUL RASHID SHAHEEN : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the number of Private Universities established 
under the proviSions of the University Grants Commission; 

(b) Whether the U.G.C. has conducted inspections 
of these Private Universities to verify their conformity with 
its regulations; 

(c) if so. the details thereof; 

(d) the names of the universities which were not 
found in conformity with the University Grants Commission 
(Establi8hment of and Maintenance of Standards in Private 
Universities) Regulations. 2003; and 

(e) the action taken against such universities who 
issued degrees without the clearance of U.G.C. under the 
relevant provisions of the University Grants Commission 
Act? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) to (e) The incorporation, regulation and 
winding up of universities .is within the corapetence of "e 
State l.egisIatures. 

According to the-University Grants Commission (UGC). 

the following 8 private universities. established by the 
respective State Legislatures. are functioning at present in 

. terms of Section 2(f) of the UGC Act:-

1. Dhlrubhai Ambani Institute of Information and 
Communication Technology Gandhinagar. 
Gujarat. 

2. Nirma University of Science and Technology. 
Sar1(hej. AhmedBbad. Gujarat. 

3. Jaypee University of Information Technology. 
Solan District. Himachal Pradesh. 

4. Jagadguru Rambhadracharya Handicapped 
University. Chitrakoot Dham. Uttar Pradesh. 

5. Integral University. Lucknow. Uttar Pradesh. 

6. Dev Sanskrlti Vishwavidyalaya. Hardwar, 
Uttaranchal. 

7. University of Petroleum and Energy Studies, 
. Dehradun. Uttaranchal. 

8. Institute of Chartered Financi., Analysts of India 
(ICFAI), Dehradun. Uttaranchal. 

The UGC has constituted a number of Expert 
CommIttees to lnapect Private Univel'litle. In varioUl 
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States. All the above Univeralties are reported to be 
conforming to the UGC Regulations in this regard. 
According to the UGC no such cases of issuance of 
degrees by Private University without the clearance of the 

U.G.C., have been reported. 

Plantation of Medicinal Plantl along 
National Hlghwaya 

·197. DR. M. JAGANN~TH : Will the Ministor of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

<a) whether the Govemment hal set up a Commit-
tee to examine the feasibility of plantation of medicinal 
plants along the National Highways; 

(b) if so, whether the Committee has submitted its 
report on the subject; 

(c) if so, the details thereof; and 

(d) the action taken or proposed to be taken on the 
recommendations of the Committee? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU) : (a) to (d) A Core 
Group was constituted by the National Medicinal Plant 
Board for finalization of an Action Plan for plantation of 
medicinal plants along the National HighWays. The Core 
Group decided that Instead of formulating and Action Plan 
for medicinal plants, it would be appropriate to have 
generic guidelines on plantations along the NatIonal 

Highways. The Core Group also agreed that plantation and 
commercial exploitation of medicinal plants Is not 

advisable along the Highways. 

Export of Industrial Goods 

·198. SHRI SANAT KUMAR MANDAL : Will the 
Minister of COMMERCE AND INDUSTRY be pleaHd to 

state: 

(a) the details of growth in exports of industrial 
goods achieved during each of the last three years, sector-

wise; 

(b) the effect on the employment opportunities, year-

wise and sector-wise; and 

(c) the steps takenlproposed to be taken by the 
Govemment to support the export-oriented industries to 
achieve and sustain a higher growth rate on both exports 
and creation of employment opportunities? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH) : (a) The Directorate General of 
Commercial intelligence and Statistics (DGCI and S) 
cornpile6 trade data on the basis of Indian Trade 
Classification (ITC) Harmonised System (HS) Codes for 
different commodities. There is no separate classification 
of industrial goods under this system. However, going by 

the description of goods, a significant share 0' exports 
consist of Industrial products. The details of value and 
percentage growth In exports of major sectors for the last 
three years in given below. 

(Value In US $ Million) (Percentage Change) 

Commoditiea 2002-03 2003-04 2004-05 2002-03 2003-04 2004-05 

2 3 4 5 6 7 

Plantation 547 593 621 -7.30 8.41 4.72 

Agri and Allied Products 4721 5407 6034 16.13 14.53 11.80 

Marine Products 1432 1328 1288 15.19 -1.19 -4.59 

01118 and Minerala 1986 2389 4193 58.11 18.69 78.99 

Leather and MIra. 1848 2163 2289 -3.25 17.05 5.63 
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Gems and Jewellery 9030 10573 

Sporta goods 73 99 

Chern. and Related prdta. 7858 9980 

Engineering goods 7689 10516 

Electronic goods 1295 i80S 

Projects goods 49 84 

Textiles 11081 12205 

Handicrafts 785 500 

Carpets 533 688 

Cotton raw incl. waste 10 205 

Petroleum Products 2577 3588 

Total Exports 52719 83843 

(b) There Ia no final aector-wiH estimate of 
employment created through exports. However, preliminary 
findings of a study conducted by the Research and 
Information Syatem for Non-Alligned Countrlel (RIS) on 
employment generation through exports In,.dIcate that the 

total employment generated through exports in 2004-05 
wu almost 1~ mlUion of which 9 minion was direct 

employment and 7 million wu Indirect employment. 

(c) The Govemrnent hu taken a number of 

initiatives to promote exports and employment as part of 

the Foreign Trade Policy (FTP). In order to expand 

employment opportunities, certain special focus initiatives 

have been identified for the agrlcuhure, handlooms, 

handicraft, gems and jewellery and leather sectOI'8. Other 

measures to promote exports. Include the enactment of the 
SEZ Act 2005 to trigger a larger flow of foreign and 
domestic Investment In Infrastructure and productive 

capacity; setting up Free Trade Warehousing Zona 

(FTWZs) which would get all the benefits available to SEZ8; 

giving • major thrust to procedural aimpfificatlon to reduce 

transaction coat of exporters and IigrUng regional trade 
agreements to leverage exports in line wtth India's 

comparative advantage. 

4 5 8 

13705 23.59 17.09 

98 8.28 35.82 

12677 23.33 26.75 
. 

33.80 36.77 14587 

1804 8.59 39.38 

49 165.49 71.43 

12017 14.37 10.14 

343 43.00 -36.31 

596 4.48 9.94 

81 8.80 2004.72 

6792 21.61 38.46 

80540 20.29 21.10 

[Translation} 

Keeturba Gandhi Beilke VldyIIleya 
Scheme 

7 

29.62 

-1.01 

27.28 

38.71 

-0.06 

-41.67 

-1.54 

-31.40 

1.71 

-60.49 

90.36 

26.15 

"199. SHRI NARENDRA KUMAR KUSHAWAHA : 

SHRI MUNSHI RAM : 

WiN the Minister of HUMAN RESOURCE DEVELOP-

MENT be plealed to state : 

<a> whether the "Kasturba-Gandhi-Ballka-Vidyalaya 

Scheme" launched by the Govemment has been made 
operational; 

(b) if so, the details thereof including the number of 

Vidyalayas opened, State-wiSf); 

(c) whether the Government has released funds to 

an the States under the aforesaid scheme during the 

current financial year; 

(d) If so, the details thereof State-wise; and 

(e) the steps taken by the Government to ensure 

that the underlying objectives of the acttemes are 

achieved? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : (a) to (a) The Government of India launched the 
Kalurba Gandhi BaIika Vldyalaya (KGBV) ICheme In 
Auguet. 2004 and 750 KGBVs have been auctioned In 
21 eligible States. All amount of RI. 120.38 CI'OI'8I ..... 

. been releued upto September 2005 under the 1Cheme. 
Out of 750 KGBV achooIa, 448 KGBVI are reported by the 
State Govemmenta. to be operational. The number of 
KGBVI ~ funds sanctioned State-wile 10 far, iI·encIoIed 
as Statement. Government of india .. ,.....,., monitoring 

implementation of the scheme. 

SI. Name of Stat .. 
No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Bihar 

4. Chhatlisgarh 

5. Gujarat 

StMement 

(Amount RI. In LakhI) 

Total No. Cumulative Funds 
of Schools reIeued by 
sanctioned GO! 

3 4 

94 1823.n 

14 210.74 

62 1115.19 

51 810.33 

30 497.03 

1 2 3 4 

16. RajUlhan 56 350.66 

17. Tamil NadU 37 844.38 

18.Tiipura 2 32.54 

19. Uttar Pradesh 32 794.94 

20. Uttaranchal 13 291.11 

21. West Bengal 64 745.51 

Total 760 12038.07 

[English} 

*200. SHRI ADHALRAO PATIL SHIVAJlRAO : WII the 
MInister of AGRO AND RURAL INDUSTRIES be pleued 
to state : 

(a) the number of agro clinics and agro-buslness 

centres set up under Rural Employment Generation 
Programme In the country during 2004-06 till date. State-

wi.e; 

(b) the employment generated through the above 

IIChemes during the same period. State-wise; and 

(c) the steps takerVto be taken by the Govemrnent 
6. Haryana 0.00 to promote marketing of agro products? 

7. Himachal Pradesh 

8. Jammu and Kashmir 

9. Jharkhand 

10. Kamataka 

11. Madhya Pradesh 

12. Maharashtra 

13. Meghalaya 

14.0rl888 

15. Punjab 

9 

14 

74 

58 

70 

27 

1 

49 

2 

192.47 

190.57 

1336.05 

845.47 

700.81 

527.61 

13.32 

884.02 

32.55 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHAVIR PRASAD) : (a) and (b) No agro clinics and agro-

business centres have been set up under the Rural 

Employment Generation Programme (REGP) of the Central 

Govemrnent In the Ministry of Agro and Rural Industries. 

However. the Ministry of Agriculture of the Central 

Govemment Implements the ICheme of Establishment of 
AgrI-C1inics and Agrl-Bu1inee8 Centres (ACABC.). as 
economically viable seIf-ef11)loyment ventures. which 

provide extension and other services to farmers. on 

payment. During AprIl 2004 - November 2005, 1667 
ACABCs have been set up, generdng 4397 employment 



47 DECEMBER 8. 2005 48 

opportunities. The State-wise details of ACABCs estab-

lished and employment opportunities generated under the 

scheme during 2004-05 and 2005-06 (up to NoVember 

2005) are given in the enclosed Statement. . 

(c) The Ministry of Agriculture of the Central Govern-

ment has formulated a scheme for 'Development/Strength-

ening of Agricultural Marketing Infrastructure, Grading and 

Standardieation'. Under this scheme, subsidy at the rate of 

25 per cent of capital cost of the project Is provided to 

ent,.preneurs for construction of general or com~

specifIC infrastructure for marketing of agricultural commodi-

ties and for strengthening and modernization of existing 

agricultural markets. The rate of subsidy is 33.3 per cent for 
entrepreneurs belonging to the scheduled castesltribes and 

those in the north-eastern States and hilly areas. 

Statement 

State-wise number of units estabilshfJd under ACABCs and employment oppoItUnities 
generated during 2004-2005 and 2005-2006 (till Nollflmber, 2006) 

(Figures in number) 

No. StatelUnlon 2004-05 2005-06 (upto November 2005) 
Territory Units established Employment generated Units established Employment generated 

1 2 3 4 5 6 

1. Andhra Pradesh 35 158 42 153 

2. Assam 8 8 0 0 

3. Bihar 113 244 75 224 

4. Chhattisgarh 13 20 29 29 

5. Gujarat 41 54 35 178 

6. Himachal Pradesh 0 0 

7. Jammu and Kashmir 2 3 5 14 

8. Jharkhand 3 7 3 

9. Karnataka 107 218 170 595 

10. Kerala 6 41 10 

11. Madhya Pradesh 60 112 6 16 

12. Maharashtra 180 334 208 889 

13. Manipur 0 0 12 21 

14, 0riNa 14 42 28 89 

15. Punjab 7 9 0 0 
• 

16. Rajasthan 68 106 44 95' 

17. Tamil Nadu 11 11 25 58 
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18. Uttar Pradesh 118 

19. W .. t Bengal o 

Total 783 

Sporta In School. 

*201. SHAI RAVI PRAKASH VEAMA : 

SHAI ANANDRAO VITHOBA ADSUL : 

Will the Minister of HUMAN AESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the CBSE has prepared any plan to 
promote sports in schools across the country as reported 

In The Hlndustan Times dated November 17, 2005; 

(b) if so, the details thereof; 

(c) whether the CBSE has formulated any scheme 

for awarding of scholarships to the students who possess 

talents in sports; 

(d) if so, the details thereof aittd the sports identified 

therefor; and 

(e) the further measures taken by the Government 

to encourage aporta at school level? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOUACE DEVELOPMENT (SHRIMATI KANT I 

SINGH) : (a) to (d) Central Board of Secondary Education 

(CBSE) has announced ·Chacha Nehru Sports Scholar-
ships· for the Sports Talents with effect from academic 

session 2005-06 to courage and nurture sports talent 

among students of schools affiliated to it. Scholarships (for 

14 different games) will be awarded each year at the rate 
of As. 5001- per month for students of Cia .. IX-XII with 

talent In sports, identified on the basis of performance In 
various games at National level Competition organiZed by 

the Board. The 14 identified sports are - Athletics. 

Badminton, Basketball, Chess. Football, Kho-Kho, Judo, 
Handball, Hockey. Skating Swimming. Table Tennis, Tennis 

and Volleyball. 50 scholarships will be awarded in 

4 6 6 

276 164 336 

o 

1643 

39 44 

884 2754 

the first year, and the number will Increase to 200 In the 
fourth year. 

(e) Ministry of Youth Affairs and Sports under its 

scheme: ·Promotion of Sports and Games in Schools· 

provides financial grants 0 As. 75,000/- per district and 

o As. 3,00,000/- per State for holding district and State 

level Inter-school toumaments respectively In certain 

disciplines. The Sports Authority of India (SAl) is given 
assistance 0 Rs. 2,00.000/- per discipline lor conduct of 
national level tournaments. The school performing best at 

the national level toumaments Is given an award of Rs. 
1.00.000/· along with a raRing trophy. 

[English} 

Appointment of Nu .... ry Teachers 

1881. SHRI SHAIPAD YESSO NAIK : Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a). whether NDMC has any provision to appoint 

Nursery Teachers on ad hoc basis; 

(b) if 60, the details thereof alongwith number of 
teachers presently working on ad hoc basis; 

(c) whether the candidates recommended by Delhi 
Subordinate Services Selection Board in pursuance of 

High Court order for appointment as Nursery Teachers in 
NOMC schools have since been given an offer of 
appointment; 

(d) if so. the details thereof, category wise; and 

(e) if not, the time by which all the selected 

candidates will be given appointments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S.· REGUPATHY) : (8) No. Sir. 
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(b) Does not arise. 

(c) to (e) Presently. there are 24 surplus Nursery 

Teachers In New Delhi Municipal Council because of 

reduction In enrolment. It has, therefore. not been possible 
for New Delhi Municipal Council to offer appointment to 

the candidates recommended by Delhi Subordinate 

Services Selection Board. 

[Translation] 

ReMrvatlon Quota In Kendrlye 
Vldya'ayas 

1882.SHRI RAGHUVEER SINGH KOSHAL : 

SHRI KAILASH MEGHWAL : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

<a) whether the reservation quota has been fixed 
for AIEEE conducted by Kendriya Vidalaya Sangthan on 

the basis of domicile; 

(b) if so, tlte details thereof; 

(c) whether marksheet of 12th class is required 

instead of certificate 'rom COrnp6tent Authority of the State 

for the purpose 0' domicile; 

(d) if so. the details thereof; 

(e) whether the procedure adopted by Central 

Board of Secondary Education is against the natural justice 
of States; 

(f) if so, the details thereof; 

(g) whether the Govemment is aware the news 
item -Haq Hamara. Kabja Unka- pubHshed In Dalnik 

Jagran, Kota (Rajasthan) deted 11th September. 2005; 

and 

(h) if 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

.HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : (a) to (h) The Centra~ Board of Secondary 

Education (CBSE) conducts the All India Englneerlngl 
Architecture Entrance Examination (AIEEE). The CBSE has 

Informed that reservation in Central Govemment. Institu-

tions has been made as per rules of Central Govemment. 

The State where candidates appear for 10+2 class Is taken 
Into 8CCOlInt as State Code of eligibility. which is being 

considered as State Code of Domicile. There is no domicile 

certificates requirement as far as the admission for the 

seats reserved or a particular State are concemed. 

Therefore. Mark Sheet for qualifying exam is required for 

verification of State code of eligibility. which decides their 

domicile status. Though representations have been 

received. there is no change in the policy by CBSE on 

the matter of deciding State Code of Domicile. 

{English] 

Demand for Creation of Autonomous 

District Council 

1883.SHRI M.K. SUBBA : Will the Minister of HOME 

AFFAIRS be pleased to state : 

(a) whether the Govemment has received represen-

tations from All Assam Man (Tai Speaking) Students Union, 

Tirap Autonomous District Council Demand Committee, 

and public representatives to set up an autonomous district 

council; 

(b) if so, the details thereof; and 

(c) the response of the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) No, Sir. 

(b) and (c) In view of (a) above, do not arise. 

East-W •• t Corrldor In A ... m 

18M. SHRI NARAYAN CHANDRA BORKATAKY : Will 

the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state : 

(a> whether the phase-I of the East-We .. corridor In 

Assam has been stalled due to objection Of the Ministry 
of Environment and Foresta; 
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(b) If 80, the details thereof; 

(c) whether the fUJlld lor this project hal been , 
diverted to some other Statel;-

(d) if so,the details thereof; 

(e) If not, the time by which the actual execution of 

the work Is likely to be started and finished; 

(f) whether the Government has received any 

altemative proposal for diverting the East·West corridor 

from Nagaon to Silchar; 

(g) if 10, whether the Government is considering this 

new alignment; and 

(h) If 80, the dataHs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) Civil work contracts for 465 km length of East-

Weat Corridor in Assam Have already been awarded. 

Tenders for remaining length of East-West Corridor in 

Alsam are also likely to be awarded by March 2006. The 

contractors have started mobilization and the entire project 
is targeted to be completed by year 2008. 

(f) No such proposal has been received from the 

Govemment of Assam. 

(g) and (h) Does not arise. 

NaUonal Self Development Scheme 

1885.SHRI SUBODH MOHITE : Will the Minister of 

URBAN EMPLOYMENT AND POVERTY ALLEVIATION be 

pleased to atate : 

(a) whether the Government has sanctioned 

Rs. 180 crore under National Self Development Scheme 

to undertake various development projects in Vidarbha 

region of Maharashtra; 

(b) if 80, the detaile thereof; 

(c) whether the Govemment has reviewed the 

progr... of work undertaken under the scheme at and 

around Nagpur city; 

(d) if so, the detaJIs thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

URBAN EMPLOYMENT AND POVERTY ALLEVIATION 

(KUMARI SELJA) : (a) No such scheme is being 

implemented by the Ministry of Urban Employment and 

Poverty Alleviation. 

(b) to (e) In view of (a) above, question does not 

arise. 

Adml •• lon In Engineering Collegel 

1886. SHRI RAM KRIPAL YADAV : Win the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state 

(a) whether the All India Enginee~ng Colleges 

AsSOCiation, Chennai recentty advertised in the Newspa-

pers about entrance test 2006 for admission in Engineer. 

ing institutions in the country; 

(b) whether AIECA Is collecting Rs. 1100/· from all 

the studerits; 

(c) if so, the details thereof; and 

(d) the action taken by the Government or AICTE 

in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : (a) to (d) Advertisements are appearing in the 

newspapers from one 'All India Medical and Engineering 

Colleges Association'. HpWever, the Government or the All 

India Council for Technical Education is not associated with 
the so-called Association in any manner. 
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(Translstlon] 

FIring on Border 

1887.SHRI HARISINH CHAVDA : 
SHRI S.K. KHARVENTHAN : 

Will the Mlnllter of HOME AFFAIRS be pleased to state : 

(a) the number of firing Incidents took place on 
India-Pakistan border during the 2004-05, till date; 

(b) the detalls of loss of life and property suffered 
during the said period: 

(c) the steps taken by the Government for safety of 
life and property of the persons residing in border areas; 
and 

(d) the achievement made in the Implementation of 
these steps? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) No, firing 
incident took place on the International border with 
Pakistan during the year 2004-05 and till dete in the year 
2005-06. 

(b) Does not arise in view of (a) above. 

(c) and (d) Government has adopted a well-
coordinated and multipronged approach for providing 
protection to the people living close to the Indo-Pakistan 
border which includes fencing of the International border, 
providing Border Security Force Kisan Guards, gearing up 
the intelligence machinery, modernization and upgradation 0' police and security forces with advanced sophisticated 
weapons and communication system etc. As a result of 
these measures, farmers are carrying out agricultural 
activities in their fields across the border fencing. 

(English] 

Central School. and Ntlvodeya 
Vldy"ay .. 

1888. SHRI CHANDRAKANT KHAIRE : Will the 
Minister of' HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

•• 

(a) whether Go\remment has constituted Expert 
Committee. to improv!1 the management and working 
of Central Schools and Navodaya Vidy"'yas in the 
country; 

(b) if so, the detail. thereof aIongwith the compo-
sition of such committees; 

(c) whether these committees submitted their re-
ports to the Government; 

(d) if so, the salient features thereof and the action 
taken thereon; and 

(e) if not, the time by which these committees are 
likely to submit their reports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) Yes, Sir. 

(b) A Committee under the Chairmanship of Shri 
J.C. Pant and comprising Shri P.R. Chauhan, Shri J. 
Veeraraghavan, Mrs Shayama Chona, Dr J.D. Johnson, 
Shri R.G. Patil and Shri K.S. Sarma was constituted in 
December, 2001 to review the Management structure and 
operating mechanism of Kendriya Vidyalaya Sangathan. 

A Committee under the Chairmanship of Shri Y.N. 
Chaturvedi and comprising Prof. B.P. Khandelwal, Dr. Asif 
Khan, Dr. Smriti Swarup, Prof. Nandu Ram and Shri K.S. 
Sarma was constituted in June, 2001 to review the 
Management structure and operating mechanism 0' 
Navodaya Vidyalaya Samiti. 

(e) Yes, Sir. 

(d) (i) The summary of recommendations of the 
Pant Committee is given in enclosed 
Statement-I. KVS has already implemented 
several of these recommendations in 
various forms. 

(ii) The summary of recommendations of the 
Y.N. Chaturvedl Committee and action 
taken thereon by NVS is. given in the 
enclosed Statement-II 
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(e) Does not aIiIe. 

Statement" 

Summaty or Recommendatfon, of the RevIew 
CommIttee set up for Review of the ua""gement 

Structure and Operating Mechanism of 
KVS [pant "ComInittrHI Report] 

I. REVIEW OF ADMISSION POUCY AND NEED FOR 
EXPANSION 

(a) 10% of new admissions to be made on merit 
basis each year in Class II onwards 

For admission in Class XI, the provision of minimum 
80% marks to be relaxed to 75% for students coming 
from other schools if number of such students is less 

(b) (I) Sale of registration forms and registration 
should be commenced from 1 st December 
to 31 st January. 

(ii) Last dale of receipt of the forms should be 
31st January. 

(III) Display of admission list by 15th February 

(iv) Admission upto 1 st March 

(v) Last date for fresh admission-31st July 

(vi) In exceptional cases the Chairman, VMC 
may permit admission before the ha" 
yearly examination. 

(c) (i) Children of ex-servicemen with less than 
15 years of service to be kept in category 
II (ii) The children of employees of Central 
Autonomous Bodies to be kept in separate 
block for admission on paid Hat basis. 

II. STRUCTURAL CHANGES IN SANGATHAN: WHETHER 
IT SHOULD CONTINUE TO GROW WITH EXISTING 
STRUCTURE OR SOME STRUCTURAL CHANGES 
LIKE CONSTITUTION ON REGIONAL STRUCTURES 
MAY BE MADE 

(a) Creation of additional regions to ensure 28-30 
Kendrlya Vidhyalayas under one region. 

(b) Creation of OS National Zones with each having 
oe Regions for the purpose of recruitment of 

"'/ (itaft. their poating and transfeJ"l etc. 

(c) The post of Education Officer and Principal of 
a Kendrlya Vidhyalaya to be made inter-

changeable. 

(d) Grading of each Kendrlya Vidyalaya to be done 
for different fields of activities. The duties of 
Education OfficeJ"l and the Vice-Principal of the 

Kendrlya Vidyalaya need to be specified in order 

to make them more accountable for the 

performance 0' a Kendrlya Vldyalaya. 

(e) Each Kendrlya Vldyalaya to evolve a local 
objective keeping local. cultural and environ-

mental concems In Its view besides 04 broad 
objectives of KVS. 

(f) Inter-linking of KVS (Ha] and Regional Offices 

through computers. 

III. REVIEW OF THE EXISTING RECRUITMENT AND 

TRANSFER POLICY OF TEACHING AND NON-
TEACHING STAFF OF KVS. 

(a) With the introduction 0' the proposed Notional 
Zonal reorganization, the process of seeking 

options and preferences from the staff of KVS 
to be initiated. 

(b) KVS (Hq.) will make recruitment for each Zone 
according to the vacancies available. The 
election of TGT level to be made for recruiting 
them purely on the basis of their performance 
as PRT and for promotion to PGT, a proficiency 
test to be made compulsory. 

(c) The national zonal system to be made effective 

only 'or the TGT level for transfer and initial 
posting purposes whereas at the level of PGT 
and above, the existing All India character of 
staff to be maintained. A 8taff member requesting 

for a change of zone to loose hislher seniority 
on the request of being granted. 
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(d) The existing transfer policy to be retained. Its 

appIk:atlon, however, to be made on a National 

Zonal basla for the PATa and Terra only. 

(e) exeCutive Committee of the KV may recruit 

teachers on contractual bull even without B. Ed. 

qualification in remote areas. 

(f) Spouse working In KVS to move together as far 

as pOssible. 

(g) Posting at PGT level on direct recruitment or on 

promotion to be done outside the zone where 

hellhe Is working. All other teachers on 

promotion to TGTs or HM to be posted outside 
their present station within the zone where they 

are working. 

tv. NEED FOR PROPER ADMIX OF THE EXAMINATION-

ORIENTED EDUCATION WITH ALL-ROUND DEVEL-

OPMENT OF CHILDREN AND SUGGESTIONS FOR 

CHANGES 

Class-wise quiz or elocution or other fonna of setf-

expression should be organized once every month. 

Academic Inspections should be revitalized by making 

them more comprehensive, educative and reault 

oriented... There should be a single report card for 

each student for cIaas I to V, VI to VIII, IX to X, and 

XI to XII. The achievement of good teachers both in 

academies and extra-currlcular activitiea should be 
suitably recognized.. The annual results of the Board 

classes alone should not be the criteria for determin-

Ing the performance of the Principal and teachers. The 

results of other cIaues specially VI, IX and XI should 

also be analyzed by the EOI at the Regional Office 
level. Improvement In language leaming and expres-

lion.. Introduction of haH- an hour Shramdan for all • 
etudentI and teachers everyday at the closing time of 
the school. SOCial awareneea of students to be 
awakened. Teachers should o .... rstay for an hour every 

achooI day to plan the teaching programme of the next 

day with pa1tIc\Mr reference to the leamlng needs of 
the slow-leameril. 

V. PROMOTION OF SPORTS, VOGA AND PHYSICAL 

EDUCATION, AND LANGUAGE LEARNING 

The school 8hou1~ have proper infrastructure for 
craating appropriate ambience to hold Voga cl .... s. 

Special budgetary provision should be made for 

development of infrastructural facilities for sports and 
yoga. All the students should compulsorily participate 

in all sports actiVity and they should be graded 

according to their competence. Mass PT should be 

revived in all Kendriya Vidyalayas. Physical well being 
and posture etc of the students should be looked after 
property by the PETs and Yoga Instructors. 

VI. ANY OTHER MAnER RELATING TO EITHER ACA-
DEMIC OR MANAGEMENT REFORM 

Vice-Principal or the Asst. Supdt. of the Vidyalaya can 

act as Bursar-cum-caretaker In each Kendriya Vidyalaya 
to assist the Principal in routine administrative matters, 

to enable him to get adequate involvement in 
academic matters. 

A standard work execution contract form to be 

developed by KVS(HQ) to facilitate maintenance and 
repair of works. 

Authority to engage vocational staff should be 
delegated to the Chairman, VMC Subject-wise work-
shops for teachers to be organized at the regional 

level to improve their teaching skills. 

A professional approach to make the teacher 
accountable for the development of the child needs 
to be evolved. 

The system of supervised studies to improve the 

performance of low achievers needs to be strength-
~ed beyond schools hours. 

Vocatlonalization of school education. The nomencla-

ture of vocational courses should be changed to 

professional or foundation courses In class XI. 

Counseling of parents regarding the potential of their 

wards needs to start from Class VI onwards. 

Affiliation of Kendriya Vldyalayas In states with 
examination boards other than CBSE. 
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u.Jn Rnd;~ of &pelt CommIttH under the ChaJrrMI18hlp of 
Shrl Y.N. Ct.turvedi and Action tIIken thenIon 

SI.No. Recommendations 

2 

1. The analysis of the students strength In Jawahar 

Navodaya Vldyalayas show that the Navodaya 

Vidyalaya Samitl has been more than metlcuJoua in 
fulfilling the requirement of reservation for various 

categories. 

2. The results of X and XII class Board exeminations of 
Jawahar Navodaya Vldyalayas have been very good. 

Although the performance In the Board Examination 
is not the only criteria for judging academic perfor-

mance. 

3. 11M, Ahemdabad report indicates that 80% students 

and their families are appreciative of Jawahar 

Navodaya Vidyalayas. 75% of the students passing 
out from the Vldyalayas are pursuing higher educa-

tion. 

4. Over aU JNV eeJectIon Test mechanllm has been very 

fair and objective and has won wide acceptance. 

5. 18 students compete against each seat. this speaka 
for the succeu of the scheme and II also Indicative 
of the faith of the parents in admi88lon system. 

6. Publicity of Test and supply of appJicatIon tonna 
through Panchayats and Primary SchooiI. 

ActIon taken 

3 

No action required. 

Exhaustive action plan has been prepared and imple-
mented to achieve quality performance by the students. 
The quality of the results substantially improved. Other 

action taken are: 

(1) Appointment of Staff In JNV. 

(2) Cluster monitoring system, 
(3) Analysis of academic performance of students in 

Board Exam-2003 during Principals Conference. and 

(4) Award to Principals and Teachers for commendable 

work. 

Vidyalayas have been directed to open a "Career 

Guidance Comer" in the Library and to constitute a career 

counseling committee for providing career guidance to the 
students. Teachers have been deputed for undergoing 

Post Graduate Diploma in guidance and counseling at RIE 

Mysore. 

No action required. 

No action required. 

Wide publicity of JNVST Is being ensured through Print 
and electronic media. The message reaches upto Gram-
panchayat level for test. 
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7. If the question paper for the Test Is changed every 
two years, 80 that no panem is allowed to emerge for 

false coaching centers. etc. 

8. Since there Is criticism that selected students have 
Inadequate language skills, Jawahar Navodaya 
Vidyalayas have to assume responsibility for improv-

ing language skills of the students admitted through 

JNVSTs. 

9. Special Screening of the doubtful cases of rural 
category by the District Magistrate. 

10. Though dropout In higher cl .... does not necesaar-
iIy Indicate deficiencies in the scheme, it is recom-
mended that the Infrastructure created at a larger eost 
should not be allowed to remain unutilized due to 
vacant seats. 

11. It ia not recommended to inerease the intake in class 

VI, llnee this would involve additional accommodation 
and recruitment of more teachers. 

12. Lateral admission in class XI is not recommended in 
view of the adjustment problems of students in 
residentiai culture aryd also because of medium of 
instruction. 

13. To ensure optimum utilization of the Infrastructure, 
lateral admission in class IX is recommended to the 
extent of vacancies. Since the number of vacancies 
will be small and vary from school to school, no 
reservatIOn of any category will be feasible. The 
admission through such' entry win have to be In the . , 
medium of EnglishlHindi. 

3 

Objective type question paper with muttiple choice system 
for JNVST has already been Introduced and pattern will 

be reviewed periodically. 

Instructions have been issued to vidyalayas to strengthen 
communication skill of students as a regular component 

of co-curricular activities followed at vidyalaya. 

Co-curricular activities have been systematized to lay 
emphasis on following: 

(i) Language skills, i.e. communication 
(ii) Computer integrated learning 
(iii) Creativity in Art and performing art 

(iv) Science promotion 

Such cases are being scrutinized meticulously at Vidyalaya 
level on the basiS of certificates 'issued by the competent 

officers to the candidates. 

Lateral entry tests for admission in class IX has been 
introduced with effect form academic year 2003-04 to fill 
vacant seata. Lateral entry of students to class XI has also 
been introduced from 2005-06. 

No action required. 

It has been decided to introduce lateral entry of students 
in Class XI also based on their performance in CBSElState 
Board exams from the academic year 2005-06 for optimum 
utilization of resources. 

Admifsion for Lateral entry into class IX has been 
conducted In medium of EngllshlHindi. Vacant seats in 
reservation category are filled with same categories. 
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14. AdmI8Ilon test paper for ctue IX Ihould be prwpared 

by the CBSE, the teet conducted and the admiaslon 
finalized on the basie of test by the Vldyalayas 

concerned. 

16. The poISibllfty of Jawahar Navoclaya VldyaJayu 
offering affiliation both with the State Board and 
Central Board has been found to be devoid of merit. 
It would seriously undennlne the concept of national 
identify and unlfonnlty. It would also create problems 

of the medium of lnetructions. Hence not rec0m-

mended. 

16. Management of the Navodaya Vldyalaya SamItJ at 
National level as It is strongly supported. 

17. In order to ensure that delay in meetings of the Samltl 
or its Executjve Committee not result In delay In 
decI8Ions on implementation issues, it is recom-

mended that Addl. Secretary in the Department of 
Education should be designated Vice-Chairman of the 
Samlti and executive powers should be delegated to 

him as In the KVS. 

18. Since Samlti does not have expertise In many key 
areas like training, sports, computer literacy act. It is 
recommended that the Samlti should either create 
positions at the level of JointlOeputy Director for about 

half a dozen such areas or should appoint experts on 
tenure basis 88 Consultant for each of such areas. 

19. It Is reoommended that school should attempt to give 
the contract of catering/mess through competitive 
bidding to persons having diploma in nutrition or 

catering. 

20. Wherever good consumer or cooperative bazaars 
available, they should be inspected by the regional 
officer and on being found suitable. the neighbouring 
DIstrict Vldyalayu permitted to purchase articles 
rations from these societies. 

. 3 

AdmIaIon test paper for adm_Ion to clue IX is prepared 
by eBSE. Evaluation work taken up by ROs and results 

declared. 

No action required. 

No Action required. 

It has been decided that meetings of Executive Committee 
will be convened after every three months and the 

meetings of General Body of the Samitl will be convened 
after every six months. At present, Minister of State In the 
Ministry of Human Resource Development is the VIce-

Chalnnan of the Samlti. 

Samltl Is taking the help of professionals In various areas 
like teacher training, Adolescent Education Programme 
and computer literacy for students. 

Samit! has also engaged an Advocate of Supreme Court 
of India to assist the Samitl In dealing with matters relating 
to court cases as well as legal matters. 

All the Vidyalayas are managing the mess through the 
regular staff already appointed for this purpose. The 
present system is considered satisfactory. 

The System of procuring items from cooperative bazaars 
is being followed by the Vldyalayas. 
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21. Similarly arrangements may also be made for 
procurement of cooking gu, mild and uniforms for 

students. 

22. House-system should be reorganized hostel-wise, a 
teacherJhouse master should be made responsible for 
one hostel Instead of present system. he should be 
assisted by a part-time matron/assistant who could be 
one of the wives of a teacher or a contract employee. 

23. Recommended that girl's hostel should be provided 
with separate boundary wall and security staff at the 
gate. 

24. Each school should have a boundary wall and 
Security guards should be employed at the gate for 
monitoring and controlling of movementa of children. 

25. Part-time Doctor should commove every alternate day 
for at least two hours. Psychologist as a Counselor. 
A second Nurse is to be provided wherever the 
existing Nurse is a male candidate. Remuneration of 
part-time Doctor and Psychologist as Counselor 
should be around Rs. 50001- per month. 

26. Service conditions of the teachers are not attractive. 
Worl<ing hours are also longer. Teachers should be 
compensated by some financial facilities for these 
handicaps. 

27. The teachers of Navodaya Vidyalayas should be 
brought under pension scheme as applicable to KVS. 

28. Recommended to the Govemment to consider sanc-
tioning rural area allowances to the tea .... and other 
employees of Navodaya Vldyalayas. 

3 

The System of procuring ItemI from cooperative bazaanI 
Is being followed by the vidyalayu. 

The existing House system in the JNVs is under review. 
The same will be reorganized in accordance with the 
available hostel buUdlngs. Part time lady matrons are 

being appointed In schools. 

Basing on the proposals received for construction of 
separate compound walls for girls hostels, need based 
sanctions are Issued within the available financial 
reaour088. 

Need based sanctions are Issued within the available 
financial relources for construction of boundary walls. 
Vldyalayss have also been authorized to make arrange-
ments for proper safety and security of students out of fees 
coHected. 

Principals have been authorized to engage an additional 
female Staff Nurse on contract basis in the JNVs where 
a male Staff Nurse is worl<ing. The remuneration of part-
time Doctor has been increased to Rs. 1000/- per month. 

Teachers in Navodaya Vidyalayas have been extended 
pay scales and allowances as approved by the Govem-
ment of India. They are also provided free accommodation 
and education of their wards in the Vldyalaya. There is 
no proposal at present to provide any additional financial 
incentives. 

The proposal for extension of pension benefits to 
employees has not been approved by the Government as 
a matter of policy. 

There Is no proposal at preeent to provide any additional 
financial incentives to the employees 'of Navodaya 
Vldyalayas. 
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29. Where the vehicle hal not been provided. the 
Principal should be authorized to engage a vehicle 
on dally hire up to 7 days in a month. 

30. Using mostly learned persons in and around the 
district for panel inspections. The panel should include 
people with W"81"58 backgrounds like administration. 
medical etc., to look after various aspects of the school 
management. 

31. This panel should look into the earlier reports and 
focus on not more than 6-8 priority Items. 

32. It is recommended that a fee of Rs. 2001- per month 
should be collected from the parents who earn more 
than Rs. 24000/- per annum. There is no need for 
exempting any social categories basing on the caste 
or community. It Is a purely economic decision to be 
judged on the consideration of capacity of the families. 
to pay Irrespective of their description of the SOCiety. 

33. Such income collected through fees. should be kept 
exclusively at the disposal of the vidyalaya for various 
developmental activities. 

34. It Is recommended that opening of more new 
Navodaya Vidyalayas should be kept In abeyance for 
next three ye&ra and during this time. available 
resource should be utilized to construct the buildings 
for the 98 schools functioning in temporary accommo-
dation. 

35. It is recommended that the responsibility for recruit-
ment of teachers should be given to an autonomous 
recruitment board, which could be common for both 
KVS and NVS. 

3 

Principals have been authorized to engage a vehicle on 
contract basis in those Vldyalayas where vehicles have not 
been provided or have been condemned. 

Persons 'arm various 'unctional areas and experience are 
being included In the panel for inspections of Vidyalayas. 

Panel inspection reports received are being analyzed from 
angles of various components, e.g. Academics, residential 
etc. 

Decision has been taken for charging fees 'rom the 
students of JNVs, and ordera issued on 01.8.2003. Fee 
Is being charged • Rs. 200/- per month from students 
of class IX to XII, excluding students of SClST, girls, 
disabled and the students below poverty line. 

The 'ee collected is being kept in a separate head of 
account named ·Vldyalaya Vikas Nldhi" Orders Issued to 
Principal to utilize ·Vldyalaya Vlkas Nldhi" 'or the 
development programmes 0' schools. 

While sanctioning of the new JNVs, Samltl is taking all 
possible care to ensure that the minimum basic 
Infrastructural facilities required for starting the Vidyalaya 
Is made avallable by the State Government authorities. 
Special attention Is being paid to ensure that the Vidyalaya 
already sanctioned are made operation at the earliest 
pollible by vigorously pursuing with the State Government 
authorities to make available suitable temporary accom-
modation with other basic facilities to run the Vidyalaya 
smoothly. 

AI present, the recruitment/selection of teachers Is being 
done by outside agency like Ed. ell etc. This system Is 
found to be satisfactory and no change 1& contemplated 
for the present. 
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36. The recruitment board should have a full time 
Chalnnan 88Itated by part time members. 

37. Recruitment being made at school level should be 
continued except In North-East due to the Insurgency 
problems and possible linkage of local persons with 

Insurgency outfit. 

38. The transfer policy for teachers formulated by 
Navodaya Vldyalaya Samitl Is good. 

39. Teachers should be transferred normally after seven 
years - there should be a fixed term of three years 

for posting in north east. Teachers should not be 
posted within 200 kms from their native place. This 

restriction should also apply to non-teaching staff. In 
north east teaching and non-teaching staff should be 
posted from the same district except Assam. 

40. A transfer policy for non-teaching staff also is to be 
finalized. 

41. Attention needs to be placed to leamlng oriented 
which does not seem to have been attended 80 far. 

42. Emphasis should be laid on &peaking and reading 
skills. For every class sufficiently large number of 
books could be identifled and divided into sub-
categoriee. Student. should be asked to choose one 
book from each categorY and present a summary In 
a seminar in his class. Speaking skills partlcularty are 
more important with regard to third language. 

43. Navodaya Vidyalayu should shift from evalua1lon 
through marks to evaluation through gradee. The 
grades Ihould have a provision for the 1IIS888men1 
of the participation of students In co-currlcular 
activities. This 8hould be done for aM the cIuseI from 
VI to IX. 

3 

No permanent recruitment board hae been constituted. 

Appointment to non-teaching posts at school level are 

being done by the Principals locally. In case of north 
eastem States, necessary precautions is being taken to 
avoid people having linkage/contacts with Insurgency 

outfits. 

A fixed tenure of three years has been prescribed for 
teachers posted in North East Region. Teachers are not 

being posted in their native districts. 

Transfer of non-teaching staff is also being done through 

counseling procedures 

Focus is shifted to leaming adequate care is being taken 
to ensure leamer centered teaching activity and inter active 
teaching. 

As per new guidelines (1n respect of CCA activities) 
circulated, second week of the month has been kept 
reserved for organizing CCAs pertaining to development 
of communication abilitieS/skills. These CCAs are being 
successfully organized, as monitored through the reports 
received from cluster Incharges. 

Internal examination for all non-board 'classes excluding 
clasa-VI was conducted as a common examination through 
ROB from annual examination 2004. CCE being Imple-
mented In JNVs, grading Is being used w/;'lIe assessing 
co-8Cho1utic activities. In ICholaetlc activities, grading wlH 
be introduced after having received guidelines from CBSE. 
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44. The teaching method needs urgent refonn. Intenstve 

training programmes are to be organized for tHeMrs 
to shift from lecturing to talking manner. 

45. There is a wide spread perception among teachers 

that they are over burdened. While there is no over 

burden, the tendency of Samitl to prescribe everything 

good a8 laid for such an Impression. TherefCHe. co-
curricular activities should be divided into three or 
four groups. Each student should be asked to choose 
one activity and he should be l8S888ed on that 
activity. 

46. To make SUPW, more meaningful. each class should 

be divided Into groups consisting of 5-6 students and 

they should be asked to take care of cleanliness and 
beautification etc. 

47. For widening mental horizons of the students, 

Vidyalaya should Invite eminent people from different 

professions to address the children. 

48. Syllabus conceived by Navodaya Vldyalaya Samitl in 

computers Is unrealistic: students should be taught to 
handle basic things like WINDOWSlSending and 
reaching e-mails and access to Intemet etc. 

49. The migration should not be implemented for schools 

affected by Insurgency - aggravating indiscipline and 

the schools which are functioning In temporary 
accommodation. 

SO. A small nUmber of concrete actions for pace-aettlng 
activities should be taken up Instead of a large number 
of general ideas. 

3 

Training programmes for newly recrutted teachers 818 

being conducted at Nav.odaya leadership Institutes. Also 
training programmes for identified teachers (with low 

output in CBSE exam) are being taken up by different 

regions. 

Vidyalayas have been communicated in details about 

choosing CCAs to be organized in their Vldyalayas In the 

fields of science promotion. communication abilities skills. 
ICT and In art and performing art. They have been asked 

to ensure maximum participation form students. 

To inculcate the habit of dignity of labour. children are 

entrusted with responsibilities of cleanliness of hostels and 
schools. 

Eminent people of different professions are being invited 

at JNVs. though such a schedule of lectures, twice in a 

month has not been provided in the school calendar. It 

has been followed during 2004-05 as per the reports 
received. 

NVS has formed the syllabus with the help of an expert 

committee and books are also published for use in JNVs. 

Children are taught very many things at different levels. 

Windows and e-mail usage Is already included while dial 
up networking Is commonly given. 

Migration linkage have been reconsidered in such JNVI. 

Children of neighbouring echoole are being trained In 

computer education programme, environment ~. 
ment projects, commutation of reeoun:ee. and adult IIterIIcy 
programme. 
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51. Teacher Tralnlnglnltllutlons on regIonaIbasia should 
be ... up for Navodaya Vldyalaya jointly with KVS or 

may be aeparately. The focus of training should be 
on content, teaching technology, value education and 
computer literacy etc. 

52. Though the sports and physical education is Important 
and deelrable, It should be considered sufficient If 
ltudenll participate regularty with enthualaam in 
sporta, Instead of aiming at achieving excellence. 

53. While training in Yoga, Navodaya Vidyalaya Samlti 

should carefully screen the Yoga Institutions and 

approve only standard ones. 

FootwHr Pal 

1889.SHRI E.G. SUGAVANAM : Will the Minister 01 
COMMERCE AND INDUSTRY be pleased to state : 

(a) the number of component and footwear parka in 

the country at present, location-wise; 

(b) whether the Gove~ment propoee to set up more 
parka in the country eapeclally in Chennai; 

(c) If so, the details thereof and the amount 

allocated for the same; and 

(d) the time by which theIe are h"kely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN) : (a) None. 

(b) Yes, Sir. 

(c) and (d) Govemment of India Is currently Implement-

Ing the Infrastructure Strengthening of Leather Sector 

Scheme with an outlay of RI. 110 crore during the 10th 

FIve Year Plan period which Inter-aO. includes the setting 

up 01 leather footwear and component parka. Including in 
Chennal as also other activities. 

3 

For providing inaervice training to teachers, five training 
institutes named 'Navodaya Leadership Institutes' have 

been set up at Chandigarh, Ghazlabad, Goa. Guntur and 

Ranga Reddy. These are presently manned by experi-

enced Principals and Assistant Directors of the Samlt!. 
Assistance of out side experts Is obtained in such courses. 

Mass participation of students In sports and games at 

Vldyalaya level I. being encouraged. Every ,tudent 
attends momlng PT, Yoga and in selected games in the 
evening. 

SpecIal Yoga training programme has been started in 

selected Jawahar Navodaya Vldyalayas of the country In 

collaboration with Kalvalyadham Lonavala. 

ConltRlctlon of Flyover 

1890.SHRI SHRINIWAS DADASAHEB PATiL : Will the 

Minister of SHIPPING. ROAD TRANSPORT AND HIGH-

WAYS be pleased to state: 

<a) whether the construction work pertaining to 

roads and bridges have been completed at Umbraj 

in Satara district of Maharashtra on National Highway 

No.4: 

(b) If 80, whether quality assessment of the RCC 

worka of the fIyover at Umbraj has been done by the Union 

Govemment; and 

(c) If so, the result of these quality assessment 
tesll?) 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) Yes. Sir. 

(b) and (c) Quality assessment of RCC works has 

been carried out by the Project Management Consultant 

as per the provision of the contract and the assessment 

has indicated that the quality of work is within the approved 

quality parameters. 
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RepOrt on Prog ..... of NHDP 

1891.SHRIMATI JAYABEN B. THAKKAR: WII the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be plealed to ltete : 

(a) whether the National Highway Authority of India 
(NHAI) hal recentfy lUbmltted a report on the progreee of 
the National Highway Development Project for May, 2005; 

and 

(b) If 10, the hlghHghtI of the report? 

THE MINISTER OF STATE I" THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) and (b) Nationaf HighwaY' 

Authority of India (NHAI) IUbmlts monthly reports to the 

Ministry giving details of progreaa of projects, land 
acquisition, expenditure Incurred, contracts under lmple-
mentation, chalnage of corrido.. etc. 

[Translation} 

VI.1t of Indo 081.tlon to PIIk 

1892.SHRI HARISHCHANDRA CHAVAN : 

SHRI HARIBHAU RATHOD : 

Will the Minister of HOME AFFAIRS be pleaaed to 

state : 

(a) whether a Govemment delegation villted Paki-
stan recently; 

(b) if so, the details thereof; 

(c) the main objective behind the aforesaid visit; 
and 

(d) the extent upto which the aforesaid delegation 
succeeded In achieving the objectives? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 
(c) Yes, Sir. A six member deiegmion visited Pakistan, in 
the wake of the earthquake of 8th October, 2005, during 

October 28 to 30, 2005 to diacuss the opening of cl'08llng 
points across the LoC for relief and rehabilitation. 

(d) The two IIdie agrMd to open croeUtge -' five 
poIntB SCroll LoC 8M under: 

ei) Nauael'i-TlthwaJ 

(II) Chakotl-Url 

(III) Hajipur-Url 

(Iv) RawalHot-Poonch 

(v) TattapanJ.Mendhar 

It was further agreed that priority for crossings would 

be accorded to members of divided familiel on either side 
of LoC. For relief, rehabilitation and reconstNCtion 

put'088I, It was agAI8CI that wtth prior Information and 
acceptance and depending on feaaibllttY, relief items can 
be sent in either direction and handed-over to local 

author1t1e8 on the aforementioned crossing points. All 
the five cl'08llng points were opened by 16th November, 

2005. More than 400 tonnes of relief material have been 

unt through these crossing points for the earthquake 
vletl,... 

Trlde Agreement with Pakistan 

1893.SHRI SANTOSH GANGWAR : WIN the MInister 
of COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Govemment contemplate to sign 

any trade agreement with Pald8lan on the line of Indo-Sri 

Lanka Free Tracie Agreement; and 

(b) If 80, the details thereof and the extent to which 

Indian Industries would be benefitted therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGQVAN) : (a) No, Sir. 

(b) Doea not arise. 

Companlon8te Appointment In 
Para-Mlllt8ry Force. 

1894.SHRI PUNNU LAL MCHALE: Will the Mlnlater 
of HOME AFFAIRS be pleased to state : 
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(a) the total number 01 pel'llOl'1Mla of pa .... mllitary 

fOfC8l Idlled In terrorist attacka:durlng each of the last Ihrae 

yea,. and thereafter, State-wile; 

(b) whether their dependents have applied for the 

jobs on compassionate ground; 

<c) if 80, the details thereof; 

(d) the number of pending applications; and 

<e) the time by which theee applications are Hkely 

to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 553 
number of Para Military personnel kitled In terrorist attacks 

during lut three years. State-wi8e status Is encloeed at 
Statement. 

(b) to <e) Compassionate appointment against 5% of 
• earmarked vacancies 'Is an on-golng process and such 

appointment depends on production 91 certificates of 
succession, educational qualHlcation, qualifying In the 
written test etc, besides availability of vacancies. Out of 

105 requests received, 12 appointments have been made, 
65 applicants did not fulfill the criteria and 28 are under 
different stages of consideration. Each candidate gets three 

chancee for consideration for compassionate appointment 
depending upon availability of vacancy. Therefore it Is not 
feasible to Indicate a definite time frame. 

State 

Anethra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattlsgarh 

Stat .... ent 

2002 2003 2004 2005 Total 

'. 
2 3 4 

3 o 1 

2 4 4 

9 3 4 

13 5 12 

~ 0 o . 0 

as on 

date 

5 

o 
4 

3 

1.7 

o 

6 

4 

14 

19 

47 

o 

1 2 3 5 6 

Deihl 1 o 1 o 2 

Gujarat 5 2 4 2 13 

Haryana 15 7 11 7 40 

Himachal Prade8h 10 6 8 25 

Jammu and Kashmir 7 11 7 6 31 

Jharkhand 2 3 o 6 

Kamataka 6 6 4 4 20 

Kerala 6 3 2 2 13 

Madhya Pradesh 10 5 4 7 26 

Maharashtra 8 4 3 5 20 

Manlpur 24 7 13 20 64 

o o o 
Mizoram o o 2 

Nagaland o o o 
Nepal o o o 
Orissa 6 2 2 11 

Punjab 6 9 9 6 30 

Rajasthan 9 6 11 27 

Tamilnadu 6 3 5 2 16 

Tripura 5 4 3 13 

Uttar Pradesh 16 14 19 17 66 

Ultaranchal 8 2 3 14 

west Bengal 12 4 8 3 27 

Total 189 110 139 115 553 

[English] 

Meeting of District Police Chle', 

1895. SHRI S.K. KHARVENTHAN : WIU the Minister of 

HOME AFFAIRS be pleased to state : 
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the Inheritance of property including agrtcultural land. In 
addition, I new law hal been enacted, namely, the 

Protection of Women from DomettIc VIolence Act,2005 to 

fllf the gap In thlt area In the existing fIwI. 

S.No. Name of Act 

1 2 

1. The CommiI8ion of SaIl (Prevention) Act. 1987 

2. Dowry PJ'OhI)ItIon Act, 1881 

3. Indecent Representation of Wo~ (Prohibition) Act, 1988 

4. Immoral Traffic (Prevention) Act, 1956 

5. Family Courts Act, 1984 

8. Bonded Labour System (Abolition) Act, 1976 

7. Contract Labour (Regulation and Abolition) Act, 1970 

8. Employees State Insurance Act, 1948 

9. Equal Remuneration Act, 1976 

10. Factories Act, 1948 

11. Inter· State Migrant Workmen (Regulation of Employment and 
Conditions of Service) Act, 1979 

12. Legal Practltionefl (Women) Act, 1923 

13. Matemity Benefit Act, 1961 

14. Minimum Wages Act, 1948 

15. Relevant provisions of Indian Penal Code 

16. Relevant provisions of Code of Criminal Procec:Iure 

17. Child Labour (Prohibition and Regulation) Act, 1988 

18. Payment of Wages Act, 1936 

19. Plantatione Labour Act, 1951 

20. Workmen's Compensation Act, 1923 

21. BeedI and Cigar Work.,. (CondItIone of Employment) Act, 1966 

22. Cinematograph Act, 1952 

Whether reviewed by 

NCW Task Force 

3 4 

Yes Yes 

Vee Vee 

Yes Y8I 

Yes Yea 

Yes Yes 

Yes Vee 

Yes Yes 

"-I Yes 

Yes Yel 

Yes Yes 

Yes Yes 

Yes Yes 

Yes Yes 

Yea Yes 

Yes Yes 

Yes Yes 

No Yes 

No Yea 

No Yes 

No Ye8 

No Yes 

No Vee 
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(a) whether the Government haa held any meeting 
with the Di8tricI Police Chiefs acf'088 the country recently; 

(b) If so, the details thereo'; 

(c) whether the Government proposes to set up an 

Independent body to monHor the performance 0' police 
offtcers and also to deal with the complaints against. them; 

and 

(d) If so, the details thereof and the time by which 

the said body is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 

(b) National Conference of Superintendents of Police was 

held on 1st September, 2005 at New Delhi which was 

preceded by four regional level workshops during the 

months of June and July, 2005. 

(c) and (d) Police is a State subject under 7th 

Schedule of the Constitution, Setting up of mechanisms to 

oversee police functioning and to deal with complaints 

which are among the recommendations of various 
Commission and CommHtees appointed by the Central 

Govemment, have been recommended to the State 
Govemments for implementation. 

~nsilltlon] 

Construction Status of Delhl..Jalpur 

Highway 

1896. MOHO. MUKEEM : Will the Minister of SHIPPING, 

ROAD TRANSPORT AND HIGHWAYS be pleased to state 

(a) the present status of a portion of Delhi·Jalpur 
Highway under construction between Dhaula·Kuan and 
Gurgaon; 

(b) whether the Government has received any 

representation regarding loop bridge at Rangpurl crossing; 
and 

;·f~; 

(c) if 50, the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SMRI 

K.H. MUNIYAPPA) : (a) 816 lanlng 0' Dhaula·Kuan and 
Gurgaon Section of NH·8 between Deihl and Jalpur Is In 

progress. The physical progress 0' the same as on 

31.10.2005 is 61%. 

(b) Yea, Sir. 

(c) The design of the trumpet type underpass 'or 

access to Owarka Phase II at RangpurllKapashera 
intersection has been prepared in consultation with DeIhl 
Development Authority (DDA) and sent to Vice Chairman 

DDA for acceptance. 

{English] 

Review of Law Relating to Women 

1897. SHRI ABDULLAKUTTV : Win the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

(a) whether the Govemment has carried out any 
review of the laws relating to women; 

(b) if so, the details thereof; and 

(c) the outcome of these reviews? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) and (b) Yes, Sir. The National Commisalon for 
Women (NCW) and the Task Force on Women and 
Children (2000-2001) had reviewed various legislations 
affecting women from a gender perspective. The list of 
legislations reviewed by the NCW and the Task Force is 
encloeed as Statement. 

(c) The Government has constituted a commHtee to 

review the progress of examination and implementation 0' 
the recommendations made by the NeW and the Task 
Force with regard to amendment in the laws. The 

Committee has representatives from the MinistrieslDepart· 
ments administratively concerned with the laws as well as 
from women .. voluntary organizations. The tilndu Succes-
sion Act, 1956 has been amended in the year 2005 to 
remove therefrom provisions discriminatory to women In 
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1 2 

23. MedIcal Termination Of pregnancy Act, 1911 

24. Pre-natal Diagnostic Tec~ (Regulatlo~ and Prevention of .. 
MlsUH) Act, 1994 

-.. 
26. Juvenile JuStiCe' Act, 1988 

•. ..< .~ ' •• 

26. Child Marriage Restraint act, 1929 

27.- Foreign Marriage -Act, 1969 

28. Guardians and Wards Act. 1890 

29. indian Succession Act, 1925 

30. Married Women's Property Act, 1874 

31. Hindu Marriage Act, 1955 

32. Hindu Succession Act, 1956 

33. Indian Divorce Act, 1869 

34. Hindu Minority and Guardianship Act, 1956 

35. Hindu Adoption and Maintenance Act, 1956 

36. Special Marriage Act, 1954 

37. Muslim Personal law (Shariat) Application Act, 1937 

38. Relevant provisions of Indian Evidence Act 

39. National Commiesion for Women, Act. 1990 

40.· Converts Marriage Dissolution act, 1866 

41. Mental Health Act, 1987 

42. Cine Workers and Cinema Theatre Workers (Regulation of 
Employment) Act, 1981 

43. Mines Act, 1952 

44. Christian Marriage Act, 1872 

to~ 86. 

3 .. 
Yes ~o· , 

v.. No 

Yes No 
,",' .... I No 

Vee No 

Yes No 

Yes No 

Yes No 

Yes No 

Yes No 

Ves No 

Ves No 

Yes No 

Yes No. 

Yes No 

Ves No 

Yes No 

No No 

No No 

No No 

No No 

No· No 

"NCW has given certain comments on the draft Christian Marriage Bill. 2000 proposed by the Legislative Department. 

Recognition of Private Schoot. 

1898. SHRI IQBAL AHMED SARADGI : Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state the nLimber of prillate schools in the 
country recognized by the Central Board of Secondary 
Education (CBSE) ,during the last three .~,. .. State-wise, 
particularly Kamataka, district-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

StNGH) : All per the inlonnatlon fumlshed by Central Board 

of Secondary Education (CBSE) , the 80Mi doeI not s;ve 
recognition to echoola. 

Flnenclal CrisIs faced by TrIbal Cooperatlw 
Marketing Development FedendIon 

1899.SHRI JUAL ORAM : Will the Minister of TRIBAL 

AFFAIRS be pleased to state : 

<a) whether the Govemment is aware of the severe 

financial crisis being faced by Tribal Cooperative Marketing 

Development Federation: 

(b) If so, the details thereof alongwith the steps 
taken to sanction additional fund to TRIFED to remove its 

financial crisis; and 

(e) the allocation of fund made for 2oo5·06? 

THE MINISTER OF TRIBAL AFFAIAS AND MINISTER 

OF DEVELOPMENT OF NOATH EASTERN REGION 

(SHAI P.A. KYNDIAH) : (a) to (c) The Tribal Co-operative 

Marketing Development Federation (TAl FED) is a society 

registered under the Multi State Co-operative Societies Act, 
1984. 

TAIFED began its operations with an Authorised 

~hare Capital of As. 20.00 crores In April, 1988. This 

was enhanced to As. SO.OO crores In 1990-91 and to 

As. 100-00 crores in 1993-94. The Ministry has Invested 

As. 99.75 crores in TRIFED against Its paid up Share 

capital of As. 99.98 Cror88. Besides, Rs. 40.42 

crores have been released to TRIFED so far under 

the 'Price Support' Scheme since Its inception in 

1990-91 towards reimbursement of 108888 incurred by 

TRIFED. 

The Share Capital base of TRIFED however, standi 

severely eroded and the Organization Is further burdened 
with an accumulated loes of As. 93.62 crores .. on 

31.3.2005. 

The allocation of fundi during the year 2005-01 Ja 
As. 6 Crorea for the Scheme 'tnwatrnent In the Share 
Capital of TAIFED' and As ... Crorea for the Scheme 'Price 

Support Ope.ratione to TRIFED'. 

RIipIIIdIlllntenance of NatIonal 

Highwaye 

1900. SHRI JOACHtM BAXlA : Wli the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

(a) whether National Highways (NHs) have been 

subjected to repair/maintenance at regular intervals; 

(b) If so, the details thereof; 

(c) the number of bridges along NH·53 in the North 

East, including present age of respective structure 

alongwlth details of work for repair/restoration and/or 

strengthening carried out in the area during the last three 

years; 

(d) whether any bridge suffered damage recently; 

and 

(e) if so, the details thereof including steps taken for 

its restoration? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING. ROAD TRANSPORT AND ttlGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) and (b) National Highways are 

Inspected regularly and maintenance/repair works are 

carried out in order to keep the roads In traffic worthy 

condition within the available funds. 

(c) There are 66 bridges along NH-53 In the North· 

East details of which are given in the enclosed Statement. 

(d) and (e) Triple Single Reinforced (TSR) Bailey 

Bridge at km 98.70 and Bailey Suspenslort Bridge at km 
145.09 of NH·53 suffered damage recently due to militant 

attack. At km 98.70 a new Bailey bridge has been launched 

and Bailey suspension bridge at km 145.09 has been 
repaired and opened to traffic. 
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......... 1 2' 3 4 

o.mu. 01 Bt1tIfItM &I8tfng on NH-63 23. 147.7 Not Known 

81. lDcation 'Mar of 0etaIII of ,..,/ 24. 148.5 Not Known 
No. atKm Conetructton restoratIonlatr 25. 151.1 Not Known 

carried out In the 
last three yeaJ8 28. 152.9 Not Known 

2 3 4 27. 155.5 Not Known 

1. 3.58 1989 28. 155.7 1971 

2. 8.84 2000 29. 188.72 1971 

3. 11.16 2005 30. 189.8 Not Known 

4. 13.27 2002 31. 189.83 1970 

5. 15.3 1988 32. 190 1970 

6. 19.1 Not Known 33. 190.55 1970 
NO repair/restoration NO repair/restoration 

7. 18.29 1955 and strengthening 34. 190.88 1971 and strengthening 

8. 23.1 2002 work of bridges were 35. 191.75 1971 work of bridges were 
carried out due to carried out due to 

9. 24.43 2002 very acute insurgency 36. 193.15 1975 very acute insurgency 

10. 24.85 1999 during last three 37. 194.45 Not Known during lalt three 
years. After operation years. After operation 

11. 27.68 1993 by the security forcel 38. 203.7 Not Known by the security forces 

12. 9.67 1992 during JuVAug 2005, 
39. 208.9 Not Known during JuVAug 2005, ' 

the work has racom- the work has recom-
13. 15.15 1985 mencect. 40. 209.8 Not Known mencecl. 

14. 18.24 1989 41. 210.5 1970 

15. 22.14 2000 42. 211:78 1970 

16. 19.5 1992 43. 212.03 1970 
, " 

17. 32.84 2000 44. 212.05 Not Known 

18. 37.9 1971 45. 212.7 Not Known 

19. 41.01 Not Known 48. 213.4 1970 

20. 44.82 Not Known 47. 215.73 1970 

21. 145.09 1871 48. 8.8 Not Known 

22. 148.7 1972 49. 12.7 Not Known 
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1 2 3 • 
50. 25.6 Not Known 

51. 33.25 Not Known 

52. 43.9 Not Known 

53. 52.13 Not Known 

54. 54.2 Not Known 

56. 58.29 Not Known 

58. 82.3 Not Known 

57. 83.18 Not Known 

se. 89.81 Not Known . 
59. 72.85 Not Known 

60. 73.4 Not Known 

81. 98.7 Not Known 

82. 137.3 Not Known 

83. 138.8 Not Known 

84. 143.2 Not Known 

85. 144.8 Not.Known 

88. 288 1988 

WIdening of NH-17 

1901.SHRI T.K. HAMZA : Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

(a) whether the NH-17 Is Insufficiently narrow in 

several segments Including the portion from Kozhikode to 

Sasargode; 

(b) if so, the steps taken to wtden the NH-17; and 

(e) the time-frame for the completion of the project:? 

THE MINISTER OF STATE IN 'THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI K 

H. MUNIYAPPA) : (a) NH-17 hu 1 total length of 1333 km, 
out of which an aggregate r8ngth of 144 km 18 of leu tharJ 
2-llne carriageway width.,. 

The K~zhlk~ - Sasargode. (Kua~), ~. 
of HH-17 In Kerata having 1 length of, 195 km Ia already 
of 2-\ane wi~ except for one km length (km 181/0 to 182/ 
0), which hu a carriageway width of 5.5m, lWo-tane 

standard carriageway width of seven m Is considered 

adequate for traffic up to about 15000 PlII8nger Car Unll8 

(PCU). 

(b) and (c) Out of 144km of NH-17, which 18 lees than 

2 lane carriageway width, 107km Is already included for 

widening to 4 lane under National HighwaY' Development 

Project (NHDP) Phase-III which Is tlrgeted for completion 

In December, 2009. The work of widening to 2 lanes I~ 

a total length of 46 km has been sanctioned and taken 
up with completion scheduled In December 2006. This 46 
km length includes 23 km stretch In Kerata, which Ia aIao 
Inclt.;ded under NHDP Phase-III (107km). 

[»ansl"lIon] 

Ban on the Import of Non-Edlble 011 

1902.SHRI AVTAR SINGH BHADANA : 

DR. RAJESH MISHRA : 

SHRI J.M. AARON RASHID : 

Will the· Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether import of non-edible ol\s has Increased 

over the years and are being used to manufacture 

vegetable 011 after treating them chemically; 

(b) if so, the reaction of the Govemment thereto; 

(c) whether its consumption causes heart diseases 

and other (atal diseases; 

(d) if so, whether the Govemment proposes to 

impose ban on the Import of non-edible oil; and 

(e) if so, the details thereof? .. , 
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THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 

Qly In Th. KgI 

: 'a) and (b) The Import of non-edIbIe 061 has been 
fluctuating over the Iul Ihree years u under:-

2002-2003 2003-2004 2Q04..2005 

Value Quantity 

78795.98 25826.82 69050.08 

(c) Heart diIeaaes and other fatal diseases are 

euggMted. to be Hnked to change In life style luch al 
decreued phyeIcal activity, changing food habits, Increaee 

In fat and lugar consumption, low Intake of fiber and micro 

nutrtente (folic Kid, antioxidants) etc. 

(d) and (e) No, Sir. The Import of non-edlble 011 of 

animal origin Is already prohibited. 

Investment by Japan In India 

1903.SHRI BRAJESH PATHAK: Will the Minllter of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) the details of the inUtries in which Japan has 
made inveltments during each of the last three years; 

(b) whether Japan has set up some joint ventures 

during the said period; 

(c) If so, the detalll thereof, State-wlae and the 

quantum of capital invelted by Japan; 

(d) whether Japan proposes to make more invest-
ment in joint ventures during the current year: and 

(_) If so, the details thereof? 

Value Quantity Value 

16489.17 78680.84 25584.95 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 

: (a) The sectors receiving FDI inflows from Japan during 

the last three years are given In the enclosed Statement-

I 

(b) Under the extant policy, Foreign Direct Invest-

ment (FDI) up to 100% is allowed in most sectors/activities 

under the automatic route, which does not require 

Government approval. The Government has, during 

January 2002 to September 2005. approved 182 joint 

venture proposals from Japanese investors for investment 

of Rs. 1031.56 erore. 

(c) Total foreign Inveetment from· Japan during the 

last three years (January 2002 to September 2005) was 

Rs. 3396.72 erore. Details of Inflows from Japan during 

January 2~2 to September 2005, as reported to the 
Regional Offices of the Reserve Bank of India. are given 

in the enclosed Statement-II. 

(d) and (e) Under the liberalized economic environ-

ment, Investment decisions are taken by the entrepreneurs 

based on their commercial judgment. 

Statement .. 

Sectors ReceMng FDI Inflows from Japan during January 2002 to September 2005 

(Amount in Rs. Crore) 

SI. Sector 2002 2003 2004 2005 Cumulative 
No. Jan-Dec Jan-Dec Jan-Dec Jan-s.p Total 

1 2 3 4 6 6· 7 

1. Metallurgical IncMIrtea 3.00 0.61 1.78 4.69 9.88 
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1 2 3 4 5 6 7 

2. FueII(Power and 011 RefInery) 0.80 0.20 0.28 0.00 1.26 

3. 801..... and Steam Generating Plante 0.00 0.20 0.00 0.00 0.20 

4. Electrtcale Equipment (lncl SIN and Elec) 98.09 123.55 29.63 55.78 306.94 

5. Tetecommunicatlone 7.00 0.00 1.25 0.45 8.70 

8. Transportation Industry 1711.85 77.35 330.92 150.15 2270.07 

7. Industrial Machinery 32.93 0.12 0.01 0.24 33.29 

8. Machine Tools 0.00 0.86 0.01 64.42 65.29 

9. Miscellaneous Mechanical and Engineering 6.01 38.00 0.00 2.50 48.51 

10. Commercial, Office and HoueehoId Eq~ment 0.00 0.00 0.87 0.00 0.87 

11. Medical and Surgical Appliances 0.00 0.01 0.00 0.00 0.01 

12. lnduatrIal Instruments 0.00 2.00 0.00 0.00 2.00 

13. Chemicals (Other than Fertilizers) 0.00 2.30 8.07 16,93 25.29 

14. Textiles (Including Dyed, Printed) 0.00 0.40 0.00 118.28 118.66 

15. Paper and Pulp Including Paper Product 25.00 0.00 0.00 0.00 25.00 

16. Food Proceselng Industries 2.55 15.05 0.00 0.00 17.60 

17. Rubber Goods 0.00 66.58 18.81 0.84 86.23 

18. Ceramics 0.00 0.00 119.66 0.00 119.68 

19. Consultancy Servicee 0.00 0.38 6.01 1.99 8.38 

20. Service Sector 85.76 37.03 5.00 24.93 152.73 

21. Hotel and Tourism 2.37 0.72 0.19 1.01 4.28 

22. Trading 0.00 24.39 4.04 2.34 30.77 

23. Miscellaneous Industries 5.31 44.74 9.36 3.70 63.10 

Grand Total 1980.46 434.39 533.74 448.13 3396.72 

Note: 1. Includea 'equity capital component' only. 

2. Amount includes the InflOWf Received through SIAlFIPB route, acquisition of existing thar .. and RBI's automatic 

route only. 
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I, 
Statement .... 

States I'fICfIlvlng FDI Inflows from Janullf)' 2002 to September 2005 

(Amount in Rs. Crore) 

SI. Regional Offices States Covered 2002 2003 2004 2005 Cumula-

No. of RBI Jan-Dec Jan-Dec Jan-Dec Jan-Sep tive 

Total 

1. Hyderabad Andhra Pradesh 0.00 0.20 1.29 0.20 1.69 

2. Ahmedabad Gujarat 0.00 0.00 144.28 0.00 144.28 

3. Bangalore ' Karnataka 56.27 26.62 0.65 1.09 84.63 

4. Kochi Kerala, Lakshadweep 0.43 7.40 0.17 0.89 8.89 

5. Mumbal Maharashtra, Dadra and Nagar 98.75 33.46 8.33 130.04 270.59 

Haveli, Daman and Diu 

6. Chennai Tamil Nadu, Pondicherry 74.50 40.30 0.03 11.10 125.93 

7. Kolkata Weat Bengal, Sikkim, Andaman 0.00 0.00 0.02 0.00 0.02 

and Nicobar Islands 

8. Chandigam Chandigarh, Punjab, Haryana, 0.00 0.00 0.00 0.05 0.05 

Himachal Pradesh 

9. New Delhi Delhi, Part of UP and Haryana 1494.53 195.33 356.44 126.36 2172.65 

10. Panajl Goa 0.00 0.00 0.00 0.63 0.63 

11. State Not Indicated 255.97 131.07 22.54 177~78 587.36 

Grand Total 1980.46 434.39 533.74 448.13 3396.72 

Footnote 

1. Includes 'equity capital component' only. 

2. The above State-wise inflows are classified as per RBI's Region-wise Inflows furnished by RBI, Mumbai. 

{English] (a) whether the Chairman of the National Human 

More Power to SHRC 
Rights Commission (NHRC) has expressed dissatisfaction 

over the functioning of the State Human Rights Commissions 

1904.SHRI, G. KARUNAKARA REDDY : Will the (SHRC) and stated that State Governments have to do a lot 

Miniater of HOME AFFAIRS be pleased to state: to make the institutions more effective and meaningful; and 
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• 
(b) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 

(b) In the meeting of National Human Rights CommiMlon 

(NHRC) and State Human Rights Commil8ion held In May, 
2005, the Chairperson had expressed concem that only 
some States had let-up Human Rights Commissions. He 
had urged that those States,which so far had not 

constituted Human Rights Commission, to do so expedi-

tiously. The Chairperson had further emphasised that the 

States must appreciate the role of the Commissions In Its 

correct perspective. 

Probe Into warning received from US 

Flnanctal Aaelatance to Induetrlae 

1906. SHRI RAYAPATI SAMBASIVA RAO : 

SHRI G. KARUNAKARA REDDY : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to etate : 

(a) the name of the schemes under which financial 

and technical assistance is provided for development of 

various sectors of industries; 

(b) the financial assistance provided during each 0' 
the last three years under 'various sectors Incl'uding 

Agriculture, industry an(j Mjnerals, State-wise; 

(c) the amount ut.ilised by each State 80 far; 
1905. SHRI REWATI RAMAN SINGH : Will the MInister and 

0' HOME AFFAIRS be pleased to state: 

(8) whether the terror wamlng was issued by 

America Embassy in New Deihl In October, 2005 warning 
American citizens of a ·possibte threar of terrorist attacks 

Including suicide car bombings against US interests in the 

country particularly In Hyderabad, New Delhi and Mumbai; 

(b) if so, whether any apprehended event has 

taken place subsequently warranting the issuance 0' 
warning. 

(c) if so, the details thereof; and 

(d) the action taken to probe the apprehended 

incidents and/or allay American fears? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) Yes, 

Sir. 

(b) and (c) No terrorist related incident involving 

any American citizen has taken place In ~ndia the recent 

past. 

(d) Whenever InteUigence Inpula have Indicated any 

threat to American inter88t8 In India ~ actioo 
Including strengthening of their security wu taken to avoid 

~,' 

any untoward incident. 

(d) the steps taken by the Govemment to enhance 

the infrastructure 'acilities to increas~ the competition 

among the domestic industrin? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE, AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN) : (a) Sir. the Department of Industrial Policy 

and 'Promotion is responsible for the overall· industrial 

policy while Individual Administrative MinistrleslOepart-

ments look after the production, distribution, development 

and planning aspects 0' the specific industries aliocated 

to them. The Department has mainly formulated two 
schemes under which financial assistance is provided for 

> 

development of various sectors of industries. They are 

Growth Centre Scheme and Industrial Infrastructure 

Upgradation Scheme (IIUS). In addition, assistance is also 

provided for Industrial Parks, schemes 'or industrial 

development of Hill and North Eastern State. as well as 

schemes 'or development of Cement, Salt and leather 

Sectors. 

(b) and (c) The Growth Centres would be endowed 

with basic Infrastructure facilities such as power, water. 

telecommunication and banking, etc. to enable to attract 

Industrle •. beIongingta varloua HCtOrI. n such eector-

wise assistance Ia not PfO"Ided. HoweYer, asatstance 
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given to and utilised by various growth centres during 

the last three years, State-wiae, Is given In the ,enclosed 

Statement-I. 

In IIU Scheme, financial assistance Is provided 

Industries-wise; The aaalstance gfYen and utilised are 

given in the enclosed Statement-II. 

" 

(d) The Growth Centres. Scheme has bee~ Instltut6d 

for attracting Industries in backward areas. The. J'U~ has 
, "" j.., .-

been Instituted to enhance intemational competitiveness 

of the domestic Industry by promoting ~, ir)frastructure 
through public-private partnership in selected functional 
clusterslloeations, which have greater potential to, become 

glObally competitive. 

Statement-I 

Central AsSIstance released during thIN years to Growth Csntre, 
,Rs. ,in (Lakhs) 

SI. Name of the Growth 2002-03 2003-04 2004-05 Total Status of utilISation 
No. Centre (State-wise) 

2 3 4 5 6 7 

I. Andhra Pradesh 110 100 295 505 Utilized 

II. Arunachal Pradesh 320 200 520 Utilized 

III. Assam 900 566 200 1666 Utilization awaited for 
Rs. 200.00 lakhs 

Iv. Bihar 200 200 Utilization awaited for 
Rs. 200.00 lakhs 

V. Chhattisgarh 100 107 207 Utilized 

VI. Goa 176 176 Utilization awaited for 
Rs. 176.00 lakhe 

VII. Gujarat 300 300 Utilization awaited for 
As. 300.00 lakhs 

VIII. Haryana 450 450 Utilized 

IX. Himachal Pradesh 153 500 853 Utilized 

X. Jammu and Kashmir 275 1000 1275 Utilized 

XI. Jharkhand 200 200 Utilization awaited for 
Rs. 200.00 lakhe 

XII. Karnataka 

XIII. Keral. 

XlV. Madhya Pradesh 250 365 3,00 915 Utilization awatted for 
Rs. 125.00 lakhs 

xv. Maharashtra 290 290 Utilized 

Total 290 290 Utilized 
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2 3 4 6 8 ' 7 

XVI. Manlpur 

XVII. Meghalaya 500 500 Utilization awaited for 

RI. 500.00 lakha 

XVIII. Mizoram 180 400 580 Utilized 

XIX. Nagaland 

XX. Orissa 240 228 150 618 Utilized 

XXI. Pondlcherry 250 250 Utilized 

XXII. Punjab 

XXIII. Rajuthan 850 800 1850 Utilized 

XXIV. Slkkim 500 500 Utilized 

Xxv. Tamil Nadu 

XXVI. Tripura 500 430 930 Utilization awaited for 

Rs. 500.00 lakhs 

XXVII. Unaranchal 1000 1000 Utilization awaited for 
Rs. 500.00 lakhs 

XXVIII. Uttar Pradesh 250 150 850 1050 Utilization aWaited for 

Rs. 200.00 lakhs 

~XIX. West Bengal 300 400 700 Utilized 

Grand Total 5628 6712 2795 15135 

Sbltement-ll 

Industrial Infrastructure Upgrsdst/on Scheme (/IUS) 

(List of Cluster Proposs" Approved) 
(Rs. In Crore) 

SI. Name of the State Project Central Amount Amount 
No. cluster Cost Grant Released Utilised 

1 2 3 4 5 6 7 

Approved In 200~ 

,. Textiles Cluster Tirupur, Tamil Nadu 143.50 50.00 25.00 20.24 

2, Chemical cluster Vapi. Gujarat 54.31 40.49 12.50 2.83 



105 Written AM .... ,. AGRAHAYANA 15, 1927 (SAKA) to aue.tIoM 106 

2 3 4 5 6 7 

Approved In 2004-01 

3. Auto Cluster Vijayawada A.P. 31.08 23.50 7.80 NA 

4. Metallurgical Cluster Jajpur. Ori ... 62.60 47.00 15.66 0.38 

5. Auto Ancillary Cluster Chennai, Tamllnadu 47.20 35.00 11.70 Nil 

6. Chemical Cluster Ankleawar, Gujarat ·152.83 50.00 33.40 16.70 

7. Auto Components cluster Pune, Maharaehtra 59.99 44.99 15.00 Nil 

B. Cerllllla, Pulses and Madurai, Tamil Nadu 39.96 29.97 10.00 Nil 
Staples cluster 

9. Textiles Ctueter Ludhlana, Punjab 17.19 12.69 4.21 0.58 

10. Marble Cluster Klahangarh, Rajasthan 36.80 27.60 9.20 2.53 

11. Auto Cluster Pitampura, M.P. 73.29 49.94 16.65 Nil 

12. Foundry Cluster BelguamKamataka 24.78 18.54 6.19 0.18 

13. Machine Toots Cluster Bangalore, Kamataka 135.55 49.12 16.37 2.54 

14. Coir Cluster Kerala 66.80 42.60 14.20 Nil 

15. Textile Cluster, Panlpat Haryana 54.53 40.90 13.63 Nil 

16. Gem and Jewelery Cluster, Gujarat 85.80 50.00 16.70 Nil 
Surat 

17. Phanna Cluster Hyderabad 66.16 49.62 Nil NA 

18. Ispat Bhooml Cluster Ralpur, Chhattlagarh 54.11 29.87 Nil NA 

19. Leather Cluster Kanpur, Uttar Prade8h 27.34 9.747 1.95 4.34 

20. Foundry Park Howrah, West Bengal 119.74 40.40 8.48 Nil 

21. Multi Industry Cluster Haldla. West Bengal 67.25 36.97 7.39 Nil 

22. Rubber Cluster Howrah. West Bengal 29.74 15.72 3.14 Nil 

23. Textile Cluster Ichalkaranjl, Maharuhtra 65.07 32.70 6.54 Nil 

24. Chemical Cluster Ahmedabad, Gujarat 69.86 41.39 8.30 Nil 

25. LeatherCtuater Ambur, Tamil Nadu 67.34 43.49 8.70 Nil 

26. Pump. Motor and Foundry CoImbatore Tamil Nadu 66.39 39.22 8.00 Nil 
cluster 
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Four-unlng of Amrttu,..Attliri RoM . 

1907.SHRI SUKHDEV SINGH DHINDSA : 

DR. RATTAN SINGH AJNALA : 

Win the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to 'Itate : 

(a) whether the Union Govemment has I'8C8nliy 
Instructed the Gove~~nt of PUnjilb. to take up U1e four· 
IanIng of Amritsar·Attari Road on a priority basis; 

(b) If 80, the details thereof; 

(c) the financial assistance provided by the Union 

Govemment for the purpose; and 

(d) the action taken by the State Government In this 

r.gard 10 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS. (SHRI 

K.H. MUNIYAPPA) : (.) No, Sir. 

(b) to (d) Do not arise. 

Economic and Social CommlMion for 
AaIa and PacIfto 

1908. DR. ARUN KUMAR SARMA: Will the Minister 

of COMMERCE AND INDUSTRY be pleased to state : 

(a) whether Economic and Social CommisIIon for 

Mia and PacJfIc hu finalized the route of Trans Alian 
RaIlway and Asian Highway network; 

(b) if 80, the details thereof atongwith route and 
connecting cItiea; and 

(c) if not, the present status of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 

Tran. Aalan Railway Network: 

(a) to (c) ESCAP has not finalized the Trani Allan 
RaIlway Network. They are taking steps In formaUze the 
Network through an Intergovernmental AgrHment. 

The Intergovernmental Agreement on the Asian 

highway Network hu entered Into force on 4.7.2005. The 

Asian HIghway. Network extends to 32 count"8I. Ita total 
length 18 more that 1,40,000 Km. The total length of the 

Alian Highways in India Is about 11,458 km consisting of 

aboUt t 1,432 km of National Highways and aboUt 26 km 
of State roads. The implementation of the Asian Highway 

agreement has been entrusted to a working group on 

Alian Highw.~, the membership of which· 18 open to all 

members of ESCAP. The Agreement is a coot:dlnated plar 

for the development of highway routes of intemational 

importance, which the membara Intend to undertake within 

the framework of their national programa. 

The major cit'" on the Asian Highway Route In India 

are New Deihl, Agra. Kanpur. Kolkatta, Bangaon. 

Nagaon, Dlmapur, Kohlma. Irnphal, Morsh. Gwalior. 

~ Thane, Begaum, Bangalore. Krlahnagirl, Madural. 

Nagpur, Kharagpur, Barauni, Raxaul. Rampur. Bani. 

VllhMhapatnam. Vijaywada, Chennai, etc. 

The major intematlonal cities fal!lng on the route are 

Tokyo. Seoul. Beijing, Ho Chi Minh City, Bangkok, Lahore, 

Illamabad, Tehran. Ankara, Istanbul, Jakarta. Singapore. 

Kuala Lumpur. Kabul. Moscow. Phnom Penh. Chittagong. 
Dhaka, etc. 

Strengthening of CAPF 

1909.SHRI K.C. SINGH "BABA" : Will the Minister of 

HOME AFFAIRS be pleased to state : 

Ca) whether the Govemment hal received any 

propoeal to strengthen CRPF and improve infras~ctural 
facilities for its jawans; 

(b) If so, whether the Govemment has received any 
8UCh proposal from other PMF; and 

(e) If 10, the· details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(c) Augmentation In the strength of Central Police Forces 
(CPF.) and improvement in infrastructure is a continuous 
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proceaa. Taking Into account the changing ,""Iron",.nt In 

which CRPF and other CPFI have to work, they project 
requirement of additional manpower and InfruIructunII 
facllltln. 

{71aMlatlon} 

FONIgn DINet 1n".8trMnt 

1910.SHRI AJIT JOGI : Will the Minister of C0M-
MERCE AND INDUSTRY be pleased to ltate : 

(a) whether there il any proposal to ban Foreign 

Direct Investment from some countries on 88Curlty gtOUnd8; 

(b) if so, the details thereof and sectors recognised 
for this purpose, country-wile; 

(c) whether the Govemment proposes to close 

down existing enterprises of such countries after the 
approval and implementation of the saJd propoul; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E. V.K.S. ELANGOYAN) 

: (a) to (d) Govemment hal no proposal under conIIder-

ation to ban Foreign Direct Investment from any country 
on security grounds. 

P.ndlng Propo .... for Inter-State 
Roa. In ......... n 

1911. SHRI GIRDHARI LAL BHARGAVA : 

SHRI KAILASH MEGHWAL : 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to ltate : 

(a) whether the propoaaJs for Inter-State roads In 
Rajasthan are pending before the Union Government; 

(b) If so, the details alongwlth the reasons therefor; 

(e), whether funda have been demanded under 
Inter-State road scheme by the Government of ~: 

(d) If 10, the tfme by which technical approwI and 
financial sanction 18 Ukely to be given; and 
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(e) If not, the reuonI ....... or? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAO TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) and (b) Nine pIUpOII_ amounting 
to RI. 28.89 era ... for Intwr·State roadl In Rajasthan were 
received during 20()5-()8 from the State GcMtmrnent. Out 
of this six proposals amounting to Rs. 14.40 ero,. have 
been sanctioned. two proposals amounting to Rs. 11.50 

cront were returned to the State Government for 
modification and one proposal amounting to RI. 3.49 crore, 

received in the month of November, 2005, Is under 
examination. 

(c) Yes, Sir. 

(d) Under Inter-State road &Cheme In RajUthan an 
amount of Rs. 5.18 erore has been released on 7th 

November 2005. 

(e) Does not arise. 

{English} 

Mllu. of EPCG Schem. 

1912.SHRI BRAJA KISHORE TRIPATHY : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 

state : 

(a) whether the c .... of miluae of Export Promotion 

capital Goods Scheme carne to the notice of Govemment 

.. reported in the Dalnlk Jagran dated October 11, 2005; 

(b) If so, the facta and the detaill of luch CMeI 

reported during 2005-06 till date; and 

(e) the steps taken by the Govemment to check the 
misuse under the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. ELANGOVAN) 

: (a) Vel, Sir. Alleged miIu8e of Export Promotion CapbI 
Goode scheme for Import of caI8 hal come to the notice 
of the Government. 

(b) During 2006-08, Directorate of Revenue Intelli-
gence (DRI) hal registered light cues (Stalema 
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enclosed) In reapect 0' evasion of customs duty on 
Imported vehicles Including cars. These cases have been 

registered for violation of provisions of Export Promotion 
CapItal Gooda scheme for I8fVice providers. A total of 61 
vehicles with estimated value of As. 23.58 crorea "ave 
been HIzed by DRI on account of misuse of EPCG 

scheme for eeMce providers. 

(c) In addition to the action initiated by DRI. the 
Directorate General of Foreign Trade (ooFT) has also 
issued Show Cause Notices in the eigflt cases under 
Foreign Trade (Development and Regulation) Act, 1992 
against the defaulters who have violated the provisions of 
the Foreign Trade Policy/Procedure related to import of 

vehicles. 

Statament 

SI. Name of Company No. of EPCG 

No. 

01. MI. V.K. Tour and Travel. 

02. MI. Raj Mahal Bhlnder 

03. Mis History Logistics 

04. MIs North West Marwar Resorts and 
H.alth Spa Pvt., ltd., 

05. Mia G.B. Morrislon 

06. Mia Onkar Intemational Pvt. UcI •• 

07. MIs Vacation Tour and Travels Ltd., 

08. MI. Bright Star Hotels 

[TransMtIonJ 

AppoIntment on Fake Certlflcat •• 

Licenses 

Obtained 

10 

03 

lS 

04 

05 

06 

10 

02 

55 

1913.SHRI KAILASt::I MEGHWAL : win the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

(a) whether attention of the Govemment has been 
drawn towan:18 the newe-items published In NewapapeI'I 

from time to time In which It 18 stated that people having 

'ake NET certificates- are being appointed to the post of 
lectu .. rs In many Universities and colleges; 

No. of No. of No. of Total duty 
Vehicles Vehicles Vehicles recovered on 

Imported Seized released provisional 

provisionally release (Rs. 

In Lakhs) 

19 16 03 93.05 

13 11 06 98.33 
\ 

24 17 '05 86.83 

04 04 

05 04 04 69.30 

05 02 -\ 1,. 19.83 
\.;. 

06 05 4 122.00 

02 02 02 110.74 

78 61 24 800.08 

(b) the number such cases detected/carne to the 

notice of the Govemment; and 

(c) the action proposed to be taken by the 

Government to check such appointments? 

THE MINISTER OF STATE IN THE MINISTRY OF ....,-
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : (a) to (e) According to the Information fumished 

by the UntYeraity Grants CommIssIon (UGC). the attention 

of UGC has been drawn towards news item regarding hake 

NET certificates. 
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The UGC has requeeted .. the UnlYerallleelEducatIoA 
Secnltartes of aU the States to get the NET C8ftIfIcates of 
candidates Mlected for teaching pOItI verified by the 
University Gtane8 CommiI8ton (ooC). UnIver8ftIea have 

started doing 10 and this Is an ongoing pR.lC8lS. 

{Ef1(Illsh] 

US Investment In Indian Tranlport 
;nfrutructure 

1914.SHRIBAlASHOWRY VAlLABHANENI : Will the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-

WAYS be pleased to state: 

(a) whether the Govemment proposes US invest-
ment in the Indian Transport Infrastructure during a 

conference held recently; 

(b) If 80, the details thereof; 

(c) the response of the US industry thereon; 

and 

(d) the promises made by the Indian Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA) ; (8) to (d) At the FICCI - USIBC 

Transport Infrastructure Conference held on October 
25, 2005 at Washington D.C., entrepreneurs from the US 
were invited to invest In India's road infraatruclure 
programmes. At the conference Information was given 
about opening up of road development programme in 

India to private sector participation by creating an enabling 
policy framework, including various incentives such as 
100 per cent Foreign Direct Investment (FDI) in Road 
Construction, provision of capital grant, tax exemption, and 

duty free equipment 

US investors were also informed about implementa-

tion of projects by Public Prtvate Participation through the 
iostrument of BuIld, Operate and Tranafer (BOT) concee-
8ions. 

Investment depends on eeveral factors Hke proJecta 

offered for constructton, Detailed Project Report, inspection 

of the project site by the Investor and as INCh, it Is too 
early to Indicate the response of the US Industry. 

Infnlstructu,. Statu. of the Ree' 
Estat. Industry 

1915. SHRIMATI NIVEDITA MANE : 
SHRI EKNATH MAHADEO GAlKWAD : 
SHRI KIRTI VAROHAN SINGH: 

Will the Minister of URBAN EMPLOYMENT AND 

POVERTY AUeVIATION be pleased to state : 

(a> whether the Govemment Is drafting policy to give 
in'rastructure status to the real estate industry; 

(b) If so, the details thereof; an~ 

(c) the steps taken by the Govemment in this 

regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA) : (a) to (c) Suggestion. received trom 
National Real Estate Development Council (NAREDCO) 

and Federation of Indian Chambers 0' Commerce and 
Industry (FICCI) .or granting Infrastructure status to housing 
industry have been forwarded to the Ministry of Finance 
being nodal MinIstry for this purpose, 'or appropriate 
action. 

cancer r.lt of PII,.. MIlitary Force. 
Peraonne. 

1916.SHRI EKNATH MAHADEO GAIKWAD : Will the 
Mini"er of HOME AFFAIRS be pIeMed to state : 

(a) whether the Para-Military Forces personnels are 

propOMd to be tested 'or cancer during their medical 
examination; 

(b) If 10, whether cancer specialist from reputed 
hospItaJ would be usociated In this talk; and 

(c) If 10, the datalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRfPRAKASH JAISWAL) : <II) No, 
Sir. 
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(b) and (c) Do not ..... 

[Translation} 

Bomb 8Iuta .. R8IIw8r 8UtIona 

1917.SHRI HEMLAl MURMU : 

SHRI CHANDRAKANT KHAIRE : 

Win the Minillter of HOME AFFAIRS be pleased to 

state: 

(a) the det. of bomb btasta at vartoua railway 
stations and railway premise8 In the country particular1y 
in BIhar and Jhar1chand during each of the last three years, 
till-date; 

(b) the details of loss of Iffe and property suffered 

due to these incidents, State-wise; 

(c) the action taken by the Govemment 80 far to 
arrest and punish the persons responsible for theM bomb 

bIut8; and 

(d) the steps taken to check such activities of 

terrorists? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) The 

S~ate-wise details of bomb blasts at various railway 
stations and railway premises in the country including 

Bihar arld Jharkhand during the last 3 years (2003. 2004 
and 2005 upto October) are given In the enclosed 

Statement-I. 

(b) The State-wiae detaifs of loss of life due to these 
Incidents are gMtn in the enclosed Statement-II. The 
damage to property il given in the enclosed Statement-III. 

(c) The C8888 of bomb blasts at various railway 
statlons and railway premises are registered and enqufntd 
into by the concemed Government Railway Police (GRP) 
under the reepective StatesIUTs. However, the Ministry of 
Railways provides requisite asalstance to the concerned 
StatealUTs in this regard. 

(d) To check such acttvItiee of tenorIsta and other 

miscreants, RaIlway Protection Force (RPF) provides 
patrols in the effective sections' for safeguarding railway 

propertie8 and trICks. e.change - of infonnation and 
coonInalion with cMI and Police authoritteII is frequently 

mIIde. Important pueenger trains ant 88COIted by RPF and 
Government RaIlway PolIce (GRP). Sniffer doga are utiIIZ8d 
for checking IEDalexplosives. Special intelligence Branch 
of RPF in coordination with other intelligence agencies 
also keeps an eye on suspected activities. Regular security 
drives against suspected elements on trains and railway 

premises are being conducted by RPF personnel and 
other railway staff. Thorough checking of passengers by 
LIM of Hand Held Metal Detectors (HHMD) and Door 

FrM1ed Metal Detectors (DFMOs) Is carried out. 

Statement .. 

The Bomb Blasts occurred during last 3 years on 
Railway Premises Including Tracks and 

on the Trains: 

State 2003 2004 2005 (upto 

October) 

Assam 05 05 10 

Andhra Pradesh 06 05 

Bihar 08 07 01 

Chhattilgarh 01 

Jammu and Kashmir 02 

Jharkhllnd 07 06 03 

Kamataka 01 

Kerala 01 

Madhya Pradesh 01 

M.harashtra 01 

Nagaland 01 

0ri818 01 

Uttar Pradesh 02 01 

West Bengal 07 02 01 

Total ~O 29 16 
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State-wise detan. of Life Lost in the Bomb BIa6ts 
occurred during /sst 3 yea,., on Railway PtMUes 

IndudJlJQ· 7iacka and on the 1hIIns: 

State 2003 2004 2005 (upto 

October) 

Allam 14 

Bihar 1 

Jammu and Kuhmlr 

Kamataka 1 

Maharaahtra 11 

Uttar Pradesh 09 

Total 12 16 10 

Statement .... 

Zone-wise details of loss of Property due to the 
Bomb Blasts occulTfleJ during last 3 yealS on 

Railway PremiseslRailway Stations 

(In Rupees) 

Zone 2003 2004 2005 (upto 

October) 

2 3 4 

CRlMaharuhtra 5,00,000 

ERlWest Bengal 12,000 

ECoRlAndhra Pradesh 6,01,668 

ECoRIOrIua 29,500 

SCRlAndhra PradeIh 32,98,500 5,50,000 

SWRlAndhra Pradesh 15,00,000 

SWRlKamataka - 10,00,000 

ECRIBIhar and ECRI 51.51,480 16,43,000 68,14,000 

Jharkhand 

2 3 4 

NRlJ and K 18.72,220 

NRlUttarPradesh 1.20,000 

NFRlAuam 46.40,180 9,40,268 40.000 

6.93,752 

NFRlNagaJand 2,40,000 

{English} 

CItIzen.hlp to Children 

1918.SHRI M.K. SUBBA : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether there has been any demand for 

amendment of the law relating to grant of citizenship to 
the Children bom to Illegal immigrants In India; and 

(b) If so, the st~ taken and being taken in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) No, 

Str. 

(b) Oueatlon does not arise. 

Ie_ of Tourt8t VI .. 

1919.SHRI MANORANJAN BHAKTA: Will the Minister 

of HOME AFFAIRS be pleased to state : 

(a) whether experts have pointed out a number of 
loopholes in issue of Tourist Visa; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) : (a, 
There it no auch report In the knowledge of the 
Govemrnent. 

(b) 'WId (c) 00 not .... 
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[TfllMlatlon] 
nher Jail Offtclal. 

1920.SHRI KASHIRAM RANA : 
SHRI SUNIL KUMAR MAHATO : 

MOHO. MUKEEM : 

Will the Minister of HOME AFFAIRS be pIHaed to state 

(a) whether the Tihar Jail officials ha.,. been found 

involved in corruption; 

(b) If so, the reasons wtth ragard to the instances 
where Jail Officials have been alleged of violating the rules 
in respect of prisoners at Tihar Jail; 

(c) whether there is a provision to constitute inquiry 
to verify the authenticity of such allegations; 

(d) if 80, the details with regard to the Inquiries 
constituted during the last three years alongwith the 

outcome thereof; and 

(e) the steps taken/proposed to be taken to obviate 

such instances in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) Tihar 
prisons are being run strictly as per provisions of the Delhi 

Prisons Act, 2000, and Delhi Jail Manual. However there 
have been isolated case where some lail officers have 
been found indulging In smuggling of prohibited Items in 

jails or extending favours to the prisoners in violation of 
statutory provisions for extraneous considerations. 

(c) Yes, Sir. 

(d) The Prison·. Department has taken dlacipllnary 
actions against the erring officials as per provlaiona of CCS 
(CCA) Rules and Constitution of India, as per mertta of 
each case. Sixteen officials have been diamla8ed during 
the year 2005. Thirty one otfIcIaIa haw been euapended 
since the year 2002. Departmental equirles against 59 
officials are pending. 

(e) Following atepa have been taken by the Pri80n 
Department In order to make the priIon oIIiclall follow the 

Provisions of Delhi Jail Manual and Deihl Prison Act, CCS 

Conduct Rules, 1964:-

(i) In aU cases of violation of norms as per 

provisions of DeIhl Prlaon Act, 2000 and Delhi 

Jail Manual, strict disciplinary action is taken 

against the delinquent staff. 

(II) There Is provisions of In-service training and 

refresher courses to sensitize all levels of staff 

about the legal provisions of Deihl Prison Act 
and Delhi Jail Manual, duties assigned to them 

under the ActIManual and the level of commit-
ment, dedication to duties and integrity. 

(iii) There is an elaborative mechanism for griev-
ance redressal and each jail has a Grievance 

Redressal Committee under the Chalnnanshlp 
of Superintendent (Prisons). There is also 

provisions of appeal to DIG (Prisons) against the 
decision of the committee. 

(iv) DG(Prlson),s petition box is circulated amongst 

the prisoners and petitions received are inves-
tigated by senior gazetted officials at the level 

of Prison Headquarters. 
• 

(v) Each jail has designated visiting Judge, who 

visits the lail once in two months. The petition 

box of the visiting judge established in each jail 
is opened by him and action· on such petitions 

taken under his orders. 

(vi) Each lall is also visited by designated District 

Magistrate/Additional District Magistrate and sub-
mit their independent reports to the Govemment. 

(vii) In all areas of public interface, transparency has 
been introduced. 

(viii) Procedure for Mulakat has been streamlined. 

(Ix) Regular and also Surprise inspection of the jails 

are undertaken by Sr. level officers. 

(x) The staff Is sensitized about their obligations as 
public servants to provide a corruption free 

administration. The ataff Is being frequently 
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[English} 

rotated at '" IeYeIe In clffet8ld jail 10 thai they 
do not develop veetecI Intere8IB wilh longer Itay 

In any person. MuImum ... y In any prIIon Is 
fixed depending upon funcltonaI raquI""""'. 

1921. SHRI VIRCHANDRA PASWAN : WI. the MInI8ter 
of HOME AFFAIRS be pIeaeed to ate : 

(a) whether the guidelines are being strictly fol· 
lowed prior to the Issue of flre-crackers license; 

(b) If so, ~e details wilh regard to the guidelines 
aIongwtth measures taken by the Government to eneure 
that f1re-crackera licensees do not violated the laid down 
guidelines; 

(c) whether some flre-crackers licensees have been 
found violating laid down guidelines activities; 

(d) If 50, whether Crime Branch of Delhi PolIce has 
canted out any inspection In this regard; 

(8) if 50, the details thereof; and 

(f) the action taken by the Govemment against such 
licensees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHV) : (a) and (b) DelhI 
Police Issues detailed lnatnJctions from time to time 
regarding eligibility for grant of licences for manufacture, 
sale and use of crackers Including selection of sites; safety 
meuures to be adopted by the licences: compliance of the 
directions Issued by the High Court of DeIhl; and noise 
standard for firecrackers etc. Delhi PolIce tries to ensure 
that the provisions of Explosive Rules ... followed 1trIctIy. 

(c) to (f) Yea, Sir. During the year 2005 (upto 15th 
October), DeIhl Police has registered 21 cases against 
Hcence holders of firecrackers for violating the guidelines. 
Out of these caeea, one p8raon has been convicted In one 
case, one case Is pending trail In the Court and 0eIhI Police 
Is In the· proc:e8l of conducting inveeIIgdon In remaining 19 
cuee. No In8pectIon of ftrecrackerl 1Icene... hu been 
carried out by the Crime Branch of DelhI PolIce. 

1922.SHRI K.S. RAO: 
SHRI CHANDRA BHUSHAN SINGH : 

WIll the MInister of HUMAN RESOURCE DEVELOP· 
MENT be pleased to state : 

(a) whether there Is a shortage of competent teach-
ers to impart quaHtative acienca education In the COW1try; 

(b) If so, the details thereof alongwith the reaaona 
therefor; 

(c) whether the Govemment proposes to engage 
science graduate and post graduate students to sort out 

. this problem and also the problem of l.I'IentpIoyed youth; 
and 

(d) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) :'(a) and (b) The Indian National Science Academy 
(INSA) In collaboration with the National CouncIl of Applied 

Economic Research (NCAER) has brought out a document 
depicting the status of Science In India WIth the title -India 
Science Reporr. The report among 88Y11'81 other things 
mentions about the availability of good science teachers. 
However, no shortage of science teachers 18 reported by 
any organization to this Ministry. 

(c) and (d) For the schools coming under the purview 
of the State Govemments, they have to take a decision 
regarding competent science teachers. As far 88 the 
schools run by Centrat Govemrnent are concemed, there 
Is no shortage of competent science teachers, Recruitment 
of teachers to these schools is made 88 per the laid down 
rules and procedures. 

[TtaMIdonJ 

AccIdenta on N8t1onal Hlghwap 

1923.PROF. VUAY KUMAR MALHOTRA : 
KUNWAR MANVENDRA SINGH : 
SHRI VIKRAMBHAI ARJANBHAI MADAM : 

WIll the MIniIt8r of SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS be pl ••• d to It8te : 
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(a) the tcMI numb;er of .ccidenI8 occurred on 

National Highways and the number of people JdJledflnjured 
in the counby during each of the Jut three yea... and 

current year, till date, State-wile; 

(b) whether the Govemment has identified molt 
accident prone areas on the National Highways; and 

(c) H 10, the detalla thereof, Sta~.wtae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT !lNO HIGHWAYS (SHRI 
K.H. MUNIYAPPA) : (a) M reported by the State 

GovemmenIIIUT AdmIn6Itrationa. detalJa of number of road 

accidenta on' National Highways and the numbers of 
peraoM IcHledlinjurec:l on aU roads in the country during 

the veer 2001, 2002 and 2003 are given In the enclosed 

Statement. Data for the year 2004 and the current year 

have not been received from all StatesIUTs yet. 

(b) and (c) The identification of accident prone areas 

on National HIghways Is a continuous process and road 
safety aspects are taken Into C<il\8ideration at the 818ge 
of fonnulating proposals for development and maintenance 

of National Highways. 

a.tement 

SIII.wtee Road AccIdents on National Highways and Persons IdIIscVInjured on all fOIIda 

All IndialStateslUTs. Road Accldents on National 

Highways 

2001 2002 2003 

2 3 4 

Andhra Pradeeh 9098 8185 12511 

Arunachal Pradesh 93 78 46 

~ 1927 1928 1775 

Bihar 1167 3108 3012 

Chhattisgarh 2597 5531 3000 

Goa 1149 1404 1291 

Gujarat 6738 7239 8038 

Haryana 3033 2315 3378 

Himachal Pradeeh 898 1047 1463 

.Jar'IwftI n I<aItIn* 636 2141 2317 

Jharkhand 1392 1817 1877 

Kamataka 9906 10248 10594 

Kerala 10095 10840 10543 

MacItya PrIIdeIh 8138 7347 8158 

Maharaahtra 14578 13717 13930 

Persona Killed in the country 

on a" roads 

2001 2002 2003 

5 6 7 

8428 7517 9679 

71 102 127 

1021 1023 1122 

1043 1957 2368 

1095 1820 1881 

234 280 235 

4502 5094 5161 

2911 2987 3028 

756 802 733 

770 872 836 

1686 1748 1899 

5805 8366 6195 

2674 2792 2905 

3885 4141 4623 

9789 9523 9483 

Persons Injured in the country 

on all roads 

2001 2002 2003 

8 9 10 

37471 22112 47477 

381 312 374 

3744 3843 4361 

1465 3882 4227 

8009 7461 8732 

2184 2833 2828 

32508 34415 33680 

8289 8321 8287 

4029 4009 4368 

6010 7186 8056 

3678 4201 4106 

42196 45769 45781 

49675 49469 48640 

27401 29780 33375 

49340 48377 48692 
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1 2 3 4 5 6 7 8 9 10 

Manlpur 208 263 329 89 . 120 127 846 914 988 

Meghalaya 370 113 425 174 104 188 340 303 523 

Mizoram 52 54 80 85 50 78 38 184 112 

Nagaland 54 29 47 53 44 46 184 76 123 

OrIssa 2940 2920 2949 1933 2220 2293 8314 9678 8838 

Punjab 1329 1588 1888 2690 2838 2655 3390 3932 40n 
Rajasthan 7485 7~14 7515 5187 5535 8025 25994 27119 29079 

SIIddm 43 109 34 50 55 40 221 321 279 

Tamil Nadu 19881 22091 20655 9571 9939 9275 52922 55130 55242 

Trlpura 202 184 314 175 157 188 949 708 927 

Uttaranchal 469 542 445 704 705 766 1148 1255 1892 

Uttar Pradesh 7914 7849 5490 9654 9726 7845 13256 13152 9348 

West Bengal 3795 10002 3999 3712 4510 4381 10825 13800 12769 

A end N Islands Nil Nil Nil 17 21 12 230 243 252 

Chandlgarh 45 99 45 118 110 134 495 489 437 

D and N Havell Nil Nil Nil 40 32 3 117 99 65 

Daman and Diu Nil Nil Nil 13 18 1 42 61 74 

Deihl 1123 1030 1129 1842 1696 8449 7929 7829 

Lakshadweep Nil Nil Nil Nil • 6 6 1 

Pondicherry 595 730 769 170 192 1381 1571 1695 

Total 115824 131738 127834 80888 84674 85998 405218 408711 435122 

........ 8ftCI ..... 1. nMlng (b) whether the Govemment hal conducted any 
CorporatIon enquiry In this regard; 

1924.SHRI BHUVANESHWAR PRASAD MEHTA: Will (c) if 80. the details thereof and outcome thereof; 

the Miniater of COMMERCE AND INDUSTRY be pleased and 
to state: (d) the action taken by the Government against the 

(a) the number of gold embezzlement ouea at offIcIaJs found AtIpOn8ibIe? 

Minerals and Metals Trading CorporatIon has come to the THE MINISTER OF STATE IN THE MINISTRY 
notice of the Govemment during each of the IMt line OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
years and the .... r; ELANGOYAN) : Ca) Three C8HI of IrraguIatttiee In trading 
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of gold by MMTC at JalpUr, RaIpur and CoImbator8 haw 
been reported In the _ three yeara. 

(b) to (eI) Enquiries have been conducted in all the 

three cues by the Company under MMTC Conduct, 
DtecfpIIne and Appeal Rules. The caae at Jalpur W88 

InveetIgated by CSI also and departmental proceedings for 

major penalty against five officials have been initiated 

baaed on their recommendations. In respect of other two 
cases, enquir1e8 under major penalty proceedings have 

been completed by the Inquiry Authorities. 

[English} 

Grant. for Police Reform 

1925.DR. RAJESH MISHRA : Will the Minister of 
HOME AFFAIRS be pleued to state : 

(a) whether Delhi Police is unable to cope up with 

the work load in the absence of reforms in police; 

(b) if 80, whether Delhi Police have requested 

the Union Government for adequate grants for bringing 

reforms in police and for recruitment of additional force; 

(c) if 80, the details in this regard; and 

(d) the steps taken by the Govemment to expedite 

the release in grant to Delhi Police? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (d) 

BrIngIng about reforms In Deihl Police is a continuing 

procea. The Government hal been taking steps from 

time to time in this direction by Increuing the strength; 
Improving Ita capability, efficiency and professional skills; 

making It mont responsive to the public by imparting 

training and bringing about attitudinal changes; providing 

modem and latest ec:iUIPment and machinery; and 
Improving Its over all performance. The Government 

allocatee lunda In the annual budget grant of DeIhl 
PolIce wery year u per Its requIMment. inter-alia, 

for procurement of vehicle8. rnachNry, equipmenta, 

gadgetI etc. The aanctioned budget grant to DelhI Police 
for the year ~ Is RI. 1235.64 crore (non-Plan) 

and As. 110 crores (Plan) as compared ~ ReI. 1182.94 
CI'Ol88 In 2004-05 (non-PIan) and Rs. 107 CI'OI88 (Plan). 

1926.SHRIMATI KALPNA RAMESH NARHIRE : 

SHRI L GANESAN : 

SHRI CHANDRAKANT KHAIRE : 

SHRI G. KARUNAKARA REDDY : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleued to state : 

(a) the present status of the proposals for setting up 
of Special Economic Zones aepeclaJly along the Golden 
Quadrilateral, State-wise; 

(b) the States which are ready to cooperate with the 
Centre in this regard; 

(c) the reason. for delay in clearing the same; and 

(d) the steps taken by the Govemment for 

expendltious disposal of the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E. V.K.S. ELANGOVAN) 

: (a) and (b) Approval has 80 far been given for setting 

up of 67 Special Economic Zones in various States as per 

the details given below on the basis of proposals received 
from the private sectorljoint sector and State Governments 

and its agencies: 

Name of the Statel Location 
Union Territory 

1 2 

Andhra Pradesh Visakhapatnam and Kakinada. 

Gujarat Poaitra. Mundra, Dahej, Hazira (District 

Surat), IcchlpOr (District Surat), Village 
Vanj (District Suart), Ahmedabad and 
Jamnagar. 

Maharashtra Navi Mumbal, Khopta (Maha Mumbal). 
Nagpur and Pun •. 

Haryan. Gurgaon and Faridabad., 
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1 

Kamataka 

Tamil Nadu 

Pondlcherry 

Kel1ila 

2 

Hassan, Balkampady, MangaIor8 and 
Bangeiore. 

Mahlndra City near Chennal, 
Nangunery, Srlperumbudur, Ennore and 

Chennet. 

Sedarapet-Karasur. 

~uvypeen. Kakkancheny, 
Kalamassery, Kzhakuttom and 
Trlvandrum. 

Madhya Pradaah Indore. 

UttarPradeeh Moradabad, Bhadohi, Kanpur, Greater 

Nolda, Nolda and Ghazlabad. 

Delhi 

Chandigarh 

Punjab 

Rajasthan 

Orissa 

West Bengal 

Jharkhand 

Delhi. 

Chandigarh. 

Amritsar and MohaU. 

Jaipur and Jodhpur. 

Paradeep and Gopalpur. 

Kolkata and Kulpi. 

Adityapur and Ranchl. 

Of the 67 SEls approved, 6 Zones have since 
commenced operations and these are at Indore (1 ), 
Mahindra City near Chennai (3), Kolkata (1) and Jaipur 
(1). The rest are at various stages of implementation. The 
SEZs are being approved/set. up in close cooperation with 
the State Govemments. 

(c) and (d) Generally there has not been any delay 
In clearing the proposals for setting up of Special 
Economic Zones. 

(Translation] 
Cyber Crtme 

1927.SHRI RATILAL KAUDAS VARMA: 
SHRf HARISHCHANDRA CHAVAN : 

win the Minister of HOME AFFAIRS be pleased to state 

(a) whether the Intelligence agencies are facing 

difficulties .. new mode of satallite phone and computers 
communications are being adopted by the terrorists; 

(b) If 80, the dataHs thereof; and 

(c) the measures being taken by the Govemment 

to tackle such problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(c) There are some operational difficulties being experi-

enced in this regard. Suitable corrective steps have been 
Initiated. 

SSI Export to SAARC Countrt •• 

1928. SHRI LALCHANDRA KOL : 
SHRI ANNASAHEB M.K. PATIL : 

SHRI KAMLA PRASAD RAWAT : 

SHRI NARENDRA KUMAR KUSHAWAHA : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to Itate : 

(a) details of trade with China and SAARC countries 

involving India's small scale industries during the last three 

years, country-wise; 

(b) whether the Govemment has discussed the 
issue of simplifying the procedures of import/export of small 

scale Industries with these countries; and 

(c) if 80. the steps taken by the Government to 
promote export by SSls to SAARC countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 
: (a) The figures showing India's trade with China and 

SAARC countries. Including the products of smali scale 

Industries (SSls). during the last three years are given In 

the .tatement below. The product-wile details including 

that of SSls. country-wile, are available on ~artrnent'. 
website. www.commerce.nIc.1n under the head -Information 

DIaernInatIoR'Moring System - Export-Import data 
banI(. Sepanate data for small IC8Ie sector Is not being 
maintained. 
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In USS MIllion 

. Country 2002·2003 2003·2004 2004·2005 

E~ Import Export Import Export Import 

Bangladesh 1176.00 82.05 1740.75 .. n.63 1588.18 54.88 , 

Sri lanka 920.98 90.83 1319.20 194.74 1~76 384.25 

Nep,al 350.38 281.76 689.36 286.04 728.48 340.02 

Pakistan 208.18 44.85 286.94 57.66 605.44 95.33 

Bhutan 39.05 32.16 89.49 52.37 84.03 50.14 

Maldives 31.59 0.33 42.34 0.37 42.51 0.68 

. China 1975.48 2792.04 2$55.10 4053.23 4588.28 8748.88 

Total 4899.62 3304.01 7103.18 4722.03 8888.65 7651.86 

bata Source: DGCI and S Koikata (Supplied by NIC, DOC) 

As per the data avallsble, the over all export perlormttnce of 551s during 2002-03 and 
. 2003-2004 wel8 as under: 

Year Total export Share 'Of SSI 

2002-03 255137.28 86012.52 

2003-04 291581.93 97843.57 

(b) No, Sir. 

(c) The steps taken to promote export by 55 Is are 
- participations In International Trade FalrsIExhlbltions. 
financial assistance to SSI entrepreneurs. adoption of 
Bar Coding under SSI-MOA(Mar1cet Development Assis-
tance) Scheme,. conductlng traJning programmes on 
packaging for elCpOrts and conduct of management 
c:levelopment programmes. etc. To increase 8JCpOrt by smaN 
scale sector. 5AARC countriee are also participating In 
SMRP trade Fahi and India International Trade Fair (JITF) 
held annually. in New ,Delhi. South Asian Free Trade Area . . , 
Agl8ement (SAfl~ it scheduled to come Into force on 1 
January 2006. Thill. alao expected to bOMt our exporIa, 

IncIucIng that of emaII-ec:ale sector, to SMRC countries. 

Rs. In crorea 

% share of ssi Growth rate (SSI) Growth rate 

34.03 

33.49 13.52% 14.28% 

[English) 

Makh,S english a Compulsory Subject 

1929. SHRIMATI MANORAMA MADHAVRAJ : WiH the 

Minister of HUMAN ijSSOURCE DEVELOPMENT be 

pleued to state : 

(a) whether the HCERT has proposed to make 
" 

Er.glith a compulsory subject from Class I In all schools 

through.~ the country; 

(b) if so, whether this pro,esal will give additional . 
advamage to urban elite and .wdents of public schools 

over the students In Nral areas; 

(c) If 80, the detalle thereof; and . 
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(d) effects of declaring Sanskrit as a clal8icaJ 
language in achooI ,curriculum? 

THE MINISTER OF' StATE IN THE MINISTRY OF 

HUMAN RESOURC~ DEVELOPMENT (SHRIMATt KANTI 

SINGH) : (8) No, Sir. 

(b) and (c) 00 not arise. 

(d) Sanskrit as a classical Indian language has 

always occupied Its due place In the Indian educational 

system. National Curriculum Framework 2005 recommends 

the study of Sanskrit as a Modem Indian Language also 

In which the nature of Its teachlngneamlng should be very 

different from that of cluslcal Senlkrlt. This Is not to 

underestimate the Importance of Sanskrit for nut1uring our 
cultural heritage. 

FDI In lhIde and Mining 

1930.SHRI BASU DEB ACHARIA : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a> whether the Govemm4tnt has taken decision to 

llberalise FOI policy In mining and trading; 

(b) whether the Govemm4tnt has also sought 

suggestion from different Ministries in this regard; 

(c) If so, the details thereof; and 

(d) the action taken/proposed to be taken by the 
Govemrnent In this regard? 

THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTA'( (SHAI E. V.K.S. 

ELANGOVAN) : (a) to (d) Under the extant policy, Foreign 

Direct Irwes~t (FDI) up to 74% is 'allowed on the 

automatic route for exploration and mining of diamonds 

and precious stones. FDI up to 100"10 Is allowed on the 

automatic route for exploration and mining of other 

minerals. FDI up to 100% is allowed, with prior Governt'114ft 

approval, for cash and C81TJ wholesale trading. The 

Governm'nt has not taken any decision ,In 

the recent past to' Ilberalfse the FDI . policy In mtnlng 

and trading actlvitie.. The FDI policy, including 

sectoral equity cape. is reviewed on a continuing basis 
taking Into consideration the views of the aectoral 

Ministries. 

(Translation) 

.,..,lIa Swadhar Volane 

1931. SHRI BIR SINGH MAHATO : 

SHRIMATI SANGEETA KUMARI SINGH DEO : 

win the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) the number of shelter houses under Mahlla 

Swadhar Vojana in the country functioning. State-wise; 

.. 
(b) the number of women admitted during the last 

three years, year-wise; 

(c) the amount spent on these shelt • .- houses; 

(d) the number of complaints regarding fu~lonlng 

of these shelter houses received by the Govemment during 

the laat three years. State-wise; and 

<e) the number of people against whom action has 

been taken on the basis of theae complaints? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : <a) Under Mahlla Swadhar Yojana 113 Shelter 

Homes In the country are functioning in the country. State-

wise list is enclosed as Statement-I. 

(b) 8113 women have been admitted during the 

last three years. Year-wise list Is enclosed as Statement-

n. 

(c) Rs. 1418.74 lakhs have been spent on those 

shelter hom.. till date. 

(d) No complaints have been ntceived by the 

80vernnaent during last three years. 

(e) Does not arise. 
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Statement .. 

Department of Women and ChIld Development 
(Swadhar) Sanction of SwadMr Shelter 

Homes, State-wise 

SI. Name of the State 

No. 

2 

1. Anethra Pradesh 

2. Arunachal , 
3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Jharkhand 

12. ~ammu and Kashmir 

13. Kamataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

17. Mizoram 

18. M~ghalaya 

19. Manipur 

20. Nagaland 

21. Orissa 

22. Punjab 

Number of Swanr 

Homes Sanctioned 

3 

20 

5 

3 

1 

16 

2 

3 

1 

11 

22 

1 2 3 

23. R .. than 

24. Slkklm 

25. Trlpura 

26. Tamil Nadu 14 

27. Uttar Pradesh 1 

28. Uttaranchal 

29. West Bengal 9 

30. Andman and Nicobar 

31. Chandigarh 

32. Oadra and Nagar Haweli 

33. Diu and Daman 

34. lalcahadweep 

35. Pondlcherry 

Total 113 

Statement-II 

Department of Women and Child Development 

(Swadhar) Women admitted during the last 

three years, Year wise 

, Year 2002·2003 2003·2004 2004·2005 

Women Admitted 2913 275 

[English} 

FONlgn Ailletance tor Improvement of 

Environment In Urban Sluml 

2925 

1932.SHRI DHANUSKODI R. ATHITHAN : Will the 

Minister of URBAN EMPLOYMENT AND POVERTY 

ALLEVIATION be pleased to state : 

(a) the amount provided by the World Bank and 

other intemational financial institutions for, improvement of 
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environment In ulban aluml during the Iut three yea'" and 
current year, Sta .. wiM: and 

(b) the amount utilized for the .. Id purpose 10 far, 

State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY AllEVIATION 

(KUMARI SEWA) : (8) and (b) The Information II being 

collected and wiD be laid on the Tabla of the Sabha. 

valmlld Ambedlcllr Awu YoJa,.. 

1933.SHRI NARENDRA KUMAR KUSHAWAHA : WIll 

the Mlnilter of URBAN EMPLOYMENT AND POVERTY 
AllEVIATION be pleued to state : 

(a) whether the Govemment propoaee to double the 

amount under Valmlkl Ambedkar Awas Yojana; 

(b) If so, the details thereof; 

(c) whether the said scheme has been started by 
all the States: 

(d) If so, the name of the States which have sent 

project reports for urban reconstruction; 

(e) whether the Government Is considering an 

Integrated Houalng and Slum Development Scheme In 

place of the above scheme; and 

(f) If 10, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

URBAN EMPLOYMENT AND POVERTY ALLEVIATION 

(KUMAR I SELJA) : (a) to (f) Government has decided to 

subsume the Valmikl Ambedkar Awas Yojana (VAMBAY) 

and National Slum Development Programme (NSDP) In a 

new scheme caNed Integrated Housing and Slum 
Development Programme ,(IHSDP). Under the IHSDP, the 

ceiling cost of dwelling unit ia RI. 80,0001·, IHSDP acheme 
has been approved by the Govemment only recentty and 
projects under the iame 88 per the scheme guidelines 

have not been received from the States. 

Hllndlcappecl ChIIcINn under S.S.A. 

1934. PROF. MAHADEORAO SHIWANKAR : 
SHRI NARENDRA KUMAR KUSHAWAHA : 

SHRI MUNSHI RAM : 
SHRI SHISHUPAL N. PATLE : 

Win the Minister of HUMAN RESOURCE DEVELOP· 

MENT be pIeII8d to state : 

(a) the population of handicapped children alongwlth 
the number of IUCh children going to schools; 

(b) whether handicapped children have been iden-

tified for education under the Sarva Shiksha Abhiyan 

during the current year; 

(c) If 80, the details thereof; 

(d) whether the requisite Infrastructure for handl· 

capped children Is available with all the schools In each 

of the State; and 

(e) If not, the meaaures taken by the Govemment 

to provide the requisite infrastructure to such students in 

all the schools? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : Ca) to (c) Yes, Sir. The population of handicapped 

children identified under SSA Is 20.14 lakhs for the current 

year. Out of this 15.85 lakh are enrolled In schools for 

elementary Education. Details are given In the enclosed 
Statement. All per CaSE, following handicapped children 

were registered for Clasa X and Clasa XII Board Exams ;-

Year Clasa X Class XII 

2003 883 559 

2004 794 568 

2005 838 551 

(d) and (e) Providing requialt. infrastructure It 
primarily the concem of concerned State Govemments in 

Government 1ChooIa. However, 2.22 lakh schools have 
been made barrier free under SSA. 
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Schoo/a atllllated t.o CBSE have to follow the provl- requisite Infrastructure for handICaPPed children Inaccor-

eIona of Affiliation Bye-Laws ~ the Board to provide the dance with the provisions laid ~ in PWO Act, 1995. 

Statement 

Identified and Enrolled Handicapped Children under SSA 

s. Name of the State Child Population CWSN ldentlfled % against Cfllld CWSN Enrolled 

No. (PAB Sanctions) Population In Schools 

1 2 3 4 5 6 

1. Andhra Pradesh 11779155 134166 1.14 120407 

2. Arunachal Pradesh 285471 6257 2 .. 19 1338 

3. Allam 4993877 28222 0.57 42006 

4. Bihar 20467481 168710 0.82 107925 

5. Chhattlagarh 4232079 31635 0.75 37293 

6. Goa 0 2338 0.00 NA 

7. Gujarat 7177843 77526 1.08 65564 

8. Haryana 4400085 31£107 0.73 28445 

9. Himachal Pradesh 1242842 28105 2.26 26720 

10. Jammu and Kashmir 1950000 38071 1.95 22262 

11. Jharkhand 5585617 33799 0.61 19186 

12. Kamatalea 8570173 81900 0.96 64969 

13. Kerala 4818259 87319 1.81 87319 

14. Madhya Pradesh 13399777 94800 0.71 77890 

15. Maharashtra 15674506 383416 2.45 302911 

16. Manlpur 567110 ~818 0.50 1074 

17. Meghalaya 742295 0 0.00 1759 

18. Mlzoram 222281 0 0.00 3322 

19. Nagaland 421593 1870 0.44 959 

20. Orlasa 7255153 112254 1.55 117582 

21. Punjab 4032261 38953 0.97 15778 

22. Rajuthan 11137488 34323 0.31 39589 
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1 2 3 

23. SJkklm 90435 

24. Tamil Nadu 9929920 

25. Tripura 835978 

26. Uttar Pradesh 37802000 

27. Uttaranchal 1664615 

28. West Bengal 19023645 

29. Andaman and Nicobar 56973 

30. Chandlgarh 134769 

31. Dadar and Nagar Haveli 49725 

32. Daman and Diu 22577 

33. Delhi 3060293 

34. Lakahactwe.p 11917 

35. Pondicherry 189603 

Total 201427596 

(English] 

Four laning of .NH-64 and 85 

1935. DR. RATTAN SfNGH AJNALA : 
SHRI SUKHDEV SINGH DHINDSA : 
SA ROAR SUKHDEV SINGH LIBRA : 

WHI the Minister of SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS be pleased to state : 

(a) whether NH No. 54 from Tirakpur to Bahadurgarh 
and NH-95 from Kharar to Talwandl Chow!< via ludhlana 
and Mage need immediate four lanlng; and 

(b) if 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA) : (a) and (b) The development and 
Improvement of National Highways including their widen-
ing of four laning Is taken up In ph .... depending upon 
the traffic volume, availability of funds and inter· ... priorlty. 

4 5 6 

0 0.00", NA 

84630 0.85 59580 

11848 1.88 NA 

282451 0.70 241911 

17175 1.03 18890 

213746 1.12 77545 

280 0.48 NA 

1640 1.22 NA 

350 0.70 NA 

120 0.53 33 

1000 0.03 NA 

20 0.17 NA 

2359 1.24 2359 

,2014008 ' 1.00 1584596 

There Is sufficient traffic density on Zirakpur to 
Bahadurgarh section of NH-64 and Ludhlana to Talwandi 
section of NH·95 for widening theae to four lanes as per 
traffic requirement. However, four-Ianlng work of these 
sections would be taken up In future In pha ... aubject to 
availability of funds and inter-se-prlority. 

[Trans/ation1 
Export Shant 

1936.SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI DALPAT SINGH PARSTE : 
SHRI JOACHIM BAXLA : 
SHRI SUBRATA BOSE : 
SHRI MOHO. TAHIR: 
MOHO. SHAHID : 

WH1 the Minister of COMMERCE AND INDUSTRY be 
pleased to atate : 

(a) the details of Items exported during the Iut three 
years and the current year; 
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(b) the amount . of .xport In terms of dollars 
registered in the country during the laid period; 

(c') whether the increa •• In the export has been 
estimated; 

(d) whether the Govemment hu fixed export target 
during the current year; 

(e) "80, the details thereof alongwlth the steps 
taken to achieve the target; 

(f) the India's share of export In International market 
especially In Agric:ulture market as on date; and 

(g) the stepa taken or proposed to be taken by 
Govemment to compete In international market? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN) : (a> to (c) The details of Items exported 
during the last three years and the current year up to 

AugaIt 20015 In dollar terms aJong with the growth 01 
exporta are given In the enclOHd Sta~ 

(d) to (g) The Govemment has fixed export target of 
USS 92 billion for the current year 200S.06. AccordIng .10 
the latest statistics of the World Trade Organisation, India's 
share In wortd exports was 0.8 per cent during the 
calendar year 2004 while India's share in the exports of 
agric:ultural products stood at 1. 1 % during the same period. 
The Govemment has taken a number of 'Initiatives to 
achieve the export target and to become more competitive 
in the international market. These steps include bringing 
into force the SEZ Act 2005 to trigger 8 larger now of 
foreign and domestic investment In Infrastructure a~ 
productive capacity; setting up Free Trade Warehousing 
Zones (FtWZa) which would get all the benefits avaHable 
with SEZs; giving a major thrust to procedural silt1)liflcation 
to reduce transaction cost of exporters; and signing 
regional trade agreements to leverage exports in line with 
India's comparative advantage. 

Statement 

Values In US S Million Percentage Change 

Commodities 2002-03 2003-04 2004-05 2005-06 2002-03 2003-04 2004-05 2005-06 
(Apr-Aug) 

1 2 3 4 5 6 7 8 9 

I. Plantation 547 593 621 277 -7.30 8.41 4.72 7.78 

II. Agri and Allied Products 4721 5407 6034 2654 16.13 14.53 11.60 15.14 

III. Marine Products 1432 1329 1268 527 15.79 -7.19 -4.59 23.42 

1\1. Ores and Minerals 1996 2389 4193 1880 58.11 18.69 76.99 48.62 

V. Leather and Mlrs. 1848 2163 2289 1006 -3.25 17.05 5.83 6.01 

VI. Gems and Jewellery 9030 10573 13705 6295 23.59 17.09 29.62 23.92 

VII. Sporta Goods 73 99 98 49 6.26 35.62 -1.01 25.64 

VIII. Chemicals and Related 7858 9980 12677 5482 23.33 26.75 27.28 21.80 
Products 

IX. Engineering Goods 7889 10516 14587 6770 33.80 38.77 38.71 32.56 

X. EJectrorIic Goods 1296 1806 1804 719 8.59 39.38 -0.06 -1.51 

XI. Project Goode 49 84 49 48 165.49 71.43 -41.67 300.00 

XII. Textilee 11081 12206 12017 5323 14.37 10.14 -~.54 7.45 
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1 2 3 4 5 6 7 8 9 

XIII. Handicrafts 785 500 343 179 43.00 -36.31 -31.40 9.82 

XIV. Carpets 533 586 596 274 4.46 9.94 1.71 33.66 

XV. Cotton Raw Incl. Waste 10 205 81 109 8.80 2004.12 -60.49 131.91 

XVI. Petroleum Products 2577 3568 6792 3680 21.61 38.46 90.36 61.33 

Source: DGCI and S, Kotkata 

Source: calculated by Economic DMsIOn, DOC baaed on DOC I and S, Data 

FONlgn Fund. to Terrorf ... 

1937.SHRI RAMDAS ATHAWALE : Will the Minister of 
HOME AFFAIRS be pleased to state :". 

(a) whether the Government is aware of the facts 
that the various terrorist groups active In the country are 
receiving funds frorn foreign countries; 

(b) If 80, the number of such cases came to the 
notice of the Government during each of the last three 
years, till date; and 

(c) the steps taken/proposed to be taken to prevent 

such activ"les? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) a~d 
(b) Available reports indicate that some of the terrorist 

organizations operating In some parts of the country are 
receiving financial assistance from foreign countries. As 
per available information, during the preceding three 
years, 37 such caS88 (15 in 2003, 15 In 2004 and 7 in 

2005) have come to notice. 
• 

(c) ,.,Suitable legal and institutional mechanisms are 
In place to prevent such activ"ies and deal with such cases. 

{EngliSh} 

MlsutlllHtlon of Fund. by State. 

1938. SHRI SUGRIB SINGH : 
SHRI KISHANBHAI V. PATEL : 

SHRI KAILASH MEGHWAL : 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether the funds allocated for various tribal 
scheme has been divertedlmlsutilised by various States; 

(b) if so, the number of such cases reported during 

each of the last three years; State-wise; 

(c) whether the Government has failed to obtain 
utilisation certificate from the States during the said period; 

(d) If 80, the details thereof alongwlth the names of 

States and the funds allocated to such States during the 

said period; 

(e) the reasons for allocation of funds without 

obtaining utilisation certificate; and 

(f) the steps taken to check the misutilisation of 

Government assistance? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 

OF DEVELOPMENT OF NORTH EASTERN REGION 

(SHRI P.R. KYNDIAH) : (a) to (e) No such Instance has 

been reported to this Ministry during the years 2003·04, 

2004-05 and 2005·06. The funds for subsequent releases 

under various schemes are released after obtaining the 
utilisation certificates. 

(f) In order to ensure that the funds released under 

the tribal welfare schemes by this Ministry are utilised 

properly, this Ministry has taken several steps, which 
Include :-

(I) Receipt of Utilization Certificates as a pre 
requiSite for further release of funds. 

(Ii) Periodic progreaa reports regarding the status of 
implementation of schemes. 
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-. 
(III) VISits by Central Govemment OffIcers to the 

StatealUTs for ascertaining the prognt88 of 
Implementation of schemes. 

(Iv) Meetings/Conferences convened at the Central 
level with the State Secretaries of Tribal Welfare 
Departments to ensure timely submluion of 

proposals, speedy Implementation, and review 

of physical and financial prognt88. 

(v) Monitoring at the Statelfleld level, by agencies 

like Tribes A~ry Councils, Project implemen-

tation committees of !TOPs and Panchayat 
Samitles. 

(vi) To avoid delays In disbursements of funda by the 
State Pian/Finance and Tribal Welfare Depart-
ments, to the line departmentsllmplementlng 

agencies, the guidelines for allocation and 

utilization of SCA to TSP has since been revised 

with the provision of IToAlIToP wise earmartclng 
of SCA funds. 

(vii) In the case of schemes implemented through the 
Non-Govemmental Organisations (NGOs), funds 

are released after an assessment of the standing 
of the NGO, past performance, etc. Apart from 
the periodic progress reports, the NGOs are 

required to fumish audited accounts and 

utilization certificates on the basis of which 
further release of funds are made. Inspection of 

NGOs is also undertaken through State Govem-
mentslUT officials and other authorities, and also 
by the Central Govemment officers. 

Ag .... m.nt with Naga LMdera 

1939.SHRIMATI O. PURANoESWARI : 
SHRI SANTOSH GANGWAR : 

Will the Minister of HOME AFFAIRS be pleased to state 

(a) whether there has been a demand of Nags 
leaders for an Independent Nagaland; 

(b) If 10, the details thereof alongwlth the reaction 
of the Government thereto; 

(c) whether the Govemment ".. IIgned any 
agreement with Nags leaders; and 

(d) If so, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) The 

demand for Integration of contlguoua Nags inhabited areas 

hu been continuously raised by Nega leaders. A Group 

of Mlnlstera (GaM) hu been constituted to hold dialogue 
with National Socialist Council of Nagaland (lsaklMu/vah) 

leadera to find an acceptable solution to the Naga ilaue. 
The GoM had held talks with the NSCN (11M) leadera 

between February-May, 2005 on these ilaues. The 

dlscuaelons are continuing. 

(e) No, Sir. 

(d) In view of reply to part (e), does not arlee. 

[»ans/ationJ 

Neta,' Subhllsh Chandra Bo •• 

1940. SHRI ASHOK KUMAR RAWAT : 

SHRI KAMLA PRASAD RAWAT : 

SHRI oALPAT SINGH PARSTE : 

SHRI MITRASEN YAoAV : 
SHRI NARENoRA KUMAR KUSHAWAHA : 
PROF. MAHAoEORAO SHIWANKAR : 

WHI the Minister of HOME AFFAIRS be pleased to state 

(a) whether the Govemment had constituted 

Mukherjee Commission to enquire Into the death of NetaJI 
Subhash Chandra Bose; 

(b) If 80, whether the Mukherjee Commlaalon has 

already submitted Its inquiry report to the Govemment; 

(e) If so, the details of the report; and 

(d) If not, the time by which the report Is likely to 

be submitted to the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) Yea, 
Sir. ' 
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(c) and (d) The report II under study and will be placed 
before Partiarnent as per the provision. of the CommII-
Sionl of Inquiry Act. 1952. 

(English) 

Banana Export 

1941. SHRI A. SAl PRATHAP : Will the Minister of 

COMMERCE AND ~NDUSTRY be pleased to state : 

(a) the names of countries where banana has been 

exported during each of the last three years and thereafter 

a10ngwlth foreign exchange earned as a result thereof, 

country-wile; 

(b) whether the Government has explored new 

countries for export of Indian banana; and 

(c) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY CSHRI E.V.K.S. ELANGOVAN) 
: (a) The major destinations for Indian banana along with 

the value of exports during the last three years is given 

below: 

(value In rupees In lakhs) 

Country 2002-03 2003-04 2004-05 

Bahrain 61.38 80.19 82.97 

Germany 17.97 0.02 10.83 

Kuwait 66.02 61.12 84.47 

Maldives 18.49 25.03 22.41 

Nepal 164.14 176.83 204.55 

Oman 61.91 57.00 47.28 

Qatar 52.61 55.25 92.74 

Saudi Arabia 159.98 138.63 148.24 

UAE 463.43 405.04 507.06 

Source: APEDA 

(b) and Cc) Export of perishable fruit like banana Is 

crlticatJy dependent upon Its sheff life, availability of 

economical transport. and other related factors. Keeping 

these constraints in view, the Agricultural and Processed 

Food Products Export Development Authority (APEDA) has 

been making efforts to explore new markets. The Ministry 

of Agriculture had organized an International Banana 

Festival In August 2005 in New Deihl. A multinational 

corporation from Philippines participated and explored the 

possibility of organized production for exports. Efforts are 

also being made to promote exports of various varieties 

of bananas in order Middle-East countries. 

Adml",on In Engineering College. 

1942. SHRI N. S. V. CHITTHAN : Win the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

ltate : 

(a) whether the Government Is aware that AICTE IS' 
gMng approval for admiaaions In Engineering Colleges . ~ 

even after September; 

Cb) If so, the details thereof alongwlth the reasons 

therefor; 

(c) the number of cotlegel that have been allowed 

to admit students after September; and 

(d) the measures being adopted by the Government 

of AICTE In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : Ca) to Cd) The admlsaion of students in the AICTE 

approved InSliMes Is made as per the policies of the State 

GovernmentslUnion Territory Administration concerned. In 

so far as AICTE is concerned, the approvals for 

establishment of new technical Institutes for 2005-06, were 

granted by AICTE Inter-alia subject to the condition that 

If the letter of approval Is received by the institute after the 

closing date of StatelNational level central counselling for 

admission In the StatelUT concerned, the same will not 

be valid for making any admission. The AICTE has issued 

letters of approval with the above condition to 11 
applicants after September 2005 for establishment of new 
technical Institutes. From the year 2006-07, the AICTE hal 
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abjured the calendar-baaed approach and Implemented 
'Any Time Round the Year' approval process for setting up 

new technical Institutes. It shall be the responsibility of the 
applicant institute to obtain necessary affiliation/permission 
from the affiliating University/State Govemment concemed 
before the commencement of the courses Including 
fulfilling the prescribed schedule of the University/ 
admission authority. 

Off Campus Centre. 

, 1943. SHRIMATI C. S. SUJATHA : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether UGC rules prohibits conducting of Oft-

Campus Centres by the Deemed Universities; 

(b) If so, whether any such cases where such 
Universities/Institutions conducting off-campus centres 
have been brought to the notice of the Government; 

(c) If so, the details thereof; 

(d) whether the Amrlta Institute of Medical Sciences 
in Kochi was established as an off-campus centre of the 
Amrita Vldyapeet at Colmbatore; 

(e) If so, whether the various medicaVpara-medlcal 
courses conducted by the AIMS at Kochl have the 
recognition of the UGC; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANT I 
SINGH) : (a) As per the guidelines of University Grants 
Commission (UGC) for Institutions declared as deemed to 
be Universities, it is permiuible to them to open their 
centres In places other than their headquarters with the 
prior approval of UGC and that of the concerned State 
Govemment. 

(b) and (c) Does not arlee. 

(d) to (f) AccordIng to the UGC, the Amrlta Institute of 
MedIcal ~ and ~ (AIMS), Koehl (K8tWa) Ie 

a constituent unit of Amrlta VJewavldyapeetharn, (Deemed 

to be University), Coimbatore. This centre has been 

included under the ambit of Amrlta Viswavidyapeetham 

by the Govemment of India on the recommendation of 
the UGC vide Notification No. F. 9-2512000-U.3 dated 
13th January 2003. AIMS, Kochl is approved by the 

MedIcal Council of India and Is now a constituent centre 
of the Amrita Vitlwavidyapeetham. The degree/diploma 

for the courses conducted at AIMS, Kochi are awarded by 

the Amrita Viswavidyapeetham, Which, being a Deemed to 

be University under Section 3 of the UGC Act, 
1956, is empowered to conduct courses and award 
degrees specified by the UGC under Section 22 of the 

UGC Act. 

Minerai. and Me .. ,. Trading Corporation 

1944. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI RAVI PRAKASH VERMA : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Minerals and Metals. Trading 
Corporation. has decided to develop free trade warehous-

ing zones; 

(b) if so, the details thereof alongwith the locations 
identified therefor; and 

(c) the other steps taken by the Government to 
d8velop trade related Infrastructure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 
: (a> and (b) Yes, Sir. MMTC has decl~ to 88t up Free 
Trade Warehousing Zones and has identified Greater 
Naida, Kendla, Mumbai, Ennore, Haldia and Kochl as 
poalble locations. 

(c) Government of India in the t>epartment of 
Commerce provides financial allistance to States and 
Union Terrttorlee for development of export Infrastructure 
baled on their performance ~r a scheme titled 
AIeiIIMce to States for Development of Export l'*-true-
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blnt and Allied ActIviti.. (ASIDE). The scheme has two 
components. 80% of the funds (Stet. COf71'O"8nt) 

eennerbd for allocation to the States baaed on their export 

performenc:e and balance 20% (Central component) and 
amounts equivalent to un-utilized portion of the funds 
allocated to the Stete8 18 retained at the Central level 

for meeting the requlrem.nts of inter-Stete projects, 

capital outlays of Special Economic Zone8 (SEla). Th. 

budgetary allocation, Including for North Eastern Region, 

for ASIDE Scheme Is· Rs. 500 crore for the current financial 

year. 

Terrorfat Strategy to SprHld AIDS 

1945. SHRIMATI NIVEDITA MANE : 

SHRI KIRTI VARDHAN SINGH: 

Will the Minister of HOME AFFAIRS be pleased to state 

(a) whether Allam Rifles have received any threat 

from North Eut Insurgent Groups that security forces 

would be infected with HIV; 

(b) If so, the details thereof; 

(c) the number of HIV infected PMF personnel In the 

region alongwlth the amount of expenditure Incurred by 

the Government on such patients; and 

(d) the steps takenJbelng taken by the Government 

to protect PMF personnel from this diaeue? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 
(b) No, Sir. 

(c) 254 Central Para Military Force personnel have 

been detected to be infected with HIV ViM in the N.E. 

region. The amount Incurntd on their tntatment Is about Rs. 

16 Lakh per month. 

(d) The following ateps have been taken by the Para 
Military Forcea for prevention of this dIseue:-

(I) Regular HI'1IItiZdon of FOIOe peIIOI1MI on HIVI 

AIDS by rnecIc* Itaff and unI CCImIMndIra. 

(II) Regular Iectu..... on the matter ant being 
organised. 

(III) initiative In conjunction with NACO and local 

NGO for unlfonned Intervention to check the 
8pI"Md of HIVIAIDS. 

(Iv) PertodIcaI Ctrcula... to all formations. 

(v) Axing poete... at vintage poInta and distribution 

of bookI8ta on HIVIAIDS. 

(vi) ConductIng workshops. 

Schem. for Regeneration of 
Tradltlonlll InduatrIH 

1946. SHRI M. SREENIVASULU REDDY : Will the 

Minister of AGRO AND RURAl INDUSTRIES be pleued 

to state: 

(a) whether the Government has unvetled any 

scheme for the regeneration of traditional Induatriel; 

(b) if so, the details in this regard; and 

(c) the other measu ..... being taken by the Govern-

ment for the modernization of traditional products cluste ... 

Including Khadl, CoIr, Pottery, etc.? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHAVIR PRASAD) : (a) Yes. Sir. 

(b) and (c) The Central Govemment has approved a 

scheme titled the ·Scheme of Fund for Regeneration of 
Tradltlonallnduatrlee- (SFURTI) at a total co.t of As. 97.25 
cro ...... This Scheme is for deIIeIoprnent of a total of 100 
cluat.... In the !chadl, colr and village Indu8trtes (lncfuding 

pottery) over fMt yea ... beginning 2005-08 The Ministry 
of Agro and Rural lndu8trles (ARI) Ita organizational 

1n8tItutIona, State Governmenta, their organizations con-
cemed, non-GcMtmmentaJ organizations, etc., constitute 

~1tJf~1g agenctea for the Scheme. The 

guldllrl8l of the act.ne of Fund for Regeneration of 
TnldIiionIII InduIIrIea (SFURTI) are available on the 
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website of the MInistry of Agro and Rural Industriel at http:! 

lari.nlc.ln. 

Education for All 

1947.SHRI RAVI PRAKASH VERMA : 

SHRI KAILASH MEGHWAl : 

SHRI ASADUDDIN OWAISI : 

SHRI ANANDRAO VITHOBA ADSUl : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether India had signed a declaration to 

provide education for all five years back; 

(b) If 80, the details thereof; 

(c) whether the Union Government has set up a 

high powered National Coordination Committee to review 

Education for All (EFA) goal and luggest ways to 

accelerate progress; 

(d) If so, the det.ls thereof; 

(e) whether the Union Government has decided to 

undertake a rnId-dec:ade 8888S8ment of national progress 
of EFA goals; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : (a) and (b) Yes, Sir. India Is one of the 164 

countriee that adopted the Dakar Framework for ActIon In 

AprIl, 2000 which outlines the six goals of Education for 

All: These goals span the areas of (I) Earty Childhood Care 

and Education, (ii) Universal Elementary Education, (IU) 
Adult literacy and life Skills Education, (iv) Gender 

Equality, and (v) Improvement In all aspects of the quality 

of education. 

"\ 

(c) and (d) Yes, Sir. A National Coordination Commitf8e ~ 

wu 181 up this year to coordinate and review actiYltlee 
of different agencies and Departmentl working for 
Education for All. 

The CommIttee will, Inter alia, advlae the Govemment 
on .1 aspects of EFA, with special reference to the 

following: 

Policy upeets relating to EFA 

Identification of areal of shortfall and stepa to 

be taken for their rectification 

Identification and dilsemlnation of belt prac-

tices/models for EFA 

Raising community awareness of EFA 

Convergence of schemes of various Depart-

ments/agencies for achieving the goals of EFA 

Review of State-wise progress in achieving the 

EFA goall 

(e) and (f) One of the suggestions made by the 

Committee In its first meeting was to undertake a mid 

decclde assessment of progress towards the EFA goals, 

focusing mainly on the three upects of (I) Policy and 

Governance Framework (II) Implementation Strategies and 

Resource Development (III) Delivered curricula and 

leamlng outcomes. 

(Translation) 

Modemlutlon of Cement Industry 

1946. MOHO. SHAHID : 

SHRI NARENDRA KUMAR KUSHAWAHA : 

SHRI ASHOK KUMAR RAWAT : 

PROF. MAHADEORAO SHIWANKAR : 

SHRI MUNSHI RAM : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleoed to state : 

(a) whether the Govemment propose to provide 

package for the modemization of ole! cement factories; 

(b) If so, the details thereof; and 

(c) the financial uststance llkefy to be provided 

during the current year, factory-wise? . 
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THE MINISTER, OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 
: (a) No, Sir. 

(b) and (e) 00 not anee. 

Import of Food Item. 

1949.SHRI JASWANT SINGH BISHNOI : Will the 
Mlnlater of COMMERCE AND INDUSTRY be pleased to 
ltate : 

(a) the details of food Items Imported during 2004-
06 and thereafter, country-wiH; 

(b) whether farmers in the country are .utterlng due 
to Import of theee Items; and 

(e) If so, the steps taken by the Govemment to 
reduce the Import of food Items? 

THE MINISTER' OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 
: (a) Country-wile details of food items Imported may be 
seen In the publication. 'Monthly stat1at1c8 of Foreign Trade 
of India Vol. 1I(lmporta)-Annual Number' published by 

Directorate General of Commercial Intelligence and 
Statistics which Is available In the Parliament library. 

(b) and (e) In order to enlure that the farmers of the 
country are not put to any hardship, the Government has 
put In place a IUItable mechanllm for monitoring the Import 
of aeneltlve Items. 

Import duties on a number of lteme namely edible oils 
(both crude and refined), tea, coff .. , copra and coconut, 
wheat, rice, maize, edible oils, pulses, spices, arecanut 
and apple have been Increaaed In the last 6 years 
wherever nec .... ry. Further, the Govemment 18 alia 
IfI1)Iementing a number of development progratnmel to 
Inc ...... the competJtlYeneu of the Indian farmer. TheM 
Include Introduction of Improved farming technology, 
Improved availability of Inputs Including water, credit and 
fertilizer and price lupport through the Minimum Support 
Price CMSP) Scheme and Market Intervention Scheme 
(MIS). 

(EngO.tJJ 

RevIew of Under Gr8dume Cun1culum 

,g50.SHRI KlSHANBHAI V. PATEL: 
SHRI SUGRIB SINGH ; 

Will the MInister of HUMAN RESOURCE DEVelOP-
MENT be pIeued to. ltate : 

(a) whether the Govemment hal ... up an All India 
Board to review Engineering and Technology ~ 
graduate, curriculum; 

(b) If 10, the detalll of review; and 

(e) , the time by which new changea are Hkely to be 
Implemented? 

TttE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) to (c) The All India Board of Undergraduate 
Studies In Engineering and Technology Is one of the 
Boards of Studies established by the All India Council for 
Technical Education (AICTE) .. per Ctause 13 (1) (III) 01 
the AICTE Act, 1987. This Board undertake. revieion of 
curriculum to update It .. wen al ensure that the pall-

oute meet the necessary requlremenll at thetr place of 
empIoyment/for further ltud1e8 and the same Is an ongoing 
proc.... The curricula thus designed are available for 
adoption and Implementation by the unlveraltleallnla. 

Import of Edible Ofl 

1.1, SNRI DALPAT SINGH PARSTE : Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state : 

(a) the edible 011 Imported during eech of the Jut 
three years and thereafter aIongwith fontign exchange 
eamed therefrom country-wile; and 

(b) the details of the price. mode of payment and 
other condItIona HIlled for Import of edible oil? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHAI E V.K.S. ELANGOIAN) 
: Ca) and (b) The detail ,..... tmpOrt of ecIbIe oil 
during each of the Iaat three ~.,. Mel thereafter aIongwith 
III export are .. under-
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Qty In Tone 

2002-03 2003-Q.i. 

Item Value QIy. 

2004-0S 

Value QIy. Value 

Val In Rs· Lakhs 

APR-OS - AUG-oS" 
(latest available) 

QIy. Value 

Edible Oil 436S033 877964 S290298 1168324 4674702 1090348 168S493 349538.8 

Export 

Qty In Tons 

2002-03 

Item QIy. Value 

2003-04 2004-0S 

Val in Rs lakhs 

APR-05 - AUG-OS" 
(latest available) 

Value Oty. Value Oty. Value 

Edible Oil 166715.3 58372 174616.51 73288.4 30609S.5 ,123781.9 814S5.82 31852.68 

The country-wise details of edible 0118 imported! 
exported may be seen In the publications 'Monthly statistics 
of Foreign Trade of India Vol. 1I(lmports)-Annual Number' 
and 'Monthly statistics of Foreign Trade of India Vol. 
I(Exporta)-Annual NUmb8r' published by Directorate Gen-
eral of Commercial Intelligence and Statistics which are 
available In the Parliament Library. 

All types of edible oil (Chapter lS of ITC(HS» except 
of animal Origin and Coconut (Copra) Oil and its fractions 
are Importable without licence subject to payment of duty. 
The Import of edible 011 of animal origin are prohibited. 

manslatlon} 

Participation of Fern ... In Security Forces 

1952. SHRI BHUPENDRASINH SOLANKI : 
SHRI MAHESH KANODIA : 

Will the Minister of HOME AFFAIRS be pleased to state 

(a) whether the Govemment Is contemplating to 
increase the participation of female In security forces; 

(b) If so, the details thereof; and . 

(c) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 
(b) Govemment have decided to gradually Increase the 
strength of women In Central Para-military Forces by 
identifying tasks suitable for women. 

(c) Does not arise. 

{English} 

Private Security AgenCies 

1953. SHRI M. RAJA MOHAN REDDY : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether the private security agencies are 
mushrooming across the country in the name of providing 
cheap security; 

(b) If so, whether It is mandatory for such agencies 
to get them registered with the Govemmant; 

(c) if so. the details In this regard; 

(d) whether the' Govemment propose to bring a 
Central legislation to regulate the fun~loning of pr1vate 
security agencies; 
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(8) H so. the details In this regard; and 

(f) the time by which It Is likely to be Introduced in 

the Partlament? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) : (a) 

to (f) The Central Government has enacted the Private 

Security Agencies (Regulation) Act, 2005 In order to 

provide for regulation of private security agencies and 

matters connected thereto. In terms of provisions of this 

Act. It is mandatory to obtain a licence from the 
appropriate authority of the State GovemmentllUnion 

Territory Administrations to run a private ·aecurlty agency. 

The Act provides the necessary legal framework to 
regulate the functioning of the private security agencies. 

The said Act was published In the Gazette of India on 

23rd June, 2005, after obtaining the assent of the 
President. 

Police Modei Act 

1954.SARDAR SUKHDEV SINGH LIBRA : 

SHRI SUKHDEV SINGH DHINDSA : 

Will the Minister of HOME AFFAIRS be pleased to state 

(a) whether the Union Govemment has received 

any Draft Police Model from Govemment of Punjab for 

approval; 

(b) H 10, whether the Govemment has received such 

draft from other States; 

(c) H 10, the details thereof; and 

(d) the action taken by the Government In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) : (a) to 

(c) No, Sir. 

(d) A Committee of experts has been constituted by 

the Govemment" on 20.9.2005 to draft a new Police Act 
to replace the Police act of 1861. 

[Translation] 

. DeIhl Un1ver8lty 

1955. SHRI PRADEEP GANDHI : WHI the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

Itate : 

(a) whether UnIverIIty of DeIhl has both English and 

HIndI .. medium of Inetruction; 

(b) whether students of HIndi medium are not able 

to get books in Hindi medium and even the teachers teach 

In English In the cl..... of HIndi medium; 

(c) whether Hindi Cell and Directorate of Hindi 

medium was estabIIIhed In the UniYel'llty of DeIhl thirty 

yeara back to solVe INa problem; and 

(d) If so, the facility being provided by this cell and 

Directorate to· the ItUdentI and the teachera? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : (a) and (b) According to Information received from 

the University of Delhi, English Is the medium of Instruction 

for all Science and Professional Couraes of the University. 

In humanities 0001'881, some colleges Impart instruction 

both In English and Hindi and Hindi medium books for 
these courses are readily available. 

(c) and (d) According to the Information received from 

Deihl Unlverllty, Directorate of Hindi Medium Implemen-

tation was established In 1978 to draw plans. collect 

materials. edit and publish standard textbooks In Hindi and 

also to translate standard textbooks in Hindi for the use 

of Hindi medium students. Since then. the Directorate has 
been publishing standard textbooks In HIndi for the benefit 
of students and teachers. 

[English] 

Loa. d .... to tUtu ... 1 C8lemlty 

1956. SHRI KINJARAPU YERRANNAIDU : WiN the 
Mlnlater of HOME AFFAIRS be pleued to etate : 

(a) the details of the Important places like Alrpol'tl. 

Railway stations, Govemment buUdings and National 
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Highways damaged due to recent floodlh.avv rain and 

cyclone in various States; and 

(b) the measures taken by the Unlon·Government 

to restore normalcy In the affected Stat .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) .and (b) 

During the year 2005, 25 States and 01 Union Territory 

have so far been affected by heavy rains, floods and 

cyclones and other natural calamites In varying degrees. 

Apart from the loss of human lives, damage to houses, 

agricultural crops etc., there have been reports, from some 

of States which were severely affected, of damage to 

infrastructure relating to Airports, Railway Stations, Govern-
ment buildings, National Highways etc. due to recent heavy 

rains, floods and cyclones. 

The Schemes of CRFINCCF provide for meeting the 
expenditure for only immediate rescue and relief measures 

and repair of infrastructure limited to restoring immediate 

connectivity to facilitate relief works in the affected areas. 

The expenditure on long term repair/restoration of 
damaged Infrastructure 1& required to be met from the 
concemed Plan Schemes of Central and State Govem-

ments. The concerned Central Mlnlstrles/Oepamnents are 

required to make their own assessments of the damage 

caused to their respective Infrastructure and undertake the 

necessary repair and restoration works. 

Since the long-term repair/restoration of damaged 

infrastructure Is not covered under the Schemes of 

CRFINCCF, the details of aectorwise damage to such 

Infrastructure are not maintained by this Mlnl8try. 

Development of Refugee. CoIonl •• 

1957.SHRI SANTASRI CHATIERJEE : Will the 

Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Govemment ha. received any 

pfq)OI8I from the State Government of West Bengal 
regarding development of refugee colonies In the 
StIlle; 

(b) If so, the details in this regard; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVlT) : (a) 

and (b) Yes, Sir. A proposal, seeking an amount of 

Rs. 75 crore as Additional Centre Assistance in the State 

Plan Outlay, for development of infrastructure facilities in 

plots for rural colonies is displaced persons in Wesl 

Bengal, has been submitted by the Government of West 

Bengal to the Planning Commission. 

(c) The proposal Is with the Planning Commission. 

Setting Up of Haat Bazaar 

1958.SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 

the Minister of AGRO AND RURAL INDUSTRIES be 
pleased to state : 

(a) whether the Government has received any 

proposal from various State Governrnents, especially from 

Guj9rat for setting up of Haat Bazaars in the country; and 

(b) If so, the details thereof, State-wise and the 

reaction of the Government thereto? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHAVIR PRASAD) : (a) The Ministry of Agro and Rural 

Industries of the Central Government is not implementing 

any scheme for setting up of Haat Bazaars. 

(b) Does not arise. 

Illegal PIIrk Immigrant. 

1959. SHRI GANESH SINGH : Will the Minister of 

HOME AFFAIRS be pleased to state : 

(a) whether a large of Pak immifrants are staying 

iUegaJly In various parts of the country; 

(b) If so, the details thereof, State-wise; 

(c) whether their stay is adversely affecting our 

economy and security; 

(d) If so, the details thereof; and 
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(e) the steps being taken to check and deport such 
Illegal immigrants from the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFJ'.IRS (SHRI SHRIPRAKASH JAISWAL) : <a) and 
(b) As per available information, 7,216 Pak nationals were 
staying Illegally in the country as on 30.09.2005. Out of 

these, 4,816 were ovel'ltaylng and 2.400 were reported 
to be untracecl. Their State-wise details are -given In the 
enclosed Statement. 

(c) and (d) No information is available to indicate that 
Illegal stay of Pak nationals is affecting our economy 
adversely. However. their illegal stay in the country has 
security implications. 

(e) The power under Section 3 (2) (c) of the 
Foreigners Act. 1946 to detect and deport foreign nationals 
including Pakistanis staying in India Illegally has been 
delegated to the State GovernmentslUnion Territory 
Administrations. Be81des. in"ructions are l88ued to Stat881 
UTs 'rom time to time to launch special drives to detect 
and deport foreigners staying Illegally in the country. 

Statement 

State-wise Break-up of Pak Nationals Overstaying! 

Untraced In the Country as on 30.09.2005 

Sr. No. State Overstaying Untraced Total 

2 3 4 5 

1. Andhra Pradesh 31 31 

2. Bihar 17 31 48 

3. Maharashtra 578 1096 1674 

4. West Bengal 267 362 629 

5. Delhi 74 74 

6. GUjarat 341 19 360 

7. Harya"a 352 352 

8. Karnataka 77 36 113 

9. Kerala 229 129 358 

1 2 3 .. . 5, 

10. Madhya Pradesh 503 91 594-

11. Orissa 10 8 18 

12. Punjab 140 49 189 

13. Rajasthan 1693 85 1778 

14. Tamil Nadu 80 15 95 

15. Uttar Pradesh 443 370 813 

16. Jammu and Kashmir 73 4 77 

17. Pondlcherry 13 13 

Total 4818 2400 7218 

[Translation} 

Vacant Poltl 0' the Tuchert 

1960.SHRI MUNAWAR HASSAN: WIll the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of posts 0' teachers of various 
subjects lying vacant in Kendriya Vldyalayas indicating the 
date since when these posts are vacant, region-wise. 
State-wise and category-wise; 

(b) the steps taken by the Government to fill these 
vacancies; and 

(c) the time by which these vacancies are likely to 
be taken to fill up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTl 
SINGH) : (a) to (c) In'ormatlon is being collected and will 
be laid on the Table 0' the Sabha. 

{English} 
Talk. with Milltanta 

1961. SHRI M.K. SUSSA : 
SHRI KIRIP CHALIHA : 

Will the Minister of HOME AFFAIRS be pleased to state 
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<a) whether tab a,. being continued with NaxaII, 
other militant and terrorist groupe operating In different 

States; 

(b) II 10, the details of cl_ of agreementa 

and the ground ,rules of ceue-fl... with each of theIIe 
groupe; 

(c) the progress made In the peace proceea with 
each of these groupe; and 

<d) the detalla of militant groups who have laid down 
arms? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHV) : (a) At ~, 
no talks are being held with naxal groups. In cue of North 

East, while ceaseflrelsuapenslon of operations are In force 

with a number of militant outfits. Peace talks are being held 

with NSCN(IJM) only. In case of J and K, Government is 
convnItted to continue dialogue with all those who eschew 

the path of violence. 

(b) The ceuetl... ground rulea agreed to with 
various militant outfits, Inter alia, provide that the outfits will 
not Indulge In violence, move to designated camps and 

will not move In unllorm with arms in populated a ... as and 

will not provide support to other militant outfit nor Indulge 

In extortion and will not Inc ...... their cadre strength and 
weaponry. 

(c) A Group of Minleters has been conatItuted to 
hold talks with NSCN(tIM). The talks .... continuing. 

(d) Bodo liberation 1lgera (BlT) In Aum and two 
factIona of NatIonal Lheratlon Front of 1Wtpra (NLFT) have 

laid clown their arma In the recent past. 

Incentl .. to the WorIcera of 
Agro end Rural lndu8b1ea 

1962.SHRI SANAT KUMAR MANDAL : Will the 

Minister of AGRO AND RURAL INDUSTRIES be pIeaaed 
to state : 

(a) the deta/Ie of IncentIveI being provided by the 
Govemment to the workers of agro and ru.... industries; 

(b) whether the Government proposes to allocate! 

sanction any aasistance to the workers of agro and rural 

Induatriel who loat their jobs due to various reasons; and 

(c) II 80, the details thereof alongwlth the funds 

provided for the welfare of such worker.? 

THE MINISTER OF SMAll SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHAVIR PRASAD) : (a) to (c) The Central Government 

provides insurance cover to spinners, weavers and other 

khadl artisans under the 'Khadl Karlgar Janashree Bima 

Vojana'. The Government has also assisted in setting up 

of Artisans Welfare Fund Trusts (AWFTs) by khadi 

institutions through the Khadl and Village Industries 

Commlsalon (KVIC) to provide safety net for artisans in 

times of their need. Besides, the KVIC monitors the 

functioning of all institutions registered with it and keeps 

all institutions facing problems under close watch. In the 

larger interest of providing employment to artisans, the 

KV'C can appoint an administrator till the institution' starts 

functioning normally. 

The Government, through the Coir Board, also 

implements a scheme titled ·Productivity Enhancement 

Unked Coir Workers Welfare Scheme", to improve the 
working conditions of Coir workers through provision of 

Infrastructure and accident and medical Insurance cover· 

age. 

The Central Govemment provides assistance under 

the Rural Employment Generation Programme (REGP) 

and Prime Minister's Rozgar Vojana (PMRV) for setting up 

new unlts/self.employment ventures. Existing unltsl 

self-employment ventures, which were set up with credit 

from Banks and margin money assistance from the 

Govemment but have now become sick. are eligible for 
... habIIltation assistance available to sick units in the small 

scale industries (SSI) sector, as per the guidelines of the 

Reserve Bank of India (RBI). These measures include, inter 

alia, waiver of penal Interest on cash credit and term loan 

from the year the unit started making cash losses, 

segregation of unpaid Interest on cash credit and term loan 

from the total liability and treating the former amount as 
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a separate Interest-free loan, reduced rate of 1nteJ'88t 
(reduction of up to 3 per cent for tiny units) to be charged 

on unpaid terms loans, additional working capital loan to 

be given at a rate of interest not exceeding the prime 

lending rate, etc. 

Inhabltlltlon In Andaman and 
Nlcobar Islanca 

1963.SHRI E.G. SUGAVANAM : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the total number of Islands in the Andaman and 

Nicobar which are at present inhabited; 

(b) the total number of persons inhabiting in these 
Istands, Island-wise; 

(c) whether the Government has any proposel to 

open more new Islands in Andaman and Nicobar for 

habitation; 

(d) if so, the details thereof; 

(e) whether any proposel II lying pending with the 

Union Government In this regard; and 

(f) if so, the action proposed to be taken by the 

Union Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) The total 

number of Islands In the Andaman and Nicobar which are 

at present Inhabited Is 34. 

(b) The details of total number of persor'!s inhabiting 

Andaman and Nlcobar Islands, Island-wise, as per 2001 

census. are given in the enclosed Statement. However. 

people of three islands in Nicobar District. viz.. Bampoka 

Island. Trinket Island and Pulomilo Island, were evacuated 

and resettled In other Islands after the Tsunami. 

(c) No, Sir. 

(d) Does not arise in view (c) above. 

(e) No, Sir. 

(f) Does not artae In view of (e) above. 

Statement 

Island wise Population as per 2001 Census 

SI.No. Olstrlctllsland Population (No.) 

2 3 

Andaman District 

1. Narcondam Island 17 

2. East Island 17 

3. North Andaman Island 42163 

4. Smith Island 676 

5. Stewart Island 2 

6. Curlaw Island 2 

7. Aves Island 2 

8. Interview Island 16 

9. Middle Andaman Island 54385 

10. Long Island 2199 

11. North Passage Island 11 

12. Strait Island 42 

13. Baratang Island 6062 

14. Spike Island 19 

15. Havelook Island 5354 

16. John Lawrance Island 25 

17. Nell Island 2868 

18. South Andaman Island 181949 

19. Rutland Island 688 

20. North Sentinel Island 39 

21. Cinque Island 6 

22. UttIe Andaman Island 17528 
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1 2 3 

23. Flat Bay Island 10 

24. Viper Island 4 

Total 314084 

Nlcobar Dletrlct 

1. Car Nicobar Island 20292 

2. Chowra Island 1385 

3. Teressa Island' 2026 

4. Bampoke Island 55 

5. Katcal Island 5312 

8. Nancowry Island 927 

7. Kamorta Island 3412 

8. Trinket Island 432 

9. Pulomllo Island 145 

10. Littl. Nicobar Island 353 

11. Kondul Island 150 

12. Great Nicobar Island 7566 

13. Tillang Chong 13 

Total 42068 

Grand Total 356152 

Emergency Service during Calamltle. 

1964. SHRI SUBODH MOHITE : Will the Minister of 

HOME AFFAIRS be pleased to state : 

(a) whether the Govemment proposes to make 

safety norms mandatory, at least In those buildings that 

provide emergency service. such as Hoapltal and FI,. 

station etc. keeping In view recent earthquaken-sunami; 

(b) If so, the details thereof alongwlth the progress 

made In this regard; and 

(c) if not, the steps taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (c) The 

Government had, with a view to strengthen the techno-

legal framework for facilitating adherence to appropriate 

safety norms in building construction against damage by 
earthquake, set up a Committee of Experts to develop 

model building byelaws, town and country planning 

legislation, zoning regulations and development control 

regulations for earthquake mitigation. The report submitted 
by the Expert Committee has been circulated to the State 

GovernmentslUnion Territory Administrations with the 

request that the recommendations may be considered and 

adopted to meet the requirement of the State. Subse-

quently, workshops have also been organized through the 

Building Materials and Technology Promotion Council in 

sorne StatelUT capitals with the partiCipation of the 
concl'trned State GovernmentsIUT Administrations, Devel-

opment Authorities and selected engineers and officers 

frorn Municipal Corporations to assist them in the adoption 

of the changes recommended by the Committee in the 

relevant legislation/byelawslregulations. Emphasis has 

also been laid on assessment of lifeline buildings by the 

State GovernmentS/Union Territory Administrations for 
seismic safety and their retrofitting If necessary. 

Credit Linked Capltl!ll Sub.'dy Scheme 

1965. SHRI ASADUDDIN OWAISI : Will the Minister of 

SMALL SCALE INDUSTRIES be pleased to state : 

(a) whether the Government has approved the 

amendments to the ongoing Credit Linked Capital Subsidy 

Scheme (CLCSS) for amall scale industries; 

(b) if so, the details thereof; 

(c) the extent to which these modifications are likely 

to encourage small scale Industries to undertake modern-
Ization through technology upgradatlon programme; and 

(d) the other facilities likely to be given to SSI to 

encourage competitiveness in the market? 
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THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHAVIR PRASAD) : (a) Yes, Sir. 

(b) and (c) The Credit Linked Capital Subsidy Scheme 

(CLCSS) has been modified with effect from September 

29, 2005. The modified Scheme aims at facilitating 

technology upgradation of small scale industries, including 

tiny, agro and rural industrial units, by providing 15 per 

cent upfront capital subsidy (12 per cent prior to 

29.09.2005) on institutional finance availed of by them for 

induction of well-established and improved technologies 

In specified 8ubsectors/products approved under the 

Scheme. The admissible capital subsidy under the 

modified Scheme is calculated with reference to the 

purchase price of plant and machinery. The maximum limit 

of ellgibfe loan for calculation of capital subsidy under this 

Scheme has also been raised from Rs. 40 lakh to Rs. 100 

lakh. These modifications in the CLCSS guidelines aim at 

further facilitating modernization of small scale industries 

through technology upgradatlon. 

(d) The Central Government implements a number 

of scheme/programmes to assist the small industries (SSI) 

to enhance their competitiveness. These include reim-

bursement of cost of obtaining 150-9000/14001 certifica-

tion, bar coding, credit and performance rating and support 

for marketing and exports. 

[Translation} 

Special Fund for Road Projects 

1966.SHRI RAM SINGH KASWAN : 

SHRI HARIBHAU RATHOD : 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state : 

(a) whether the Government has decided to create 

a special fund for road projects; 

(b) If 80, the details thereof; 

(c) the plan for mobilization of resources for the said 
fund; 

(d) whether the Government has fixed any target for 

this special fund; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) to (e) The Central Government has 

already created Central Road Fund from the C888 levied 

on diesel and petrol for development of roads. In addition, 

the suggestion, for setting up of a dedicated Safety Fund 

on the basis of 1 % cess revenue allocated for National 

Highways has been recently considered by the Committee 

on Infrastructure. 

[English} 

Agro b ... d Vocational Training Courses 

1967.SHRI JASHUBHAI DHANABHAI BARAD : Will 

the Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to alate : 

(a) whether the Government is planning to introduce 

agro-based vocational training courses at the higher 

secondary school level; 

(b) if so, the subject/specialization that will be 

introduced in this agro-based vocational training coursea; 

and 

(c) the time by which final decision In this regard 

is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANT I 

SINGH) : (a) to (c) Under the Centrally Sponsored Scheme 

of Vocatlonallsation of Secondary Education at + 2 level, 

a number of Agro-based vocational courses have been 

identified and necessary model curricula for these courses 

have been developed. Under the scheme, the concerned 

State Govemments have to decide the courses to be 
introduced In the Higher Secondary Schools selected 

under the scheme considering the State priorities and felt 

needs. 
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[Translation) 

Product Patent 

1968. SHRI RAGHUVEER SINGH KOSHAL : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) whether there have been any system of 

patenting various Indian goodsIproducts Including agricul-
tural products, Ayurvedlc medicines and traditional knowl-

edge in foreign countries and cancelling such patents by 
India; 

(b) If so, the details the.reof during the last three 

years, country-wise; 

(c) whether the Govemment has developed digital 
Data Base of Indian Ayurvedic medicines and traditional 
knowledge; 

(d) if so, the details thereof; and 

(e) the public awareness activities taken by the 
Government about the utility of patent laws? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN) : (a) and (b) Patents laws have territorial 
effect. Patents are private rights, which are normally 
challenged by the person(s) whose interests are affected! 
Jeopardized in accordance with the patent laws of the 
country concemed. Data on patents granted worldwide Is 
not maintained. 

(c) and (d) Yes, Sir. Government has developed a 
Traditional knowledge Digital Library of 65,000 Ayurveda 
and Unani classical formulations in five international 
languages, I.e., English, German, French, Japanese and 
Spanish. 

(e) The public awareness activities undertaken by the 
Govemment about the utility of patent laws Include, 
conducting of National, Intematlonal seminara; Interactive 
meetings with different representative ~oclatlons of 
industry, pharmaceutical sector, scientific community, legal 
professionals, other stakeholders; arranging guest lectures 

In Universities and other academic Institutions; giving wide 
publicity on proposals for amendment of rules and 
regulations through press and the intemet, etc. 

(English) 

Criminal Procedure Amendment Act, 2005 

1969.MS. INGRID MCLEOD: Will the Minister of 
HOME AFFAIRS be pleased to refer to reply given to 
Unstarred Question No. 4022 dated 23.8.2005 and to 

state : 

(a) whether the provisions of Code of Criminal 
Procedure (Amendment) Act, 2005 have since been 

enforced; 

(b) if so, the details thereof; and 

(c) if not, the reasons for deferring its implementa-
tion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) No, 
Sir. 

(c) The Implementation of the Act has been deferred 
following objections to some provisions of the Act by the 
legal fratemity, particularly by lawyers from the State of 
Tamil Nadu. 

Change. In Curriculum 

1970.SHRI S. K. KHARVENTHAN : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state 

(a) whether the Union Govemment has received 
any requests from the State Govemments for making 
changea In the curriculum of teacher training institutions; 

(b) If so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) to (c) National Council for teacher Education 
(NCTE), which 18 the apex body for planned and co-
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ordineted development of Teacher Education In the 

Country has prepared e Draft Curriculum Framework for 

Quality Teacher Education. 

Tobacco Zone. 

1971.SHRI BADIGA RAMAKRISHNA: Will the Minister 

of COMMERCE AND INDUSTRY be pleased to state : 

(a) whether Import of cigarettes Is permitted under 

the import policy; 

(b) whether the Govemment intend to restrict of 
cigarettes to curb consumption of tobacco products; 

(c) whether Tobacco units are not eligible for any 

concession in the economic areas such as Himachal 

Pradesh, Jammu and Kashmir, North Eastern States; 

(d) whether the Government has received proposals 

for setting up cigarette industries in these area; and 

(e) If so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 

: (8) Yes, Sir. 

(b) India has striCt mechanism for regulating and 

controlling domestic ciQrrette production, consumption and 
trade, as reflected through various measures such as the 

1(0 and R) Act, 1951 and the Cigarettes and other tobacc::o 

products (Prohibition of Advertisement and Regulation of 
Trade and Commerce, Production, Supply. and Distribution) 

Act, 2003. The manufacture of cigar and cigarettes of 
tobacco is kept under compulsory licensing. 

(c) Tobacco units are not eligible for concessions 

under the New Industrial Policy and other Co'1Cessione for 
the State of Uttaranchal and the State of Himachal Pradesh 

(2003) and New Industrial Policy and other Concessions 
for the State of Jammu and Kashmir (2002). 

(d) . Proposals to obtain licenses for manufacturing 

of Cigarettes In Nortl'l-East ha;e been received by this 
Department. 

(e) Government has not granted these lie."... 80 

far. t> 

(Translation) 

Slow Progre .. In Implementation of 

Developmental Work. 

1972. SHRI SANTOSH GANGWAR : Will the Minister 

of DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state : 

(a) whether the State Government and people of 

North Eastern States have registered their protest with the 

Union Government agaln.t aIow progress In the Implemen-

tation of developmental worke In theae States despite 
aetting up of a separate Ministry; 

(b) If so, the time by which these complaints are 

likely to be redressed and the funds released by the 
Government for the development of these areas; and 

(c) If not, the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) No, Sir. The Ministry of 

Development of North Eastern Region (DoNER) sanctions 
infrastructure development projects under the scheme of 

Non Lapsable Central Pool of Resources (NLCPR) and 

also through the North Eastern Council (NEC). After 
sanction, the Ministry and NEC releaae funds to the State 

Governments. The projects are implemented by the State 
Governments themselves or agencies decided by them. 

Rs. 3367.18 crore have been released for the projects 
alnce Inception of NLCPR I.e. from 1998-99 under this 

scheme. The NEC has released Rs. 1071-81 crore for 

developmental projects during the 10th Plan period upto 

October 2005. 

(b) and (c) Question do not arise. 

(EnglIsh] 

CIIahIw Expot1lProduction 

1973. SHRI JUAL ORAM : Will the Minister of 

COMMERCE AND INDUSTRY be plealed to state : 

Ca) the total quantum of cashew produced In Orissa 
during each of the lut three years; 
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(b) the quantum of cashew exported during the said 

period; 

(c) whether there Is a vast scope to Increase 

production and export of cashew from the State; 

(d) if so, the details thereof; and 

(e) the steps taken to promote production and 

export of cashew from Orissa? 

THE MINISTER OF STATE IN THE MfNISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. ElANGOVAN) 

: (a) The total quantity of caahewnut produced In OrIssa 
during the last three years is as 

under: 

Year Production In MT 

2002-03 70,000 

2003-04 71,000 

2004-05 74,000 

(Source: Dlrectonde of Cashewnut and Cocoa Develop-

ment) 

(b) The total quantity of cashew kernels 

exported from India during the last three years is given 

below: 

Year Quantity (MT) 

2002-03 1,04,137 

2003-04 1,00,828 

2004-05 1,28,867 

(Source: Cashew Export Promotion Council of India) 

(c) and (d) Yes, Sir. There • further scope for the 
expansion of area under new plantation development and 

replanting of senile plantation with hlgh . yielclng varIeI* 
of cashew from the State of 0rIeaa. SlmlIarIy, there II a 
potential for ptOC888lng and export QC CMhew from the 
Orissa State. 

(e) In order to increase productionTproductlvity of 
hortlcunure crops including cashew in the country, the 
Govemrnent of India has launched a Centratty Sponsored 

Scheme "National Horticulture Mission". Under this, several 

programmes for area expansion, rejuvenation, production 

of planting material, post harvest Infrastructure etc. are 

being undertaken in the State of Orissa. For boosting 

export of cashewnut, the Cashew Export Promotion 

Council of India, Koehl is undertaking several export 

promotion program~s under various scheme of the 

Govemment of India. Cashew exporters from all over the 

country Including from Orissa are eligible to avail 

888istlnce under these schemes. 

ROid Prolects In Bihar through NHAI 

1974.SHRI RAM KRIPAL YADAV : Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) whether road projects in Bihar on the Golden 

Quadrilateral In Bihar are being executed under Public-

Private Partnership; 

(b) if so, whether NHAI has been asked to opt for 

other option to implement road projects in Bihar; 

(c) If 50, the details thereof; 

(d) whether there Is huge traffic potential in Bihar 

and day-by-c!ay conditions are going worst due to non-

maintenance of Highways In Bihar; and 

(e) if so, the steps taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MJNISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H, MUNIYAPPA) : (a) No. Sir. 

(b) and (c) Do not arise 

Cd) and·(e) Traffic potential varies from region to region 

depending on Iocatlon(urban or rural), connectivity to 

Induatri81 area, place of tourlal importance etc. National 

.... jn Bihar 818 maintained. In trafftc worthy 
condrtlon within the available reeourc88. 
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Setting Up of Navodllya Col", 

1975. DR. M. JAGANNATH : WHI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleaaed to 
state : 

(a) whether there Is any proposal to let up 
Nawdaya Colleges on the Iln88 of Navodaya VidyaItIya 
in the Country; 

(b) if 10, the details thereof, State-wise particularly 
in Andhra Praclesh; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) No, Sir. 

(b) Does not arise. 

(c) The Central Government does not establish 

Colleges. 
Functioning of AICTE 

1976. SHRI ABDUL RASHID SHAHEEN : 
SHRI V.K. THUMMAR : 
SHRI TUKARAM GANPATRAO RENGE PATIL : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether AICTE committed irregularities In ac-

cording recognition to Engineering colleges, pharmacy 
colleges and Technical Institutes; 

(b) if so, the name of cotleges which have been 
granted concessions by the Government or AICTE during 
the last three years; 

(c) whether All India Council for Technical Educa-
tion is violating the norms in aDotting additional courses 
and increased in-take to various courses of Engineering 
colleges; 

(d) if so, whether survey/enquiry has been con-
ducted regarding the function and irregularities in AICTE 
during the last three years; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVelOPMENT (SHRIMATI KANTI 
SINGH) : (a) to (e) 14 per information furnls'hed by the All 

India Council for Technical Education, it has a Wf(tll-deflned 

procell for granting approval to technical institutes and for 
.cIdiIIonaI coul'S88llncrease In Intake. There has been no 

Irregularity or violation of norms In the grant of approval 
for h above purposes. No lnatltute has been granted any 

conceealon and approvals have been accorded on 
fulfilment of norms by the institutes. Howewr, Committees 
have been constituted by the AICTE to review the cases 
where approvals were not granted and to suggest 
improvement In the approval process. 

[Translation} 

Exemption from Payment of Toll Tax 

1977.SHRI GIRDHARI LAl BHARGAVA : Will the 

Minister of SHIPPING, ROAD TRANSPORT AND HIGH-

WAYS be pleaaed to atate : 

(a) whether any request has been received from the 

Government of Rajasthan to exempt Members of Parlia-

ment and Members of State Legislatures from paying toll 
tax; and 

(b) if so, the time by which the necessary directives 
are Hkely to be issued in this regard? 

THE MINlSTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) A letter from Shri Rajendra Rathore, 
Minister for PWD and Parliamentary Affairs, Govemment 
of Rajalthan has been received requesting fO( exemption 

to MLAs and MLCs in the State of Rajasthan. 

(b) On 16 projects (sectlonslbridges) on National 

Highways in Rajasthan, exemption from payment of user 
fee i8 BvaHabIe.to Membera of Parliament (MPs) and 

Members of Legislative Assemblies (MLAs)/Counclla 
(MLCs) of Rajasthan. However, as per concession 

agreement signed with the concessionaire in Udaipur 

bypass on NH-8 constructed on BOT basiS, no exemption 
Is available to MPa and MLAslMLCs and in Jaipur-
Kiahangarh HCtion of NH-8, which waa also constructed 
on BOT basis, exemption is avaHabie only to local MPs 
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and MLAslMLCs. In these two cases no further exemption 
is contemplated. On 4 public funded projects, exemptions 
are either not available to MPs, MLAI and MLCs or 
available only to MPs. In these cases exemption to MLAsI 

MLCs from Rajasthan and MPs are under coneIderation. 
List of aectionslbrlde8 Indicating the statue of exemption 
of user fee to MPs, MLAa and MLCs In Rajasthan Is 
enclosed as Statement. 

Statemant 

Sl. NH. No. Sections/Bridges Whether MPs, MLAalMLCs of 
No. Rajasthan are exempted 

from user fee 

1. 8 Udaipur Bypua Km. 2891500 to 2801500 Not exempted 

2. 11 Reengus byp881 (Rca) KIn. 294/600 to 2971840 Not exempted 

3. 11A Banganga Bridge Km 9 Not exempted 

4. 11B Combined toll for bridge at Kharer (Km. 66) and Exempted 
bridge at Bamnl (km 37) 

5. 11B Lalsot Gangapur Exempted 

6. 12 Chambal Bridge at Kote In Km. 244-245 Exempted 

7. 12 Chandrabhaga Bridge In Km. 338 MPI are exempted 

8. 12 Banas Bridge Km. 89 Not Exempted 

9. 76 . Parvati Bridge Km. 482 Exempted 

10. 76 KaJlsingh Bridge Km. 437 Exempted 

11. 112 Km. 9010 to 16010 (101 at Bar) Exempted 

12. 113 Benawara Dahod road Km. 180 to 195 Exempted 

13. 8 Gurgaon·Kotputil Exempted 

14. 8 Kotuputli·Chandwazi.Jalpur bypass Exempted 

15. 79 and 79A Klshangarh·Vlllage Kavatlas (Bhllwara) Exempted 

18. 79 Bhllwara·Chittorgarh Exempted 

17. 76 Village RhhoIa·Udaipur Exempted 

18. 8 UdaJpur-Kharwara Exempted 

19. B Kherwara-Ratanpur Exempted 

20. 3 Agra·Dholpur Exempted 

21. 8 Jaipur-Ki8hangarh Local MPs and MLAslMLCs are 
exempted. 

22. 8 R08-Kilangarh (367.320 to 368.483) Exempted 
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(Eng/lah] 

Micro Prolecta In Uahara.ht ... 

1978. SHRIMATI MANEKA GANDHI : Will the Minister 

of TRiBAl AFFAIRS be pleased to state : 

(a) the detaUs of Micro Projects launched In 

Maharashtra for the weHare of trlbals during each of the 
last three years; and 

(b) the number of tribes benefitted under these 

projects 80 far? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 

OF DEVELOPMENT OF NORTH EASTERN REGION 

(SHRI P.R. KYNDIAH) : (a) No 'Micro Projects' have been 

launched in Maharuhtra. However, out of the funds 

provided to the State Govemment under different schemes! 

programmel of the Ministry of Tribal Affairs and their 

Annual Plan, the State Govemment has taken up a number 

of projects/schemes for tribal upliftment in the State. 

(b) Question does not arise. 

[Trans/ation] 

Bridge OVer River Lone 

1979.SHRI BRAJESH PATHAK: Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

(a) whether the bridge over the river Lone on the 

Kanpur·Railbareilly in Uttar Pradesh has been damaged; 

(b) if so, the details thereof; 

(c) whether the Govemment has taken any steps to 

reconstruct the said bridge; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE. IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) to (d) Ministry of Shipping, Road 

Transport and Highways is primarily responsible for 

development and maintenance of National Highways only. 

The said damaged bridge • -en the StIIte Highway. The 
reconstruction of the said bridge is the responsibility of the 
State Govemment. 

(English) 

SettIng Up of Natlon.' Higher 
Education Commlulon 

1980. SHRI IQBAL AHMED SARADGI : Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the Govemment plans to clip the wings 

of UGC and enter an area which Is e888ntlally the domain 

of the Stat .. ; 

(b) If so, whether the Govemment II considering to 
set up a National Higher Education Commllsion a super • 
body headed by the Ministry to ·coordlnate the develop-

ment and planning of higher education Including research" 

and 

(c) If so, the detalls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANT I 
SINGH) : (a) No, Sir. 

(b) and (c) There is no such decision. 

AlIgnment of National Highway 
No. 31 end 31C 

1981.SHRI JOACHIM BAXLA : Will the Minister of 

SHrPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) whether the alignment of National Highway No. 

31 and 31C has been finalized; 

(b) If 10, the details thereof; 

(c) If not, the reasons therefor; 

(d) whether the Govemment Is considering to 

change the alignment of National Highway No. 31 and 
31C; 
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(e) If 80, the I1NI8OI'HI therefor; and 

(1) 'the details of proposed alignment of the National 

Highway? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAO TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA)·: (a) and (b) The alignment of NH-31 

and 31C forming part of East-West. Corridor under NHDP 

Phase II has not been finalised. 

(c) to (f) Since the originally approved alignment of 

National Highway (NH) No. 31 and 31C under East-West 

Corridor in the State of West Bengal is passing through 

Wildlife Sanctuaries/National Parks, the Ministry of Envi-

ronment and ForesttNational Board for Wildlife did not 

approve the alignment. Therefore, It has been decided in 

consultation with National Board for Wildlife and Govern-

ment of West Bengal to avoid the alignment of NH No. 31 

and 31 C passing through Wildlife SanctuarieslNatlonal 

Pai1<s. Accordingly feasibility study has been taken up to 

identify the new alignment. 

Common Academic Calender In 

Unlveraltle. 

1982.SHRI SHRINIWAS DADASAHEB PATIL: Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether a common academic calender for all 

the universities in the country'" Is planned by the Union 

Government; 

(b) If so, the details thereof; and 

(c) the number of the agency to whom the work is 

likely to be awarded? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : (a) to (c) According to the information furnished 

by the University Grants Commission (UGC), the UGC has 

recommended to all the UniYersities to follow a national 

academic calender. The Central A~ Board on 

Education (CAB E) Committee on Autonomy of Higher 

Education Institutions' has Interalla, reiterated that although 
each University should draw up Its academic calender 

providing for dates of admission, sch'<h.lle of vacation, 

holding of examlnatlonl and declaration of resulte, efforts 

should be made that 8uch academic calenders are 

synchronized at least for Universities within a State 80 that 

students are not put to any inconvenience in event of 

mobility frorn one University to another, If the need 80 

arises. Universities being autonomous institutions, have to 

take a decision in this regard themselves. 

Valmlkl Ambedkar Awes YoJana 

1983. SHRI G. KARUNAKARA REDDY Will the 

Minister of URBAN EMPLOYMENT AND POVERTY , 
ALLE\iIATION be pleased to state: 

(a) whether the Union Government has received 

any proposal from the YarioUl States, especially from 

Karnataka for Central a .. lstance under the Valmlki 

Ambe<Jkar Awas YoJana during the current year; 

(b) if so, the details of the same, State-wise; 

(c) the present position of these proposals; 

(d) whether the Union Government has also 

received proposals regarding sanction of additional 

houses; 

(e) if so. the details thereof. State-wise; and 

(1) the action taken by the Union Government in this 

regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

URBAN EMPLOYMENT AND POVERTY ALLEVIATION 

(KUMAR I SELJA) : (a) Yes, Sir. 

(b) and (c) State-wise details of Government of India 

subsidy released during the current year (2005-06) are 

given in the enclosed Statement-I. Details of the present 

position of other project proposals are given in the 

enclosed Statement-II. 

(d) No, Sir. 
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<e) and (f) Queetion does not arise. 

Statement·1 

State-wise details of Govemment of India subsidy 
released under the Valmfkl Ambedlcar Awas w,jana 

(VAMSAY) during the year 2005-D6 

S. 
No. 

StatelUT Releases 
(Rs. in 
Lakhs) 

2 3 

1. Andhra Pradesh 867.43 

2. Chhattisgarh 237.12 

3. Jammu and Kashmir 78.81 

No. of 
Dwelling 

Units 

No. of 
Toilet 
Seats 

covered covered 

4 5 

3765 o 
1185 o 

180 191 

2 

4. Jharkhand 

5. \ Karnataka 

6. Kerala 

7. Madhya Pradesh 

8. Maharashtra 

9. Nagaland 

10. Rajasthan 

11. Tamil Nadu 

12. West Bengal 

Total 

3 4 5 

696.40 3482 o 

880.32 3962 o 

1027.44 5137 o 

50.00 200 o 

1147.64 5698 40 

27.00 120 o 

16.88 61 o 
465.60 18483 o 

145.57 703 o 

5640.21 42982 231 

Statement·1I 

State-wise details of project proposals in which matching State share has been deposited and rel8ase of 
Govemment of India subsidy has been requested during the current financial year (2005-06) 

SI. 
No. 

State 

1. Maharashtra 

2. Maharashtra 

3. Maharashtra 

4. . Mahara.htra 

5. Maharashtra 

Agency 

MHADA 

MHADA 

MHAOA 

MHADA 

MHADA 

6. Maharashtra MHADA 

7. Andhra Pradesh APSHC , 

,8. Andhra Pradesh APSHC 

9. Andhra Pradesh SUOA 

10. Bihar NP 
Begusaral 

Total 

No. of Units 

DU TS 

1292 o 
1120 o 
1079 o 

o· 300 

335 o 
300 o 

20726 o 
10038 o 

278 o 
37 o 

35205 300 

GOI Subsidy Requested 
(Rs. in Lakhs) 

DU 

323.00 

224.00 

215.80 

0.00 

67.00 

60.00 

4504.60 

2344.00 

42.30 

7.40 

nae.10 

TS 

0.00 

0.00 

0.00 

60.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

60.00 

Total 
(6+7) 

323.00 

224.00 

215.80 

60.00 

67.00 

60.00 

4504.60 

2344.00 

42.30 

7.40 

7848.10 

Status of the 
Project Proposals 

The proposal has 
been put up before 
the Central Sanction-
Ing Committee of 
Valmiki Ambedkar 
Awas Yojana 
(VAMBAY). 



191 DECEMBER 6. 2005 to Q'ues1ions 192 

State-wise d6tails of project proposals in which matching State share have not been deposited and 

In-Principle approval has been requested during the current financial year (2005-06) 

SI. 

No. 

State 

1. Gujarat 

2. Maharashtra 

3. Maharashtra 

4. MaharasHtra 

5. Maharashtra 

6. Maharaahtt. 

7. Maharashtra 

8. Maharashtra 

9. Maharashtra 

Total 

{T'ranslation} 

Agency 

Navsari NP 

MHADA 

MHADA 

MHADA 

MHADA 

MHADA 

MHADA 

MHADA 

MHADA 

No. of Units 

DU TS 

484 o 
351 o 

1192· 180 

680 o 
462 80 

1464 200 

371 40 

493 160 

9187 o 

14684 660 

WTO Declalon on Groa. Dom •• tlc Product 

1984. SHRI RAWI LAL SUMAN : 

SHRI RAJIV RANJAN SINGH -LALAN-

Will the Miniater of COMMERCE AND INDUSTRY be 

pleased to atate : 

(a) whether talks at Wortd Trade Organisation (WTO) 
are held keeping India and USA at same level despite 

huge 'disparity in the GOP of both the countries; 

(b) if 80. whether the decision taken in WTO are in 

the interest of the country; and 

(c) H not. the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 

: (a) No. Sir. 

GOI Subsidy Requested 

(Rs. in Lakhs) 

DU TS Total 

(6+7) 

96.80 0.00 96.80 

70.20 0.00 70.20 

238.40 36.00 274.40 

136.00 0.00 136.00 

92.40 16.00 108.40 

292.80 40.00 332.80 

74.20 8.00 82.20 

98.60 32.00 130.60 

2296.75 0.00 2296.75 

3396.15 132.00 3528.15 

Status of the 

Project Proposals 

The proposal has 

been put up before 

the Central Sanction-

Ing Commmee of 

Valmlkl Ambedkar 

Awas 

(VAMBAY). 

Yojana 

(b) and (c) India as a developing country is entitled 

to special and differential treatment in all elements of the 

modalities. 

{English} 

Indo-French Tie. 

1985.SHRI RAYAPATI SAMBAS IVA RAO : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) whether a delegation from France visited India 

in october to explore trade and investment opportunities 

in India; 

(b) H 80, the details thereof; 

(c) whether both the countries have agreed to 

Improve the trade; 

(d) H 80, the details thereof; 
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(e)' whether ten of the 250 companies doing 
buein... with India have only let up their office in India; 

and 

(f) If 80, the etepe taken by the Government to 

pursue with the French buslnea men to set up new offlcea 

and to Increaae their investment in small and medium 
sized Induatrlea In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN) : (a) and (b) A delegation, led by Mr. Jean 

Jack Queyranne, President of the Rhone-Alps Regional 

Council, comprising, among others, businessmen, officials, 

educationists, etc., visited India from 22nd to 29th October 

2005 to discuss, Inter·alla, development of trade and 

economic relations between India and the Rhone-Alpa 

region. 

(c) to (f) It Is the constant endeavour of the Govemment 

to enhance bilateral trade with the countries of Europe 

including France. The steps taken by the Government In 

this regard include encouraging and facilitating direct 

business level contacts, participation In trade promotion 

activities, exchange of delegations, disaeminatlng trade 

related Information through apex trade and Induatry 
organizations and other relevant bodies, etc. As per 

available information, from the Rhone Alps region of 

France, 250 companies are doing business with India and 

10 have their offices located in India. The Enterprise 

Rhone-Alpes Intemational (ERAI) has set up an Office In 

New Deihl to ensure that other companies, specially small 
and medium sized on .. , are able to get assistance to 

proceed with activities relating to trade and inveltment. 

Vamuna-Hlndon Water Project 

1986.SHRI ANIRUDH PRASAD Alia SADHU YADAV: 

KUNWAR MANVENDRA SINGH : 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state : 

(a) whether the Government has cleared Yamuna· 

Hlndon Waterway Project; 

(b) If 80, the details thereof alongwlth aims and 

objectives of the Project; 

(c) the total amount involved therein and the 

amount sanctioned by the Govemment for the purpose; 

(d) the time by which the project Is likely to be 

completed; and 

(e) the extent to which people are likely to be 

benefited? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMlU) : (8) There ia no euch 

inland water transport (IWT) project under consideration. 

(b) to (e) 00 not arise. 

[7i'ans/atlon/ 

Damage due to Hallatorm 

1987.SHRI SUNIl KUMAR MAHATO : 

SHRI BIR SINGH MAHATO : 

Will the Minister of HOME AFFAIRS be pleased to state 

(a) whether the Govemment provides any 88818· 
tance to the fanne,. In cue their crop Is damaged due 

to hailstorm; 

(b) If so, the detalla thereof; and 

(c) the cletallt of the assistance provided to 

the farmers during each of the lut three years, State-

wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHy).: (a) and (b) The 

Schemes of Calamity Rei,., Fund (CRF)/Natlonal Calamity 

Contingency Fund (NCCF), Inter·alia provide for assis-

tance to the farmers affected by natural ,*..nItles 
Including hallatorma, as per approved items and norma of 

aulstance. TheM items and norma provide for agriculture 

input aublidy to the email and marginal farmers whoae 
crape have been damaged more than 50%, at the rate of 
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Rs. 1 ,000/- per ha. for relnfed areas. AI. 2.5001- per ha. 

for irrigated areas and Rs. 4.0001- per ha. for perennial 

crops. The assistance Is also provided under these 

norms to the farmers other than small and marginal 

farmers, In case of severe calamity occurring for a second 
consecutive year (or subsequent year) upto 2 ha. only. 

Further. the farmers are entitled for compensation for 1088 
of crop due to natural calamities under the National 
Agricultural Insurance Scheme of the Ministry of Agricul-

ture. 

(c) A Statement showing the details of allocation 
and refease of assistance from CRF and funds released 

from NCCF to variOUI StatH during the last three years 

viz. 2002'()3, 2003-04, 2004-05 Is encloeed. 

The quantum of funds In the CRF is allocated to 

various StatH based on the recommendations of the 

Ananee Commissions for aN calamities Identified as 

natural calamities, which Inter-alia Includes the hal_torms. 

This allocati9n is not specific to any particular calamity. 

As distribution of relief assistance at the ground level is 

the responsibility of the State Government concemed, 

the details of the assistance provided to the farmers for 

various calamities are available with respective State 

Govemments. 

Statement 

State-wise details on releases of CRFINCCF during the last three yealS 

(Rs. In Crore) 

SI. State Centre's share of CRF allocated/released Releases from NCCF 

No. 2002-03 2003-04 2004-05 2002-03 2003-04 2004-05 

2 3 4 .5 6 7 8 

1. Andhra Pradesh 163.77 171.96 180.56 59.94 116.75 117.88 

2. Arunachal Prac!esh 9.94 10.44 10.96 12.78 29.79 9.09 

3. AsIam 83.92 88.12 92.52 0.00 0.00 211.55 

4. Bihar 55.37 58.14 90.12 0.00 0.00 398.92 

5. Chhattlsgarh 22.72 23.85 36.955 100.68 26.83 52.74 

6. Goa 1.03 1.08 1.13 0.00 0.00 0.00 

7. Gujarat 133.48 140.13 147.14 23.29 32.41 55.00 

8. Haryana 67.23 70.59 74.12 0.00 2.20 0.00 

9. Himachal Pradesh 35.96 37.75 39.64 14.05 0.30 0.00 

10. Jammu and Kashmir 28.86 30.30 31.82 0.00 0.00 50.00 

11. Jhat'khand 46.88 49.22 51.88 0.00 0.00 0.00 

12. Kamataka 61.66 64.74 67.98 196.88 316.47 63.62 

13. Kerala 55.80 58.38 81.30 0.00 0.00 208.00 
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1 2 3 4 5 e 7 8 

14. ,Madhya Pradesh 51.78 64.39 57.10 183.34 36.72 1.70 

15. Maharashtra 129.99 136.49 143.31 20.00 77.46 173.23 

16. Manipur 4.03' 7.07 0.00 0.00 

17. Meghalaya 3.26 3.42 3.59 0.00 0.00 6.16 

16. Mizoram 2.46 2.58 2.71 0.00 0.00 10.68 

19. Nagaland 1.62 1.70 1.79 0.00 0.00 1.81 

20. Orissa 90.52 95.04 99.79 21.84 104.43 53.44 

21. Punjab 101.47 106.65 111.87 0.00 0.00 0.00 

22. Rajasthan 171.16 179.72 188.71 434.08 512.74 216.79 

23. Sikkim 5.71 6.00 6.30 0.00 0.00 9.90 

24. Tamil Nadu 84.87 89.11 93.57 215.99 289.45 783.14 

25. Trlpura 4.30 4.51 4.74 0.00 0.00 0.05 

26. Uttar Pradesh 120.95 127.00 133.36 310.06 41.87 192.10 

27. Uttaranchal 26.76 28.10 29.50 0.00 0.00 0.00 

28. West Bengal 83.60 87.78 92.17 0.00 0.00 0.00 

Total 1648.88 1727.09 1854.435 1600.00 1587.42 2613.80 

• Center's share of CRF has not been released for want of Information relating to crediting of earlier released funds, 

utilisation certificate and annual report. 

'Including arrears of CRF for the previous year. 

Declining Employment Avenues In 

Small SCIlla t"du.trle. 

1988.SHRI AJIT JOGI : Will the Minister of SMALl 
SCALE INDUSTRIES be pleased to state : 

(a) whether the trend of declining employment 
avenues Is continuing In the small acale Industries; 

(b) If so, the reasons therefor; and 

(c) the corrective st. takenlpropoaed to be taken 

by the Govemment to ~e the employment 0pportu-
nities In SSI sector? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHAVIR PRASAD) : (a) No, Sir. 

(b) Does not arise. 

(c) Though the State GovemrnentslUnlon Territory 

Administrations are primarily responsible for the promotion 

and development of Sma" Scale Industries (551), the 
Central Government Implements a number of schemes! 
programmes for pl'OYidtng support to the SSI In infrastruc-
ture, credit, marketing,' technOlogy, etc. Besides, It 
lmp1ementa the Pradhan Mantri Rozg8rVojana (PMRV) 
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and Rural Employment GeneratIon Programme (REGP) 

specifically designed for creating self employment oppor-
tunities. 

During the 10th Five Year Plan (2002-2007), an 

acIdltlonal employment target of 4.4 million perIOf1I has 

been fixed for SSI ~or, 2.5 million under the REGP. and 
1.65 million under the PMRY. It Is estimated that the 

achievements during the first three years of the 10th 
Five Year Plan under the SSI sector, REGP and 

PMRY have been 3.4 million, 1.36 million and 1 million 

respectively. 

ViP' Security 

1989. SHRI RAGHURAJ SINGH SHAKY A : 

SHRI ALOK KUMAR MEHTA : 

DR. K. DHANARAJU : 

SHRI BIR SINGH MAHATO : 

SHRIMATI SANGEETA KUMARI SINGH DEO : 

Will the Minister of HOME AFFAIRS be p/eued to 

atate : 

(a) whether the Govemment has recently reviewed 
security threat of YIP, a8 a result of the recent bomb-bIasts 
In Deihl and the Increulng incidents of terrorism In the 

country; 

(b) If 80, the detaill thereof; 

(c) whether the Govemment have taken steps or 

propoeee to take to enhance the HCUrity of YIPa; and 

(d) If 80, the detail, thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 
(d) Yes, Sir. The securlfy Is provided to VIP. on the buI8 
of threet from terrorist, militants, organized criminal mafia 
as ..... sed, by the Central Security Agenclea. A 
periodical review of security of the YIP. Ia conducted bv 
the Govemment of India. Intelligence Inputs regatdIng 
aecurlty of YIPa are regularly lhar.d with the S&aIeAJT 
GoYWrnmInts. DeIhl Police provideI ... MCUrity In the 
high MCurity zone where molt oC the VIP, are ~ In 

addition to, Individual categorized aecurlty to threatened 

dlgnltarlel. On receipt of apeclfic Input of Increued threat 

perception, enhanced security meuure. are put In place. 

PIIk Crlmlnala 

1990. SHRI CHHAITAR SINGH DARBAR : Will the 

Minister of HOME AFFAIRS be pleased to atate : 

(a) whether the Paki"'n nationals have been 

arrested as they have been found indulging into criminal 

activities in the country; 

(b) If 50, the details thereof alongwlth the action 

taken thereto; 

(c) whether any Indian have been found providing 

shelter to such criminals; and 

(d) if 80, the action taken against such persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOM': AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(d) The data of Pak nationals arrested for indulging In 

criminal activities In the country and the Indians found 

providing shelter to such criminals is not maintained 

centrally. This information is being collected from the State 

GovemmentslUT Administrations. 

Upgradmlon of State Highways 

1991. YOGI ADlTVA NATH : Wilt the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pIeaeed to atate : 

(a) whether the Govemment has any mechaniam to 

...... the need of converting existing highways into 

National Highways; 

(b) If 80, the details thereof alongwith the number 

of highways converted Into National hl"hways during last 

three years; 

(c) whether the Union Govemment has received 

MY propoNI from State Oovemmenta to accord National 

HIghway ttatuI to ,State highway IncMtlng Gorakhpur-

Sonaull road In Uttar Pradesh; 
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(d) if 80, the details thereof alongwlth the proposale 

cleared; 

(having a total length of 7457 Kms) have been declared 

National Highways In February, 2004. 

(e) the time by which the upgradatlon work of all 

thne Highways Including Gorakhpur-Sonaull road In likely 

to begin; and 

(c) and (d) Gorakhpur-Sonaull road was declared as 
National Highway on 25.02.2004. The detail of the 

propoaals received from various State Govemments for 

declaration of National Highways after the declarations 

made during February 2004 are given In the enclosed 

Statement. 

(f) the time by which the pending propoeals are 

likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) and (b) Baaed on the requirements 

projected by varioul State Govemmenls, Inter·.e priority, 

availability of resources and fulfillment of the criteria laid 

down for declaration of National Highways, 43 State Roads 

<e) and (f) At present emphalls II being given for 

development of roads already declared 88 National 

Highways Inltead of declaring more roads as National 

Highways. Hence no proposals have been approved after 

February, 2004. 

Sr. 
No. 

I. 

Stltement 

Updated Details of proposals for declaration of new National Highways received from 
Stllte Govemments after 25.2.2004 

Name of the Details of RoadslStretches 

State 

2 3 

Andhra Pradesh 1. Nellore-Atmakur-Badvel-Mydukure-Gooly 

2. Hyderabad-Ramagundam-Mancherial-Chanda 

3. Hyderabad-Srisallam-Domala-Nandyal 

4. Gundugolnu-Nallageria-devarapalli-Vemagirl road 

5. Krlshnapatnam port-Nellor-Chellakara near Chitradurg 

6. Hyderabad-Medak-Bodhan-Basar-Luxettipet 

7. Kaklnada-Dwarapuydi-Rajamundry-Kovvur-Suryapeta 

8. Rajamundry-Maredumlill-Chinturu-Bhoopalapatnam 

9. Kumool-Atmatur-Dornala-Thokapalli-Perlcherla-Guntur 

10. Kodad-Miryalaguda-Devarakonda-Tandur-Chlncholi 

11. Bellary-Adonl-Ralchut-Mehboobnagar-Jadcherla 

12. ~Srilulkulum-Raygadh to NH 201 

13. Sironcha Mahadewpur-TungaIurthI-Erpedu-Renlgunta 

Length in 

Kms 

4 

314 

330 

300 

83 

470 

395 

300 

400 

300 

240 

200 

120 

650 
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1 2 3 4 

14. Anakapalll-Anadapuram 50 

15. Kuppam-Gundipalli-Kolar to NH 219 , 70 

16. Kodad-Khammam-Thorrur-Warangal-Jagityal 290 

17. Ananthapur.Uravakonda-Bellary 78 

Sub-Total 4590 

II. Aesam 1. Dhodar All 250 

IH. Qularat 1. Sarkhel-Sanand-Viramgam-NH No. 8A near Mallya 188 

2. Hlmatnagar-Mehsana-Radhanpur State Highway 165 

3. Vadodara-Por-Nasik road linking NH No. 8A with NH 6 245 

4. Ahmedabad-Dholka-Vataman 80 

5. Nadiad-Kapadwanj-Modasa joining NH 8 135 

6. Shamlajl-Modua·Godhara·Vapi State Highway No.5 506 

7. Vadodara-Dabhol-Chhotaudepur to MP border 125 

8. ,Bhaurch-Ankelshwar-Sagbara to Maharashtra border 90 

9. Himatnagar-Ider-Khedbhrama-Ambaji to Abu road border 130 

10. Jafarabad-Rajula-Avarkundala-Patadl-Sami Radhanpur 440 

11. Gandevi-Man~kpur-Chinchli upto Maharashtra border 120 

12. Vadsad-Pardi-Kaparada Maharaahtra border 60 

13. Gandhinagar-Dehgam-Bayad-Jalod to Rajasthan border 200 

14. Gandhlnagar-Goraria-Visanagar-Ambaji-Abu road 170 

15. Bhachau-Bhuj-Pandhro road 220 

16. Bagodara-Dhanduka-Vallbhipur-Rajula.Jafarabad 265 

17. Bagodara-dhandhuka-Bhavnagar 130 

18. Bh.vnagar-Vataman-Padara-Karjan on NH 8 200 

19. MaHa.Jamnagar~ Dwartca 340 

Sub Total 3806.00 
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IV. Oadara and Nagar 
Havell 

V. Haryana 

VI. Himachal Pradesh 

VII. Kamataka 
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Oaman-Vapi-Sllvaaa-Khanval-Trlambakeshwar-Naslk 

1. Ambala Cantt. (NH I) to Saha (NH 73) 

2. Saha (NH 73) to Sahabad (NH I) 

3. Uklana (NH 65)-SurewaJchal to Tohna-Patran (NH 71) 

Sub Total 

1. Hoshlarpur·Bhankhandi 

2. Jhalara-Una-Bhota·Joha·Rewaisar-Mandi Road 

1. Bilikere-Haasan-Belur-Tarolere 

2. Slra-Gowribldanur-Srinivasapurr.·Mulbagal 

3. Heb8ur-Oharwad-Ramanagaram (Londa) 

4. Hungund-lingusugur-RaJchur-Gadwelon to NH 7 

6. Mysore-B1J1kere-Madakeri-Puttur-BC Road 

6. Channarayapatna·Sharavanabelagola·Hirlaave 

7. Sharavanabelogola-Ngamangala-Maddur 

8. Mysore·Malavalll 

9. Bagalkot-Guledagudda·Badami· Yelburga·Kunkur 

10. Kadur-Kannanagad (SH64) 

11. Bangalore to Hlndupura via Vlduraahwatha 

12. M)'IOre-MaiavaUi Road 

13. B111kere-H8888n-Hospet-Manvi-Raichur Road 

14. MY80re-Srirangapatna-Hirlyur-Bldar Road 

15. Bangalore-Mysore-Madikere-Puttur Road 

16. Belgaum-Yaragaill-Mudgal-Mahaboobnagar Road 

17. Oharwad-Ramnagar Road 

18. Bantwal-Mudigere-Belur-Slra-State border 

208 

4 

190.00 

15 

16 

29.40 

60.40 

180.00 

220 

210 

82 

205 

216 

40 

95 

52 

130 

220 

82.10 

45 

612 

743 

361 

338 

52 

487 
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19. Jeevargi.Hatttgudur.Ungaaugur-Slndhanur-Bellary 

20. Ooddabaliapur·Nandi-Vljayapura-Vemagal-Kolar 

21. Hasan-Belur-Halibedu-Srlyerl 

Sub-Total 

VIII. Kerala Tirur-Kottakkal-Malappuram-Manjerl-Gundalupet road 

IX. Maharashtra 1. Coastal Road (Lokpat In Gaujarat-Cochtn In Keral.) 

2. Akola-Nanded·Ougulur-Raichur 

3. Kolhapur-Solapur-Latur-Nanded-Yantol-Wardha-Nagpur 

Sub-Total 

X. Meghalaya 1. Nongstoin-Tura Road 

2. Agla-Medhipara-Phulwabrl-Barengapara road 

Sub-Total 

XI. Nagaland 1. Bokalan In Assam Rengmapani-Kiphlre in Nagaland 

2. HaHlong-Mahur-Lalke-Kohima In Nagaland 

3. Tuensang in Nagaland-Naglnlmora-Slbsagar in Assam 

Sub-Total 

XII. Orissa 1. Cuttack-Paradeep 

2. Sambalpur-Rourkella road 

3. Jagatpur-Kendrapara-chandball-Bhadrak road 

4. Phulbanakhara-Charlchhak-Gop-Konark-Purl 

5. Berhampur-Koraput road 

e. Kaakhla-Jajpur-Afdi.8hadrak road 

7. JOlhipur-Rairangpur-TlrIngl road 

8. Karamdlhl-Subdega-TallOra·1.uha1cenl 

9. Rourkefla-Ralnbehal-Kanlbahaf road 

208 

4 

248 

82 

4518.10 

184 

733.87 

467.00 

1190.870 

218 

224 

442 

278 

182 

285 

725 

82.00 

162.50 

152.18 

104.00 

313.80 

92.50 

40.49 

37.00 

111.00 
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XIII. Rajasthan 

XIV, SlkIdm 

XV. Pondlcherry 

AGRAHAYANA 15, 1927 (SAKA) 
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10. Kukurbhuka-Lanjlbema-Salang bahaI road 

11. Jalelwar-Batagaon-OhIindr road 

12. Dhenkanal-NMll'lpUr road 

13. Jeypore-Malkangirt-Molu road 

Sub-Total 

,. Mathura-Bharatpur road 

2. NuI ...... DevII road 

3. KotpuIfl-Sbr road 

4. Khalrwara-Doongarpur-Buntwarl-Ratlem road 

5. Swarup-Ganj-Kotra-Sorn-Kherwada road 

8. Faludl-Nag0r8 road 

7. Shftdungargarh-Sardarahahar-Puluar.J ... ,....r 
8. SawaImadhopur-BhIYpurI (MP) 

9. KOIhI-Kama-DHg-BharalpUr-Roopwu-Dholpur 

10. Gaumti-Chauratla-[)eaurt-Sadrt-Ahor.JaIore-Barmer 

11. PhalodI-BaIotra.Jalorw-Slrohl 

12. Nagaur-Deedwana-Khur-Sllcar 

13. Kirk! chowId-Bhlnder-SaiuIumber-Aipur-Durgllpur 

14. Hodel-Punhana-Nharatpur-Roopwu-Dholpur 

15. ChaodwIJI-Chomu-Bagru on NH-8 

18. SIrohI-Mandar-oe.a (Gujarat) 

17. Gurgaon-AJwar-Sartelca-Oauaa-Swalmadhopur 

Sub-Total 

1. AIlemaIe National Highway from Nathuta to SiIckIm 

1. Karalkal-Nedungadu-K&ITIbeJconam-Tanjore road 

2. KaraJlcal-Peratarn-MllylladSllUli road 

3. Karalkal-Peralam-Thlruvarur road 

4. Sirkall-Serrlbanaltd-Aickoor road link with Karallcal 

to Questions 210 . 

4 

31.00 

35.60 

100.00 

323.00 

'584.87 

40 

95 

125 

210 

141 

140 

115 

44 

139 

308 

343 

178 

148 

202 

171 

88 

248 

2715 
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XVI. Tamilnadu 

XVII. Trlpura 

XVIH. Uttar Pradesh . 

XIX. Weet Bengal 

[Eng,.,,) 
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1. Sathy·Athanl-Bhavani road (State Highway No. 82) 

2. Avinashi· Tlruppur·PaUadam·Poliachl·Meenkarai road 

3. Trichy·C:;hldambaram road 

4. Trichy·Namakkal road 

5. ThINCharapalll·Lalgudl·Kallagudl·Udyanpalya·GanJalkonda· 
ChaIIPUri·Mee-Kattumannagady·Chldambaram 

6. Thanjavur·Adanakkottai·Pudukotlal 

Sub-Total 

Kukital to Sabroom via Dharmanagar-Amarpur, Rupalchari 

1. KuravaU·Malnpuri-KaIhal-Etawah road 

2. Slraaganj·Karhal·Klshni·Vldhuna-chobepur road 

3- Bareily-Badaaun·BiIai-Gajraula-Chandpur-Bijnaur road 

4. Lucknow·Ralbarelly·AUahabad-road 

6. Jagdiahpur-Gauriganj-AmMhl-Pratapgrah road 

6. Fatehpur-Raibarelly.Jagdlehpur·FaIzabad road 

7. Lumblni Dudhl StaIII Highway No. 5 

Sub-Total 

1. Botepur·Burdwan road 

2. BalgaJia In West Bengal and Bihar border to Pumia 

Grand Total 

(b) if 80, the details thereof; 

4 

52.80 

99.60 

135.40 

77.40 

140.00 

60.00 

565.20 

310 

73.158 

161.53 

262.39 

185.139 

79.00 

181.960 

101.00 

943.232 

102 

22336.672 

OI.,.,.lon of Quake RelIef (c) whether attention of the Government has been 

1992.SHRI UDAY SINGH: 

SHRI ADHIR CHOWDHURY : 

Will the Minister of COMMERCE AND INDUSTRY be 

pIeued to state : 

(a) whether a large amount (If goods were Impo* 

for the victims of quake; 

drawn to the report in the The Economic times dated 

November 09, 2005 wherein It has been started· that such 
goods were sold In open market; 

(d) It 80, the detail8 thereof alongwlth action taken 

against the guilty importers; and 

(e) the steps taken/proposed to be taken to obviate 

recurrence of 8uch Instances In Mure? 
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THE .MlNlSTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. ElANGOYAN) 

: (_) to (e) The Information Is being collected and win be 

laid on the Table of the House. 

Aa,..,..nt on GtoIMI Tectlnal 
Regulatlona for Motor Vehlcl .. 

1993. SHRI RAVICHANDRAN SIPPIPAAAI :. WIll the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH· 

WAYS be pleased to state : 

(a) whether the Govemment has decided to sign 
agr.ementon Global Technical Regulations for Motor 

Vehicles; 

(b) if so, the details of the proposal; 

(c) whether signing of the agreement wiD benefit 

export of vehicles and reduce the cost of development and 

production; and 

(d) If so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) and (b) Yes, Sir. The Govemment 

of India has decided to sign the 1988 Agreement on Global 

Technical Regulations (GTR) for Motor Vehicles, adminis-

tered by WP-29-World Forum for Harmonization of Vehicle 

Regulations, a body of the Economic Commission of 

Europe of the United Nations (UN-ECE). The 1998 
Agreement is a forum for establishment of Global Technical 

Regulation for wheeled Motor Vehicles, equipment and 

parts which can be fitted and/or used on wheeled vehicles. 

The . objective of 1998 Agreement is to codify the 

international best practices in safety, emission regulations, 

energy sources and theft prevention equlpmentl Into 

global regulations without any binding obligations for 

reciprocal recognition of certHication by signatory coun-

tries. 

(c) and (d) The Global Technical Regulations are 

formed by harmonization . of existing regulation. of 

contracting parties as well· as by establishment of 

new regulations with the consensus of all contracting 

parties. Hence, the design specifications of the vehictes 

would largely meet the specHlcatlons of the contracting 

parties. 

Won: Perm" to Illegal Mlarant. 

1994. SHRI CHANDRAKANT KHAIRE : 

SHRI KISHANBHAI V. PATEL· : 

SHRI SoomB SINGH : 

wm the Minister of HOME AFFAIRS be pleased to state 

(a) whether the Govemment Pr0p0ae8 to issue work 
permits to Iftegal migrants lIVIng In India; 

(b) if so, the del. in th. regard; 

(c) whether any time frame for issuing .uch pennlts 
has been finallaed; 

(d) if 80, whether State Govemments have been 

a~ked to identify persons for Issue of work permits; 

(e) if 10, the details In this regard; and 

(I) the new steps taken to check Illegal migration 

of India? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(e> The Group of Ministers, in their Report on 'Reforming 

the National Security System', recommended introduction 

of a scheme for issuing 'Work Permit to Foreigners' as a 

measure to curb illegal migration. and to begin this with 

Bangladesh and Myanmar nationals. The scheme is under 

consideration of the Government.· 

(I) A series of measures have been taken by the 

Govemment 'to curb the problem of infiltration' of 

Bangladeshi nationals Into India. The.. InclUde raising of 

additional Battallona of Border Security Force, reduction of 

gap between the border outposts, intensification of 

patrolling both on the land and the riverine border, 

accelerated programme of construction of border roads 
and fencing, Inc ...... in the number of outposts, provlalon 

of modem surveillance equipment, etc. 
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Connectivity of MIIIor Porte with 
Highwep 

1995.SHRI SHISHUPAL N. PATLE : 
SHRI SAMIK LAHIRI : 
SHRI MUNSHI RAM : 
PROF. MAHADEORAO SHIWANKAR : 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state : 

(a) whether the Govemment h88 formulated any 
comprehensive scheme to connect major porta with 
highways of the country; 

(b) If 80, the details thereof; 

(c) the names of ports likely to be connected under 
the scheme alongwlth the latest statue thereof; 

(d) the time by which the Hid scheme II likelY to 
be Implemented; 

(e) whether the Government Ie aIIo contemplating 
to broaden and modemlee the roads connecting ports; 

(I) If 10, the number of 8uch roads connecting ports 
on which work has been completed 10 far; 

(g) whether work on .uch roads hal been or II likely 
to be completed within time frame; and 

(h) If not, the additional C08t likely to be escalated 
due to delay In completion of work on IUCh roadI? 

THE MINISTER OF STATE· IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
KH. MUNIYAPPA) : (a) to (e) YaI, Sir. Government approved 
the National Highways Development project (NHDP) 
Phue-I in December, 2000 authorizing National Highways 
Authority of India (NHAI) to Implement the project. Road 
Connectivity to Major Porta Is included In this project. In 

• addition to this, NHAI wu aiso authOrized by the Ministry 
of implement road connectivity project for Kandla Port, 
which was already Hnctloned by the Ministry prior to 
December, 2000. Details of roade connecting Porta ... 
given in the encloled Statement. 

(I) Following works of road connectivity to major 
porte have been completed 10 far: 

. . 
(i) Jawaharlal Nehru Port Connectivity. Package-I 

(30 km) 

(II) Kandla Port Connectivity (58.16 km) 

(IIi) Goa Port Connectivity (13.1 km out of 18.3 Ion) 

(g) The details are given in the enclosed Statement. 

(h) The works are in progress. The addIlIonaI co.t, 
If any due to delay in completion can. be known only after 
completion of the work. 

Statement 

St. Road Connectivity 
No. to Porta 

2 

1. Kandla 

Scope of Work 

3 

1. Sarnalchyd-Oandhidham P8Ckage I four larq 
of km 308-km 324 on NH-SA 

2. Samakhyall-Ganc:tidham Package II for laning 
of km 324-km :Me on NH-SA 

3. SIuNIchyaIIoOandhidham Package '" four IanIng . 
of Ion 34I-Icm 348-382.180 on NH-8A 

Statu8lllkely completion date 

4 

Completed 

Completed 

Completed 
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Jawaha,'a' Nehru 

Port-Ph ... I 

Jawaharlal Nehru 

Port-Ph'" It 

3. Mormugao 

4. New MangaJore 

6. Cochin 

6. Tuticorln 
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Four Janlng of NH-4B from km 61000 10 km 26/887 Completed 

and km 0lO0O to km 41400 and four laning of NH-
4 from km 1061000 to km 1091500. 
Length : 30 km. 

Four lanlng of SH-54 from km 6.400-14.550 and Work in progrHI. likely to be com· 
conetruction of four lane Aamra Marg Including Iix pleted by May, 2007 
Jane major bridge acroa Panvel Creek (Belapur· 
Gavanphata-e.202 km) In Maharuhtra State. 
L.ngth: 14.36 km. 

Four laning of NH·17B from V.ma Junction on NH- Work completed for 13.1 km. 
17 to Mormugao Port. L.ngth: 18.3 km. 

*BaJance stretch of 5 km may be tak.n 
up at a lat.r stage only aft.r compl.tion 
of utility shifting, land acquisition and 
Rand R .tc., by the State Govemment 
for which payment has been released 
to them. 

Four lanln9 of NH·17 (Suratkal-Nantur Section), NH- Awarded In June. 2005. Likely to be 
48 (Padll-Bantwal Section) and a bypass from Nantur completed by Decel'nber, 2007. 
Junction on NH-47 to PaetH Junction on NH-48. 

Length: 37.5 km. 

Four laning of NH-47 from km 3481382 to km 3581 Work In progress. Likely to be com-
750 plated by December, 2006. 

Length: 10.40 km. 

Four laning of NH·7A from km 41000 to km 511200 

Length: 47.2 km . 
Work In progress. Likely to be com-
pleted by March, 2007 

• 7. ChennaI and Ennore Chennal-Ennore Port Connectivity Project - Chennai Only sea protection work awarded and 
EMOre EJCpf888Way including s.a protection work, this work is under progr .... 

TPP Road. Inner Ring Road, Manali Oil Refinary 
Road. 
Length: 30 kll). 

Likely date of compl.tion of s.a 
protection work: MarQl, 2006. 

*The road constructioh work will be 
awarded once the land for project 
aHected families is made availabl.. It 

will take 30 to 36 months thereafter. 
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8. Vishakapatnam 

9. Paradlp 

10. Halida 

DECEMBER 6, 2005 
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Visakhapatnam Port Connectivity. 
Length: 12.47 km. 

Four laning of NH-5A from km 010 to 7710 
Length: 77 km. 

220 

4 

Work In pr0gM8S. Likely to be com-
pleted by March 2008. 

Work In progre... Likely to be com-
pleted by March 2007. 

Four lanlng of km 01500 to km 52/700 of Kolaghat· Work In progress. likely to be com· 
Haldla Section of NH-41 In the State of West Bengal. pleted by March 2007. 
Length: 52.2 km. 

11. Kolkata (excluding Road connecting Koikata Port to NH·6. Survey work to finalize alignment Is In 
progre ... Bar .... Bypaae) 
Initially alignment was contemplated 
via Vldyasagar Setu and Swing Bridge. 
As it involved Defence landa, the work 
could not progress for want to permis-
sion of Defence authorities. Altemative 
alignments were also examined but not 
found viable. Finally, Defence authori-
ties have allowed survey along the 
originally contemplated alignment. 

12. Mumbai 1. 700 M port road at Wadala acroaa salt pans to Land acquisition is in progress. 
truck terminus road at a cost of Rs. 30 crores. 

[English} 

Port to contribute Rs. 15 crores and balance by 
State Govemment. 

2. Anlk Panjarpole Link - New road connecting the Likely to be completed by 2007. 
truck termlnas road to the Eastem Express way. 
Total cost Ra. 140 crores and port's share 0 25%. 
Balance Is to be borne by State Govemment. 

Training to BSF Pel'8Onnel Abroad 

<a) whether the sending of .Border Security Force 

personnel for training abroad was proposed In the fecently 

held BSF armed training conference; 
1996. SHRI EKNATH MAHADEO GAIKWAD : 

SHRI KIRTI VARDHAN SINGH: 
SHRIMATI NIVEDITA MANE : 
SHRI SUGRIB SINGH : 
SHRI KISHANBHAI V. PATEL : 

WHI the Minister of HOME AFFAIRS be pleased to atate 

(b) the number of BSF personnel trained abroad 

so far and the utility of such training in their operation in 

India; 

(c) whether the Govemment propose to getting 
the services of foreign experts to give training in India; 
and 
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(d) If 80, the ·detalls thereof and the expenditure 

Uk.ly to be Incurred? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) : (a) Yes, 

Sir. 

(b) Till date, 36 officers of BSF Including 14 IPS 

officers have Indergone training abroad. The foreign 

training programmes help In efficient information ex· 

change, preparing analysis and studies of the dangers 

threatening border security and seeking common solu· 

tions. 

(c) and (d) Under bilateral arrangement with some 

countries, training programmes are organized within the 

country also with the help of experts from these countries. 

BSF officers are eligible for these training programmes. 

ExpendIture on theae COUI'I88 are mostly bome by the 

collaborating countries except expenses on travelling, 

boarding and lodging of the trainees. 

Marketing Development Alilltanee 
Scheme 

1997.DR. K.S. MANOJ : Will the Minister of SMAll 

SCALE INDUSTRIES be pleased to .tate : 

(a) whether the Government introduced Marketing 

Development Assistance Scheme Instead of rebate 

scheme; 

(b) if 80, the detaill thereof and extent to which it 
would help In promoting Induetrial growth of email scale 

industries and agro and rural Industries; 

(c) whether ttle Government propoeee to extend 

MarkeUng Development Assistance to Infrastructure 

upgradatlon, purchase of procurement of raw materials; 

(d) If so, the details thereof; 

(e) whether the Govemment also proposes to 

enhance the Central assistance to the States under MDA 

and release the arrears of MDA to the States; and 

(f) If 10, the detalll thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHAVIR PRASAD) : (a) Yes, Sir. The Government hal 

Introduced the Market Development ANlatanee (MDA) 

Scheme In the eoir .ector w.e.f. 2000-2001 replacing the 

rebate scheme. 

(b) Under the MDA scheme, financial assistance at 

the rate of 10 per cent of average annuai sale,S tum over 

of coir products over the last 3 years II provided to the 

Apex Co·operative societies, Central Cooperative Socie-

ties, Primary Co-operative Societies, Public Sector Enter· 

prlses in the eoir industry and the Showroom and Sales 

Depots of the Colr Board. The assistance Is shared on 1: 1 

basis between the Central Government and the StatelUr 

Government concerned. MDA funds ~n be utilized for 

publicity and promotion, market studies, computerization of 

showrooms, Innovative marketing strategies Including 

payment of discounts, etc., thereby promoting the growth 

of the colr Industries. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) An additional amount of AI. 3.51 crore has 

been requested in the Revised Budget Eltlmates 2005-
06 to lettle the arrears under the MDA scheme. 

Special P.ckage for ConatruGdon .nd 
R.pelrlng of Racli' 

1998. SHRI HEMlAl MURMU : WiU the Minister ·of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
.,-,' ,",;. 

pleased to ltate : 

(a) the number of proposals received by the Union 

Government from various States of the country to provide 

a epeclal package and general package tor construction 

and ~Iring of road, particularly In Bihar, Jharf(hand and 

West Bengal during each of the leat three years; 

(b) whether any survey h. been conducted by the 

NatloMJ Highway Authority of India or Ilmllar dep.rtment 

of the Government for repUtng of N8tIonal HIghway8; 
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(c) "so, the detaUa thereof; and 

(d) H not, the reasons therefor? 

THE MiNISTER OF STATE IN THE MINISTRV OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAVS (SHRI 

K.H. MUNIVAPPA) : (a) The Union Government ia 

responsible only for development and maintenance of 

National Highways. Development of National Highways is 

taken up through Annual Plan Programme and National 

Highways Development Project (NHDP). Funds are 

provided for development and maintenance of National 

Highways depending upon condition of the road, inter-se-

priority and availability of resources. There Is no such 

request for special package or general package for 

development of National Hlg~ways received from any 

State. 

(b) to (d) Periodic Inepectlon of National Highways 18 

carried out to assess the damages and maintenance 

requirement. Repair/maintenance wolb are done accord-
ingly within available resources. 

Vanilla Farme,. 

1999.SHRI P.C. THOMAS : Will the Minlater of 
COMMERCE AND INDUSTRY be plealed to etate : 

(a) whether the Govemment hu Initiated diecua-

sions with farmers and Members of Parliament regarding 
problems of Vanilla farmers; 

(b) H so, the details in this regard and the 
conclusions arrived at these dlscUl8ion8; 

(c) whether any decision has been taken to save 

farmers; and 

(d) If so, the action taken to Implement the same? 

THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI E. V.K.S. 

ELANGOVAN : (a) Vea, Sir. 

(b) The Commerce and Induatry MiniIIer took a 

meeting on 27 June 2005, which w.. attended by 
Members of ParIament, growera and export.... Aa a 

follow up, another meeting, under the Chairmanlhip of 
Secretary, Department of Commerce, W8I held on 28 
October 2005. The major conclusions/decisions of thne 
meetings are: 

• 

• 

• 

• 

Setting up of a credible electronic system for 

dissemination of information on production, 

prices etc of vanilla beans. 

Undertaking a study by State Trading C0rpora-
tion (STC) with a view to provide benchmark 

Information on global trends in demand, luppty 
and prices. The study would look into the viability 
of setting up of a processing plant for extraction 

of natural vanillin as well as improvement in 

various packages of practices relating to vanilla 

cultivation and processing. 

Increaaing domestic demand for natural 

vanillin. 

Monitoring of Import of low quality green beans 

Into India. 

(c) and (d) Ves, Sir. The following action has been 
taken to Implement the declsione of the aforesaid 

meetings, with a view to Improve the returns to the fannera : 

• 

• 

• 

• 

STC has completed the atudy. 

Central Board of Excise and Customs and 

Directorate General of Foreign Trade have been 

requeated to look into the matter regarding 

Import of low quality green beans and to take 

appropriate corrective action. 

National . Dairy Development' BoIIrdfAmul have 

been requested to consider UN of natural 

vanKlin In place of synthetic vanlUln wIIh a 
view to Increase domestic demand for natural 

vanillin. 

Spices Trading Corporation Umited (STCl) hal 
agreed to procure 3 Metric Tonnes of cured 

venilla beans for extraction of natural vanillin to 

be sold In the domeItic and international market. 
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Improvements In electronic system for dissemI-

nation of information on production and prices 

etc. of vanilla beans are being taken up. 

INDO-Auat,..". Economic Cooperation 

2000. SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

<a) whether the Govemment propose a comprehen· 

sive economic cooperation agreement with Australia as 

reported in Dainlk Jagran dated October 5, 2005; 

(b) if so, the facts and details thereof; and 

(c) the response of Australia in this regard? 

THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN) : (a) to (c) India and Australia have agreed 

to provide a Trade and Economic Framework (TEF) for 

facilitating bilateral trade and investment relations on a 

balanced and cornpnthenaive basil through various 
avenues. The areas identified in the TEF for expansion 
of economic relations include infrastructure, energy, 

mining, services, textiles/clothing, foodIbeverages, ICT, 
tourism etc. 

[Translation} 

Higher Educetlon 

2001.SHRI BIR SINGH MAHATO : 

SHRI HARIKEWAL PRASAD : 

Will the Minister of HUMAN RESOURCE DEVELOp· 

MENT be pleased to state : 

(8) whether the Planning Commission has recom-
mended to make the higher education expensive; 

(b) if so, the details thereof alongwlth the reuons 

therefore; 

(c) whether the Govemment has accepted these 
recommendations; and 

(d) If so, the baels on which these recommendations 
have been accepted? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : <a) No, Sir. 

(b) to (d) 00 not arise. 

(English) 

Ban on MenUilI Scavenging 

2002.SHRI DHANUSKODI R. ATHITHAN : 

SHRI BAPU HARI CHAURE : 

SHRI DALPAT SINGH PARSTE : 

Will the Minister of URBAN EMPLOYMENT AND 

POVERTY ALLEVIATION be pleased to state : 

(a) whether the manual scavenging stlH exists in the 

country; 

(b) if so, the details thereof; 

(c) the reasons for not imposing a ban on the said 

practice; 

(d) whether there was a strong criticism by the 

court against non-implementation of ban on manual 
scavenging; 

(e) If so, whether any high level inquiry hu 

been ordered to ascertain present status of manual 

scavenging; 

(f) If so, the details thereof alongwlth the action 
taken by the Govemment In this regard so far; 

(g) the details regarding the scheme introduced in 

1981 envisaging conversion of dry latrines Into low OOIt 
twin pit sanitary latrines; 

(h) the funds allocated during the Tenth Five. Year 

Pian alongwith the details of utilized fund u well as the 
reasons for not utilizing the fund, State-wile; and 

(I) the time frame to end such practice? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALj..EVIATION 
(KUMAR I SEWA) : (a) and (b) As per the information 

provided by the StateslUTs, total number of scavengers 

and their dependents yet to be liberated is estimated at 
3.27 lacs. Twin-pit water flush latrines are not awOabie to 
the entire population in the country and dry latrines stili 

exist in some parts of the country. 

(c) The Employment of Manual Scavengers and 
Construction of Ory latrines (Prohibition) Act, 1993 

enacted by the Govemment of India provides for the 
prohibition of engagement and employment of any person 

for manually carrying human excreta and on construction 

or maintenance of dry latrines. 

(d) to (f) As intimated by the Ministry of Social Justice 
and Empowerment, the Writ Petition filed by the Safel 

Karmcharl Andolan and Others Vs. Union of India and 
Others Is being heard by the Hon'ble Supreme coun of 
India. No high level Inquiry has been ordered by Ministry 

of Social Justice and Empowerment to ascenein whether 
manual scavenging is still being practiced. 

(g) The Integrated Low Cost Sanitation Scheme for 

Uberatlon of Scavengers (ILCS) was Introduced In 1981 
envisaging, Inter-alia, conversion of dry latrines Into 'twin-

pit' water-bome sanitary latrines. 

(h) During the Tenth Plan an amount of Rs. 200 
crore has been allocated for the Scheme. Since this is a 

demand driven scheme, no State-wise allocations are 
being made by the Planning CommisSion. Details 

regarding State-wise details of subsidy released, utilization 
ceniticates received as on 30th September, 2005 are given 

In the enclosed Statement. Regarding non utilization of 

funde by the States, some of the reasons are: 

Unspent balances wfth the State Govemmentl 

Non-submission of viable echemeslproposaJs by 
the State Govemments. 

(I) Govemment has formulated the National ActIon 
Plan for Total Eradication of Manual Scallenging by 2007. 

Statement 

Details of utilisation cst1lficstes ffIC8/ved against the 
subsidy released In tWpfICt of ILCS Programmes 

of Ministry of Urban Employment and Poverty 
Alleviation {MOUEPAJ 

(Status as on 30.09.2005) 

(Amount-Rs In Lacs) 

State MOUEPA Subsidy Amount of UCs 

Released Received 

2 3 

Andhra Pradesh 8307.69 6409.11 

Assam 295.7 41.29 

Bihar 106.75 0 

Chhattl8garh 386.18 131.19 

Haryana 1063.8 289.99 

Jammu ,and Kashmir 215.98 215.59 

Jharkhand 19.98 0 

Kamataka 689.33 669.33 

Kerala 69.08 69.08 

Madhya Pradesh 2909.54 2603.79 

Maharashtra 1084.32 149.45 

Manlpur 131.72 13.31 

Meghalaya 32.63 16.4 

Orilla 315.07 66.1 

Punjab 2055.94 2055.94 

Rajasthan 2553.75 1954.48 

Tamllnadu 573.83 612.22 

Trlpura 176.36 173.26 

Uttar Pradesh 4455.06 2950.65 
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1 2 3 

Utt&ranchal 509.43 l35.a1 

West Bengal 3636.48 3159.32 

Andaman and Nicobar 18.5 o 

Total 29571.12 22337.07 

Trade between India and China 

2003. SHRI MANORANJAN BHAKTA : 

SHRI DUSHYANT SINGH : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) 
China; 

the p ..... nt statU8 of trade between India and 

(b) whether the Gov.mm.nt has any plan to 
increase the .xport to China; 

(c) If 80, the detall8 thereof; and 

(d) the Issues discussed in the Asia Pacific Trade 
Agreement session recently held in Beijing along with 

outcome th.reof? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN) : (a) Trade between India and China during 
the year 2004-05 amounted to US$ 11333 million -
exports to China US$ 4586 million and imports from China 

US$ 6747 million. During the year 2005-06 (April-August), 
Indla-Chlna trade amounted to US$ 5494 million and 
registered a growth of 49.74%, as compared to the 

corresponding period of last year. 

(b) and (c) It Is the constant endeavour of the 

Gov.mment to increase exports to China. In this direction, 
the various steps being taken include participation In trade 

fairs/exhibitions, .xchange of delegations at both Gov.m-
mental and busine .. level, .xchange of information, etc. 
The India-China Joint Study Group has reeently concluded 
Its report wherein a number of meuu .... to .xpand trade 

and economic cooperation betwe.n india and China have 
been recommended. 

(d) The Issues discussed In the Asia Pacific Trade 
Agreement Session recently held In Beijing Included 
Potential and Future Direction of the Asia PacIfIc Trade 
Agreement, adoption of revised text, new name and logo 
of the Agreement, date and venue of the second session 
of the Ministerial Council and adoption of the Ministerial 
Declaration. It has been decided In the Mlnlst.rlal Council 
that the conceaelons negotiated and agreed under the 

third Round of negotiations under Bangkok Agreement 
renamed 18 Asia Pacific Trade Agreement (APTA) will be 
put In place with .ffect from 1 July, 2006. 

[Translation] 

Change. In Commerc .. 1 Road 
Tranaport Sector 

2004.SHRI HARISHCHANDRA CHAVAN : 
SHRI RATILAL KAUDAS VARMA : 

Will the Minlst.r of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to stat. : 

(a) whether the Govemment II going to formulate 

a scheme to bring about widespread changes In the 
commercial road transport sector In the country; 

(b) If so, the details thereof; 

(c) funds likely to be allocated by the Govemment 

'or the said scheme; and 

(d) the time by which the scheme is likely to be 
Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA) : (a) No, Sir. 

(b) to (d) Does not arise. 

Compensation to Farmers 

2005.SHRI RAMDAS ATHAWALE: WNI the Minist.r of 
HOME AFFAIRS be pleased to state : 
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(a) whether the Government hal paid compeneation 
to the farmers whose land has been acquired for fencing 

the Indo-Pak Border; 

(b) If eo. the details In this regard; 

(c) if not. the time by which compensation Is Ukely 

to be paid; and 

(d) the expenditure Incurred by the Government for 

paying the compensation tin date? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHy) : (a) to (d) The 

Govemment of India has released Rs. 7.00 crores to the 
Govemment of Punjab and Rs. 3.91 crores to the 

Govemment of Rajasthan for paying compensation to 
farmers whose land has been acquired for fencing 

purposes on Indo-Pak border. 

The Govemment is awaiting requisition of fundi from 

the Govemments of Jammu and Kashmir and Gujarat for 
payment of compensation. 

(Englillh) 
Foreign Aid to lIT. 

2006.SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the Govemment has changed the 

system of foreign aid aUocation to various liT s in the 
country; 

(b) If 80, the details thereof; 

(c) whether the Govemment has re-eatab1l8hect a 

Standing Committee of Council of IITs; 

(d) If 80. the details thereof; and 

(e) the details of the major decisions taken by the 
said committee after Its reconstitution? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : (a) and (b) IITs get recurring and non-recurring 

grant from the Consolidated Funds of India through this 

Ministry. 

(c) Yes. Sir. 

(d) The composition of the Standing Committee Is 
as under:-

Chairman : Prof C.N.R. Rao, Chairman, Board of 

Governors. Indian Institute of Techno-

logy. Kanpur. 

Membere : (I) Director, liT Bombay; (II) Director, liT 

Deihl; (ill) Director, liT Kanpur; (Iv) 

Director, liT Kharagpur. (v) Director. liT 

Madras; (vi) Director, liT, Guwahatl; (vii) 

Director, lIT Roorkee; (viII) Joint Secretary 

(Technical) Department of S and HE. 

MHRD (as Secretary, Council of IlTs); (Ix) 

Additional Secretary, Department of S 

and HE, MHRD; and (x) Financial 

Adviser, Department of S and HE, 

Ministry of Human Resource Develop-

ment. 

(e) The major recommendation of the Standing 

Committee of liT Council (SCIC) In its meetings held on 

05.03.2005 and 23.08.2005 are as under:-

(i) Approved the recommendations of the Special 

Task Force on JEE reforms; 

(II) Approved the proposal of waiver of requirement 

of Ph.D. for recruitment of faculty at the entry 

level In the streams of Architecture and Regional 

Planning. Design and Medical Sciences and 

Technology: 

(ill) Approved new proposal for Post doctoral 

fellowship scheme and with limited to 25 fOr 

each liT; 

(Iv) Approved the proposal for Introduction of 

Integrated Master Programme lin Science and 
other Allied area; and 
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(v) Approved the proposal to Increase the faculty 
strength at the ratio of 1 :9" of students strength. 

AHtructuring of A.,bha.ha 8erY1ce 

2007.SHRI GIRDHARI LAL BHARGAVA : Will the 
Minister of HOME AFFAIRS be pleased to ltate : 

(a) whether the Govemment has any proposal to 

restructure Central Secretariat Rajbhasha Service; 

(b) if so. the details thereof; 

(c) whether the restructuring of the service would be 
done on the panem of Central Secretariat Service (C.S.S.) 

and Central Secretariat Stenographer Service (C.S.S.S.) to 
reduce the heavy stagnation in Central Secretariat 

RaJbhasha Service; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a) 

Restructuring the Centr.' Secretariat Rajbhasha Service 
has been done. 

(b) Consequent to the implementation of the 
recommendations of the Fifth Central Pay Commission and 
subsequent upgradation of certain remaining posts. the 
Central Secretariat Official Language Service (CSOLS) has 
been structured 88 foHows: 

Director 

Joint Director 

The post has been upgraded 
from the scale of Rs. 12000-

18.500 to Rs. 14.300-18.3001-. 

20 posts of Joint Director in the 
pay scale of Rs. 12.000-16.500 
have been newly created. 

Subsequently pay scales of the following remaining 
grades have been upgraded/restructured. 

Deputy Director 

Assn. Director 

No change. 

From As. 6.500-10.500 the poet 
has been upgraded to the acaIe 
of Rs. 7.500-12.0001-

Senior Translator From Rs. 5.500-9.000 the post 
has been upgraded to the scale 

of Rs. 6.500-10.500/-

Junior Translator 

(c) Does not arise. 

(d) Does not arise. 

From As. 5000-8.000 the post 
has been upgraded to the scale 

of RI. 5.500-9.0001-

AICTE Approval for Engineering Colleg •• 

2008.SHRI N.S.V. CHITTHAN : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether All India Council for Technical Educa-
tion is granting approval for new Engineering Colleges 
not having recommendation of concemed State Govem-

ment; 

(b) if so. the details thereof; 

(c) the number of colleges granted so far without 
recommendations of State Govemment; 

(d) whether the Govemment is aware that this 
unauthorised approval is creating problem in the States 
Engineering Technical Education; and 

(e) if so. the steps being taken by the Govemment 

in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) to (e) A per the notification issued by the An 
India Council for Technical Education (AICTE) on Novem-
ber 30. 2005. for establishment of new technical 

"nstitutlons. extension of approval for the existing institu-
tions. introduction of additional courses and variation In 
Intake capacity. the No Objection Certificate from the State 
Government concemed. is not required. However. while 
appraising the proposals. due consultation with State 
Government and affiliating unlvel'llty concerned. will be 
made by the AICTE as hlthertofore. 
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2009. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI CHANDRABHAN SINGH : 

SHRI M.K. SUBBA : 

SHAI RAVI PRAKASH VEAMA : 

SHRI HARISHCHANDRA CHAVAN 

SHRI Y.G. MAHAJAN : 

SHRI L. GANESAN : 

SHRI RAM SINGH KASWAN : 

SHRI M.P. VEERENDRA KUMAR : 

Will the Minister of HOME AFFAIRS be pleased to state 

(a) whether the Union Govemment Proposed as 

extradition treaty with Bangladesh to secure the custody 

of north east militants sheltering in Bangladesh as reported 

in the Times of India dated October 20, 2005; 

(b) if so, the facts thereof; 

(c) whether Home Secretary level talks with 

Bangladesh was held in the recent past; 

(d) if so, the details of the various issues discussed 

there at; and 

(e) the reaction of the Bangladesh thereon, the 

details of the decisions taken after such discussions? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) The 

Govemment has already taken up the matter with the 

Govemment of Bangladesh for Signing of extradition treaty. 

The Govemment of Bangladesh Is yet to respond In the 

matler. 

(c) to (e) Home Secretary level talks between India 

and Bangladesh held on 27-28 October 2005 at New 

Deihl. In the meeting security related Issues, border 

management, cross border movement, early responae on 

pending treaties and other Issues were di8cUIMCI. h was 
agreed to work on l8Curity ISlUes cIoHIy. Both aldellIIo 
agreed to extend cooperation on vlrioul 1Iaue8. 

Export Market 

2010.SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI RAVI PRAKASH VARMA : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Govemment has made mid term 

review on export performance; 

(b) if so, the details thereof; 

(c) whether the Govemment has Identified the 

unexplored market to meet the challenge of taking India's 

exports to a level of $100 billion In the current financial 

year; 

(d) if so, the details thereof; and 

(e) the measures taken by the Govemment to tap 

the unexplored markets? 

THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN) : (a) and (b) A mid-term review of export 

performance was made by the Govemment on 18th 

October 2005 in which various export promotion b~ies 

indicated the anticipated growth in exports against the 

targets set during the current financial year. 

(c) to (e) Identification of unexplored markets is an 

essential part of the strategy of the Foreign Trade Policy 

(FTP) of the Govemment. Financial support is given under 

Market Access Initiatives (MAl) and Market Development 

Assistance (MDA) to explore new markets. In addition a 

number of Regional Trade Agreements (RTAs) are In 

progresslhave been Signed for leveraging India's exports 

!it the regional level. These include comprehensive 

Economic Cooperation Agreement (CECA) with ASEAN, 

India-Singapore CECA, BIMST-EC FTA, FTA with Thailand, 

Agreement on South Asian Free Trade Area (SAFTA), 

South African Custom Union (SACU) Framework Agree-

ment, Indla-MERCOSUA Preferential ·Trade Agreement 

(PTA), etc. WIth these and other Initiatives, It is expected 
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that against an export target of $ 92 bRilon exportera could 

meet the challenge of touching a level of $ 100 billion 

exports during the current financial year. 

Spice. Cultivation 

2011. SHRI M. SREENIVASULU REDDY : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) whether the small cultivatora of plantation crops 

and spices in the Southern States are in deep distress and 

unable to feel the global maricet forces and the commodity 

Boards meant tor them have been rendered redundant; 

(b) If so, the reasons therefor; and 

(c) the steps taken by the Government to revitalise 

the commodity Boards? 

THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELAN GOVAN) : (a) to (c) The prices of plantation 

commodities depend on the demand supply position. In the 

case of tea, even though there was an improvement In 

auction prices during 2004, the auction prices have shown 

a decline duriAg 2005. The decline In prices could partly 

be attributed to supply of comparatively poor quality green 

leaf to the processing factories and poor manufacturing 

practices followed by some factories. However, the average 

tea auction prices in South India have registered an 

increase during the second half of September and October 

2005 due to various quality control measures being taken 

by the Tea Board. In the case of coffee and rubber, the 

prices have gone up and the current prices are 

remunerative to the growers. The Coffee Board is 

implementing a "Coffee Package" to reduce the debt 

burden of loanees under the Special Coffee Term Loan 
and also certain growers who had taken loans from the 

Coffee Term Loan and also certain growers who had taken 

loans from the Coffee Board. While the prices of pepper 

have shown a decline over the recent years, they have 

shown some improvement after the announcement of the 

export subsidy scheme on export of pepper. The vanilla 

prices have normalized to levels prevailing in 2001. 

The actiYItle8 of the Commodity Boards cover 

production, productivity enhancement, domestic consump-

tion and export promotion both In a developmental as well 

as a regulatory frameworic. In an effort to increase 

competitiveness, the Boards aim to improve all segments 
of the industry value chain. 

Duty Entitlement P ... book Scheme 

2012. MOHD. MUKEEM : Will the Minister of COM-

MERCE AND INDUSTRY be pleased to state : 

(a) whether there is a lot of pressure from WTO and 

European Union to scrap Duty Entitlement Passbook 
Scheme; 

(b) If 80, the reaction of the Government thereto; 

and 

(c) the alternate steps proposed by the Government 

thereto? 

THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN) : (8) and (b) No, Sir. 

(c) A ilew export facilitation Scheme is being 

considered to replace Duty Entitlement Pass Book Scheme 

in consultation with the NatIonal Council of Applied 

Economic Research (NCAER) and RaJiv Gandhi Founda-
tlonlEconomlc Law Practice. This aima to neutralize 

specified un-refunded duties and levies. Inter-ministerial 

consultations are In progress to finalise the details of the 
Scheme. 

Prog,... of Work of Exp,. .... y. 

2013.SHRI SANTASRI CHATTERJEE: 
SHRIMATI JAYABEN B. THAKKAR : 

Will the Minlater of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state : 

(a) the progress of woric of Durgapur Expf'888Way; 
and 

(b) the present status of Ahmedabad-Vadodara 

Expressway to be extended by 400 Km. upto Mumbal city? 
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THE MINISTER OF' STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA) : (a) Palslt·Dankuni section of NH·2 

commonly known as Durgapur Expressway has already 
been four-laned·and opened a traffic. 

(b) There is no such proposal by the Ministry to 

extend Ahemdabad-Vadodara Expressway upto Mumbai 
city. 

Allotm.nt of Resld.ntlal Plots to 
Jhuggl 0wN11 .... 

2014. SHRI PRABHUNATH SINGH : WUI the Miniater 
of HOME AFFAIRS be pleased to state: 

(a) whether the MCD Slum and JJ Department have 
allotted 59,622 residential plots to Jhuggi dwellers during 
1990·2002 without verifying the ration cardS; 

(b) H so, whether 50 per cent of the allotment has 
been made on fakelbogus ration cards; 

(c) if so, the action takenlbeing taken by the 
Government against II'Ie officials responsible for allotment 
of plots on fakelbogus ration cards; and 

(d) the effective steps taken by the Government 
to cancel the allotments made on boguslfake ration 
cards? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) The Municipal 
Corporation of Delhi has reported that 40,710 residential 
plots were allotted by the Slum and Jhuggi Jhopri 
Department to jhuggi dwellers during the year 1990-2002. 
Prior to September, 2001, relocation of jhuggi jhopri 
clusters was done without verification of the genuineness 
of ration cards. 

(b) On receipt of complaints on this count, 53 ration 
cards were got verified through the Food and Supplies 
D.partment, out of which 29 ration carda were not found 
genuine. 

(c) After theee cases were noticed, the Municipal 
Corporation of Delhi adopted the practice of referring the 

Joint Survey List containing particulars of ration cards to 
the respective Food and Supplies Office for verification 

before relocation. Besides, jhuggi identity card, the identity 
card issued by the Election Commission, certificate from 
school authorities of the children and other proof issued 
by Government agencies are also considered for reloca· 
tion, if covered under cut off date. 

The Directorate of Vigilance, Government of National 
Capital Territory of Delhi has registered a case in which 
some officials have been arrested. The matter is presently 

subjudice. 

(d) Allotments made In cases where the ration 
cards/other documents were not found to be genuine have 

been cancelled. 

Dev.lopm.nt of National Highways 

2015.SHRI GANESH SINGH: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) whether the length of national highways In 
Madhya Pradesh is less in comparison to other States; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Union Government has received 
proposals from the State Govemment to develop some 
National Highways in Madhya Pradesh; and 

(d) If so, the details thereof during the last three 
years and current year and the action taken against each 
proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA) : (a) No, Sir. The details of National 
Highway length in various States are enclosed as 
Statement. 

(b) Does not arlee. 

(c) Yes, Sir. 

(d) The details of proposals received during last 
three years and current year are Indicated beIow:-
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Year PropouIs recetved Proposals aanctloned Remark. 

NoI. Amount Nos. Amount 
(Rs. In crore) (RI. In erore) 

2002-03 171 506.08 53 117.83 Proposals Included In Plan have only been 

2003-04 131 283.85 54 110.13 
aanctioned depending on Inter-se-priorlty 
and availability of funda. Remaining propo· 

2004-05 46 155.07 46 118.58 lila have been returned unllnctioned. 

2005-06 31 87.85 26 84.24 Remaining five propoeaJI have been .... 
turned back to Stlte PWO for modHlcatlon. 

Stat8ment 2 3 

BI.No. StateIIUTI (In km) 18. Mizoram 927 

2 3 19. Nagaland 494 

State. 2O.0rII8a 3704 

1. Anethra Pradesh 4472 21. Punjab 1557 

2. Arunachal Pradesh 392 22. Rajasthan 5585 

3. Allam 2836 23. Slkkim 62 

4. Bihar 3637 24. Tamil Nadu 4183 

5. Chhattllgarh 2184 26. Trlpura 400 

8. Goa 289 28. Uttar Pradesh 5599 

7. Gujarat 2871 27. Uttaranchal 1991 

8. Heryana 1468 28. Weal Bengal 2326 

9. Hlmach .. Pradesh 1208 Union TerrItorIH 

10. Jammu and Kashmir 823 1. Aneta"*, and Nicobar Islands 300 

11. Jharkhand 1805 2. Chandlgarh 24 

12. Karnataka 3843 3. Oadra and Nagar Havell 

13. Kerala 1440 4. Oaman and DIu 

14. Madhya Pradellh 5078 6. DeIhl 72 

15. Maharashtra 4178 

18. Manlpur 858 
6. LakahadwHp 

17. Meghalaya 810 
7. PondIcherry 53 

Total 65445 
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Indian lnatltute of Advance Studio 

2016.SHRI KINJARAPU YERRANNAIDU : Will the 

Minister ot HUMAN RESOURCE DEVELOPMENT be 

pleQed to state : 

(a) whether the Govemment Is considering amend-

ments In the Memorandum of Association (MOA) of the 

Indian Institute of Advance Studies to ensure Independent 

working of the Institution; 

(b) If so, the criteria adopted for admission of the 

Ill8titute; 

(c) the age limit for awarding fellowship to the 

deserving candidates; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : (a) No. Sir. 

(b) Does not arise. 

(c) and (d) The Indian Institute of Advanced Study, 

Shlmla has Informed that there Is no age limit for award 

of fellowship at the Institute. 

EklayYII Model School 

2017.SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 

the Minister of TRIBAL AFFAIRS be pleased to state : 

(a) whether Govemment has received project pro-

pouls from Govemment of Gujarat for establishment of 
Eklavya Model Residential School in the State; 

(b) If 10, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 

OF DEVELOPMENT OF NORTH EASTERN REGION 

(SHRI P.R. KYNDIAH) : (a) to (c) Guiarat was allotted 6 
Eklavya Model Residential Schools during 9th Plan and 

later 2 more schools during 10th Plan were sanctkM led to 

the State. 

Recently, a new proposal has been received from the 

Govemment of Guiarat for sanctioning funds for 5 more 

Eklavya Model Residential Schools in the State. All 

proposals received from States are examined as per the 

established process and norms. 

(Translation) 

Con.tructlon of House. under Houllng 

for All Programme. 

2018.SHRI RAGHUVEER SINGH KOSHAL : Will the 

Minister of URBAN EMPLOYMENT AND POVERTY 

ALLEVIATION be pleased to state the State-wise 

details of the houses constructed/proposed to be con-

structed/allotted in the urban areas under the 'Housing for 

All Programme' for the last three years and the current 

year? 

THE MINISTER OF STATE OF THE MINISTRY OF 

URBAN EMPLOYMENT AND POVERTY ALLEVIATION 

~KUMARI SELJA) : National Housing and Habitat Policy 

1998 envisages construction of two million houses per 

year with emphasis on the poor and deprived. Out of the 

target of 20 lakh houses per year, 7 lakh Is for urban areas 

whereas 13 lakh is for rural areas. In urban areas. the 

target for financing construction of 7 lakh dwelling units 

has been distributed among HUDCO (4 lakh dwelling units 

per annum). Housing Finance Institutions/Public Sector 

Banks (2 lakh dwelling units per annum) and Cooperative 

Sector (1 lakh dwelling units per annum). However, no 

State-wise target has been fixed under Two Million 

Housing Programme. 

The detail of number of dwelling units sanctioned 

under 1Wo Million Housing Programme In urban areas 

year-wise are given in the enclosed Statement-I to III. 

Also there is a Centrally Sponsored Scheme called 

Valmlkl Ambedkar Awas Yojana (VAMBAY) under which 

Central Subsidy is releQed to all StateslUTs for 

constructlonlupgradation of dwelling units for urban slum 

dwellers IMng below poverty line. Year-wise details are 

given In the encIoIed Statement· IV. ' 
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Statement-I 

State-wl.e Targets and Achlev"",.nt of HUDCO (Urban) under Two Million Housing 

Programme from 2002-D3 to 2004·05 (as on 31.10.20(5) 

SI. StateslUTl No. of DUI No. of DUs No. of DUI No. of DUs 
No. sanctioned during sanctioned during sanctioned during sanctioned during 

2002-2003 2003-2004 2004-2005 2005-2006 . (a. 
on 31.10.2005) 

2 3 4 5 6 

1. Andhra Pradesh 67791 21451 24396 

2. Arunachal Pradesh 0 0 40 0 

3. Assam 195 1774 1361 730 

4. Bihar 128 512 0 8 

5. Chhattllgarh 11015 10184 10178 2145 

6. Deihl 0 0 0 0 

7. Goa 0 0 0 0 

8. Gujarat 18136 9259 793 0 

9. Himachal Pradesh 0 0 32 0 

10. Haryana 3263 0 0 0 

11. Jharkhand 10531 20000 0 0 

12. Jammu and Kashmir 0 894 1176 0 

13. Kerala 57449 10586 14978 28222 

14. Kamataka 95083 277364 64505 0 

15. Meghalaya 0 0 0 0 

16. Maharashlra 7894 34142 38901 3720 

17. Manipur 780 1607 253 0 

18. Madhya Pradesh 5022 2335 8039 506 

19. Mizoram 377 280 327 370 

20. Nagaland 463 667 435 166 

21. Orissa 0 377 310 0 

22. Punjab 4050 0 0 0 
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2 3 4 6 8 

23. Rajasthan 0 800 12335 0 

24. Slkkim 0 0 0 0 

25. Tamil Nadu 17810 12028 87823 172 

28. Trlpura 888 1078 0 0 

27. Uttaranchal 890 2135 1808 16 

28. Uttar Pradeah 5711 9854 9329 503 

29. West Bengal 50149 5163 4798 108 

30. A and N Islands 0 0 0 0 

31. Chandlgarh 0 0 0 0 

32. Daman and Diu 0 0 0 0 

33. Oadra and Nagar Havell 0 0 0 0 

34. Lakahadweep 0 0 0 0 

35. Pondlcherry 0 457 903 0 

36. Total 357803 422943 252518 0 

37. Hudco Niwu 102366 4512 2367 847 

Total 459989 427455 254885 37514 

at.tement-U 1 2 3 4 5 

State-wise . progress of Hou8Ing Cooperative 5. Chandlgarh 4500 0 0 
under two Million-Housing Programmes 

from 2002-03 to 2004.(J6 8. Deihl 337 558 588 

SI. StatealUTs No. of OU, No. of DUa No. of DUe 7. Goa 2259 2491 2194 

No. sanctioned sanctioned sanctioned 8. Gujarat 837 1058 4495 
during during during 

2002-2003 2003-2004 2004-2005 9. Haryana 3380 3213 286 

2 3 4 6 10. HImachal Pradesh 243 28 2012 

1. A and Nisland 0 0 0 11. Jammu and Kashmir 0 20 84 

2. Andhra Pradesh 1012 2200 1691 12. Kamataka 3105 3035 2021 

3. Astlam 215 77 81 13. Kerala 22995 21781 21734 

4. Bihar 1 7 13 14. Madhya Pradesh 285 400 58 
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1 2 3 4 5 2 3 4 5 

15. Maharalhtra 15042 16815 24650 28. Chhattlegarh 0 0 

18. Manlpur 52 627 1209 Total 73461 89948 117004 

17. Meghalaya 36 174 Statement-lll 

18.0rl .. 102 10537 6362 Achievement of Housing Finance Institutions including 

19. Pondlcherry 494 768 499 PublIc Sector Banks other than HUDCO under 

7ho Million HousingProgramme from 
20. Punjab 28n 5261 6980 2002·03 to 2004-05 

21. Rajasthan 498 881 2851 Year Dwelling Units 

22. Tamil Nadu 11716 15622 36218 2002·2003 637091 

23. Trlpura 0 0 6 2003-2004 621331 

24. Uttar Pradesh 1908 1207 314 2004-2005 434675 

25. West Begnal 993 3384 2222 2005-2006' 1;i4601 

26. Nagaland 0 0 0 'as on 31.8.2005 

27. Uttaranchal 593 197 302 Note: National Housing Bank does not have the State-
wile detaili. 

Statement·IV 

State-wise Progress of Housing under VIImbay from 2002-03 to 2004·2005 (a on 30.9.2005) 

SI. StatealUTs No. of DUs No. of DUs No. of DUs No. of DUs 
No. sanctioned during sanctioned during sanctioned during sanctioned during 

2002·2003 2003·2004 2004·2005 2005·2006 

2 3 4 5 6 

1. Andhra Pradesh 20901 27627 16148 3765 

2. Arunachal Pradesh 0 0 80 0 

3. Auam 0 0 0 0 

4. Bihar 0 50 0 0 

5. Chhattlsgarh 2185 1850 0 1185 

6. Goa 0 0 0 0 

7. Gujarat 18776 0 250 0 

8. Haryana 0 3263 0 0 
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1 2 3 4. 5 6 

g. Himachal Pradesh 0 0 0 0 

10. Jammu and Kashmir 170 442 210 180 

11. Jharkhand 0 0 3504 3482 

12. Kamatalea 8979 14978 0 3982 

13. Kerala 11948 6926 1000 5137 

14. Madhya Pradelh 4054 1024 1500 200 

16. Maharuhtra 328 22700 40915 5698 

16. Manlpur 35 853 0 0 

17. Meghalaya 0 0 0 0 

18. Mizoram 0 0 0 0 

19. Nagaland 40 766 0 120 

20. Ori ... 306 232 82 0 

21. Punjab 0 0 0 0 

22. Rajalthan 3300 200 2700 67 

23. Sikkim 0 0 0 0 

24. Tamil Nadu 27226 14684 34519 18483 

25. Trlpura 644 976 0 0 

26. Uttaranchal 701 1098 0 0 

27. Uttar Pradesh 5412 8462 8835 0 

28. West Bengal 2968 897 1782 703 

29. A and N Islands 0 0 0 0 

30. Chandigarh 0 0 0 0 

31. Dadra and Nagar Havell 0 0 0 0 

32. Daman and Diu 0 0 0 0 

33. Deihl 0 0 0 0 

34. Pondlcherry 0 408 618 0 

35. Laklhadwe.p 0 0 0 0 

Total 105973 107236 112143 42982 



263 Written AnSwelS AGRAHAYANA 16, 1927 (SAKA) to Questions 264 

{English} 

Implemenmtlon of CVC Act. 2003 

2019.MS. INGRID MCLEOD: Will the Minister of 

HOME AFFAIRS be pleased to state : 

<a) whether the Central Vigilance Comml88ion Act. 

2003 has been Implemented; 

(b) if so. details thereof; 

(c) If not, the reuons therefor; and 

(d) the time by which It is likely to be enforced? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a) 

to (d) The information Is being collected and will be laid 

the Table of the House. 

[Translation} 

Sepa,." Alignment for the Construction 

of East-West Corridor 

2020. SHRI GIRDHARI LAL BHARGAVA : Will the 

Minister of SHIPPING. ROAD TRANSPORT AND HIGH-

WAYS be pleased to state : 

(a) whether the Govemment of Rajasthan has 

proposed a separate alignment for the construction of east-

west corridor on national highway No. 78 from 349 km. to 

357 km. located near Dhaneshwar village in order to 

improve the geometry of the said road; and 

(b) If so. the time by which the said proposal is likely 

to be accorded approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) Yes. Sir. 

(b) The feasibility study of the altemate alignment 

is in progress. Further action to shHt the alignment wIH be 

taken baaed on outcome of the feasibility study report and 

the propoeal from Govemment of Rajasthan. 

{English} 

Creches for Children 

2021.SHRIMATI MANEKA GANDHI: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Govemment provide financial assis-

tance to set up creches for the children of working and 

sick mothers belonging to weaker section of the society; 

(b) If 80. the number of organisation which were 

provided assistance for the purpose during each of the lut 

three years; and 

(c) the number of such organisations functioning In 

the country. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANT I 

.SINGH) : (a) Yes. Sir. 

(b) and (c) Under the Scheme of Assistance to 

Voluntary Organisations for Creches for Working and Ailing 

Women's Children, financial assistance during the last 

three years was provided to three organizations, namely. 

Central Social Welfare Board and two other national level 

voluntary organizations I.e. Indian Council for Child 

Welfare and the Bhartiya Adimjatl Sevak Sangh functioning 

In the country in almost all the States. 

R ...... of Fund under SaUka 

SIImrldhl VoJana Scheme 

2022. SHRI BADIGA RAMAKRISHNA: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether there has been reports that the Union 

Govemment is not releaSing requisite amount to the State 

Governments under the Balika Samndhi Yojana Scheme; 

(b) If 80. the details thereof alongwith the time by 

which outstanding amount is likely to be released. State-
wi .. ; 
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(c) the total amount releaeed by the Govemment 
under the 'Post Birth Grant for Girl Child' during each of 
the last three years and thereafter, State-wise: and 

(d) the funds proposed to be released under this 
scheme during 2005-06, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) and (b) The PlannIng CommIssion has 
propoeed In the beginnIng of current financIal year, to 

transfer Ballka Samrldhl YoJana to the StateaIUT I. 

Therefore, no funds have been earmarked for the scheme 

for 2005-06. 

(c) A Statement indicating funds releaeed during 
last three years Is enclosed. 

(d) No funds are proposed for release during 2005-
06. 

StMement 

Fund Released during last three years under 
Balik. Ssmrldhi Yojana 

S. Name of the 
No. State 

1 2 

1. Andhra Pradesh 

2. Arunachal Pradeeh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

(Rs. In lakhs) 

Amount Amount Amount 
released released released 
2002-03 2003·04 2004-05 

3 4 5 

Nil Nil 500.21 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil 393.90 

Nil Nil Nil 

Nil Nil 400.00 

Nil Nil 63.29 

Nil Nil Nil 

2 3 

10. Jharkhand Nil 

11. Jammu and Kashmir Nil 

12. Kamataka Nil 

13. Kerala Nil 

14. Madhya Pradesh Nil 

15. Maharashtra Nil 

16. Manlpur Nil 

17. Meghalaya Nil 

18. Mlzoram Nil 

19. Nagaland Nil 

20. Orissa Nil 

21. Punjab Nil 

22. Rajasthan Nil 

23. Slkklm Nil 

24. Tamil Nadu Nil 

25. Trlpura Nil 

26. Uttaranchal Nil 

27. Uttar Pradesh Nil 

28. West Bengal Nil 

29. DeIhl Nil 

30. Pondlcherry Nil 

31. Andaman and Nicobar Nil 

32. Chandlgarh Nil 

33. Daman and Diu Nil 

34. Oadra Ind Nagar HaveIi Nil 

35. Lakshadweep Nil 

Total Nil 

268 

4 5 

Nil Nil 

Nil Nil 

Nil 490.36 

Nil 600.00 

Nil 258.78 

Nil Nil 

Nil Nil 

Nil 19.00 

Nil 30.00 

Nil Nil 

Nil 620.00 

Nil 238.22 

Nil Nil 

Nil 3.50 

Nil Nil 

Nil 60.00 

Nil 279.24 

Nil Nil 

Nil Nil 

Nil Nil 

Nil 18.80 

Nil Nil 

Nil Nil 

Nil Nil 

Nil 1.98 

Nil Nil 

Nil 3975.08 
\ 
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YoU WIth ChiN! 

2023. SHRI PRABOOH PANDA : Will the Minister of 

HOME AFFAIRS be pleased to state : 

(a> whether any Memorandum of Understanding 

has recently been signed with China; 

Cb) H 50, the details alongwith the objective 

thereof; 

Cc) the extent to which both countries are likely to 

be benefited; 

Cd) whether Chinese Intelligence Agencies are 

trying to expand their operations In India; 

Ce> if 50, the details thereof; and 

Cf) the steps taken by the Government In this 

(TIBnsMtIonj 

Work on NatIonal Hlghway-8 

2024.SHRI SHISHUPAL N. PATLE : 

SHRI RAMJI LAL SUMAN : 

SHRI RAJIV RANJAN SINGH "LALAN" : 

Will the Minister of SHIPPING. ROAD TRANSPORT 

AND HIGHWAYS be pleased to state : 

(a) whether the dead Une fixed for the completion 

of the work of National Hlghway-8 has expired. 

(b) H 50, the reasons therefor; 

(c) the details of other National Highways which 

have not been completed within their stipulated time. 

national highway-wise and State-wise; . 

regard? Cd) the total cost overrun in regard to such 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : Ca> to Cc) Yes, 

Sir. An MoU has been signed with China on 8th September 

2005, which provides for exchange of experience and 

infonnation on terrorist activities and their linkages as well 

as exchange of experience on terrorism related crime, 

exchange experiences on antihijacking, hostage situations 

and coordinate position on anti-terrorism endeavours at 

regional and multilateral levels. Further, the MoU provides 

for cooperation in prevention and suppression of illegal 

and criminal activities, subject to respective domestic lawa, 

in the areas of money laundering, economic crime, crime 

against wild IHe, drug trafficking and trafficking in fire arms 

and ammunition. forgery of passport. visas and other 

documents, cyber crime and other transnational crime, and 

strengthen cooperation in the areas of training and 

capacity building. 

Cd> There are no reports to Indicate expanu-

lion of 'Chlnese Intelligence agencies' operation In 
India. 

(e> and (f) Do not arise. 

highways; 

(e> the It epa taken to accelerate the construction 

work of the aforesaid highways; 

(f) whether the colt of road construction has 

been Increasing continuously during the la.t few 

years; 

(g) if 10, the cost of converting 2 lane road Into 8 
lane road In the current year and the cost In the year 2000; 

and 

(h) the length of 2,4,6 and 8 lane roads constructed 

from the year 2000 to 2005 alongwtth the targets fixed, 

State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a> and (b) The 4-lanlng work entrusted 

to the NHAI on NH-8 has already been completed. 

However. work of 618 laning of Delhl-Gorgaon SectIon of 
NH-8 has been delayed. The delay Is mainly attributed to 

delay In traneter of land from AIrport Authority of India, 

Ministry 01 Defence and Slate Government of Heryene, as 
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also delay In IhHtlng of utilities, and allo the increeee In 

the scope of work. . 

(c) The details of ongoing works under NHDP 

which hal not been completed In time are enclosed 88 

Statement-I. 

(d) The projects are under Implementation and 

the cost overTun If any, would be known after completion 

of the project. However, It Is expected that the final cost 
of the project would not differ much from the original 

estimated cost allowing for normal Inflation. 

(e) The stepl taken to expedite the project are 

enclosed al Statement-II. 

(f) and (g) The cost of road dependl upon a 

number of factors such 88 terTaln, type of loll, number of 

structures In a stretch etc. As luch there II no standard 

cost of roads. 

(h) The state wise national highways constructed 

upto the year 2004-2005 18 encloled as Statement-III. The 

targets are not fixed State-wise. However the project wise 

likely date of completion are al under: 

NHDP Phase I 96% by June 2006 

NHDP Phase II December 200& 

NHDP Phase iliA December 2009 

Statement-I 

State-wise list of projects likely to be delayed 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

States 

Andhra Pradeah 

Bihar 

Blhar/Jharkhand 

Deihl 

DelhVHaryana 

Haryana 

Jammu and Kashmir 

Jharkhand 

Karnataka 

Madhya Pradesh 

Maharashtra 

Ortssa 

Tamil Nadu 

Uttar Pradesh 

Uttar PradeehlBihar 

West Bengal 

NH No. 

5, State Road, 7 

2,31 

2 

8 

1A 

2 

4,7 

3 

4 

60,5 

5,48,4,7 

2,25,28, 5 

2 

31, 6, 60, 41 

Total Length 
(in Km) 

182.1 

218.15 

80 

21.4 

27.7 

21.7 

17.2 

78.75 

400.2 

18 

170.5 

312.51 

213.4 

519.83 

76 

198.84 

Length completed 
(in Km) 

110.83 

158.2 

51.5 

0 

0 

0 

0 

53.575 

247.01 

16.375 

154.75 

124.68 

190.37 

254.48 

68.5 

135.4 

Length under 

implementation 
(in km) 

71.27 

59.95 

28.5 

21.4 

27.7 

21.7 

17.2 

25.175 

153.19 

1.625 

15.75 

187.832 

23.03 

265.347 

7.5 

63.442 
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Statement-ll 

Steps taken to acceler8te the construction worlc' 

(a) The Contracts are regularty monitored at various 

levels such as by Supervision Conaultantsl 

Independent Engineers, Project Directors, 

National Highways Authority of India officials at 

Headquarters. 

(b) State Governments have appointed Senior 

officers as nodal officers for resolving 

problems associated with implementation 

of the National Highways Development 

Project such 88 land acquisition, removal of 

utilities, foreatlpollutionlenvironment clearances 
etc. 

(c) A Committee of Secretaries has been constituted 
to address inter-ministerial and Central-States 
Issues such as land acquisition, utility shifting, 
environment approvals, clearance of Road over 
Bridges etc. 

(d) To expedite the construction of Road Over 
Bridges, an officer of the Railways has been 
posted to National Highways Authority of India 
to coordinate with the Railways. Memorandum 
of Understanding h88 been signed Mis IRCON 
International Limited. 

Statement .... 

State 

Andhra Pradesh 

Bihar 

Delhi 

Gujarat 

Haryana 

Jharkhand 

Kamataka 

Maharashtra 

Orissa 

Rajasthan 

TamH Nadu 

Uttar Pradesh 

Punjab 

Upto 
2000 

2 

47 

25 

213 

213 

63 

15 

87 

113 

161 

Worlc' on National Highway-B 

2000-01 2001-02 2002-03 2003-04 2004-05 2005-2006 

3 4 5 8 

48 77 113.86 305.41 

12.00 

18 26 105.20 139.80 

55 15 

43 

36 5.80 98.92 

173 27.00 166.65 

28 27.80 92.16 

95 314.10 

19 42.00 120.40 

16 61.00 15.35 

7 

473.74 

92.00 

105.79 

66.30 

227.52 

137.53 

87.09 

245.48 

286.26 

284.00 

36.00 

(upto 
October, 

2005 

8 

36.79 

69.414 

2B.71 

38.59 

73.24 

47.22 

20.93 

15.31 

80.58 

Total 

9 

1101.60 

173.41 

25.00 

633.50 

283.00 

147.89 

502.48 

555.40 

255.98 

741.56 

482.97 

589.91 

197.00 
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1 2 3 4 

Kerala 17 

Madhya PradeIh 

Aeeam 

Goa 

Chhattl8gam 18 

West Bengal 5 76 

Total 969.00 262.00 480.00 

(English] 

Naxallte Actlvltle. 

2025. DR. M. JAGANNATH : 

MOHO. SHAHID : 

Will the Minister of HOME AFFAIRS be pleased to state 

(a) whether the naxalites are setting up their training 

base camps In various States aa reported in Asian Age 
and Rashtrlya Sllhal8 dated September 19, 2005 and 

November 11, 2005 respectively; 

(b) "80, the details and the facts thereof; 

(c) whether information with regard to cases of 

smuggling of drugs and narcotics by the naxalltes with the 
help of Nepali Maoists on Nepal border has al80 been 
received; 

(d) "80, the detaile in this regard; and 

(e) the action taken by the Govemment to check 
auch activities of the naxalite8? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKSH JAISWAl) : (a) and 

(b) Aa per information available, the naxatItIe8 are reported 
to have conducted 37 training campa during the first ten 

months of the current year in different parts of the naxal 
affected Stat ... 

5 6 7 8 9 

16.60 33.60 

9.00 15.00 17.00 41.00 

8.00 10.50 18.60 

13.00 13.00 

18.00 

58.00 264.71 35.60 428.31 

391.46 1317.79 2351.50 480.36 6222.11 

(c) and (d) No such report hu come to the notice of 

the Govemrnent. 

(ft) The Govemrnent has asked the naxallte affected 

States to IdentHy and smash naxallte training camps. 

BesIdes, vigil and border management along Indo-Nepal 

border have been strengthened to prevent the likely 

spillover of undesirable activities of CPN (Maoists) into the 

States bordering Nepal including UP, Bihar and West 

Bengal. 

Amendment In Antl-Pro.tltutlon Law 

2026. SHRI EKNATH MAHADEO GAIKWAD : 

SHRI KIATI VARDHAN SINGH: 

SHRIMATI NIVEDITA MANE : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the Govemment proposes to amend the 
antJ.proetltutlon law; and 

(b) if so, the details thereof and the salient feature 

of the propoaed amendment? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : <a> Yes, Sir. The Government proposes to amend 

Immoral Traffic (Prevention) Act, 1956. 

(b) The proposed amendment a,.. as under: 
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(I) Amendment of the definition of "chHd" provided 

in section 2(aa) to raise the age of child from 

sixteen years to eighteen years. 

(II) Omillion of the terms 'minor' and 'major' 

Wherever they occur in the Act. 

(Iii) Amendment of eec:tion 3 10 as to enhance the 
punishment for a person who keeps or manages 

or acts or 888ists in keeping or management of 

a brothel. 

(Iv) Insertion of new section SA to define the Dffence 

of -TraffiCking in Persons" on the lines 0' 
Intemational Protocol to Prevent, Suppress and 
Punish Trafficking In Persons. 

(v) Insertion of a new clause 5B to provide 

punishment for persons involved In 'trafficking In 

persons'. 

(vi) Insertion of a new section 5C to provide 

punishment for a person who visits or 'ound In 

a brothel for the purpose of sexual exploitation. 

(vii) Amendment 0' section 6 with a view to enhance 

the punishment provided for the offence of 

detaining a person In a premise where prosti-

tution is carried on. 

(viii) Omission of section 8 which provide punishment 

'or seducing or' soliciting 'or the purpose 0' 
prostitution. 

(Ix) Amendment of section 10A to enhance the term 

0' detention in a corrective institution 'rom 5 
years to 7 years. 

(x) Amendment of SC?dion 13(2) to give the powers 

0' Special Police Officer under this Act to the 

Sub-Inspector in the place of Inspector of Police. 

(xi) Insertion 0' a new section 13A to constitute a 

Central Authority by the Central Govemment for 

the purpose of effectively preventing and 

combating the offence 0' trafficking in persol'll. 
The appointment 0' the chairperson and memo 

bars of the said Central Authority shall be made 

by Ihe-Central Govemment as per the pr88Crlbed 
rutes. 

(xli) Inserting of a new section 13B that empowers 

the State Govemment to constitute a State 
Authority for the purpose of effectively preventing 

and combating the offence of trafficking in 

persons. The appointment 0' the chairperson 

and members 0' the said Authority shall be 
made by the respective State Govemment as per 

the prescribed rules. 

(xiii) Omission of section 20 that relates to the 

removal of a prostitute from any place. 

(xlv) Amendment 0' section 22 to make provision for 

in camera Proceedings to protect the privacy 
and dignity of the victims. 

(xv) Amendment of the Schedule to the Prevention 

0' Money-Laundering Act. 2002 to make appli-

cable the provisions 0' confiscation 0' the 
property ot the persons Involved in the offence 

ot trafficking In persons. From the said Schedule, 
the entry relating to section 8 ot the Immoral 

Traffic (Prevention) Act is being omitted 8S a 
consequential nature. 

Promotion of Child,.., Lltendunt 

2027.SHRI JASHUBHAI DHANABHAI BARAD : Will 
the Minister ot HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether any scheme or strategy has been 
evolved by the Union Govemment to promote children 
literature (Sal Sahltya); 

(b) it so, the details thereo'; 

(c) the total amount allocated 'or this purpose 
during the current year; 

(d) whether Government has introduced any award 
tor promoting Bal Sahitya; and 

(e) it 80, the detail. in this regard? 



287 Written Answers DECEMBER 8, 2005 to Owstlons 268 

THE MINISTER OF STATE IN THE MINISTRY OF 

.HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
KANTI SINGH) : (a) to (c) Yes, Sir. The Government has 

established the.National Book Trust (NBT), an autonomous 
organization under this Ministry, for promotion of books and 

Indian literature Including children's literature. The National 
Centre for Children's Literature (NCCl) was set up within 

the NBT in 1993 to specially evolve strategy for promotion 

of children's literature. The NCCl has a Llbrary-cum-
Documentation Centre which also runs a Scheme of 

Aeaders Clubs. To augment promotion of Children's 
literature, the NBT under Its special publishing program-

ming 'Nehru Bal Pustkalaya' publishes children's literature. 
So far more than 6500 titles including originals, reprints, 

revisions of quality children books have been published 
at very reasonable prices in all Indian languages. An outlay 

of As. 25.00 lakh has been earmarked for the purpose 
during the current year. 

(d) and (e) No, Sir. 

Embraer Jets In BSF 

2028. SHAI BAAJA KISHOAE TRIPATHY : 

SHAI KAMlA PRASAD RAWAT : 

Will the Minister of HOME AFFAIRS be pleased to state 

(a) whether Embraer jets have recently jol,ned BSF; 

(b) if so, the details in this regard; 

(c) the expenditure incurred on each aircraft; 

(d) the details of term and conditions fixed with the 
manufacturer in case of any snag developed in these 
aircrafts; 

(e) whether some technical snag have been noticed 
in the aircraft and for that foreign technician help have 
been sought; 

(f) whether our technicians are not capable to 
handle and rectify the fault in these aircraft planes; 

(g) whether the Government propose to train our 
technicians to get training in this regard; 

(h) If so, the details In this regard; and 

(i) if not, the reasons therefor? 

THE MINISTEA OF STATE IN THE MINISTRY OF 

HOME AFFAIAS (SHAI SHRIPRAKASH JAISWAl) : (a) to 

(c) Yes, Sir. One Embraer executive jet aircraft at a cost of 
about As. 135 crore has joined the BSF In September 

2005. 

(d) The aircraft is under warranty against defective 
materials, workmanship or design for period of 24 months 

from the date of delivery. The engine is under warranty for 

a period of 24 months from delivery or 1500 flight hours 
whichever occurs first. 

(e) to (I) Technical snags on Traffic Collision 

AvoidanCE) System(TCAS), Flight Management 
System(FMC) and Altitude and Heading Reference 
Systems(AHRS) were reported and were rectified by BSF 
technicians themselves. Adequate numbers of BSF 

technicians have received appropriate training from the 
aircraft manufacturer as part of the acquisition contract for 

day to day main-tenance of the aircraft and to handle such 
snags. 

Aegularlutlon of Contract Workers In 
Andaman Public Work. Department 

2029. SHRI MANORANJAN BHAKTA : Will the Minister 
01 HOME AFFAIRS be pleased to state : 

(a) whether the contract workers work~ng with 
Andaman Public Works Department for the past 10 to 15 

years are seeking regularisation; 

(b) If so, the steps taken by the Union Government 
in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. AEGUPATHY) : (a) to (c) Does 

not arise as there are no contract workers working with 
Andaman Public Works Department (APWD). However, 
there are dally mazdoors working in the APWD and there 

have been demands for their regularisatlon, which could 

not be agreed to. 
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(TIansiatlon) 

V.Cllnt Poet. In Central Unlv.raltl •• 

2030. SHRI RAMDAS ATHAWALE : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to state 

• (a) the details of the teaching/non-teaching staff 

working in Central Universities, University-wise and post-

wise; 

(b) whether the number of teaching/non-teaching 

staff working in these universities are as per reservation 

provisions; 

(c) if not, the details of such central universities and 

colleges failing under them where In the number of the 

teaching/non-teaching staff belonging to scheduted castes 

and scheduled tribes are not in conformity with the 

reservation provision alongwith the reasons therefor; and 

(d) the measures being taken or 'proposed to be 

taken in the matter of appointment of teaching/non-

teaching staff in the central universities arid colleges under 

them as per reservation provisions? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : (a) to (d) The information is being collected and 

will be laid on the Table of the House. 

Trade Agreement with MauritIus 

2031.SHRI ASHOK KUMAR RAWAT: Will the Minister 

of COMMERCE AND INDUSTRY be pleased to state : 

(a) The status of trade between India and Mauritius 

during each of the last three years; 

(b) the percentage of Increase estimated to be 

registered in Import-export as a result of the recent 

agreement? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E. V. K. S. 
ELANGOVAN) : (a) The trade between India and Mauritius 

during the last three years has been as under : 

(Value In US$ Mn.) 

Year Export Import 

2002-03 164.86 16.13 

2003·04 203.02 07.54 

2004-05 248.18 07.09 

Source: DGCIS, Kolkata 

(b) No Trade agreement has been signed with 

Mauritius recently. However, India and Mauritius are 

negotiating a Comprehensive Economic Cooperation and 

Partnership Agreement (CECPA), with the Preferential 

Trade Agreement (PTA) as part of It. The growth prospects 

of bilateral trade as a result of this Agreement can be 

projected after the Agreement is finalized. 

(English] 

Acquisition of Crude Carrier. 

2032.SHRI ADHAlRAO PATll SHIVAJIRAO : Will the 

Minister of SHIPPING, ROAD TRANSPORT AND HIGH-

WAYS be pleased to state : 

(a) whether the Shipping Corporation of India Is 

dependent upon foreign flag vessels for carrying crude; 

(b) if so, the facts thereof; 

(c) whether there is any proposal to acquire crude 

carriers to save the foreign exchange; 

(d) if so, the details thereof; 

(e) the estimated cost of these carriers; and 

(f) the time by which these carriera are likely to be 
acquired? 

THE MINISTER OF SHIPPING, ROAO TRANSPORT 

AND HIGHWAYS (SHRI T.R. BAAlU) : (a> No, Sir. However, 

at times foreign flag vessels are Inchartered. 

(b) Shipping Corporation of India (SCI) is holding 

Contract of Affralghtment (COA) with BPCl, HPCl and IOC 

for lifting of crude from West Asia GulflPersian Gulf. SCI 
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nominates Ita own tank~rs for lifting crude 011 parcels, but 
some times, If SCI's vessels are not In a position to meet 

the lay days, then SCI incharters Indian/forelgn flag v8888ls 
to meet the commitments under the COA. As per 
Govemment guidelines first preference is given to Indian 
flag vessel if Indian tonnage is not available then foreign 
flag vessels are inchartered for carrying crude. 

(c) Yes, Sir. 

(d) The SCI has inducted 2 Nos. Very Large Crude 
Carriers (VLCC) In Its fleet in the current year during 

January, 2005 and August, 2005. SCI has also placed 
order for 2 VLCCs with Daewoo Shipbuildin,g and Marine 
Engineering Co. Ltd, Korea in October, 2005. 

(e) and (f) The cost of the VLCCs ordered In October, 
2005 is US $ 129.10 million per vessel. The first VLCC 
Is expected to be delivered to SCI during 2008 and the 
second one by 2009. 

{Translation} 

Re-Introductlon of History Text Book 

2033.SHRI BRAJESH PATHAK: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the High Court of Delhi has issued 
noticed to the Union Govemment, Central Board of 

Secondary Education to re-Introduce the books written by 
former professor of Jaw,har Lal Nehru University, Romilia 
Thapar replacing the text books of history introduced In 
2003 for class Vlth to Xllth during the month of September, 
2005; 

(b) if so, the details thereof; 

(c) whether the. Govemment have taken action I" 
this regard a. per directions of the High Court of DeIhl; 
and 

(d) if so, the detaila thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : (a> and (b) The Hon'b!e High Court of Delhi hal 
Issued a notice to the Union Govemment and Central 
Board of Secondary Education In the writ petition (C) No. 
17909-13 of 2006. The notice pertains to the "petition under 
Article 226 of the Constitution of India, for Issuing of writ 
or direction or order in the nature of Mandamus or any 
other writ or direction or order setting aside the decision 
of the respondents withdrawing the history textbooks, 
written, published and prescribed in accordance with the 
National Curriculum Framework for School Education 
(NCFSE) 2000 and reintroducing the reprints of old history 
textbooks which were withdrawn by the Respondents 
pursuant to implementation of NCFSE-2000" and to the 
"Issuing of write or direction or order, directing the 
Respondents to make available and reintroduce in school 
education, the history textbooks which were written, 
published and introduced in schools, by the respondents 
pursuant to the implementation of NCFSE-20oo". 

(c) The High-Court of Delhi has not given any 
direction to the Respondents. 

(d) Does not arise. 

{English} 

Food Proceiling IndultrIH 

2034. SHRI RAYAPATI SAMBAS IVA RAO : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state : 

(a) the details of procesaed items exported to 
foreign countries during each of the last three years 
alongwlth foreign exchange eamed therefrom, counhy-
wise; 

(b) whether Food proc8l8ing IndustriealAgro Pro-
cessing Industries have potential for e~port of processed 
fcod in the World market; 

(c) if 80, the details thereof and agreement signed 
with foreign countries country-wise during the said period; 
and 

(d) the steps taken by the Govemment to further 
improve the export ofproc:eued foods? 
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THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN) : (a) The major processed food Itema 

exported during the last three years Include dried and 

preserved vegetables, mango pulp, pickle and chutney, 
buffalo meat poultry products, dairy products, groundnuta, 
guar gum and cereals. Major destinations for Indian 

processed food and the value of export Is given below. 

(Value: Rupees In crores) 

Country 2002-03 2003-04 2004·05 

Bangladesh 1377.73 2226.89 2134.21 

Germany 181.17 210.49 256.84 

Indonesia 899.37 668.44 292.27 

Republic of Korea 114 105.79 150.03 

Kuwait 262.55 270.35 410.42 

Malaysia 897.47 777.53 843.99 

Nepal 70.82 175.39 150.98 

Saudi Arabia 1269.78 1421.02 2251.45 

South Africa 774.02 281.54 541.58 

United Arab Emirates 589.44 925.88 1007.32 

United Kingdom 371.73 415.56 489.82 

United States of America 790.54 703.91 687.94 

Source: APEDA 

(b) Yes, Sir. 

(c) Export of processed food Is not incumbent on 
agreements with the importing countries. However, wher-
ever required agreements are concluded. As for Instance, 
agreements were reached with Egypt and Saudi Arabia 
for export of frozen buffalo meat, Saudi Arabia for export 
of sheep and goat meat, China for export of mango and 
grapes and the European Union for equivalence for 
organic products. 

(d) Measures taken by the Govemment to promote 
export of proceued food Include participation In exhlbl-

lions, promotional campaigns, development of packaging 
standards, setting up of Infrastructure and Implementation 

of pesticides residue monitoring plans. 

Land Acquisition under Golden 
Quadrilateral Highway Project 

2035. SHRI G. KARUNAKARA REDDY : 

SHRI PRALHAD JOSHI : 

MAJ. GEN. (RETD.) B.C. KHANDURI : 

SHAI ASADUDDIN OWAISI : 

Will the Minister of SHIPPING, AOAD TRANSPORT 

AND HIGHWAYS be pleased to state : 

(a) the States which could not timely acquired land 

for the Golden Quadrilateral Highway Project; 

(b) the funds provided for construction of roads 

under National Highway Development Programme during 

each of the last three years and current year, till date, State-

wise; 

(c) whether the Union Govemment has stopped 

financial 888lstanee to the States; 

(d) If 80, the details thereof, alongwlth the reaons 
therefor; 

(e) the present position of these projects; 

(f) the details of projects which are incomplete 
alongwlth the reasons for each of such stretchea; 

(g) the details of road work delayed clue to non-

rele ... of required funds during the last one year I.e. from 
April 01, 2004 to till date; 

(h) the efforts made by the Government for 
removing/eliminating the C8U888 for delay; and 

(I) the time bound target to complete the work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHAI 

K.H. MUNIYAPPA) : (a) Most of the land required for the 

Golden Quadrilateral project except for the State of Tamn 

Nadu and Maharuhtra has been acquired. 
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(b) The state-~18e detaJls of expenditure Incurred on 

National Highways Development Project Phase I, " and 
'" during last three years and current year (upto 
31.10.2005) are given In the enclosed Statement· I. 

(c) and (d) No, Sir. The Union Government has not 
stopped financial aselstance to the States. 

(e) and (f) The status of various phases of National 
Highways Development Project as on 31.10.2005 is 
enclosed as Statement·lI. The reasons for delay in some 
contracts are: 

(I) Delay in land acquisition; 

(/I) Delay in environmental and forest clearances; 

(Iii) Delay In shifting of utilities; 

(Iv) Delay in cl.arances of Railway over Bridges; 

(v) Law and order problems; 

(vi) Poor performance by some oontractors etc. 

(g) No project has been delayed due to non release 

of funds. 

(h) The efforts being made by the Government for 
removing/eliminating the causes for delay are enclosed as 

Statement·III. 

(i) It is expected that 96% of Golden Quadrilateral 
Project would be completed by June, 2006. 

Statement-I 

Expenditure on National Highway Development Project Ph.s" I, II, and 11/ upto October, 2005 

(Rs. in crore) 

SI. State 2002·03 2003·04 2004·05 2005·06 Upto 
No. October, 2005 

1 2 3 4 5 6 

1. Andhra Pradeeh 1437.41 1347.25 792.28 133.930 

2. Assam 41.97 35.45 15.82 9.11 

3. Bihar 174.25 196.35 351.90 245.69 

4. Deihl 46.48 25.02 75.48 32.21 

6. Goa 6.00 17.98 25.52 

6. Gujarat 466.41 555.26 305.76 277.09 

7. Haryana 78.66 49.95 112.39 42.08 

8. Janvnu and Kaah~r 4.56 46.15 20.81 66.54 

9. Jharkhand 107.19 124.32 169.88 127.22 

10. Kamataka 598.70 959.12 588.17 258.16 

11. Kerala 30.27 18.91 31.45 5.03 

12. Madhya Pradesh 81.97 34.42 7.55 30.87 

13. Maharaahtra 412.46 548.04 356.34 53.07 

14. 0rI ... 359.05 319.31 296.82 190.43 
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2 3 4 5 8 

16. Punjab 37.72 21.82 12.54 4.23 

16. Rajasthan 502.38 1,089.57 522.27 40.36 

17. Tamil Nadu 398.62 535.01 745.84 ·269.02 

18. Uttar Pradesh 684.62 810.38 890.80 682.06 

19. West Bengal 613.06 767.11 990.n 366.16 

Total 6,039.69 7,484.41 6,284.48 2,738.78 

Statement ... 

Sr.tus of projects u on October 31, 2005 
All length In km 

GO NS and NHDP NHDP Port Con- Others Total 
EW Phase Phase Total nectlvIty NHs 

I and" iliA 

Total length (km) 5,846 7,300 4015 17,161 356 (357 801 18,318 
(7197 at at (18216 at 
present)· present)· present)· 

4 laned 6,052 784 5,838 99 287 6,222 
(86.4%) (10.7"'<') (34%) 

Under Implementation 794 3,787 926 5,507 251 291 6,049 

Length to be awarded 2,626 3,089 5,715 7 223 5,945 

·Original approved length has changed due to realignments during construction. 

Statement-III 

Efforts being made for Removing/Eliminating the 
causes for Delay 

(a) The Contracts are regularty monitored at vartous 
levels such as by Supervision Consultants! 
Independent Engineers, Project Directors, Na-
tional Highways Authority of India officials at 
Headquarters. 

(b) State Govemments have appointed Senior 
officers as nodal officers for resolving problems 
associated with implementation of the National 
Highways Development Project as such land 

acquisition, removal of utilit'", foresVpollutioni 
environmental clearanc.. etc. 

(c) A Committee of Secretaries has been constituted 
to add,... inter-ministerial and Central-Stat .. 
Issues such as land acquisition, utility shifting, 
environment approvals, clearance of Road over 
Bridges etc. 

(d) To expedite the construction of Road Over 
Bridges, an officer of the Railways has been 
posted to National Highways Authority of India 
to coordinate with the Railways. Memorandum 
of Understanding hu been signed MIs IRCON 
International Limited. 
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Corpomleatlon of Porta 

2038. SHRI IQBAL AHMED SARADGI : Will the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pteued to Itate : 

(a) whether the Govemment has set up a Commit-
tee to corporatlae the Ports; 

(b) If 10, the details thereof; 

(e) whether the Commltt .. on Infrutructure headed 
by Hon'bIe P.M. has set up inter-ministerial group for this 
purpoee; 

Cd) If 10, the purpoee for which the Committee has 
been formed; 

(e) whether the Govemment has prepared a Report 
on the Issue of Corporatlsation of porta; 

(I) If 10, whether this Report has been submitted 
to the Committee; and 

(g) the time by which the Commltt.. is likely to 

submit Its recommendations? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU) : (a) No, Sir. 

(b) Doea not arise. 

(c) and (d) The Committee on Infrastructure was consti-
tuted wtth the objectIv .. of : (I) Initiating policies that ensure 
time bound creation of world CI888 Infrutructure delivering 
service. matching Intematlonal standards; (II) developing 
etructures that maximize the role of public-private partner-
ships In the field of Infrastructure; and (III) monitoring 
progress of key Infrastructure projects to enlure that estab-
lished targeta are reaUzed. This Commltt .. has not set up 
any Inter-ministerial group on corporatlzation of Ports. 

(e) No, Sir. 

(I) and (g) Do not aMe. 

o.m.ncIa of Port 8nd Dock Wortcere 

2037. SHRI BASU DEB ACHARIA : WHI the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pIeued to state : 

<a) whether the port UnionB have drawn the 
attention of the Govemment towards non-fulfillment of long 
pending demands of port and dock workers; 

(b) If 10, the detaill thereof; 

(c) whether the merger of 50% DA In basic pay has 
not been considered for port and dock workers; 

(d) If 80, the reasons therefor; 

(e) whether the Govemment proposel to take action 
for fulfillment of their demands; and 

(I) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU) : (a) and (b) Port Unions 

and their Federations have, from time to time, been drawing 
the attention of Government towards various demands 
pertaining to service matters, weHare of 'labour etc. 

(c) and (d) The Central Government had allowed 
merger of 50% DA wfth basic pay of Central Government 
employees and subsequently this benefit was also 
extended to those PSUI and autonomoul bodies which 
are following Central Govemment pattern of pay scales 
and allowances. So far, this decision has not been made 
applicable to the employees of autonomous bodiesiPSUs 
which are on Industrial DA pattern of pay scales. The 
employees of Major Port Trusts are on Industrial DA pattern 
and, therefore, this r:lecilion II not applicable to them. 

(e) and (f) Fulfillment of demands raised by the Unionl 
is an ongoing process. A. and when demands are received 
from Port Unions and Federations, the matter is examined. 
Dl8cusaions are also held with representatives of Federa-
tions of Port and Dock workers from time to time, on the 
matters of common interest relating to all Major Ports and 
appropriate decilionl are taken keeping In view the existing 
rules, regulations, policy and guidelines of the Govemment. 

Earthqu.ka declared •• Natural calamity 

2038.SHRI S.K. KHARVENTHAN : 
SHRI P. MOHAN : 

Will the Minister of HOME AFFAIRS be pleaeed to 

state : 
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(a> whether the Government has declared the 

recent earthquake in the northem parts of the country as 
a National Calamity; 

(b) H 10, the detaII8 thereof aJongwith the benefits 

extended to affected Stat.. thereafter; 

(c) the reasons for not declaring the Tsunami as a 

National Calamity; and 

(d) the ateps taken by the Government to provide 
relief and rehabilitate Tsunami and earthquake victims in 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI s. REGUPATHY) : (a) to (d) A4 per 
the Schemes of Calamity Relief Fund (CRF) and National 

Calamity Contingency Fund (NCCF), there is no specific 
provi8ion for declaring any calamity as a National calamity. 

The State Govemment coneemad is the first responder in 

any natural calamity situation and is responsible for 

undertaking necessary rescue and relief operations, out of 

the corpus of CRF, which is contributed by the Government 
of India and State Govemments in the ratio of 3: 1. In the 
event of the natural calamity being of a severe nature, 
where the funds available in the corpus of State CRF are 

inadequate to meet the situation, the Govemment of India 

supplements the efforts of the State Govemments by 

providing additional assistance from the NCCF. in 
conformity with the laid down procedure. The Government 

of India also provides the required logistic support to the 
coneerned State Governments for conducting rescue and 
relief operations. 

In the cues of natural calamities of severe magnitude, 

the assistance for immediate relief has been provided 
broadly in conformity with the provisions of the Schemes 
of CRFINCCF. 

During the Tsunami of December 26th 2004, an 
amount of Rs. 3644.05 crore was approved (under Rajiv 
Gandhi Rehabilitation Package for Tsunami Affected 
Aroas) for the affected States of Andhra Pradesh, Kerala, 
Tamil Nadu and UTs of Andaman and Nicobar Islands and 
Pondicherry for undertaking Immediate relief meuures. As 

regards long-term rehabilitation and reconstruction, a Core 

Group hu been .... up in the Planning Commission to 

consider the sector-wise requirements of the concerned 

StateslllTs. 

With regard to the recent earthquake in Jammu and 

Kashmir, the Government of India released in advance, the 

second Instalment of C.entral Share of CRF for the year 

2005-2006, amounting to Rs. 32.42 crore and an ad-hoc 

amount of Rs. 100.00 crore from NCCF on 10th October, 

2005. Thereafter, In consideration of the magnitude of the 
natural calamity, the Hon'ble Prime Minister on 11 th 
October, 2005 announced a further U8istanee of Rs. 500 

ClOre for the earthquake affected areas In Jammu and 
Kashmir, of which Rs. 200.28 ClOre hu been releaeed u 

advance from Normal Central Assistance/advance pay-
ment of State share of Union taxes/duties. 

Home Secretary Level Talka 
with Pakistan 

2039. SHRI ANANDRAO VITHOBA ADSUL : Will the 

Minister of HOME AFFAIRS be pleased to state : 

(a) whether Home Secretary level talks between 

India and Pakistan on terrorism and drug trafficking were 
held recently; 

(b) if 80. the details of the i88U88 dJscu88ed with 

Pakistan; 

(c) whether the Indian side ralaecl security concem 

and urged Pakistan to widen cooperation In combating the 

menace of terrorism; 

(d) If 80, the details thereof; and 

(e) the response of the Pakistan on the various 

l88ues raised by India? 

TH6. MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(e) The Home Secretary level Talks between India and 
Pakistan on 'Terrorism and Drug Trafflcklng' were held In 

New Delhi on Auguet 29-30, 2005. During the talka, the 
Pakistani side was asked to take effective steps to 
dismantle the Infrastructure of terror in their territory 88 al80 
against terrorist outfits operating from across the border In 
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Jammu and Kashmir and elsewhere. In addition, issues 

relating to the need for cooperative arrangements between 
-the CBI and the Federal Investigation Agency (FIA) of 

Pakistan, release of prisoners including fishermen, provld· 

ing prompt consular access to prisoners, extradition! 

deportation of fugitives from Indian law who continue to 
be sheltered in Pakistan, finalization of a Memorandum of 

Understanding (MoU) between the drug enforcement 

agencies of the two countries on drug control matters were 

also discussed. 

Both sides reiterated their commitment to combat 

terrorism and reemphasized the need for effective steps 
for the complete elimination of this menace. Both sides 

underlined the need for cooperation between the cel and 
the FIA and agreed to take further necessary steps in this 
regard. There was also an agreement to provide consular 
access to prisoners within three months of arrest and 
release prisoners Immediately alter completion of sentence 
and nationality verification. It was also agreed that the MoU 

between the narcotics control agencies of both countries 
will be finalized and signed shortly. 

[1tans/ation} 

Vacant Posta In NOMe Schools 

2040. MOHO. MUKEEM : Will the Minister of HOME 

AFFAIRS be pleased to state : 

(a) the number of schools of NDMC being run in 
New Delhi area; 

(b) the total number of posts of teachers and other 
staff lying vacant and the time since when these are lying 
vacant; 

(c) the action takenlbeing taken by the Government 
to fill up these vacancies; and 

(d) the time by which such vacant posts are likely 
to be filled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) The 

New Delhi Municipal Council has reported that It runs 72 
schools in New Delhi area, in which vacancies of teachers 
and other staff keep changing from time to time due to 

filling up of old vacancies and occurring of new ones. 

Presently, 96 posts of teachers and 28 posts of other staff 

are lying vacant in these schools. 

(c) All posts under promotion quota are fined up 

from time to time and presently no post under this category 

is lying vacant. Posts falling vacant under direct quota are 

immediately notified to Delhi Subordinate Staff Selection 

Board for selection. Against these vacancies, 12 Trained 

Graduate Teachers (Computer) and 5 Auistant Teachers 

(Urdu) have been appointed on contract basis. 

(d) The time by which the vacant post under direct 

recruitment quota will be filled up depends upon receipt of 
nomination of selected candidates from Delhi Subordinate 

Staff Selection Board and Completion of requisite formall· 
ties like verification of documents, character and anteced-
ents and medical examination of the selected candidates. 

{English1 

Speed Breakers on National Highways 

2041. SHRI KINJARAPU YERRANNAIDU : Will the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH· 

WAYS be pleased to state : 

(a) whether the speed breakers constructed on 
National Highways have created great hurdle for high 

speed heavy vehicles; 

(b) if so, whether the Govemment is proposing to 
restrict the height of the speed breakers to maintain the 

proper flow of the speedy traffic; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHR' 
K.H. MUNIYAPPA) : (a) to (C) As per the policy of the 
Government, construction of speed breakers are not 
allowed on National Highways as these defeat the basic 
objective of providing an obstruction free high speed 
facility, apart from being a safety hazard. However 

provision of properly designed rumble strips are recom· 

mended at places like approaches to sharp curves or level 
crossings, congested or accident prone sections etc. where 
control of speed on National Highways Is unavoldable. 
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NCERT Text Book 

2042. MS. INGRID MCLEOD : 

SHRI BALASAHEB VIKHE PATIL : 

SHRI EKNATH MAHADEO GAIKWAD : 

SHRIMATI NIVEDITA MANE : 

SHRI KIRTI VARDHAN SINGH : 

SHRI C. KUPPUSAMI : 
SHRIMATI D. PURANDESWARI : 

WiD the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

<a) whether the NCERT text book on Science and 
Technology for class VII has a lot of inadequate, sporadic 

and wrong information on the functioning of insu"n, 

testosterone and estrogen in human body 88 reported in 

The Times of India dated November OB, 2005; 

(b) if so, the details and facts thereof; 

S.No. Reference 

(c) whether the Govemment proposes to initiate an 

enquiry against the authors in this regard; 

(d) if so, the details thereof; 

(e) whether any review is being conducted in this 

regard; and 

(f> If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : <a> to (f) The book under reference ·Science and 

Technology - Part II- for Class VII was brought out in the 

year 2003. This textbook is based on the National 
Curriculum Framework for School Education (NCFSE) 

2000. The following errors relating to information on Insulin 

have been brought to NCERT's notice, and necessary 

corrections have been carried out in the reprint versions 

of the book. 

Incorrect text Correct text 

1. Page 135, Table B.1 - Pancreas insulin lowers Pancreas - insulin - Promotes Pancreas - Insulin - Lowe" 

2. 

3. 

blood sugar 

Page 135, Table B.1 - Testis - testosterone 

promotes the development of secondary sexual 
characters in men 

Page 135 - Eastrogen promotes the develop-
ment of secondary sexual characters in 

women 

Illegal Actlvltfel of aangladelhl Mlgranta 

2043. SHRI BADIGA RAMAKRISHNA : 

SHRI CHHATTAR SINGH DARBAR : 

SHRI PRABHUNATH SINGH : 

SHRI RAGHUNATH JHA : 

blood sugar blood sugar 

Testis - Testosterone - (i) Pro- Deleted 
motes respiration, sperm in males 

Ovary - Estrogen - (i) Promotes Deleted 
blood circulation. 

also in heinous crimes like murder, daoclty, fake currency 
etc; 

(b) if so, the details with regard to the Bangla.hls 

arrested during each of the last three years; 

(e) the steps taken to counter their activities; 

Will the Minister of HOME AFFAIRS be pleased to state (d) the number of Bangladeshi deported during the 

said period; and 

(a> whether Bngladeshi residing illegally in Delhi 

have been 'ound involved in anti-national activities and 
(e) the steps taken by the Govemment to simplify the 

procedure 'or deportation of such Bangladeshi migrant? 
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TI:IE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SH'RI S. REGUPATHy) ; (a) to (d) 

Requisite Information Is given below;-

Year Number of criminals of Number of 

Bangladeshi origin Bangladeshi 

apprehended In nationals 

Deihl deported 

2002 196 2957 

2003 185 5760 

2004 230 6002 

2005 (upto 216 4090 

31st October) 

Total 827 18809 

The steps taken to keep check on the activities of 

Bangladeshi nationals Illegally residing in Deihl include 
constitution of 20 task forces with the responsibility to 

identify them, preparing detailed dossiers on each Illegal 

migrant, keeping a watch on Jhuggi clusters and 
construction sites to detect them; collection of Intelligence 

at Beat Constable level; checking the borders with 

adjoining States; making it mandatory for the landlords to 

inform the police about the new tenants; keeping a watch 
on suspicious movement of Bangladeshi nationals; speelal 
patrolling during nights to check their activities and 

preparation of a booklet about Bangladeshi nationals 
Involved in crimes. 

(e) A present, there is no proposal to change 
the existing procedure of deportation of Bangladeshi 
nationals. 

.... tlng with SSI Repreeem.tlvea 

2044. SHRIMATI MANEKA GANDHI ; Will the Minister 
of SMALL SCALE INDUSTRIES be pleased to state ; 

(a) whether the Govemment has recently taken 
steps to boost the Small Scale Industries In Uttar Pradesh; 

(b) H so, the details thereof; 

(c) the amount earmarked for the year 2005·2006 

in this regard; 

(d) whether any meeting of the representatives of 

SSI with the Govemment was recently held; 

(e) if so, the details thereof alongwlth the problemal 
demands made by these representatives; and 

(f) the steps proposed to be taken by the 

Govemment In this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) ; (a) and (b) The primary responsibility 

of promotion and development of small scale industries In 

the State of Uttar Pradesh lies with the State Govemment 
of Uttar Pradesh. However, the Central Govemment 
implements a number of schemes/programmes to provide 
support to the small scale industries, including those 

located in the State of Uttar Pradesh, in credit, technology 
upgradation, infrastructure, entrepreneurship development, 
marketing etc. 

(c) The allocation of Central funds is made schemes 
wIae and not State-wise; 

(d) to (f) The Central Government and its agencies 
such as the Small Industries Service Institutes (SISls), 
Branch SISIS/Product and Process Development Centres 
(PPDCs), Khadi and Village Industries Commission (KVIC). 

National Small Industries Corporation (NSIC) and Coir 
Board meet representatives of agro, rural. colr and small 
scale Industries and their aSloclatlons from time to time 
to discuss various iSlues relating to the development of 
such industries. The associations of such industries come 
up with both general and specHIc problems conceming 
their members and the Central Govemment tries to resolve 
such Issues within the parameters of the approved policies, 
schemes and programmes. 

ReVllmp ot Vocational Cou,... 

2045.SHRI M. JAGANNATH : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 
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(a) whether Central Soard of Secondary Education 

proposes to revamp the vocational courses; 

(b) if 80, the details thereof; and 

(c) the steps being taken to make the courses more 
in tune with the need of the fast changing scenario? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOORCE DEVELOPMENT (SHRIMATI KANTI 

SINGH) : (a) No, Sir. 

(b) and (c) Does not arise. 

Torturing of TrIbal People 

2046. SHRI JASHUBHAI DHANABHAI BARAD : Will 

the Minister of TRIBAL AFFAIRS be pleased to Itate : 

(a) whether the tribal people are being tortured by 

the Forest Department; 

(b) if so, the number of such cases came to the 
notice of the Govemment during the last three years; and 

(c) the steps being taken by the Government to 

protect the tribal people from such torture? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 

OF DEVELOPMENT OF NORTH EASTERN REGION 

(SHRI P. A. KYNDIAH : (a) to (c) During eviction by the 

State GovernmentslUnion Territory Administrations of the 

ineligible encroachers, including poat-1980 encroachers, 

from forest land in a time bound manner, some genuine 
forest dwellers, including trlbals, could not be dlltlngulshed 
from ineligible encroachers, which resulted in hardship to 

them. 

To save genuine fol'Ml dwellers, including trlball, from 

such hardship, the Minlatry of Environment and Forests, 

on 21.12.2004, requeated an the Stateal\JTs not to reeort 
to eviction of 'oreat dweIIera, including 1JibaII, other than 

ineligible encroachers till complete IUrvey WU carried out 
for recognition of such people end thetr rtghta on foreet 
land 81 provided in the guldeUnee dated 18.9.1990 IaIUed 
under the FOI'Mt (~) Act, 1880. ThIa wu 
reiterated on 17.10.2005. The MtrWtry of Environment and 

Forest, on 03.11.2005, issued detailed revised guidelines 

for verlflcatlonlrecognition of such rights on forest land. The 

Ministry of Tribal Affairs hal been mandated to formulate 

a Scheduled Tribel (Recognition of FOf8St Rights) Bill to 

redress the historical injultice done to tribal communities 

and for clear auertion of their legal rights. The matter has 

been proceued u per the procedure laid down for the 

purpose. 

Com.,.ct Road Llnecl Zone 

2047.SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of HOME AFFAIRS be pleased to Itate : 

<a) whether the Govemment hu received any 

proposal for compact road lined zone to combat left wing 

extremism In 0riIsa; 

(b) if 80, the details in this regard; 

(c) the action taken 10 far by the Government 

thereon; 

(d) the funds allocated for the said proposal; and 

(e) the time by which the compact road lined zone 

would be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) Ie 

(e) The Government of Ori ... have proposed the 

Vijawada-Ranchi National Highway as It would help in 

coordination between the States to effectively counter 

growing activities of the naxal groups in the tribal-

dominated distrlcta of Ori .. a, Jharkhand etc. apart from 
developing the tribal belt8 of the Stat... The State 

Govemment, In con.ultatlon with the Administrative 

Mlniltf), have been req .... ed to revile the propoNI after 

segregating the National Highway oomponent from that of 

the State roadl and explore the poeaIblllty of funding the 

State roads ~t from varioul headl like Pradhen 
Mlntrl Gram Sadak Yojana (PMGSy), Backward Reglona 
Grant Fund, Food for Work Programm., WOIb under 

Central Road Fund (CRF), State Plan, etc., and the 
NatIonal HIghway component from the Plan echeme 
'National HIghway (original worb)'. 
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(T,."II.tion} 

Export of Meet 

2048. SHRI RAMDAS ATHAWALE ; Will the Minister of 

COMMERCE AND INDUSTRY be pleased to etate : 

(a) whether the Government has received requestsl 

suggestions from various sections of the society to put an 

end to export of meat; 

(b) If so, the details thereof; lnd 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN ThF MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.v~.S. ELANGOVAN) 

(a) to (e) Representations from organizations like 
Maharaja Kumarapal Jeevodaya Trust, Chennal, Jain 
Social Group. Akola, Maharashtra. and Animal Rights 
International, New Delhi, have been received for imposing 

a ban on the export of meat. As per the current Foreign 
Trade Policy, export of beef is banned. However export of 
huffalo. sheep and goat meat is unrestricted. 

[English} 

NH on Nuel Affected Area. 

2049. SHRI ADHALRAO PATIL SHIVAJIRAO ; Will the 

Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Government proposes to construct 
a national highway to link naxal affected States; 

(b) If so, the detail, thereof; 

(c, whether the Mlnlatry of Home Affairs has taken 

up the matter with the MII'Ilstry of Shipping, Road Transport 
and Highways In this regard; 

(d) if so, the response of the Ministry of Shipping, 

Road Transport and Highways thereon; and 

(e) the details of other developmental worU 
propoeed to be undertaken by the Union Government In 
the naxal affected States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH J,4ISWAL) : (8) to 

(d) The Government of OriBsa have " proposed the 

Vijayawada-Ranchi National Highway 88 it would help in 
coordination between the States to effectively counter 

growing activities of the naxal groups in the tribal-

dominated districts of Orissa, Jharkhand etc. apart from 

developing the tribal belts of the States. The State 

Government, in consultation with the Administrative 

Ministry, have been requested to revise the proposal after 

segregating the National Highway component from that of 
the State roads and explore the possibility of funding the 

State roads component from various heads like Pradhan 

Mantri Gram Sadak Yojana (PMGSY). Backward Regions 

Grant Fund, Food for Work Programme, Works under 

Central Road Fund (CRF), State Plan. etc., and the 

National Highway component from the Plan scheme 

'National Highway (original works)'. 

(e) The Central Government has advised the States 

to accord a higher priority in their annual plans tor the 

accelerated integrated development of the naxal affected 

districts. On its part, the Central Government has included 

55 districts in 9 States badly affected by naxahsm under 

the Backward Districts Initiative (BDI) component of the 

Rashtriya Sam Vikas Yojana (RSVY) under which Rs. 15 
crores per district per year are given to fill in the critical 

gaps In the physical and social Infrastructure. The scheme 

is applicable for 3 years w.e.f. 2003-04. 

Besides, the Government has schemes like Pradhan 

Mantri Gram Sadak Yojana (PMGSY), etc. which aim to not 

only create assets but also generate employment 

opportunities in all the States including the States affected 
by naxaliam. 

[Trans/atlon} 

Patent OffIce 

2050.SHRI BRAJESH PATHAK: 

SHRI SURAVARAM SUDHAKAR REDDY : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) the details of the patent offlceeeet up In the 
country .. on date, State wise; 
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(b) the Trade Mark Certificates Iuued during the Iut 
th .... yea .. and thereafter, Patent OffIce..wiee; 

(c) whether the Union Government has laid down 
any guidelines for issuing Trade Mark Certificates; 

(d) If 80, the details thereof; 

(e) the details of pending applications in the patent 

offices 8S on date; and 

(f) the time by which these are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 

: (a) Patent Offices have been eet up In Channa! (Tamil 

Nadu), New Deihl (Delhi), Koikata (West Bengal) and 

Mumbal (Maharashtra). 

(b) Trade Marks Registry has issued 36,689 certifi· 

cates in 2002-03; 39,762 certificates In 2003-04; and 

45,015 certificates in 2004-05. In the current year 1,67,690 

trademark certificates have been 'Issued upto 30th 

November, 2005. 

(c) and (d) Registration of Trade Marks is governed 
by the provisions laid down in Trade Marks Rule, 2002 and 

Trade Marks Act, 1999. 

(e) and (f) Backlog of trademarks applications at 

various stages has been liquidated except at the stage of 

contest cases. No definite time frame can be speclfled for 

disposal of contest 'cases In view of the adjudication 

process Involved. 

{English} 

Toa-cco 

2051.SHRI RAYAPATI SAMBASIVA RAO : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) whether US and European union have decided 
to withdraw the subsidies on Tobacco; 

(b) if 10, whether thie will help indian Tobacco 
Induatry; 

(c) whdher Tobacco Board has fixed production 

target tor the current CfOP; and 

(d) if so, the extent to which tobacco producing 

States would regulate commodity and production target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.VK.S. 

ELANGOVANI : (a) Yes. Sir. While US has withdrawn price 

support programme for tobacco from the year 2005. the 

European Union (EU) is implementing -Common Market 
Qrganisation (CMO)" for tobacco, decoupling tobacco 

subsidies with a one-time settlement starting from the year 

2006. 

(b) As. reault of the initial Impact of the decision 

of the European Union, the production of Flue cured 

tobacco In the EU Is likely to decrease. This decline in 

production may offer some opportunities for Indian 
tobecco. 

(c) Yes, Sir. The target (crop lize) fixed for the 

current sealOn Is 129 million kg for Andhra Pradesh crop 

and 78.56 million kg for Kemataka crop . 

(d) The production of tobacco Is regulated under the 

provisions of the Tobacco Board Act. The crop size is fixed 

every year to match the demand to ensure remunerative 

retums to the farmers. 

Ntdlonal Commlliion for Enterprt ... In 
the UnorganlMd 8ectbr 

2062. SHRI IQBAL AHMED SARADGI : WI" the 

Minister of SMALL SCALE INDUSTRIES be pleased to 
state: 

(a) the composition of the newly formed National 
Commission for Enterprisea In the unorganized sector; 

(b) whether National Commission for Enterprises in 
the unorganized sector has submitted any proposal for the 
replacement of 2004 Bill; 

(c) If 10, the details thereof; and 

(d) IICtion takenIbeInO taken by the Government on 
the f8COI'I'Im8ftda of the ConmseIon? 
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THE MINISTE~ OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHAVIR PRASAD) : (a) The National CommIuIon for 

Enterprises In the Unorganiled Sector (NCEUS) was 
constituted on 20.09.2004. The Commission compriIeI Dr. 
A~un K. Sengupta - Chairman, Dr. K. Jayashankar and Dr. 

K.P. Kannan - Members and Shrl K.K. Jaswal - Member 

Secretary. The Commission also has three part-time 

Members, namely. Dr. T.S. Papola. Dr. Blbek Debroy and 

Shri B.N. Yugandhar. 

(b) to (d) The NCEUS was requested by the Ministry 
of Labour and Employment to examine the Unorganlsed 
Sector Workers Bill. 2004 drafted by that Ministry. After 

examining this draft Bill. the NCEUS hai submitted two 
draft Bills to the Ministry of Labour and Employment for 

further examination and consideration. These draft Bills are 
(i) Unorganlsed Sector Workers Social Security Bill, 2005 

and (II) Unorgani8ed Sector Workers (Conditions of Work 

and livelihood Promotion) Bill. 2005. The first draft Bill 

relates to minimum social security cover for eligible 

workers In the unorganized ,ector with monthly Income 

upto Rs. 5.0001-. The draft second Bill relates to conditions 
of work for wage workers In the unorganized sector In 
respect of hours of work, payment of wages and adherence 

to Bonded Labour Abolition Act and ChUd Labour 
Prohibition and Regulation Act. 

Widening of ... dural-R ...... h ..... m· 
Dhanu.hkodl NatiOl'MlI HIghway 

2053. SHRI S.K. KHARVENTHAN : Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

(a) the present Itatua of the widening of Madural-
Rameehwaram-Dhanuahkodi National Highway: 

(b) If 10, the estimated coat of the project: and 

(c) the time by which the project " likely to be 
started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPM) : (a) to (c) Madural-Ranwahwaram-

Dhanushkodl section of National Highway No. 49 hal been 
'identlfled for widening to four lanes under National 

Highway Development Project (NHDP) Phase-III on Build 

Operate and Transfer (BOT) toll basis. Govemment has 

approved preparation of Detailed project Report under 

NHDP Phase IIIB. Bids for preparation of Detailed Project 

Report (DPR) has been received by the National Highways 

Authority of India (NHAI). The estimated cost and time of 

commencement a8 well as completion of the project will 
be known after completion of DPR. 

CBI In"..tlgatlon agalnlt Deihl 
Police Otftclal. 

2054.SHRIMATI MANEKA GANDHI: 

SHRI BIR SINGH MAHATO : 

SHRI HARIKEWAL PRASAD·: 

SHRI TUKARAM GANPATRAO RENGE PATIL: 

wm the Minister of HOME AFFAIRS be pleased to state 

(a> whether the recent instances of Delhi Police 

officials accepting/demanding bribe have since been 

investigated by the Govemment: 

(b) if so. the details thereof alongwith the action 

taken by the Govemment against officials found guilty; 

(c) If not. the measures taken by the Govemment 

to expeditiously dispose of such cases; 

Cd) whether eBI raided the premise, of several 

Deihl Police Officials and unearthed huge amount of 
wealth from these officials: 

(e) If 80. the details of the undeclared wealth 
recovered so far; and 

(f) the steps taken to check occurrence of luch 
instances In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHy) : (a> to (c) During 

the period from 1 at August. 2005 and 15th November. 

2006, DeIhl Police has receIvect 37 complaints against 

police officials indulging In corrupt practices. Out of these. 
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17 compIalntl could not be IUbatantiated In the enquiry 

conducted by Vigilance Branch of Delhi Police. DelhI PolIce 
hu Initiated Vigilance Enquiry In remaining 20 complaints. 
In addition, during the same period, Anti Corruption Branch 

of the Govemment of NCT of Delhi have registered six 

cues against Delhi Police personnel on corruption 

charges. The CBI has also registered two cases against 

Delhi Police personnel regarding demand and acceptance 

of bribe for the period August to October 2005. Action 

against guilty officials Is taken as per the out come of the 

enqulryllnvestlgation In accordance with rules/Law. 

(d) and (e) During the period from August. 2005 to 

October, 2005, CBI has registered one case of possession 

of disproportionate assets against one officer of Delhi 

Police. CBI is in. the process of investigation the case. 

(f) The steps taken to check corruption in Delhi 

Police include surprise checking by senior officers of the 

activities of personnel deployed for patrolling duty and in 

police pickets; keeping a watch on police personnel of 

suspicious character; transfer of police personnel of 

criminal disposition to non-sensitive posts; stringent legal 

and departmental action against those found to be 

indulging in criminal activities; handling of criminal com-

plaints against police personnel directly by officer of the 

rank of Joint Commissioner of Police and above; establish-

ment of Public Grievances Cells in DistrictS/Units to keep 

a close watch on Police personnel; surveillance by the 

Vigllanee Branch on the criminal activities of personnel 

holding sensitive posts; extending the facility of telephone 

No. 23213355 and Post Box No. 171 to the general public 

for making complaint against harassment bY Police person-

nel; maintenance of a register of complaints by the Deputy 

Commissioner of Police of Districts; and providing facility to 

the general public to meke complaint againat corrupt police 

personnel through e-mail. 

Seamen'. Provident Fund 

2055.SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 

Mlnlater of SHIPPING, ROAD TRANSPORT AND HIGH-

WAYS be pleued to refer to the reply given to Unstarred 

Oueetion No. 3413 dated 17th August, 2005 and state : 

(a) whether the Union Govemment has revamped 

the Seamen's Provident Fund lost in ~ scam; 

(b) if so, the detalts thereof; and 

(c) the time by which the Seamen'. Provident Fund 

Ia likely to be revamped? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU) : (a) No, Sir. 

(b) Doea not ari8e. 

(c) The matter Is under active consideration of the 

Government. However, no time frame could be provided 

in this regard. 

Pending Project. of Northern Region 

2056.SHRI RAYAPATI SAMBAS IVA RAO : Will the 

Minister of SHIPPING, ROAD TRANSPORT AND HIGH-

WAYS be pleased to state : 

<a) whether the National Highway Projects are 

being thwarted for want to necessary clearances in 

northem region of the country; 

(b) If so, whether 62 projects of the northem reglons 

worth Rs. 133 crore were pending with the Govemment 

on July 31, 2005 have been cleared. 

(c) If not, the reasons therefor, State-wise; 

(d) whether the Govemment Is seriously consider-

ing to provide fundi for these. projects; and 

(e) If so, the time by which the Govemment is likely 

to clear these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) No, Sir. 

(b) and (c) There Is no specific definition as to which 

States are identified in the Northem Region. However, 

Information Ia being given for the States of Uttar Pradeah, 

Uttaranchal, Jammu and Kashmir, Himachal Pradeah, 
Punjab, Haryana, Delhi and Chandigarh. 
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117 nos of National Highway works coating RI. 242.60 
crom, received from the State Govemment of Northern 

Region and included in the current Annual Plan 2005-06, 

were pending In the Ministry as on 31.07.2005. Out of 

these 87 works have been sanctioned for a total amount 

of Rs. 155.39 crores. For balance 50 works, 08 works have 

been returned to the State PWD for compliance of the 

technical parameters and remaining 42 wodc8 are pending 
because of budgetary constraint. The State wIae details 
and reasons for pending are given in· tha enclosed 

Statement. 

(d) and (e) The balance proposals will be cleared and 
funds will be provided depending upon their fuHlllrnent of 
technical parameters and availability of funds. 

Statement 

National Highway works pending in the Ministry as on 31.07.2005 

National Highways 
Projects 

Received 
No Amount 

(Rs. crore) 

Jammu and KashmIr 00 0.00 

Chandlgarh 00 0.00 

Punjab 17 48.05 

Himachal Pradesh 15 15.39 

Haryana 07 19.50 

Delhi 03 10.20 

Uttar Pradesh 41 101.46 

Uttaranchal 34 48.00 

Total 117 242.60 

Sanctioned 
No Amount 

(Rs. crore) 

00 0.00 

00 0.00 

13 43.77 

12 4.39 

02 6.31 

00 0.00 

31 77.46 

09 23.26 

67 155.29 

Plying of Overloaded Trucks on Roadl 

2057.MAJ GEN. (RETD.) B.C. KHANDURI : Will the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to state : 

(a) whether the attention of the Govemment 
has been drawn to a news Item captioned MSC says 
no State notification can allow overloaded trucks on 

road" In The Times of India dated November 11, 
2005; 

(b) If 80, the fact thereof; 

Pending 
No Amount 

(Rs. crore) 

00 0.00 

00 0.00 

03 3.84 

00 0.00 

04 10.72 

03 10.50 

07 22.00 

25 24.64 

12 71.70 

Returned Reasons for 
pending Nos Amount 

00 

00 

01 

03 

01 

00 

03 

00 

08 

(Rs. crore) 

0.00 NA 

0.00 

0.45 

11.48 

2.47 

0.00 

2.00 

Under process 

Clarifications have 
been sought. 

For 3 works clarifi-
cation have been 
sought and remain-

0.00 ing are pending 
because of budget-
ary constraints. 

16.40 

(c) whether rules and instructions already exist 
regarding ban of overloaded trucks moving on the National 
Highways; 

(d) if so, the action taken by the Government during 
the last 18 months to prevent this; and 

(e) the further steps proposed to be taken by the 
Govemment after recent ruling of the Supreme Court on 
the subject? 

THE MINISTER OF STATE IN THE. MiNISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
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K.H. MUNIYAPPA) : (a) and (b) Yes, Sir. This Ministry is 
aware that Hon'ble Supreme Court in Ita judgment in the 
case No. W.P. 136 of 2003 in the matter of Shrl Param;it 
Bhasin and Others Vs the Union of India and others has 
ordered that: 

Mit Is indisputable that the power of compounding vests 
with the State Government, but the no.tlfication issued 
in that regard cannot authorize continuation of the 
offence which Is permitted to be compounded by 
payments of the amounts fixed. If permitted to be 
continued, it would amount to fresh commission of the 
offence for which the compounding was done. The 
State GOltemm.:!nts which have not yet withdrawn the 
notifications shall do it forthwith. So far as the practical 

difficulties highlighted are concerned, it is for the State 
Governments concerned to make necessary arrange-
ments to ensure that the difficulties highlighted can be 

suitable remedied by the State Governments them-
selves without in any way overstepping statutory 
prescriptions." 

(e) Yes, Sir. 

(d) and (e) The Government has been reiterating the 
legislative intent of the Motor Vehicles Act, 1988 regarding 
control of overloading to the States as and when violations 
are reported. The Order dated 9.11.2005 of the Hon'ble 
Supreme Court has been circ;ulated on 14.11.2005 to the 
StateslUnion Territories for strict .compllance. 

[T",ns/ation] 

CCTV ClImei'll In Hotel and 
Guell Howe. 

2b58. SHRI BRAJESH PATHAK : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the Deihl Police has ordered to InstaD 
C.C.T.V. cameras In all hotels and guest houses in Deihl 
to keep the photographs of guests; 

(b) If 80, the detalle thereof; 

(c) the detalte of hotels and guest hOUHS which 
have adhered to the order; and 

(d) the action taken by the DeIhl PolIce against the 

hotels and guest houses which have not adhered to the 
said order? 

THE MINISTER OF STATE IN THE MINISTRY. OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (d) 
Following the recent serial bomb blasts in Deihl and the 
prevailing security scenario, Deputy Commissioners of 

Police of East, West. Central and North Districts have 

advised owners 0' hotelslguest houses to get CCTV 
cameras installed and to keep photographs of customers 

for record in the interest of safety and security. 

The details of adherence to order will be submmed 

after collection of detailed information. 

World Bank Report 

2059. DR. CHINTA MOHAN : 
SHRI JYOTIRADITYA M. SCI NOlA : 
SHRI RAWI LAL SUMAN : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

" 

(a) whether the World Bank has given any report 

on the economic development of India; 

(b) if so, the details thereof and the reaction of the 
Government thereto; 

(c) whether the Govemment proposes to simplify 

the bUllnesa procedure In the country; 

(d) If 10, the atepa taken by the Govemment in thle 
regard; 

(e) whether the Worid Bank has desired to assllt 

Indian Industry to boost the economic growth; and 

(I) If 80, the detail, thereof and he Industrial centers 
likely to be covered under this investment, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 
: (a> to (d) The significant economic reports on India 
released by the World Bank are "Country Strategy for India 
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(FY05-08)"; "India Sustaining Reform, Reducing Poverty"; 
"India and the Knowledge Economy"; and ;ndia Investment 

Climate Assessment 2004". 

·Country Strategy for India" Report is built around the 
10th Five Year Plan (2002-07). The strategy principles 

underpinning the World Bank Group's work are : Focus on 

outcomes; selectively; and knowledge partnership. The 

programme priorities are improving Govemment effective-
ne88; investing in people, empowering communities; and 

promoting private sector - led growth. 

The Second Report deals with India's development 

policy challenges namely. improving the management of 

public resources by reducing budget deficits. reallocating 

spending to more productive investments. enhancing the 
quality of services delivery. and Improving the Investment 

climate and raising productivity in industry. services. 

agriculture and rural development. 

The "Knowledge Economy" report provides an assess-

ment of India's readiness to embrace the knowledge 

economy and highlights some of the key constraints and 

emerging possibilities confronting India. 

Mlndla Investment Climate Assessment 2004· Report 
analyses the various factors which influence the invest-

ment climate. This report utilizes the firm level data from 
the jOint World Bank Confederation of Indian Industry 

Investment Climate Survey of Indian manufacturing 

companies conducted In 2000 and 2003 in comparing the 

Investment climate variations over the three years. The 

Report has brought out the need of Improving the physical 
Infrastructure and pursuing regulatory reforms for Improv-

Ing the Investment climate. All the aald Reports are 

available In the World Bank's website (www.worldbaok.org, 
in). 

The Govemment Is committed to simplify the proce-

dures for doing business. Procedural simplification and 
removal of bottlenecks Is an on-goIng process. The 
procedures fqr export - import bualneu haw been 
drutlcally simplified. Rationalization and reduction In duty 

rates of customs and c,ntral excise has been cerried 
forward, and Stat. level Value Added T.-x (VAT) launched 

from 1st April, 2005. National Committee on Infrastructure 

has been 88t up and a new National Electricity Policy has 

been announced. 

(e) and (f) No, such proposal. 

[English) 

Import of Spice. 

2060. SHRI P. RAJENDRAN : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) the details of spices imported after Free Trade 

Agreement (FTA) and Preferential Trade Agreement (PTA) 

with the neighbouring countries. spice·wise and country-

wise; 

(b) whether these spices imported under. OGL 

leached Indian Ports from Nepal. Pakistan. Sri Lanka and 

Bangladesh between April. 2003 and July 2005; and 

(c) if so. the details thereof and the action taken by 

the Government to protect domestic market for spices? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN) : (a) to (c) The information is being collected 

and will be laid on the Table of the House. 

Sm.rt Card to Anti Natlon.1 Element. 

2061.SHRI SARVEY SATYANARAYANA : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Govemment has received ~ 

plaints regarding proce8Iing of smart Carda by anti-
national etements In the Sta_ of Gujarat. Sikkim, Madhy. 
Pradesh and Rajasthan which wu llaued by the State 
Govemment appointed agency Smart Chip Ltd; 

(b) If 10, the details of such complaints; 

(c) the atepa being taken for immediate IUepenalon 

of luch carda In the national 1nt8I'88t; 

(d) whether Government win probe 1tMt malter of 

ISlUe of Smart Carda In theIe four St .... ; and 
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(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : <a) and (b) There 
have been few complaints regarding forgery in issuance 

of Driving Ucence in some states. 

(c) to (e> The matter relating to issue of Smart Card 
for Driving Licences comes under the purview of the State 
.Govemments. Concemed State Govemments have been 

requested to investigate the matter and take appropriate 
corrective action. 

Export of Gem/Jewellery 

2062. SHRI AJOY CHAKRABORTY : 

SHRI HITEN BARMAN : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) the export of gemsIJewellery during eich of the 
last three years and the current year alongwlth foreign 
exchange eamed therefrom country-wise; 

(b) whether goldljewellery sector has been ne-
glected; 

(c) tf 80, the f88aone therefor; . 

(d) whether there is any proposal to evolve a 

strategy to enhance the export of gold jewellery; 

(e) H so, the details thereof; and 

(f) the steps taken by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN) : (a) The export of geme and jewellery during 

the last three years and the current year are as followa :-

Year 

2002-2003 

2003-2004 

2004-2005 

2005-2006 
(Aprtl-Auguat) 

Source: DGCI and S. 

Total Exports of Gem and 

Jewellery (In milUon US$) 

9057.73 

10711.90 

13705.44 

6294.65 

Major Country~wlS8 Foreign Exchangs eamings from the export of Gems and Jewel'-IY are as follows;-

S. Name of the 2002-2003 2003-2004 2004-2006 2005-2006 
No. Country (April-August, 2005) 

2 3 4 5 6 

1. U.S.A. 3345.84 3699.50 4040.95 1835.91 

2. Hong Kong 1878.26 2334.84 2735.31 1411.04 

3. U.A.E. 661.88 1373.55 2495.05 716.16 

4. Japan 417.53 355.42 499.99 196.51 

5. Thailand 232.08 202.06 293.37 117.27 

6. U.K. 202.96 221.08 220.97 83.67 

7. Swltzefiand 115.94 149.31 170.08 61.34 

8. Germany 51.95 84.60 85.02 0.83 
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2 3 

9. Italy 29.10 

10. France 28.07 

Source: caCI and S. 

(b) No, Sir. 

(c) Does not arise. 

(d) to (1) Export of gems and jewellery has been 
identified as a thruat sector In the Foreign Trade Policy 
effective from 1st September, 2004. In·the Foreign Trade 
Policy updated as on 31 at March, 2005 following facHlties 
have been extended to this sector: 

(I) Import of gold of 8 carat and above shall be 
allowed under the replenishment scheme sub-

ject to the Import being accompanied by an 

Assay Certificate specifying the purity, weight 
and alloy content. 

(II) Duty free import entitlement of coneumables for 
metals other than Gold; Platinum shall be 2% 
of FOB value of exports during the previous 
financial year. 

(III) Duty free import entitlement of commercial 
samples shall be Rs. 300,000. 

(Iv) Duty free re-import entitlement for rejected 

jewellery shall be 2% of the FOB value of 
exports. 

(v) Cutting and polishing of gems and jewellery, 

shall be treated as manufacturing for the 
purposes of exemption under Section 10A of the 
Income Tax Act. 

Some other facilities extended to the gold jewellery 
export sector are creating training infrastructure In this 
Hetor with the financial assistance from the Govemment 
to Impart skills In designing In jewellery sector. Participation 

In internatIOnal fairs and organizing buyer-seller meets 
abroad, etc IS supported through usistance to exporters 

undfor Marll.et Development AaeIatance (MeA) and Mari(et 

4 5 6 

34.33 46.17 19.33 

27.44 37.08 13.09 

Access Initiative (MAl) Schemes of the Department of 

Commerce. 

{Translation] 

Trade Relation With America 

2063.SHRI MOHO TAHIR: 

MOHO SHAHID : 
SHRI JUAL ORAM : 

SHRI RAVICHANDRAN SIPPIPARAI : 
SHRIMATI D. PURANDESWARI : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the Govemment has Signed any 
agreement with America to double the trade as reported 
In "Dainlk Jagran" dated November 13, 2005; 

(b) If so, the facts and details thereof; 

(c) whether the Govemment is presently facing 
problems with America; 

(d) If so, the details thereof alongwith the reasons 
therefor, 

(e) whether the American Apparel and Footwear 
Association (AAFA) visited shoe factories in Indiaj 

(f) If so, the details thereof; 

(g) whether this visit will help Indian leather industry; 

(h) if so, the details thereof; and 

(i) the other kind of assistance likely to be extended 
by USA to India? 

THE MINISTER OF STATE m THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN) : (a) No, Sir. 
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(b) Does not arise. 

(c) and (d) There are several issues of concern to both 
sides. These inter-alia include the various tartff/non-tartff 

barriers, agriculture. investment. services. intellectual 
property rights etc. These issues were taken up for 

discussion of the recently held India-US Trade Policy 
Forum meeting in New Delhi on 12 November 2005. 

(e) to (i) Yes, Sir. A twelve member US footwear 

delegation of the American Apparel and Footwear 

Association (MFA) visited India from 18 to 22 October. 
2005. The delegation attended Product Display Exhibitions 
of Delhi, Agra and Chennai and visited footwear factories. 

A total of 48 companies displayed their products to the 
visiting delegates. 13 footwear factories in Agra, Chennai 
and Ambur were visited by the delegation. The American 

delegation included representatives of some well known 
US footwear companies, who have evinced interest In 
sourcing footwear from India. 

(English) 

Illegal Migrants 

2084.SHRI SUBRATA BOSE: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the number of C88e8 relating to detection of 
Hlegal migrants and their deportation pending In varioua 

courts IInce 1990 year-wi8e and State-wise; 

(b) the commitments made by the concerned State 
Govemments before the Courts in their respective affidavits 

with reference to steps taken for detection and deportation 
of Illegal migrants; 

(c) whether situation has been reviewed In the 
recent past; 

(d) H so, the findings thereof, Including number of 
Illegal migrants deported, year-wise; and 

(e) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a> to 
(e) The powers under section 3(2)(c) of the Foreigners Act, 
1946 to detect and deport foreign nationals Illegally staying 
in India have been delegated to State GovemmentslUT 
Administrations. The details asked for are not maintained 
centrally by this Ministry. However, the number of illega/Iy 
staying foreigners deported during 2000 to 2004 based on 
the information fumished by StateslUT 8 is given in the 
enclosed Statement. 

Statement 

StatelUT 

Andaman and Nicobar IaIanda 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandigarh 

Delhi 

Goa 

lIIega/ Migrants during the year 2000 to 2004 

2000 2001 2002 

2 3 4 

173 497 438 

22 0 .8 

91 88 91 

1,492 555 0 

12 11 12 

25 5 0 

498 334 3,079 

0 49 0 

2003 2004 

5 8 

365 324 

35 11 

0 0 

306 26,231 

0 0 

0 0 

5,885 6,106 

3 0 
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1 2 3 4 5 6 

Gujarat 1 337 18 51 

Haryana 0 0 0 28 48 

Himachal Pradesh 1 0 3 1 7 

Janvnu and Kashmir 8 0 2 0 0 

Kamataka 0 0 24 4 14 

Keral. 0 0 0 9 19 

Madhya Prade8h 0 3 0 3 7 

Maharuhtra 113 193 382 285 455 

Manlpur 0 0 0 2 47 

Meghalaya 0 0 0 0 18 

Mlzoram 0 0 0 594 469 

Nagaland 0 2 0 

Oriasa 0 0 21 0 22 

Pondlcherry (j 0 0 0 

Punjab 17 53 22 40 184 

Rajasthan 133 82 196 23 117 

Tamil Nadu 0 0 0 715 23 

Trlpura 318 0 0 10,880 3,693 

Uttar Pradesh 350 277 9 49 89 

West Bengal 3255 6,586 2,067 1,520 1,253 

Total 6,509 9,071 6,394 20,767 39,189 

[Translation) (a) whether the Govemment has analysed the 
eases of crime against women during the Iut three, year-

AnaIy.I. of Crime agaln.t Women wi .. ; till date; 

2065. PROF. M~E()RA; '*iIWANKAR : (b) If not, the reasons therefor; 
SHRI ~I-::'=:~ 

(c) whether a Centre for Social Research have 
SHRI SHISHUPAL N. PATLE : made any survey with regard to the crime against women 
SHRI ASHOK KUMAR RAWAT : in lOme States; 

WUI the Minister of HOME AFFAIRS be pleased to ' (d) whether any decline has been noticed In such 
state: Incidents; 
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(8) whether the rate of luch crimes il increasing in 
these States year after year; 

(f) the steps taken by the Govemment to check 
auch crimes; and 

(g) the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a) 

and (b) the NatiOnal Crime Records Bureau (NCRB) has 
compiled and analysed the reported incidents of crimes 
against women for the last three years, i.e., 2002, 2003 
and 2004. 

(c) to (e) The Ministry of Home Affairs has not received 
report of any survey made by Centre for Social Research 
with regard to the crime against women. However, as per 
analysis made by NCRB at the national level there has 
been a mixed trend of crime against women. State-wise 
and year-wise trend of reported incidents of crime against 
women is placed at Statement-I. and that of rate of such 
crimes Is placed at Statement-II. 

(f) and (g) Under the seventh schedule to the 
Constitute of India, 'Police' and 'Public Order' are State 
subjects and as such, it is the responsibility of the State 
Govemments to take deterrent action against the persons 
found guilty of committing crimes against women and 
provide safety and security to the women. The Union 
Govemment has from time to time been Issuing advisories 
to all the State Governments and UT Administrations, 
requesting them to give more focused attention on 
improving the administration of the criminal justice system, 
with a view to ensuring prevention of atrocities against all 
vulnerable sections of the society, including women and 
children. 

Statement-' 

Incidence of total Crimes Committed against WomBn 
In States and UTs during 2002 to 2004 

Sr. No. States 2002 2003 2004 

2 3 4 5 

1. Andhra Pradesh 18880 18382 18921 

1 2 4 5 

2. Arunachal Pradesh 159 139 148 

3. Assam 5092 5312 5700 

4. Bihar 5743 5900 8091 

5. Chhattl8garh 3538 3336 3783 

6. Goa 76 121 132 

7. Gujarat 5373 5735 6211 

8. Haryana 4385 4170 4276 

9. Himachal Pradesh 838 729 823 

10. Jammu and Kashmir 2016 2164 2208 

11. Jharkhand 2490 2488 2490 

12. Kamataka ,6170 5834 5423 

13. Keraia 5829 5653 6483 

14. Madhya Pradesh 15260 14547 15203 

15. Maharashtra 11322 11273 12169 

16. Manlpur 170 137 134 

17. Meghalaya 71 69 113 

18. Mizoram 154 147 91 

19. Nagaland 26 25 30 

20. Orissa 4779 4946 5239 

21. Punjab 2295 2375 1955 

22. Rajasthan 12049 11812 13127 

23. Sikklm 28 37 49 

24. Tamil Nadu 9798 8888 9332 

25. Trlpura 536 637 670 

26. Uttar Pradesh 15647 12840 15485 

27. Uttaranchal 870 886 988 

28. West Bengal 6842 8508 11047 

Total (States) 140436 136990 150301 
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2 3 4 5 2 3 4 5 

29. A and N Islands 27 22 27 13. Kerala 18.1 17.3 19.7 

30. Chandigam 189 159 188 14. Madhya Pradesh 24.6 '23.0 23.5 

31. 0 and N Haveli 15 13 22 15. Maharashtra 11.6 ~ 1.2 12.0 

32. Daman and Diu 8 10 7 16. Manlpur 7.0 5.5 5.3 

33. Deihl 2216 . 3282 3677 17. Meghalaya 3.0 2.9 4.7 

34. Lakshadweep 2 4 18. Mlzoram 18.9 15.9 9.7 

35. Pondicherry 141 121 110 19. Nagaland 1.3 1.2 1.4 

Total (UTs) 2598 3611 4032 20. Orissa 12.8 13.1 13.7 

Total (All-India) 143034 140601 154333 21. Punjab 9.3 9.5 7.7 

Source: Crime in India. 22. Rajasthan 20.7 19.9 21.7 

Statement-II 23. Slkklm 5.1 6.6 8.6 

Rate of Incidence of total Crimes committed against 24. Tamil Nadu 15.6 14.0 14.5 

Women in States and UTs during 2002 to 2004 25. Tripura 16.5 16.3 20.0 

Sr.No. States 2002 2003 2004 26. Uttar Pradesh 9.2 7.4 8.7 

2 3 4 5 27. Uttaranchal 10.0 10.0 11.0 

1. Andhra Pradesh 24.5 23.6 24.0 28. West Bengal 8.4 10.3 13.2 

2. Arunachal Pradesh 14.3 12.3 12.9 Total (States) 13.6 13.0 14.1 

3. Assam 18.7 19.2 20.2 
29. A and N Islands 7.4 5.9 7.1 

4. Bihar 6.7 6.8 9.2 30. Chandlgarh 20.3 16.6 19.3 
5. Chhattisgam 16.6 15.4 17.0 

31. 0 and N Havell 6.6 5.6 9.2 
6. Goa 5.5 8.5 9.0 

32. Daman and Diu 4.9 6.0 4.1 
7. Gujarat 10.4 10.9 11.6 33. Delhi 15.4 22.1 24.1 
8. Haryana 20.3 18.9 19.1 

34. Lakshadweep 3.2 6.3 1.6 
9. Himachal Pradesh 1:3.6 11.7 13.0 35. Pondicherry 14.2 12.0 10.8 
10. Jammu anc:J Kashmir 19.3 20.2 20.0 

Total (UTa) 15.2 '20.6 22.2 
11. Jharkhand 9.0 8.9 8.8 Total (A1I-lnclia) 13.6 ' 13.2 14.2 
12. Kamataka 11:5 10.7 9.9 

Source: Crime in India. 
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{English] 

Killing of own Colleague by 
BSF Pef8Ol1nela 

2066. SHRIMATI MANORAMA MADHAVRAJ : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) wether there has been Increase In Incidents of 
attacks on senior officers of Para Military Forces by their 
subordinates; 

(b) If so, the details therefor; 

(c) the total number of incidents of attacklkllling of 
their own colleagues/senior officers by the personnels of 
PMF during the last two years, force-wise; till date; 

(d) whether any enquiry into each such Incidents 
have been ordered; force-wise; 

(e) If so, the outcome of such inquiries; 

(f) the details of compensation paid to security 
personnels who died In such Incidents; and 

(g) the steps taken/to be taken by the Govemment 
to avoid such incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JA'SWAl) : (a) No, 
Madam. 

(b) Does not arise. 

(c) The total number of incidents during the last 02 
years, force-wise is as under:-

Name of the 2003 2004 2005 (till 
Force 30.11.2005) 

CRPF 03 05 04 

BSF 09 05 06 

CISF 02 01 01 

ITBF Nil Nil 01 

SSB Nil 01 01 

AR Nil 01 02 

(d) Yes, Madam. 

(e) Appropriate departmentaViegal action has been 

taken against the delinquent offtcials. 

(f) As per the existing Central Govemment rules, 
the widows/next of kin (NOK) of Central Police Force (CPF) 
personnel who die while on duty are granted an ex-grata 
compensation of Rs. 5 lakh. in addition to other service 
benefits like pension. GPF, Central Government Emplo-

yees Group In8l~rance Scheme, Leave encasement, 
Death-cum Retirement Gratuity as admlaslble. 

(g) To avoid recurrence of such Incidents. various 

steps have been taken for the welfare of personnel of 
CRFs including strengthening of grievance redressal 
machinery, Improvement In working conditions, grant of 
tlmety and regular leav.~ Introduction of stress manage-
ment courses etc. 

[Ti'anslstlon} 

lasuance of Identity card 

2067.SHRI SHISHUPAl N. PATlE : 
SHRI PANKAJ CHOWDHARY : 
SHRI RATILAl KAUDAS VARMA: 
SHRIMATI KIRAN MAHESHWARI : 
SHRI ASHOK KUMAR RAWAT : 

Will the Minister of HOME AFFAIRS be pleased to state 

(a) whether the Govemment i8 formulating a 
scheme to issue the national citizenship card In order to 
face safety challenges and to check infiltration Into the 
country as reported in Rashtrlya Sahara dated August 24, 
2005; 

(b) If 80. whether such identity cards will be l88ued 
to all the citizens in all the States; 

(c) whether State have been aelected for Issuance 
of such cards In the first phase; 

(d) whether i8eue of auch cards will hefp In bringing 
down infiltration into the country; and 
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(e) the time by which this scheme Is likely to be 

started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (e) The 

Government proposes to Issues Multipurpose National 
Identity Card to the citizens of the Country. However, 
keeping in view the complexities Involved both of the 
processes and technology. a Pilot Project Is under 

implementation on an experimental basis In selected 
such-distrtCta of 12 States and 1 Union Territory. The 
Government proposes to Implement the scheme In the 
entire Country after taking into account the experiences 
gained and lessons learnt from the Pilot Project. 

The Project envisages providing unique National 
Identity. Number (NIH) to each person in the National 
Population Register. Thia will put In plaoe a credible 
individual identification system which will help in improving 
the security management In the Country. 

{English] 

ForeIgn DIrect Inve.tment In Food 
Proce •• lng Sector 

2068. SHRI IQBAL AHMED SARADGI : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government proposes to allow 
Foreign Direct Inveatment (FDI) In Food Processing 
Sectors; 

(b) If so, the details thereof; 

(0) the number of foreign oountrles who have shown 
keen interest to invest In India in the food product/Food 
Processing Industries; 

(d) whether any agreement in thle regard has been 
signed; 

(e) If 80, the details thereof; and 

(f) the time by which a final declalon for allowing 
foreign direct inveetment in food proce.ing la Ukely to be 
taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 

: (a) to (f) As per the extent policy. Foreign Direct Investment 

(FDI) up to 100% is pennltted In the food processing 
industry sector. Country-wise FDI inflows for the past three 

years is shown in the enclosed Statement. In the liberalized 
economic environment. investment decisions are taken by 

the entrepreneurs based on techno-economic and com-

mercial considerations. 

S. 

Statement 

Country-wise break-up for FDI Inflows in the Food 
Processing Sector from January 2002 to 

September 2005 

(Amount In Rupees Crore) 

Country Amount of Foreign Direct 
No. Investment Inflows 

2 3 

1. Australia 12.48 

2. Bahamas 1.94 

3. Begllum 0.22 

4. Canada 0.68 

5. Denmark 6.50 

6. France 5.05 

7. Gennany 181.77 

8. Hongkong 24.01 

9. Hungary 0.10 

10. Italy 0.34 

11. Japan 17.60 

12. Korea (South) 85.84 

13. Kuwait 0.73 

14. Luxembourg 0.42 

15. Malaysia 0.09 
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2 3 2 3 

18. Mauritius !U3.93 31. Glbrllitar 0.02 

17. Netherlands 28.18 Grand Total 1797.78 

18. Phillipin.s 0.25 Note: FDI Inflow amount Includes 'equity capital compo-

19. Russia 0.02 nent' only. 

20. Saudi Arabia 27.27 FlMnc1a1 Aa ..... nee to NOOa 

21. Singapore 17.41 2089. SHRI BRAJA KISHORE TRIPATHY : Will the 

22. Spain 1.44 Minister of SHIPPING, ROAD TRANSPORT AND HIGH-

WAYS be pIeued to ltate the fundi aUocated to each 
23. Sri Lanka 0.01 Non-Govemmental Organisation for providing training to 

24. Sweden 1.19 drivers In view of Increasing Incidents of accidents of 

National HighwaY' during the IaIt three years and current 
25. Switzerland 228.58 year? 

28. U.A.E. 3.83 
THE MINISTER OF STATE IN THE MINISTAY OF 

27. U.K. 2.91 SHIPPING, AOAD TRANSPORT AND HIGHWAYS (SHAI 

28. U.S.A. 201.00 
K.H. MUNIYAPPA) : The details of the funds sanctioned to 

Non-Govemmental Organlzatlona for providing training to 
29. British Virginia 3.58 heavy motor vehicle drivers In unorganis8d sector during 

30. Unlndicated Country 2.81 the Jut three years and for the current year are given in 

the enctosect Statement. 

StII"menl 

Fund8 NnctIoned during 2002·2003 

SI Name of the Organization No of drivers Sanctioned 

No. unctloned Amount (In As.) 

1 2 3 4 

1. The Krlahna District Lony Owners AIIocIatlon, Vljayawada, A.P. 8000 42,00,0001-

2. Parvatnenl Subhaa Chandra Bose Driving School, Krlllhna Dtatt, A.P. 250 1,75,000/-

3. lnatitute of Road Traffic Education (lATE), DelhI 899 6,99,3001-

4. lnatttute of Driving Training and Research, (IOTA) DelhI 11500 80,50,0001-

6. Central Institute of Road Transport, (CIAT), Punt. MahamIhtra 250 1,75,0001-

8. Aanadive Motor Driving School, NuIk, Maharahtra 250 1,75,000/-

7. Nuhlk Mote»" Driving School, Nasik, Maharuhtra 250 1,75,000/-
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2 

8. Ashok Leyland Driver/Service Training Centre, Namakkal, Tamil Nadu 

9. MIs Joint Council of Bus Syndicate, caJcutta,. west Bengal 

SI 
No. 

Total 

Funds sanctioned during 2003-2004 

Name of the Organization 

1. The Kriehna DIatrIct Lorry Owners Association, VJjayawada. A.P. 

2. Parvatneni Subhas Chandra Bose Driving School. Krishna Distt, A.P. 

3. Institute of Driving Training and Research. (IDTR) Oelhi 

4. The Westem India Automobile Association. Ahmedabad. Gujarat 

6. National Transportation Planning and Research Centre (NATPAC) 
Thlruvananthapuram. Kerala 

6. Central lnetltute of Road Traneport. (CIAT). Pune. Maharashtra 

7. MIs Kum. Rajshree Parmar Memorial Foundation, Pune. Maharashtra 

8. MIs The Westem India Automobile Association. Pune. Maharashtra 

9. Ranadlve Motor Driving School, Nallk, Maharashtra 

10. Nuhlk Motor DrIvIng School. Naslk. Maharuhtra 

11. MIs VJjay Motor Driving School. Nashlk. Maharalhtra 

12. MIs Social Nutritional Educational Health Association (SNEHA). Dhenknal. 
Orissa 

13. Sikkim Motor Training and Engineering Institute. Slchey, Gangtok, Sikklm 

14. Ashok Leyland DriverlService Training Centre •. Namalckal, Tamil Nadu 

15. MIa Govan Institute of HIgher Education for DrlY8f'8, CoImbatore. Tamil Nadu 

16. MIa JoInt Council of Bue SyndIcate, Calcutta, West Bengal 

17. MIa Luxmi Motor 'hInJng and Engineering School, Howrah. West 
. Begna' 

Total 

to Questions 324 

3 4 

500 3,50,000/-

2000 14,00,0001-

21999 1,53,99,300/-

No of drivers Sanctioned 

sanctioned Amount (In Rs.) 

8000 56,00,0001-

1000 7,00,0001-

17000 1,19,00,000/-

250 1,75,0001-

250 1,75,0001-

2750 19.25,0001-

250 1.75,000/-

250 1.75.000/-

1000 7.00,000/-

1000 7.00.000/-

250 1.75,000/-

250 1.75.000/-

250 1,75.000/-

3000 21.00,0001-

250 1.75. ()()(),I-

2000 14.00.0001-

260 1.75,000/-

38000 2,66,00,0001-
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Funds sanc1Ioned during 2004-2005 

SI 
No. 

Name of the Organization 

1. The Krishna District Lorry OWne,. Association, Vljayawada. A.P. 

2. Parvatnenl Subhas Chandra Bose Driving School, Krishna Distt, A.P. 

3. Institute of Driving Training and Research, (IDTR) DeIhl 

4. Institute of Road Traffic Education (lATE), New DeIhl 

5. The Westem India Automobile AsaocIatlon, Ahmedabad, Gujarat 

6. WlAA-Castroi Institute of MotOring, Ahmedabad, Gujaral 

7. MIs Dlvyajyothi Motor Driving Training School, Bangalore Rural D1Itrict, 
Karnataka 

8. National Transportation Planning and Research Centre (NATPAC) 
Thlruvananthapuram, Kerala 

9. Mis Gwallor Motor Driving and Traffic School, Gwallor M.P. 

10. Central Institute of Road liansport, (CIRT), Pune, Maharashtra 

11. Mis Kum. Rajshree Parmar Memorial Foundation, Pune, Maharashtra 

12. Mis The Western India Automobile AssOCiation, Pune, Maharaahtra 

13. Ranadive Motor Driving School, Naslk, Maharashtra 

14. Nashlk Motor Driving School. Naslk, Maharashtra 

15. TRIOHARA. Tulsipur. Cuttak, Orissa 

16. SUPRATIVA, Faklrpada, Cutack 

17. Mis Om Devum Motor Driving Training Institute, Ludhlana Punjab 

18. MIs JOSHICO Driving Institute, Kota, Rajasthan 

19. Sikklm Motor Training and Engineering Institute. Slchey. Gangtok, Slkklm 

20. Sudha Akhil Bhartlya Vlkland Kalyan Sanathan, Oeharadun. Uttranchal 

21. Dahatl Gramothan Vlkas Salmlti, Hamlrpur (U.P') 

22. Ashok Leyland DriverlServlce Training Centre, Narnakkal, Tamil Nadu 

23. Mis Govan Institute of Higher Education for Drive,., Colmbatore. Tamil Nadu 

24. MIs Joint Council of Bus Syndicate, Calcutta, West Bengal 

Total 

No of drive,. 
sanctioned 

5000 

2000 

9000 

12S0 

500 

250 

250 

SOO 

250 

5000 

500 

500 

2000 

2000 

250 

250 

250 

250 

500 

250 

250 

9000 

500 

2000 

42.500 

328 

Sanctioned 
Amount (In Rs.) 

35,50,0001-

14,20,0001-

83,90,0001-

8,87,6001-

3,65,0001-

1,n,6OOI-

1,n,5OO/-

3,55,000/-

1,n,5001-

35,50,000/-

3,55,000/-

3,55,000/-

14,20,0001-

14,20,0001-

1,n,500/-

1,n,5001-

1,n,5OOI-

1,77,500/-

3,55,0001-

1,n,5001-

1,77,500/-

83,90,0001-

3,55,0001-

14.20.0001-

3,01,75,000/· 
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Funds NnctJoned during 2005-2006 

81 
No. 

Name of the Organization 

1 2 

1. SAMUHA, Hyderabad, Andhra Pradesh 

2. Road Safety Eduatlon and Defensive Driving Institute (REDDI), Hyderabad 

3. State Motor Transport Operators Association, Hyderabad, A.P. 

4. The Rajamundry Mini Goods Van Owners A88ocIatlon, Rajamundry, (A.P.) 

5. The Krishna District Lorry Owners Association, Vljayawada, A.P. 

6. DHEEKSHA, Path for Development, Hyderabad, A.P. 

7. Parvatnenl Subhaa Chandra Bose Driving School, Krishna Dlstt, A.P. 

8. Jomat Motor Driving Training School, Dibrugarh 

9. United Multipurpose SOCiety, Guwahatl 

10. Institute of Driving Training and Research, (IDTR) Deihl 

11. Institute of Road Traffic Education (lATE), New Delhi 

12. Council of Occupational Safety, Heahh and Environment, Panajl, Goa 

13. The Westem India Automobile AssOCiation, Panall, Goa 

14. The Westem India Automobile ASSOCiation, Ahmedabad, Gularat 

15. WIM·castroi Intitute of Motoring, Ahmedabad, Gujarat 

18. The R .... rch Institute Rajagiri, Kochl, Kerala 

17. National Transportation Planning and Research Centre (NATPAC) 
Thiruvananthapuram, Kerela 

18. Transport Department, Government of Madhya Pradeeh, Bhopal 

19. Central Institute of Road Transport, (CIAT), Puna, Maharaahtra 

20. Westem India Automobile Association, Mumbai, Maharashtra 

21. Ranadive Motor Driving School, Naaik, Maharashtra 

22. Nashik Motor Driving School, Nasik, Maharuhtra 

23. TRIOHARA, Tulsipur, Cuttak, Orissa 

24. SUPRATIVA, Fakirpada, 9Utack 

to Questions 328 

No of drivers Sanctioned 
sanctioned Amount (In Rs.) 

3 4 

250 1,77,500 

250 1,77,500 

250 1,77,500 

250 1,77,500 

8000 66,80,000 

250 1,77,500 

3000 21,30,000 

250 1,77,500 

250 1,77,500 

11000 78,10,000 

3000 21,30,000 

250 1,77,500 

250 1,77,500 

1000 7,10,000 

500 3,55,000 

150 1,06,500 

750 5,32,500 

250 1,77,500 

5000 35,50,000 

500 3,55,000 

2000 14,20,000 

2000 14,20,000 

500 3,55,000 

500 3.55,000 
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1 2 3 4 

25. Sikklm Motor Training and Engineering Inatltute, Siohey, Gangtok, S1kklm 700 4,97,000 

28. Sudha Akhil Bhartiya Vlklang Kalyan Sanathan, Deharadun, Uttranchal 500 3,55,000 

27. Dehati Gramothan Vlkas Saimltl, Hamirpur (U.P') 500 3,55,000 

28. Shiv Gramodyog Sewa Sanathan, Kanpur (U.P') 250 1,77,500 

29. Ashok Leyland DriverlServlce Training Centre, Namakkal, Tamil Nadu 7,500 53,25,000 

Total 

MR. SPEAKER: The House is adjourned till 12 noon. 

11.06 hr.. 

12.00 hrs. 

[English} 

The Lok SabhIJ then adjoumed till 

Twelve of the Clock. 

The Lok Sabha re-assembled at 

Twelve of the Clock. 

[MR. SPEAKER in the Chait! 

(Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : Sir, we have 

given notice today ... . (Interruptions) 

MR. SPEAKER: I will call one by one. 
i 

(Interruptions) 

SHRI BASU DEB ACHARIA : They had demolished 

Babri Masjid ... . (Interruptions) 

MR. SPEAKER : Prof. Vijay Kumar Malhotra. 

[Transilltion} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) : Mr. 

Speaker, Sir, several days have elapsed since Voleker 
Report has been submitted, however, neither Shri Natwar 

Singh jl nor Shrimatl Sonia Gandhijl has resigned. Nobody 

has resigned. To say that the Prime Minister is in Moscow. 
/ 

49,850 3,53,93,500 

. . .(Interruptions) Earlier when the Bihar Assembly was 

dissolved .... " when the Bihar Aaaembly can be dlaaolved 

then why can not Natwar Singh give resignation? It II not 
acceptable to UI. Either Shrl Natwar Singh II or Shrlmati 

Sonia Ii should resign ... . (Interruptlons) 

[English) 

MR. SPEAKER : That name will not be taken. 

(Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : That part Ihould be 
deleted from the proceedings ... . (Interruptions) 

MR. SPEAKER: That Is deleted. 

(Interruptions) 

[Translation} 

MR. SPEAKER : Shrl Prabhunath Singh. 

(Interruptions) 

SHRI RAM KRIPAL YADAV (Patna) : You are listening 

to him, not me ... . (lnterruptions) 

[English} 

MR. SPEAKER : I will call you. Go there. Go to your 

seat. 
(Interruptions) 

"Expunged 88 orderad by the Chair. 
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[Translation] 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar) : Mr. 

Speaker, Sir, going by the revelations of the press reports 

regarding Natwar Singh jl it seems that the scam Involving 

an amount of two hundred crore rupees has occurred. . 

• 

[English] 

MR. SPEAKER : I will see that. Bring It to me. 

(Interruptions) 

[Translation] 

SHRI PRABHUNATH SINGH : Who Is the person In 

the Congress Party who has devoured that much of 

amount? . . . •• So, I would like to submit to you that 

unless Sonia Gandhi ji and Natwar Singh jl tender their 

resignation, the proceedings of the House should not be 

conducted. . . . (Interruptions) 

12.03 hr.. 

(At this stage Shrl Chandra Mani Tripathi and some 

other hon. Members came and stood 

on the floor near the Table) 

{English] 

MR. SPEAKER: It Is very unfair. I cannot trust you in 

future. I have trusted your leader. 

(Interruptions) 

MR. SPEAKER : Shrl Basu Deb Acharla. 

(Interruptions) 

MR. SPEAKER : Only Shrl Basu Deb Acharla's 

statement will be recorded. 

(Interruptions)" 

SHRI BASU DEB ACHARIA : Sir, 8th December is the 

black day in Indian democracy ... . (Interruptions) 

·Not Recorded. 
··Expunged as ordered by the Chair. 

MR. SPEAKER : If you show that book, I will send you 

out. 

Only Shri Basu Deb Acharla's Statement will be 

recorded. 
(Interruptionsr 

SHRI BASU DEB ACHARIA : On 6th December, 1992, 

under the leadership of Shrl Advani and other leaders of 

BJP, they had demolished the Babrl Masjid. They were 

charge-sheeted also. We demand re-opening of the cases 

and that Uberhan Commission should expedite Its inquiry. 

The perpetrators of the crime should be punished. They 

should be arrested and sent to jail. 

They had demolised the Babrl Masjid in the year 1992 

on 6th December. We demand re-opening of all cases and 

that those who were charge-sheeted, those who were 
responsible for demolition of the Babrl Masjid, all of them 

should be arrested, sent to jail and punished. Today is the 

13th anniversary of demolition of the Babri Masjid. . . 

. (Interruptions) 

SHRI RUPCHAND PAL (Hooghly) : Those who have 
been engaged in the demolition of the old and historical 

shrine, the Babri Masjid, are yet to be punished. . . . 

(Interruptions) The Liberhan Commission should expedite 
its proceedings and offenders should be booked at the 

earliest. .. . (Interruptions) 

[Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhim;harpur): Mr. 
Speaker, Sir, I had given notice on Adjournment Motion. 

· . . (Interruptions) Today Is 6 December, Babri Masjid was 

demolished on 6 December, 1992 ... . (Interruptions) Today 

should be declared as Black Day .... (Interruptions). 

Together, today is the 'Mahaparlnlrvana Diwas' of Dr. 
Bhimrao Ambedkar, the architect of Indian Constitution. . 
· . (Interruptions) The Constitution of India has been violated. 

· .. (Interruptions) It is the demand of the morality that Shri 
L.K. Advani, the leader of the Opposition should tender his 
resignation·. . .*. . .(Interruptions) 

·Not Recorded. 
··Expunged as ordered by the Chair. 
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[English] 

MR. SPEAKER : Please sit down. Now. Shrl Mohan 
Singh. . . . (Interruptions) 

[1ians/ation] 

SHRI MOHAN SINGH (Dearla) : Mr. Speaker. Sir. today 

is the 6 December. Babri Masjid was demolished on 6 
December. 1992 that dismantled the secular 

fabric of the country and it is on account of this that 

communal tension has been prevailing in the country. 

.. . (Interruptlons) 

(English) 

MR. SPEAKER : Nothing more should be recorded. 

(Interruptionsr 

MR. SPEAKER : All of you should " ashamed of 
yourselves. Shri Mohan Singh. please conclude in one 

minute. 
(Interruptions) 

[Transl.tlon] 

SHRI MOHAN SINGH : So it is such a day that should 

be declared as a Black Day and the communal forces 
should be condemned ... . (Interruptions) 

(Engll$hJ 

MR. SPEAKER : Next is Shri Gurudas Dasgupta. 

Please try to conclude in one minute. 

(Interruptions) 

SHRI GURUDAS DASGUPTA (Panskura) : Sir. it is 

a sad day for Indian democracy. Those who have 
demolised BIIbri MasJid seek to demolish the very 
foundation of Indian democracy ... . (Interruptlons) Shri 

Adveni led the demolition of Sabri MasJ/d, and today, he 
is leading the demolition of the Indian Parliament.··. . . 

(Interruptions) 

·Not recorded. 
··Expunged as ordered by the Chair. 

12.07 hra. 

PAPERS LAID ON THE TABLE 

{EngHsh] 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU) : I beg to lay on the 
Table-

(1 ) A copy of the Notification NO. 120121312004-

TAMP (Hindi and English versions) published in 
Gazette of India dated the 27th July, 2005 

making certain amendments in the Schedule-I of 

Tariff Authority for Major Ports (Recruitment of 
Group C and D posts) Regulations, 2001, under 
sub-section (4) of section 124 of the Major Port 

Trusts Act, 1963. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers men-

tioned at (1) above. 

[Placed in LIbrary. See No. LT 2932105) 

(3) (i) A copy of the Annual Administrative Report 

(Hindi and English versions) 01 the 
Visakhapatnam Dock labour Board, 
Visakhapatnam, for the year 2004-2005, 

alongwith Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Viskahaptnam Dock Labour 
Board. Visakhapatnam, for the year 2004-
2005. 

[Placed in library, See No. l T 2933105] 

{Transllltlon] 

THE MINISTER OF SMAll SCALE INOUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : I beg to lay on the Table-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Procna-cum-Product Develop 
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[Shri Mahavir Prasad] 

ment Centre. Meerut. for the year 2004-2005. 
alongwlth Audited Accounts. 

(2) Statement regarding Review (Hindi and English 
versions) by the Government of the working of 
the Process-cum-Product Development Centre. 
Meerut. for the year 2004-2005. 

[Placed In Library. See No. LT 2934/05] 

(English) 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA) : I beg to lay on the Table-

(1 ) A copy each of the following Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act. 1956:-

(i) S.O. 859(E) published in Gazette of India 
dated the 17th June. 2005 regarding 
acquisition of land for public purpose of 
building (four-Ianlng) of National Highway 
No. 4 (Chennal-Ranlpet section) in 
Tlruvallur District in the State of Tamil 
Nadu. 

(II) S.O. 923(E) published In Gazette of India 
dated the 30th June. 2005 regarding 
acquisition of land for public purpose of 
building (four-Ianlng). maintenance. man-
agement and operation of National High-
way No. 7 (Madurai- Kanniyakumari sec-

tion) in Kanniyakumari District in the State 
of Tamil Nadu. 

(iii) S.O. 924(E) published in Gazette of India 

dated the 30th June. 2005 regarding 
acquiSition of land for public purpose of 
building (four-Ianlng), maintenance. man-
agement . and operation of National High-
way No. 7 (BangalonrSalem-Madural 
l8ction) In KaAJr DIstrict in the State of 
Tamil Nadu. 

on the Table 336 

(Iv) S.O. 925(E) published In Gazette of India 

dated the 30th June" 2005 appointing 
officers mentioned therein to acquire land 
on National Highway No.7. 

(v) S.O. 926(E) published in Gazette of India 
dated the 30th June, 2005 regarding 
acquisition of land for the public purpose 
of building (widening) of National Highway 
No. 7 (Bangalore-8alem-Madurai sec-
tion) in Salem District In the State of Tamil 
Nadu. 

(vi) S.O. 1042(E) published in Gazette of India 
dated the 21st July, 2005 regarding 
acquisition of land for the public purpose 
of building (widening) of National Highway 
No. 7 (Madurai - Kanniyamkuari section) 
in Tirunelveli District in the State of Tamil 
Nadu. 

(vII) S.D. 1048(E) published in Gazette of India 
dated the 26th July. 2005 regarding 
acquisition of land for building (four-
laning) of National Highway No. 5 
(Chennai-Vijayawada section) in the State 
to Tamil Nadu. 

(viii) S.O. 1053(E) published In Gazette of India 
dated the 26th July. 2005 regarding 
acquisition of land for the public purpose 
of building (four-Ianlng) of National High-
way No.4 (Chennai-Ranipet section) in 
the State of Tamil Nadu. 

(ix) S.D. 1064(E) published in Gazette of India 
dated the 27th July, 2005 regarding 
acquisition of land for building (four-
laning) of National Highway No. 46 
(Krishnagiri-Ranipet section) in the State 
to Tamil Nadu. 

(x) S.D. 1131 (E) published in Gazette of India , 
dated the 12th August, 2005 regarding 
acquisition of land for building (four-
laning) of National Highway No. 46 



337 Papers Laid AGRAHAYANA 15. 1927 (SAKA) on 'heTabIB 338 

(Krtshnagiri-Ranipet section) in the State 
to Tamil Nadu. 

(xl) S.O. 1210(E) published In Gazette of India 
dated the 30th August. 2005 making 
certain amendments In the Notification 
No.S.0.859(E) dated the 17th June. 2005. 

(xii) S.O. 1322(E) published in Gazette of India 

dated the 15th September, 2005 
authorising District Revenue Officer. Officer 
of Deputy Commissioner. Panipat to ac-
quire land for building (widening) Includ-
ing construction of by-passes on National 
Highway No. 1 (Delhi-Ambala) In the State 
of Haryana. 

(xiii) S.O. 1535(E) published in Gazette of India 
dated the 26th October, 2005 regarding 
acquisition of land for the public purpose 
of building (four-Ianlng). maintenance. 
management and operation of National 
Highway No. 1 A (Jalandhar-Pathankot 
section) In the State of Himachal Pradesh. 

(xiv) S.O. 1457(E) published in Gazette of India 
dated the 5th October. 2005 making 
certain amendments in the Notification No. 

S.O. 1096(E) dated the 24th September, 
2003. 

(xv) S.O. 1458(E) published In Gazette of India 
dated the 5th October. 2005 regarding 
acqUisition of land for the public purpose 
of building (four-Ianing). maintenance. 
management and operation of National 
Highway No. 1 A (Jalandhar-Pathankot 
and Pathankot-Jammu sections) In the 
State of Punjab. 

(xvi) S.O. 991 (E) published in Gazette of india 
dated the 13th July. 2005 regarding 
acquisition of land for the public purpose 
of building (four-Ianlng). maintenance. 
management and operation of National 
Highway No. 1 A (Jalandhar-Pathankot 

and Pathankot-Jamrnu sections) in· the 
State of Punjab. 

(xvm S.O. 1298(E) published in Gazette of India 
dated the 14th September. 2005 regarding 
acquisition of land for building (construc-
tion) of Gwallor by-pass on National 
Highway No. 3 (Agra-Gwallor section) to 
National Highway No. 75 (Gwalior-Jhansi 

section) in the State of Madhya Pradesh. 

(xviii' S.O. 1378(E) published in Gazette of India 
dated the 22nd September. 2005 making 
certain amendments in the Notification 
No. S.O. 234(E) dated the 18th February. 
2003. 

(xix) S.O. 1379(E) published In Gazette of India 
dated the 22nd September. 2005 regard· 
ing acquisition of land for building (con-
struction) of Gwallor by-pass of National 
HighWay No. 3 (Agra-Gwallor section) to 
National Highway No. 75 (Gwalior-Jhansl 
section) In the State of Madhya Pradesh. 

(XX) S.O. 1453(E) published In Gazette of India 
dated the 5th October. 2005 regarding 
acquisition of land for the public purpose 
of building of different stretches on Na-
tional Highway Nos. 3. 25 and 76 In the 
State of Madhya Pradesh. 

(xxi) S.O. 704(E) and S.O. 705(E) published in 
Gazette of India dated the 25th May. 2005 
regarding acquisition of land for building 
(four-Ianlng). maintenance. management 
and operation of National Highway No. 7 
(Madurai-Kannlyakumari lectlon) In the 
State of Tamil Nadu. 

(xxii) S.O. 902(E) published in Gazette of India 
dated the 29th June. 2005 regarding 
acquisition of land for public purpose of 
building (widening) of National Highway 
No. 7 (Madurai-Kannlyakumari section) in 
the State of Tamil Nadu. 
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(xxiii) S.O. 916(E) published In Gazette of India 
dated the 30th June, 2005 making certain 
amendments in the Notification No. 1406(E) 
dated the 10th December, 2003. 

(xxiv) S.O. 917(E) and S.D. 919(E) published in 
Gazette of India dated the 30th June, 2005 
regarding acquisition of land for building 
of different stretches (four-Ianlng), mainte-
nance, management and operation of 
National Highway No. 7 (Madural-
Kannlyakumari section) in the State of 
Tamil Nadu. 

(xxv) S.D. 920(E) published in Gazette of India 
dated the 30th June, 2005 regarding 
acquisition of land for building (four-
Ianlng) , maintenance, management and 
operation of National Highway No. 7 
(Bangalore-Salem-Madurai to Madurai-
Kanniyakumari sections) in the State of 
Tamil Nadu. 

(xxvi) S.O. 921 (E) published in Gazette of India 
dated the 30th June, 2005 regarding 
acquisition of land for building (four-
laning), maintenance, management and 
operation of National Highway No. 7 
(Madurai-Kannlyakumari section) In the 
State of Tamil Nadu. 

(xxvII) S.D. 922(E) published in Gazette of India 
daled the 30th June, 2005 regarding 
acquisition 'of land for building (four-
lanlng), maintenance, management and 
operation of National Highway No. 7 
(Bangalore-Salem-Madurai to Madurai-
Kanniyakumari sections) in the State of 
Tamil Nadu. 

(xxviII) S.D. 927(E) published in Gazette of India 
dated the 30th June, 2005 regaraing 
acquisition of land· for the public purpose 
of building (widening) of National Highway 

No. 7 (Madural to Kannlvakumari section) 
in the Slate of Tamil Nadu. 

(2) Two statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at Item No. (i to xi and XXI and xxviii) 
of (1) above. 

(Placed in library, 588 No. l T 2935105) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI SHRIPRAKASH JAISWAL) : I beg 
to lay on the Table a copy each of the following 
Notifications (Hindi and English versions) under sub-
section (3) of section 156 of the Indo-Tibetan Border Police 
Force Act, 1992:-

(1) The Indo-Tibetan Border Police Force, Para-
Medical Staff, Group ·C· Posts Recruitment 
Rules, 2005 published in Notification No. G.S.A. 
322 In Gazette of India dated the 24th 
September, 2005. 

(2) The Indo-Tibetan Border PoUce Force, Veterinary 
Cadre Group "A" Posts Recruitment Rules, 2005 
published in Notification No. G.S.A. 324 in 
Gazette of India dated the 24th September, 
2005. 

[Placed in Library, See No. LT 2936/05) 

(Interruptions) 

MR. SPEAKER : I will bail you out of the House. 

(Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : On behalf of Shri Mohd. Ali Ashraf Fatmi, I beg 
to lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Paschim Banga 
Rajya Prarambhik Shiksha Unnayan 
Sanatha (West Beligal Sarva Shiksha 
Abhiyan), Kolkata, for the year 2002-2003, 

,alongwtth Audited Accounts. 
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{II) Statement regarding Review (Hindi and 

English versions) by the Govemment of 

the wol1<ing of the Paachim Banga Rajya 

Prarambhik Shiksha Unnayan Sanstha 

(West Bengal Sarva Shiksha Abhiyan). 

Kolkata. for the year 2002-2003. 

(2) Statement (Hindi and Engflsh versions) showing 

reasons for delay in laying the papers men-

tioned at (1) above. 

[Placed in Library. So No. LT 2937105J 

(3) (i) A copy of the Annual Report (Hindi and 

English versions) of the Paschim Banga 
Rajya Prarambhik Shiksha Unnayan 

Sanathan (West Bengal Sarva Shlksha 
Abhiyan), Kolkata, for the year 2003-2004, 

alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 

English versions) by the Govemment of 

the working of the Paschim Banga Rajya 
Prarambhik Shiksha Unnayan Sansthan 

(West Bengal Sarva Shiksha Abhiyan), 

Kolkata, for the year 2003-2004. 

(4) Statement (Hindi and English versions) showing 

re8sona for delay in laying the papers men-

tioned at (3) above. 

[Placed in Library, So No. LT 2938105J 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Primary Education 
Development Society of Kerala (Sarva 

Siksha Abhiyan). Thiruvananthapuram, for 
the year 2003-2004, alongwith Audited 
Accounts. 

(ii) Statement regarding Review (Hindi and 

English versions) by the Govemment of 
the working of the Primary Education 

Development Society of Kerala (Sarva 

Sikaha Abhlyan). Thiruvananthapuram. for 

the yaar 2003-2004. 

(6) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers men-
tioned at (5) above. 

[Placed in Library, SH No. LT 2939105) 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the Sarva Siksha 
AbhIyan Rajya Mission Mizoram. Aizawal, 

for the year 2003-2004. a10ngwith Audited 
Accounts. 

(II) Statement ragardlng Review (Hindi and 
English versions) by the Govemment of 
the wol1<lng of the Sarva Siksha Abhlyan 

Raiya Mission Mizoram. Aizawal. for the 
year 2003-2004. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers men-
tioned at (7) above. 

[Placed in Library, See No. LT 2940105J 

(9) (i) A copy of the Annual Report (Hindi and 
English versions) of the State Mission 
Authority. Sarva Slksha Abhlyan. Nagaland, 
Kohima. for the year 2003-2004. alongwlth 
Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of 
the working of the State Mission Authority. 
Sarva Shlksha Abhlyan, Nagaland. Kohlma, 
for the year 2003-2004. 

(10) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers men-
tioned at (9) above. 

[Placed in Library. See No. LT 2941105) 

(11) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Technology. Guwahati. for the year 2002-
2003. 

(iI) Statement regarding Review (Hindi and 

English verstons) by the Govemment 0' 
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the working of the Indian Institute of 
Technology. Guwahati. for the year 2002-

2003. 

(12) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers men-

tioned at (11) above. 

[Placed in Library, See No. LT 2942105) 

(13) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Institute 

of Educational Planning and Administra-
tion, New Delhi. for the year 2003-2004, 

alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 

working of the National Institute of Educa-

tional Planning and Administration. New 
Delhi. for the year 2003-2004. 

(14) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers men-
tioned at (13) above. 

[Placed in Library. See No. LT 2943105) 

(15) A copy of the AICTE Regulations for Regulating 
Entry and Operation of Foreign Universities in 

India Imparting technical education, 2005 (Hindi 

and English versions) published in Notification 
No. F. 37 -3/Legall2005 in Gazette of India dated 
the 27th May, 2005 under section 24 of the All 

India Council for Technical Education Act. 1987. 

(16) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers men-
tioned at (15) aboYe. 

[Placed in Library. See No. LT 2944105] 

THE MINISTER OF STATE tN THE MINISTRY 

OF COMMERCE. AND If';'DUSTRY (SHRI E.V.K.S. 
ELANGOVAN): I bog to lay on the Table-

(1) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of 

section 619 A of the Companies Act. 1956;-

(a) (i) Review by the Govemment of the 

working of the State Trading Corpora-

tion of India Limited. New Delhi. for 

the year 2004-2006. 

(Ii) Annual Report of the State Trading 

Corporation of India Limited. New 
Delhi, for the year 2004-2005. 

alongwith Audited Accounts and com-

ments of the Comptroller and Auditor 

General thereon. 

[Placed in Library, See No. LT 2945105) 

(b) (I) Review by the Government of the 
working of the STCL Limited (formerly 

Spices Trading Corporation Limited). 

Bangalore. for the year 2004-2005. 

(ii) Annual Report of the STCL Limited 

(formerly Spices Trading Corporation 

Limited). Bangalore. for the year 
2004-2005. alongwith Audited Ac-

counts and comments of the Comp-

troller and Auditor General thereon. 

[Placed in Library. See No. LT 2946/05] 

(2) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Institute 
of Design. Ahmedabad. for the year 2004-
2005, alongwith Audited Accounts. 

(iI) Statement regarding Review (Hindi and 
English versions) by the Government of 
the working of the National Institute of 

Design. Ahmedabad. for the year 2004-
2005. 

[Placed in Library. S88 No. LT 2947105) 

(3) (I) A copy of the Annual Report (Hindi and 

English versions) of the Quality Council 01 
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India. New Delhi, for the year 2004-2005, 

alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 

Englllh versions) by the Government of 

the working of the Quality Council of India. 

New Deihl. for the year 2004·2005. 

[Placed in Library. See No. LT 2948105) 

(4) A copy of the Electrical Wires. Cables. Appli· 

ances and Protection Devices and Accessories 

(Quality Control) Amendment Order. 2005 (Hindi 

and English versions) published in Notification 

No. S.O. 1172 (E) in Gazette of India dated the 

23rd August. 2005. under section 39 of the 

Bureau of the Indian Standards Act. 1986. 

[Placed in Library. See No. LT 29491051 

12.08 hr.. 

FINANCIAL COMMITTEES (2004-2005) 
- A REVIEW 

[English] 

SECRETARY-GENERAL : Sir. I lay on the Table Hindi 

and English versions of the "Financial Committees (2004· 

2005) - A Review". 

(Interruptions) 

MR. SPEAKER: You are doing it again. Please go back 

to your seat. 

(Interruptions) 

12.0814 hr.. 

COMMITTEE ON ESTIMATES 

Statementa 

[English] 

SHRI C. KUPPUSAMI (Madras North) : I beg to lay on 

the Table a copy each of the following statements (Hindi 

and English versions) of action taken by Government on 

the recommendations contained in Chapter I and final 

replies in respect of recommendations contained In 

Chapter V of the following reports:-

(1 ) First Report of Estimates Committee (14th Lok 

Sabha) on the Ministry of Railways (Railway 

Board)- 'Shifting of North - Western Railway 

Zonal Headquarters from Jaipur to Ajmer'. 

(2) Fourth Report of Estimates Committee (14th Lok 

Sabha) on Ministry of Human Resource Devel· 

opment (Department of Secondary and Higher 

Education)- 'All India Council for Technical 

Education' . 

12.08'A1 hr •. 

[English] 

COMMITTEE ON PAPERS LAID 
ON THE TABLE 

Fifth and Sixth Report. and Minute. 

SHRI HANNAN MOLLAH (Uluberia) : I beg to lay on 

the Table a copy of the Fifth and Sixth Reports (Hindi and 

English versions) of the Committee on Papers Laid· on the 

Table (2005-2006) and Minutes relating thereto. 

MR. SPEAKER : I will drive him out of here. 

(Inte"uptions) 

12.08~ hr •• 

[English] 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

Seventh and Eighth Reporu 

SHRI N.N. KRISHNAoAS (Palghat) : I beg to present 

a copy of the Seventh and Eighth Reports (Hindi and 

English versions) of the Committee on Subordinate 

Legislation. 

t· 
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12.09 hra. 

STANDING COMMITTEE ON HUMAN 
RESOURCE DEVELOPMENT 

One Hundred Sixty-.. venth Report 

{English] 

PROF. BASUDEB BARMAN (Mathurapur) : I beg to lay 

on the Table a copy (Hindi and English versions) of the 

One Hundred Sixty-seventh Report of the Standing 

Committee on Human Resource Development on "The 

National Commission for Minority Educational Institutions 

(Amendment) Bill, 2005". 

(Interruptions) 

12.0914 hra. 

BUSINESS OF THE HOUSE 
[English] 

MR. SPEAKER : Item No. 13 - Shri Priyaranjan 

. Dasmunsl. 

(Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : I beg to lay on the 
Table a statement on the Government Business to be taken 

up during the remaining part of the current week. 

This will consist of: 

1. Consideration of any item of Govemment 

Business carried over from today's Order Paper. 

2. Discussion on the Statutory Resolution seeking 

disapproval of the Manipur University Ordi-

nance, 2005 and consideration and pas8ing of 
the Manipur University (No.2) Bill. 2005, as 

passed by Rajya Sabha. 

3. Discussion on the Statutory R8IOIution sHking 

disapproval of the Ta~tlon Laws (Amendment) 

Ordinance, 2005 and consideration and passing 

of the Taxation Laws (Second Amendment) Bill, 

2005. 

4. Consideration and passing of the following Bills, 

after they have been passed by Rajya Sabha: 

{English] 

(i) The Chartered Accountants (Amendment) 

Bill, 2005; 

(ii) The Cost and Works Accountants (Amend-

ment) Bill, 2005; 

(iii) The Company Secretaries (Amendment) 

Bill. 2005; and 

(iv) The Criminal Law (Amendment) Bill, 2003 

MR. SPEAKER: Calling Attention motions at Item Nos. 

14 alid 15 will be taken up tomorrow. 

(Interruptions) 

12.091h hrs . 

TAXATION LAWS (SECOND AMENDMENT). 
BILL,· 2005 .... 

{English] 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : I beg to move for leave to introduce a 

Bill further to amend the Income Tax Act. 1961 and the 
Finance Act, 2005. 

(Interruptions) 

MR. SPEAKER : The questions is: 

"The leave be granted to Introduce a Bill further to. 

amend the Income Tax Act, 1961 and the Finance Act, 
2005." 

The motion was adopted. 

(Interruptions) 

·Published In the Gazette of India, Extraordinary. Part-II. 
Section-2 dated 6.12.2005. 
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'SHRJ P. CHIDAMBARAM : Sir, I Introduce the Bill. 

(Interruptions) 

12.osw. hr •• 

STATEMENT RE: TAXATION LAWS 
(AMENDMENT) ORDINANCE, 2005·· 

{Eng/ish} 

SHRI P. CHIDAMBARAM : I beg to lay on the Table 

an explanatory statement (Hindi and English versions) 

showing reasons for immediate legislation by the 

Taxation Laws (Amendment) Ordinance. 2005 (No. 4 of 

2005). 

(Interruptions) 

12.10 hrs. 

MATTERS UNDER RULE 377· 

MR. SPEAKER : Matters under Rule 377 listed for the 

day may be treated as laid. 

(Inte"uptions) 

(I) Need to formul.te • Centrally SponlOred 
I 

Scheme for child care In rural. and hilly 

.re •• 

{English} 

SHRI K.C. SINGH 'BABA' (Nainital) ; Through you, I rise 

to raise a very Important issue conceming children of our 

country in whom lies the future of the nation. Sir, clause 

(f) of article 39 of the Constitution enjoins thaI the Slate 

shall direct Its policy towards securing that children are 

given opportunities and facilities to develop in a healthy 

manner and In conditions of freedom and dignity. However, 

the efforts put in by the Central Govemment and the State 

·Treated as laid on the Table. 
··AIso placed In the Library. See No LT-29490A 

Governments In providing opportunities and facilities to the 

children so that they grow in • healthy manner are not 

still adequate. I WOUld. thereof, urge upon the Govemment 

to frame a special Centrally sponsored Scheme to look into 

matters relating to child health care. Under the said 

Scheme, sufficient funcla should also be provided to the 

State Governments for reviving the existing primary health 

are centres and for establishing new health care centres 

with state of art technology and specialized teams for 

providing free medical care to the children particularly in 

rural and hilly areas. 

(II) N .. d to cl.ar the backlog 0' telephone 

connection. In BIIna.kanthe Parliamentary 

Conltltuency, GuJ.rat 

{Translation} 

SHRI HARISINH CHAVDA (Banaskentha): Mr. 

Speaker, Sir, there are five thousand people in the 

waiting list for telephone connections as on date in my 

parliamentary Constituency Banukanthe. There has been 

revolution in the telecom aector across the world. 

Telephone connection has been provided in every village 

in several Statee but my parliamentary constituency is 

still looking in telephone facility. Neither the telephone 

instrument nor W.L.L.B.T.S. has been installed to provide 

telephone connection to live thousand people. Owing to 

all these reasons, it seems improbable that the people will 

gel telephone connections, even during next two years. 

Secondly, even mobile service has not been made 

available in this constituency as on date. The necessary 

equipments and lowers also have not been installed as 

on date. Only ten towers have been installed so far. The 

people of my constituency are dissatisfied with the telecom 

department. 

Through the House. I would urge upon the Central 

Govemment that telephone connections may be provided 

10 all the people regislered in the waiting list and mobile 

HMce . may immediately be made available by installing 

necenary equlpments and towers in thi. Constituency. 
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(III) Need to look Into the problems being faced by 

Group 'A' officers In BSNL Ind .MTNL 

(English) 

DR. TUSHAR A. CHAUDHARY (Mandvi) : I wish to 

draw the attention of the Government to a matter which 

relates to around 2000 highly skilled expert pool of officers 

who have been recruited by UPSC for the telecom sector 

in our country. The way absorption issue of Group 'A' 

officers In BSNL and MTNL has been dealt so far has given 

a serious blow to morale of this specialized, highly skilled 

and widely experienced cadre. 

In spite of their outstanding contribution in making 

our country major telecom hub in the region, their 

genuine concerns regarding service matters are not being 

given due care. It is troubling to learn that against their 

legitimate concerns regarding service related matters, 

wrong signals are being sent from the Government by way 

of forcing a contingency like situation without any 

provocation and necessity. The rationale being reported 

preparations being carried out by Government like 

deployment of Army and retired personnel is beyond 

comprehension. This is clearly not an emergency situation 

as these officers are pursuing their demands on absorption 

issue in a democratic disciplined way through dialogue 

and have never resorted to any agitation or other such 

measures. 

Another disturbing fact brought to my notice was 

that many of the retired officers approached by the 

Government to replace these ITS officers are at present 

employed with rival private operators either directly or 

in consulting capacity. Induction of such officers in 

BSNlIMTNL even an Interim arrangement would 

amount to compromiSing the interests of India's biggest 

telecom undertakings to the unfair advantage of private 

operators. 

Government's kind intervention at this stage is the 

need of the hour to the best interest of all concerned. 

(Iv) Need to expedite the completion of dlv .... lon 

work on N.H.-53 It Katekhal point In KlrlmganJ 

Parliamentary Constituency, Assam 

SHRI LALIT MOHAN SUKLABAIDVA (Karimganj) 

Katakhal Railway Bridge on NH-53 is one of the few road· 

cum-railway bridges in India which stands in my 

constituency. The bridge is in a dilapidated condition and 

almost everyday ral/way workers remain engaged in 

repairing work. which makes the train cross this bridge at 

snail speed. As a result road traffic remain stranded on 

both sides if the bridge for at least half an hour each time 

when a train passes through this bridge. A diversion road 

on NH-53 was constructed with a separate road bridge for 

the convenience of the traffic. but an over-bridge on the 

railway line to connect the diverted road is pending for the 

last five year, and therefore, the diverted road remains 

unused and the people continue to suffer. I draw the 

attention of the Government to the prolonged sufferings of 

the people belonging to my constituency, Silchar and 

Mizoram State, as the people of this region have to 

undergo painful delays while crossing this bridge to travel 

to other parts of India. Considering the public inconve· 

nience, it is urged upon to the appropriate authorities of 

the Government that the diversion of NH-53 at Katakhal 

point be completed without further delay. 

(v) Need to Implement 'One Rank One Pet1slon' 

scheme for Defence personnel 

SHRI PAWAN KUMAR BANSAL (Chandigarh) : A 

genuine demand for introduction of ·One Rank-One 

• Pension" for the Defence personnel has been pending fdr 

indsed a very long time. The Nation owes a heavy dfbt 

to our Defence Forces for protecting our borders and 

preserving the nation's unity and integrity besides cofning 

to the aid of the civilian authorities in times of elftreme 
natural calamities. However, their early retfrement pldf 

them to a great disadvantage in the materialistic wotl1. 

Being a class by themselves. the benefit of ·One ~nk

One Pension" can be and deserves to btl extel'tded Wthem 

without fear of any similar demand ttom flsewt'llre. 
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Also, lateral absorption of retiring Defence personnel 

In various paramilitary forces and other civilian services 
is essential to attract capable youngsters to the Armed 

Forces. 

Accordingly, I urge the Government to Introduce a 

scheme 0' "One Rank-One Pension" and also amend the 

relevant Rules to provide for absorption of retiring Defence 

personnel on equivalent posts in other Services. 

(vi) Need to open a n.w rout. for Man .. rovar 
pilgrimage v" Jo.hlmath·Ma .. rI In ChamoU 
dl.trlct, UUaranchal 

[Trans/ation1 

MAJ. GEN. (RETO.) B.C. KHANOURI (Garhwal) : Mr. 

Speaker, Sir, a large number of pilgrims throng Kallash 

Mansarovar every year. So t.he route via Joshimath-Malari 

in Chamoll district, Uttaranchal should also be opened 'or 

facilitating the Kallash-Mansarovar pilgrimage. This route 

used to be a mutual trade route though which large scale 

trade used to take place with Tibet. The demand to open 

this route 'or KalJash Mansarovar is a long pending 

demand. It is also stated to be a shorter and easier route 

for pilgrimage. 

It Is anticipated from the Government that approval 'or 
Kailash Mansarover pilgrimage via Joshimath-Malari may 

kindly be given in view of public sentiments in this regard. 

If this route can not be opened as a two way route, it should 

be opened for one way traffic at least. 

I urge upon the Govemment to give It a consideration 

on priority basis. 

(vll)NHd to provide landUne and mobil, phone 
connection. In rural a ..... of Madhya Pradtah 

DR. LAXMINARAYAN PANDEY (Mandsaur) : Mr. 

Speaker, on one hand, while rest of the Country hu been 

getting the benefit of telecommunication factlities owing to 
the several ongoing schemes, certain States, partlcularty 
the rural areas of Madhya Pradesh, are not getting the 

benefit of the said general facilities. Consequently, the 
areas where mobile and WLL facilities were announced 

and widespread publicity was done to facilitate everyone, 
yet even the basic telephone facility has not been provided 
even after long walt. Not providing any telephone facility 

be it landline, mobile or WLL based telephone 'acility even 
after depositing the requisite amount in regard thereto and 
not specifying any fixed time limit therefor, is becoming a 

cause 0' dissatisfaction. 

This is my humble request to the hon. Minister to issue 
necessary directions to the concemed department for 
taking necessary action for supply of telecom facilities as 
per demand so that the growing resentment may be 
removed and the desired facilities could be made available 
to the subscribers. 

(viII) Need to .. t up a t.l.phone .xchange of BSNL 
In Ralg.rh Parllam.nt.ry Constituency, 
ChhaUI.prh 

SHRI VISHNU DEO SAl (Raigam) : Mr. Speaker, Sir, 

the setting up of a B.S.N.L. exchange, was approved by 
the Government for Kunkari and Pathel village under my 

Constituency Raigam. However, despite the pal88ge of 
more than one year, the approved telephone exchange 

has not been let up so far due to which the subscribe,.. 
are facing a lot of inconvenience. 

So, through you, I would like to request the 
Government to issue necessary orders for providing 
services to the subscribe,.. by setting up B.S.N.L. exchange 
immediately in Kunkari and Pathal village in my 
Parliamentary Constituency Raigam. 

(Ix) Need to open a Centrlll School In dl8trlct 
headquartere of a.tul, Madhya Pnldnh 

SHRI VIJAY KUMAR KHANOELWAL (Betul) : Mr. 

Speaker, Sir, I would like to draw your attention in regard 
to opening a Central School in district headquarters 01 

Betul, Madhya Pradesh. 

The efforts have been going on for long in regard 
to opening a Central School In district headquarters of 
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Betul in my Parliamentary Constituency Betul. The State 

Government has cornpleted all the formalities in this regard 

but so far approval has not been obtained from the Centre 

In regard to opening the said Central School. The Central 

Government is requested to accord approval for opening 

Central School In Betul immediately keeping In mind the 

poor tribal population living in Betul district and a facilitate 

good schooling to the children of Central Government 

employees. 

(x) Need to take suitable m .. sum tor promotion 
of other sporta In addition to cricket In the 

country 

SHRI KISHAN SINGH SANGWAN (Sonepat) : Mr. 

Speaker, Sir, the Government and the multi· national 

companle8 are encouraging the sport of cricket in the 

country 80 much that rest of the sports have tended to get 

dwarfed and paled Into InaignHlcance in comparleon to 

circket. Due to this reuon, thouaande and lakhs of people 

engaged In other sports have started treating themselves 

as MCOnd rung sports peraons. Commercialization of 

clrcket has taken place. Playing cricket has become a trade 

and It Is fast tumlng Into a game of the traders. Betting 

to the tune of lakha and crores of rupees takes pIacle on 

this sport 8C1'088 the world. Clrcket players have started 

taking more Interest In commercials rather than In playing 

the game. Due to this reason the sentiments of other sports 

persons are getting hurt. 

Sir, sports other .than clrcket are not being promoted. 

Only 8elected countries patronize cricket. Countries like 

China, Jllpan, U.S.A. do not take any interest In clrcket 

while they are amongst the top countries bagging highest 

number of medals In sporta. Our country lags far behind 

In this race and Is able to win only a few medals. Through 

you, I demand that the Government should confer equal 

status to other sports as well 80 that other sports are also 

promoted on the Umea of crick .. and other sportspersons 

may alao feel that they are being rnpected. It Is my humble 

submission that clrcket alone will not bring laurels to the 

country. 

(xl) Need to ban use of endosulfen pesticide In the 

country 

{English] 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkll) : 

India Is the largest user and manufacturer of Endosulfan 

In the world, using upto 10 million litrea of Enoaulfan per 

year. It Is deadly pesticide, which had long been banned 

by many countrlee, and some International environment 

agencies have classified it 'highly toxic'. But It is still being 

used widely in cotton and tea plantations In Kerala, 

Andhra, Orissa, Maharashtra and Punjab. There are reports 

of unusual health·related problems due to uncontrolled 

use of this highly toxic pesticide. A study concuced by the 

National Institute of Occupational Health on the school 

chlltJren of the plantation area also noticed some 

congenital abnormalities. 

Central Government had constituted a committee 

under Insecticides Act for review of the registration of 

End08ulfan. As there were widespread protests against this 
committee report, the Central Bovernment constituted 

another committee and Its report is under the consideration 

of the Union Agricultural Ministry. Endoulfan is maiming 

and killing scores of people In the country especially In 

my State Kerala. I request the Government to take 

Immediate steps to dereglster or ban this pesticide. 

(xII) Need to Implement the recommendations of 
the 'National Advisory Council' regarding 

Labour Co-operatlves 

SHRIMATI P. SATHEEDEVI (Badagara) : I urge upon 

the Government to Initiate steps for Implementation of the 

recommendation of the National Advisory Council on 

Labour Co-operatives. 

The role played by the Labour Contract Co-operative 
SocIetiea In the Construction wortca' has led to the 
development of the country and It has gained much 

~ In the mind of the general public. 
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But the faAure to award adequate wortca to theM 
eocIetieehu led to, weakening and stagnation In their 
functioning. Hence, the Ministry should . initiate urgent 
meuurn to Implement the recommendations of the 
National Advisory Council on Labour Co-ope~atives by 

giving direction to the work awarding agencies. Further, 

following stepa may also be taken:-

1. To ascertain the willingness of the labour 
contract Co-op-Society in writing in the form of 

negotiation; 

2. To award work at 10% above the lowest tender 
to the Co-op-Societies if lowest tender II from 

a private Contractor; 

3. To exempt the co-operatives from the payment 
of security deposit and eamest money deposit; 

and 

4. To provide adequate working capital loan with 
minimum interest rate through NABARD and 

other facilities. 

(xIII) Need to Improve the functioning of mobile 

phone services of B.S.N.L In Etawah Parll. 
mentary Constituency, Uttar Pradesh 

[Translation} 

SHRI RAGHURAJ SINGH SHAKYA (Etawah) : Mr. 
Speaker, Sir, through this House, I would like to draw the 
attention of the Hon. Minister of Communications to the fact 

that an attempt has been made to bring about a revolution 
in the telecom sector by providing mobile phone services 
of B.S.N.L. in every village, but the telecorn system of 

B.S.N.L. has become paralyzed In Uttar Pradesh, particu-

larly In Etawah which is also my parliamentary constitu-
ency, where mobile network is inaccessible for hours ,. 
together due to which the subscribers have to fact a lot 
of inconvenience. OWing to this, people are becoming 
more inclined toward private companies providing mobile 

services. 

Therefore, In order to eoIve this problem the capacity 
of the tower should be increased and neceeury directions 

may be issued for soMng the probiem prior to awarding 

new connections so that subscribers may not lose faith in 
BSNL. 

(xlv) Need to conatruet a etadlum at Rathnager In 

Hamlrpur Parliamentary Conltltuency. Uttar 

Pl'lldeeh for promoting aporta In the region 

SHRI RAJNARAYAN BUDHOLIA (Hamirpur, U.P.) : Mr. 

Speaker, Sir, the youths of Rathnagar in my parliamentary 

constituency Hamirpur, U.P. are facing a lot of difficulties 

in the absence of a stadium for organizing any sports event 

or other sports related activities. The upcoming talents from 

various educational Institutions fall to excel In this field in 

the absence of a stadium. At present, there are a number 

of schools and colleges but In the absence of a stadium, 

children lag behind in sports and are deprived of reaching 

the national level. There has been a long standing demand 

for constructing a stadium in Rathnagar. A stadium is 

extremely nec888ary for encouraging the children for 

sports activities. 

So, Mr. Speaker. Sir, through you, I urge upon the 

Minlate, of aports to accord Immediate financial approval 

after Identifying the land for the construction of a stadium 

in Rathnagar of Hamirpur district. 

(xv) Need for construction of new National High-

way In Bihar 

SHRI RAGHUNATH JHA (Bettlah) : Mr. Speaker, Sir, 

there is a 3400 km. long National Highway in Bihar. Out 
of which approval for converting 890 km. stretch into four 

lane highway has been granted by the Govemment of 

India but as per the condition 40 percent of the expenditure 

has to be Incurred by the Union Government and 60 per 

cent by the private Investors. It is known to all that Bihar 

ia the most backward and poor State which, cannot bear 

the burden of 80 much capital. So, I request the Union 

Govemment to get the construction work completed by 

bearing all the expenditure. 

There Is a total of 1700 km. two lane N.H. In BIhar 

out of which 1100 km. is in a dilapidated condition. 
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Therefore, I request the Government to formulate a 

scheme 88 per the norms of national highway and get the 

hlghwaya constructed. 

(xvi) Need to provide economic package for 

development of Imall scale Indultrlel In 

Mlrzapur, Utter Pradelh 

SHRI NARENDRA KUMAR KUSHAWAHA (Mirzapur) : 

Mr. Speaker, Sir, there are a large number of industrial units 

In Mlrzapur of Uttar Pradesh, but various items are being 

removed by the Government from the reserved list every 

year. On the other hand, small scale entrepreneurs are 

being Ignored in providing equal opportunities in the 

global economy. The industry owners are facing stiff 

competition In the market. The financial problem Is looming 

large owning to paucity of bank loans. The small scale 

Industries are not well Informed about the Government 

schemes and owing to the shortage of power they are on 

the verge of closure. The small scale industries have been 

linked with the medium scale industries so as to facilitate 

bank loans to them but so far medium scale status has 

not been awarded to these units. The Union Government 

Is requested to Issue orders for grant of economic package 

and to make bank loans available for such units 

particularly In Mlrzapur district. 

(xvii) Need to provide and expedite the propoHd 

work of railway line connecting MI. Pooramallee 

. to Renlgunta and Perlapalyam to Egmore Port 

In Tamil Nadu 

(English) 

SHRI A. KRISHNASWAMY (Sriperambudur) : In 

Sriperumbudur constituency, there is proposal to connect 

railway lines from Mount, Pooramallee to Sriperumbudur 

and Renlgunta, Perlapalayam to Egmore Port, Athur Pet. 

~or the above said schemes survey had been completed 

by the Railways but work has yet to start. The suburban 

area Is fastly growing in Tamil Nadu which makes lot of 

traffic congestion causing Inconvehience to the public and 

freight carriera. I, therefore, request the Railways and 

Shipping Ministry to allocate funds on priority and to 

expedite the proposed scheme. 

(xvIII) Need to expedite rehabilitation of people of 

four villages on the boundary of Koyana 

Wildlife Sanctuary In Satara district of 

Maharasht,. 

SHRI SHRINIWAS DADASAHEB PATIL (Karad) : 

Rehabilitation of four villages namely Zadoli, Dlcholi, 

Punawall, Kisrule on the boundary of Koyana Wildlife 

Sanctuary In Satara District of Maharshtra which is 

sanctioned by the Central Government needs to be 

expedite In view of the threat caused by wildlife to humans 

and agriculture. The net present value of the land on which 

this rehabilitation is to take place may also be exempted 

in view of large area of land getting merged into Koyana 

Wildlife Sanctuary as compared to th& land for rehabili· 

tation. 

(xix) Need to unction adequate funds for providing 

relief to the people affected by flood. In 

Chldambaram Parliamentary Conetltuency 

SHRI E. PONNUSWAMY (Chidambaram) : Of the 18 
districts affected in the recent flood in Tamil Nadu, 

Cuddalore district is the maximum affected and almost the 

entire Chidambaram. Kattumannar Koil and Bhuvanagiri 
have been totally affected in my constituency. Chidambaram, 

Kolladam. Paravanar and Manimuthar rivers caused 

severe damage to huts, properties and to agricultural 

crops. Over 50 death have been reported and 100 reported 

missing so far. No adequate rice stock was available when 

I visited ration shops. The consequent total loss to Public 

Wcrks Department (irrigation). Highways Department Rural 

Development Department, Municipalitie~, Special Village 

Panchayats, Public Works Department TWAD/Rural Water 

supply is Rs. 47509.12 lakhs. More than 68.539 hectares 

of crop and 5167 hectares of horticulture have been 

submerged in 6 taluks, 516 revenue village, 420 village 

panchayats. 16 special panchayats and 5 municipalltiea, 

In 230 village. 479620 persons have marooned. 251530 
huts were damaged, 746 River banks 610 tanks and 
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channels breached. 1133.60 km highways road, 64.00 km 

municipalities road, 4841.00 km panchayat roads and 

86.20 Km Bpi Panchayat road have been damaged. 210 

culvertslbrldges and 2302 public building have been 

damaged thus causing the totall08s of Rs. 475.10 crore8. 

Had the Tanks, Lakes and Rivers been de-listed and 

bunds strengthened, the enormity of the calamity would 

have been much less and many lives been saved. I 

request the Govemment of India to fuUy 8anction the 
aaaistance required by Government of Tamil Nadu a8 my 

constituency, Chldambaram Is the worst hit, a special fund 

of Rs. 600 crore be granted out of the total fund to be 

granted. 

(xx) Need to take 8teps In resolving Nap Issue 

SHRI MANI CHARENAMEI (Outer Manlpur) : The six 

month cease fire extension between Govemment of India 

and the NSCN(IM) is going to end by 31st January, 2006. 

There is strong apprehension that cease fire may not be 

extended If no concrete and substantial understanding Is 

reached before the cease fire ends. 

The Peace Process made considerable headway 

when two Prime Minister of the Country announced and 
recognition to the uniqueness of the Naga History and 
situation. However, not much progress hu been made 

beyond the statement. If the hard earned eight and 

half year old cease fire break down, the more than 59 
years old Naga pOlitical movement will continue with ugly 
tum. 

One important thing which Government of India should 
take note of the fact that past Agreements and Accords 

had failed because the Naga territories could not be 

brought under one administration. Integration of Naga 
territories is not illegal and uncontitutional in the context 

ot the Indian Constitution. 

I, therefore, urge upon the Hon'ble Prime Minister and 
all the concerned to take visible concrete steps towards 

'inding and amicable solution 0' the problem. 

MR. SPEAKER : The House stands adjourned to meet 
again at 2 o'clock today. 

12.11 h .... 

The Lole Sabha then adjoumed till Fourteen 

of the Clock. 

14.00 hra. 

The Lok Sabha met at Fourteen 'of the Clock. 

[MR. SPEAKER in the Cha/l1 

(Interruptions) 

{Trans/stion] , 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) : Mr. 

Speaker, Sir, Shri Natwar Singh JI has not yet resigned. 

'. . . (Interruptions) 

14.0V. n. 

OBSERVATION BY THE SPEAKER 

Buslnes. transacted during la.t week 

{Engllsh1 

MR. SPEAKER : Shrl Malhotrajl, can I make a 

statement from the Chair? Statement Is not on this matter. 

This is my usual weekly statement. 

Han. Members, I do not wish to take away any hon. 

Member's rights. You have your rights. I acknowledge those 

rights. The only thing i,s that you should speak in a 

regulated manner. You have every right to apeak. 
Somet!mes, the Sp«?aker has ~ little! right to speak tool. This 

is a good report. 

(Interruptions) 

MR. SPEAKER : Hon.,' Members, for your information. 

I want to briefly recapitulate the main Items 0' business 

transacted by the. House during the last week. 

Out of 100 Starred Questions admitted, only 22 could 

be answered orally. Replies to the remaining Starred 

OueItIons along with the replies to 1025 unstarred 

QuestIons were laid on the Table. 
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The House discussed one Adjournment Motton moved 
by Shrl L.K. Advani. hon. Leader of the Opposition on 
28.11.2005 regarding "the Central Government's failure to 
take proper action against the Indian entities and 

Individuals allegedly Involved as non-eontractual benefi-
ciaries of the United Nations 'Oil - for - Food Programme 
in Iraq. 8s reported in the Report of the United Nations' 
Independent Inquiry Committee (Voleker Committee) and 

its efforts to cover up these serious crimes". The motion 
was discussed for five hours and 50 minutes and 
negatived. 

The House also took up two CaUing Attention matters: 
(I) "situation arising out of reported shortage of LPG In the 
country" railed by SM Mahadeorao Shlwankar; and (iI) 
"situation arising out of spread of Encephalitis In the 
country" raised by Shrl Yogi Aditya Nath. 

During the period. as many 86 78 matters of urgent 
public Importance were raised. Also, 89 matters were 
raised under Rule 377. 

As regards. the Legislative Business, the House 
discussed the Punjab General Sales Tax (As in force in 
the Unton Territory of Chandlgarfl) Repeal Bill. 2005 for 
about 35 minutes before it was passed. 

The :'House also discussed the National Tax Tribunal 
Bill. 2005 for two hours and 56 minutes before the Bill was 
passed. 

Besides. the House took up combined discussion on 
the Prevention of Insults to National Honour (Amendment) 
BI", 2005 and the S1ate Emblem of India (PrOhibition 01, 

Improper Use) Bill, 2004 for about one hour and 21 
minutes. The discussion was not concluded. 

The House also took up a Short Duration Discussion 
under Rule 193 regarding on the Statements laid on the 
Table of the Lok Sabha by the hon. Minister of State In 
the Mlnlatry of Home Affairs on 28 November, 2005 
regarding (i) serial bomb bIaats in Delhi on 29.10.2005; 
(II) terrorist viole.nee in Jammu and Kashmir; (iii) Naxallte 
attacks that took place in Jehan&t!ad. Bihar on 13.11.2005; 
and (Iv) NaxaUte attack that took place at the Home Guard 

Training Centre, Giridlh, Jhartchand on 11.11.2006. The 
Discussion lasted for three hours and 33 minutes and was 

not concluded. 

During this period, one Report of the Departmentally 
Related Standing Committee, four Action Taken Reports 
and two Reports on Bills were presented. 

Out of the total 4 hours and 33 minutes lost during the 
week. four hours, and 22 minutes were loet on 2.12.2005 
due to forced adjournments on account of the II8U8 
relating to revelatlona made on the VoIcker Committee 
Report. However, the Houa& sat late for two hours and 36 
minutes to transact the essential Items of business. 

I once again thank you for your cooperation, and seek 
your continued cooperation for smooth conduct of the 
proceedings. 

(Interruptions) 
[Translation] 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
neither Shri Natwar Singh ji nor Sonia ji has tendered 
resignation. They have sold the nation to the foreigners. 
.. . (Interruptions) 

14.06 

(At this stage Shrl Chandra Manl Tripathi and 
some other hon. Members came and stood 

on the floor near the Table.) 

(Interruptions) 

14.08~ hra. 

PREVENTION OF INSULTS TO NATIONAL 
HONOUR (AMENDMENT) BILL, 2005 

AND 

STATE EMBLEM OF INDIA (PROHIBITION OF 
IMPROPER USE) BILL, 2004 - Contd. 

[English] 

MR. SPEAKER : Now \!WI shall take up Item Numbers 
19 and 20 together. 
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Shrl Avlnash Ral Khanna - Not present 

Chaudhary Lal SIngh - Not present 

Hon. Minister to reply. 

(1i"anslation] 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : I am 

grateful to aN hon. Members who have welcomed the 

introduction of Bill and spoke in Its favour. In this regard I 

must make a special mention of Shrl Navin Jindal, who has 

made strenuous efforts and expressed his views nicely. 
\ 

I again thanking everybody, request that Prevention of 

Insults to National Honour (Amendment) Bill, 2005 and 

State Emblem of India (Prohibition of Improper Use) Bill, 

2004 be passed. 

[English] 

MR. SPEAKER : Now the House shall take up the 

Motion for consideration of the Prevention of Insults to 

National Honour (Amendment) Bill, 2005. 

The question Is: 

"That the Bill further to amend the Prevention of Insults 

to National Honour Act, 1971 , be taken into 

consideration. " 

The motion was adopted. 

MR. SPEAKER : The House shall not take up clause 
by clause consideration of the Bill. 

The question Is: 

"That clause 2 stand part of the Bill." 

The motion was adopl6d. 

Clause 2 was added to the 8111. 

Clause 1, the Enacting Formula and ",. Long 

Title 1W)1'8 added to the Bill. 

MR. SPEAKER : The Minister may now move that the 
Bill be passed. 

(1i"ansiatlon] 

SHRI MANIKRAO HODLYA GAVIT : Sir, I beg to move 

that: 

"That the Bill be pa8l8d." 

[English] 

MR. SPEAKER : The queatlon Is: 

"That the Bill be pesled: 

The motion was adopted. 

MR. SPEAKER : Now the House shaft take up Motion 

for consideration of the State Emblem of India (Prohibition) 

of Improper Use) Bill, 2005. 

The question Is: 

"That the Bill Is prohibit the improper use of State 

Emblem of India for professional and commercial 

purposes and for matters connected therewith or 

incidental thereto, be taken into consideration." 
i 

The motion MIS adop/«J. 

MR. SPEAKER : The House shall now take up clause 

by clause consideration of the Bill. 

The question is: 

"That clause 2 to 11 stand part of the Bill." 

The motion was adopted. 

C/auH 2 to 11 IW)re added to the Bill. 

The Schedule was added to' the Bill. 

Clause 1 Short title extent, 

application and 

commencement 

Amendment made: 

Page 1, line 3, -

for "2004" (2) 
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substitute -2005" 

(Shri Manlkrao Hodlya Gavit) 

MR. SPEAKER: The question is: 

"That clause 1, as amended, stand part of the Bill.· 

The motion was adopted. 

Clause 1. as amended, was added to the Bill. 

Enacting Formula 

Amendment made: 

Page 1, I/ne 1, -

for -Fifty fifth" 

substitute -Fifty-sixth" (1) 

(Shrl Manikrao Hodlya Gavlt) 

MR. SPEAKER : The question is: 

"That the Enacting Formula as amended, stand part 
of the BIft: 

The motion was adopted. 

The Enacting Formula, as amended, was 

added to the Bill. 

The Long Title was added to the Bi/l. 

(Translation] 

SHRI MANIKRAO HODLYA GAVIT : Sir, I beg to move : 

-rhat the Bill, as amended, be passed." 

[English] 

MR. SPEAKER : The quHtlon Is: 

"That the Bill. as amended, be passed.· 

The motion was adopted. 

(Interruptions) 

MR. SPEAKER : The House 'Stands adjoumedto meet 
tomorrow the 7th December, 2005 at 11 a.m. 

14.10 hr.. 

The Lok Sabha then adjourned tll/. Eleven of the 
Clock on Wednesday, December 7. 20051 

Agrahayana 16, 1927 (Saka). 
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